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LOK SABHA 

Monday, July 15, 1996lAsadha 24,  1918 (Saka) 
(The Lok Sabha met at Eleven of  fhe Clock) 

[MR. SPEAKER in lhe Chav] 

[English] 
PROF P.J. KURIEN (Mavel~kara) Mr Speaker. 

Sir, the Home Minister has stated In Madras that the 
Congress was supportmg the Government because 
there w:~c no choice to I! (interrupl~ons). 

MR SPEAKER Prof Kurien, t h ~ s  IS no1 the time 
T h ~ s  1s Question Hour 

(Interrupfrons) 
PROF P J .  KURIEN It IS an ~nsult to 140 Members 

supportmg thls Government He should w~thdraw hls 
statement and apologrse ( lnlerrupl ionsi 

SHRl P R A M 0 0  MAHAJIN IMumbai North East) 
Do no1 tolerate t h ~ s  lnc~dent  ( lnterrupt~ons) 

jT/anslarion] 
PROF RASA SINGH RAWAT IAjmer) As you 

sow so shall you reap ~ I n f e r r u p t ~ o n s ~  

JEnglis!~) 
SHRl  N l T l S H  KUMAR ( B a r h )  They SPodld 

wllhdraw the support ( ln terrupl~ons)  

11 .O1 hrr. 

INTRODUCTION OF SECRETARY-GENERAL 

MR SPEAKER Hon Members have great 
p l e a s u ~ e  In ~ n l r o d u c i n g  to the H o k r s e  the new 
Secre1a:y-General Shri S Gopalan 

ORAL ANSWERS TO QUESTIONS 

Re- r t ruc tu r lng  o f  Coa l  India L imi ted 

' 61  SHRl MOHAN RAWALE Wtll the Mln~ster 
of COAL be  pleased l o  stale 

(a)  whsther the Bureau of Industr~al Costs and 
Prices has recommended re-structur~ng ot Coal lndla 
Llmlted, 

(b) II so, the details thereof; 
( c )  the other recommendat~ons  made by the 

Bureau of induslr~al Costs and Prices to improve the 
efflctency of the coal industry; and 

(d) the react~on of the Government thereto' 

[Tr(nwia lion] 
' THE MINISTER OF STATE OF THE MINISTRY DF 
COAL (SHRIMATI KANTI SINGH) (a)  to ( d j  The 
f o l l o w i n g ' l n f e r ~ m  recommendat~ons  made by !he 
Bureau o l  lndustr~al Costs and Prtces (BICP) In 1952 
related to reslructurlng of the Coal l n d ~ a  Lrmlted and 
l o  mwrove e f l ~ c ~ e n c y  o f  the coal Industry .. 

Decontrol o l  prlces of c o k ~ n g  coal and A 
and B Grades of non-coklng coal 
Transfer commttment to be d~scharged a1 
the relaled p r c e  and d l s p a r ~ t ~ e s  In coal  
prices across companies should be  over 
Chargmg of elf~clency prlce In respect o' 
ccal from fully hnked mlnes 
R a t ~ o n a l ~ s a t l o n  of o v e r - s t a l f ~ n g  In Coa l  
l n d ~ a  L ~ m ~ t o d  
Autonomy to Coal lndla L m l e d  In c h o ~ c e  
o l  Coal Prolects and 
S u b s ~ d ~ e s  on sale of soft coke should no! 
be In CIL account 

The l m t  three of the above recommsndal~ons 
have been implemented by Governmrnt With regard 
to the fourth recommendal lon.  ~t 1s a n  on-go lng  
process In Coal lndla L ~ m ~ t e d  and actlon thereon IS 
con!lnulng Regardlng the f ~ t t h  Coat lndla L m ~ t e o  
already enjoys autonomy regarding cholce of coal 
p ro lec ts  sub jec t  to  o b s e r v a n c e  of p r o c e d u r a l  
f o r m a l ~ t ~ e s  pertalnlng to investment d e c ~ s ~ o n s  l a ~ d  
down by Government The s ~ x t h  recommendat~on has 
not been accepted by Government 

SHRIMATI KANTI SINGH MI Speaker, Slr. today 
I am speakrng for the l ~ r s t  time In the Lok Sabha i 
hou ld  therelore request al l  the hon Members to 
extend the11 cooperallon l o  me 

SHRl MOHAN RAWALE Mr Speaker Sir l o  tnabe 
the coa l  ~ n d u s l r y  v ~ a b l e  B I C P among o the t  
recommendattons had called tor re-organlsat~on of 
Coal lnd~a  I ant to know lrom the M ~ n ~ s r e r  why If-e 
B I C P report has not been ~mp l r rnen tea  so tar? 
Regardlng !he loss of Rs 2500 crore where d ~ d  t h ~ s  
amount go? W ~ l l  the CBI lnqulre Into t h ~ s ?  

SHRlMATl KANTI SINGH What the hon M e m ~ e *  
I5 askmg has already been Implemented The firs! 
n o l ~ t ~ c a t ~ o n  was lssued on  9 1 96, accordmg to w h c h  
the entire coal output lrom Ramrgundrm Open CIS! 
Prolect.ll was supplled to N T P C  11 h a s  b e e r  
allowed adulttonal coa l  at Rs 216 78 per metric 
lonne The second nqtl t~cstlon was l r r u e d  o n  22 4 96 
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under  wh ich  Ra jmahal  Open  Cast  pro jec t  was 
allowed to charge Rs. 143 per metric tonne of coal 
from N T.P.C. 

SHRl MOHAN RAWALE : Mr. Speaker, Sir, I want 
to know from the Minister as to who is responsible 
for the loss of Rs, 2500 crore. How many persons 
have been arrested. Why no C.B.I .  inquiry is being 
conducted? China's production was equal to ours. 
But its output has increased fourfold And we are 
l agg~ng  behind There are scams every where in 
Bihar . . . .  (Interruptions) 

[English] 
SHRI RAMENDRA KUMAR : I am drawing the 

attention of the Chair. Sir, 
MR SPEAKER : No, you cannot do that all the 

t ~ m e  It is the right of the Member to put his second 
supplementary. 

(Interruptions) 
MR SPEAKER : After the Member has asked h ~ s  

second supplementary, you can ask a questlon 

[Translation] 

SHRl MOHAN RAWALE : I want to know from the 
M ~ n ~ s t e r ,  as to how may o f f i c ia ls  have been  
suspended so far7 It was reported two days ago that 
276 officials are facing corrupt~on charges W ~ l l  the 
CBI conduct an Inquiry Into l h ~ s  or not? Where d ~ d  
Rs. 2500 crore go? 

SHRlMATl KANTI SlNGH Mr Speaker. Sir the 
provisional profit of Coal lndla for 1995-96 IS Rs 
5 0 1 4 3  c ro re  There  has been  no loss  

(Interruptions] 
SHRl BANWARI LAL PUROHIT Mr Speker, Sir. 

corruption is rampanl In Coal l n d ~ a  I have s a ~ d  
earher also that the genulne consumers do not get 
coal from Coal l n d ~ a  Every month, 5 to 7 lhousand 
tonnes of Coal are allotted to bogus consumers They 
have no unit for allotmen! I have full ~n format~on on 
W P, L I had demanded a CBI inqulry into ~t The 
gerulnb consumers do no1 get coal We are ~ m p o r t ~ n g  
ccai  wnereas the total coal  reserves in V~dharba 
reglon are su f f i c~ent  to meet country s requirement 
f c r  5 0  years In spite of thal  we spend so much 
fsVeign exchange on coal Imports Why do you Impor! 
coa l3  W ~ l l  t he  Government  Inquire In to  the  a l l  
pervad~ng corrupt~on In Coal Indla? It not, why? What 
1s !ne d1f f1cu l ly7  There IS corrupt ion among the 
s'!lcia!s (Inferrupt~ons) 

SHi.,MATI KANTI SlNGH The hon Member's 
ccnlen!~cin regarding the allotment of iakhs of tonnes 
of coal IS that llnkage of coal by Coal Indla le done 
only according lo  the recommendation of the State 
'Jcb,ernrnents lln!errup!ron$) 

SHRI BANWARI LAL PUROHIT This is wrong 
Mr  Speaker, Sir i seek your protect~on States' role 

in linkage comes later on. Prior linkage Is done by 
Coal India. Reply to it, If you do not have the answer, 
then ask the question to be put again. Linkage is 
done before. The Industry Centre's role comes later 
on.  After the grant of l inkage from your s lde ,  it 
becomes binding on them. That has to be registered. 

SHRlMATl KANTI SlNGH : We give only on the 
recommendat~ons of the State Governments. 

SHRl BANWARI LAL PUROHIT : You find lt out 
from your of f~cers.  Linkage is done directly by Coal 
India A heavy pr ice is demanded for this And 
lmkage is glven only thereafter. For your lnlormatlon, 
let me tell you this racket is going on there You get 
it enquired: 11 is a lu l l  fledged racket there. 

jEngl~sh] 
MR SPEAKER Th is  is a sugges t ton  The 

M ~ n ~ s t e r  may fmd out about ~t later on 

[Translaf~on] 
SHRI  BANWARI LAL PUROHIT It i s  ve t y  

~mportant Corrupt~on worth thousands ot crores ot 
rupees IS involved In 11 (Inlerrupt~onsJ I1 IS such a 
stupendous scam that 11 IS unmatched Do not take 
~t I ~gh t l y  I need your p r o t e c t ~ o n  In the  nat lona l  
~nteres l  wav ~t is bemg s~de-tracked. IS wrong 

[EngI:sh] 
MR SPEAKES I am not lreatlng 11 lighlly Ycti 

have polnted oul 

MR SPEAKER Please, no1 like thal What I 
have sald I S  lhat the hon Member has po~n ted  our 
the present pract~ce of Ilnkage 

VR SPEAKER You are no! Iistenlng lo  me 

VAIDYA DAU DAYAL JOSH1 The M~nls ler  doer. 
no! come prepared (Inrerruptrons) 

SHRl  BANWARI  LAL PUROHIT She I S  

rnisleadmg the entire House 

SHRl DATTA MEGHE There are several coal 
mlnes In my const~tuency What P u r o h ~ t l ~  is saylnq IS 

correct The M ~ n ~ s t e r  should have that m lo rma l~on  
w ~ l h  her The problem o l  hnkage 1s Ihoro T h e ~ e  ate 
Vast coal depos~ts  In the rural regions of Maharashrra 
SpeClally In Malay  Sangh of Nagpur In Ramtek 
Whelher a l l  these recommendat ronr  have  b e e n  
lmplemenled there or not7 Co r rup t~on  16 rampari l  
there  Thousands of peop le  b r ~ n g  l ~ n k a g e  ( t o m  
Calcutta and coal  IS taken by the bogus nllottees 
You should have ~t enqu~red How7 YOU may have 
departmenlal enqulry or gut 11 done through the CRI 



5 Oral Answers ASADHA 24. I918 (Saka) Oral Answers 6 

The print media is reporting this corruption daily. We 
expect from you that you will fix responsibility in the 
coal scam. In the Umred mine In Ramtek, coal mines 
are on frre above ground But mining has not started. 
Last tune, the Umred mlne at Ramtek had earned a 
protit of Rs. 84 crore. Mining work has come lo  a 
standstill In two-three mines there. Are you gomg to 
begm mining operation at the earllest or not7 Th~s  
year, tha mines are golng to earn a proflt of Rs 151 
crore I myself had gone there I told the olficlals that 
they were not g~ving employment to the local people 
Corruption 1s rampant there Regarding these two or 
three thmgs, you talk to the oftcials 

MR SPEAKER You ask your questton7 

SHRl DATTA MEGHE Mr Speaker. Sir. these 
recomrnendat~ons have so far not been ~mplernented 
In that reglon Regarding the rampant corrupt~on 
pievatling there, are you golng lo  get tt 1nqu:red7 
Are you gomg to gtve jobs lo the local people there7 

SHRlMATl KANTl SlNGH I have sa~d  thal !h:ee 
o l  the recomrnendatrons suggesl fons have Seen 
~nir~len~ented And the fourth recornme'ldatton. under 
W P ~ I G ~  work 1s being given c o n t ~ n u c ~ s l y  

, : ~ ! e ! . ~ , " l ~ o n s j  

/F-:7!'sb,' 

Mi2 SPEAKER Fiease iislen to !be azswer 

SHFl DATTA MEGHE How can the Mlnlster give 
a &fang reply7 O b r  vo:ers are aware and ask us 
questions Reply to what I have asked If you dc not 
know then say so 

SHRlMATl KANTI SlNGH MI Speaker Sir. 
*epardrng Ihe ques:~on ralsed by h ~ n l  I am saylng 
whz! i rnow which IS based on what we have 
~mylemented If the hon Member IS no! sa t~s l~ed  he 
can talk lo  me whenever he so des~res I am here tor 
(ha: 

[ E : y l r s h )  

SHfil SUDHlR GlRl MI Speaker Slr, the s~xth 
reccmmendat~on of the Bureau o l  lnduslr~al Costs 
and Pr~ces lndcated that substd~es on sale of soft 
coke should not be In C!L account This- 
recommenda t~on  has been rejected by the 
Governmen! 

May I. theretofe. kn3w from the !ion Mtnster 
what are the causes msplrlna the Government to 
reject Outr~ght the recornmendatton of the Expert 
Cornmrttee7 

SHRIMATI KANTl SlNGH Smce solt coke 1s 
consumed by the people of the weaker secl~ons. 11 
was not accepted 

Indo-Pak Talkm 

+ 
'62. SHRl SATYA DEO SlNGH 

SHRlMATl GEETA MUKHERJEE , 

Will the MrnLster of EXTERNAL AFFAIRS be 
pleased lo state 

(a) whether the Prrme Mmster of Paklstan maae 
an uncondll~onal ofler recently lor  resumpt~on c! 
Indo-Pak talks 

(bj  If so the details of the offer and the reaction 
of the Government thereto, 

[ c )  whether :he Government had proposed 
Forergn Secretary level talks wlth thal country ' c ,  
solve various bilateral Issues. 

Id) ~f SO the details thereof, and the reactlon c! 
Pakrstan thereto, and 

fe j  the steps bemg takenlproposed to be taken 
to resume blla!eral talks w~ th  Pakrstan? 

[E  ng \IS h] 

THE MlrJlSTER OF EXTERNAL AFFAIRS (SHA! 
I K GUJRAL) (a )  to l e i  In her message of 
lel~c~tattons ro our Prime Mlnrster on hls assumption 
of ofllce. the Prime Mln~ster of Paklstan urged that 
lndra and Pakrstan should st! across the table IF a 
search for lastlng peace In h ~ s  reply, dated June 8 
1996 PM suggested that the two countr~es undertake 
a wlde-rangmg and comprehensive d~a logue and 
resume the Forel;? Secretary le lve l  ta lks PM 
underlined that b~lateral approaches and agreements 
wh~ch have been devlsed earher could gu~de  furture 
exchanges on all matters. ~ncludlng those on whtcb 
the two countries might have dlffermg perceptions 
PM also emphas~sed that et!orts should be dtrectea 
towards pulling down the barrlers whlch have made 
people-to-people interaction between the  t n c  
countrtes drlf~cult and to encourage the promotion 01 
trade, economlc and cultural contacts Pak~stan s 
response to PM's letter to the Prrrne Mins ter  o f  
Pak~stan IS awaited 

[Transla tron] 

SHRl SATYA DEO SlNGH Mr Speaker Sir. t h ~ s  
IS for the t m t  llme thal the Paklstan Government has 
proposed to resume talks wlth lnd~an Government A 
menllon about the electlon manifesto of the Janla 
Dal whlch 1s an ally of the Untted Front, has been 
made In the greotmgs sent by the Paklstan~ Prme 
Minister Shrlma11 Benanr Bhutto to our Prirno M~n~s te r  
She has felt encouraged by 11 She has satd that her 
Government has been encouraged by tbe mentton 
made by the Janta Dal rn 11s elect~on menrlerto ?hat 
talks over the Issue of Kashm~r would be resumed 
keepmg In vtew the teellngs o l  the people at the 
state In 1994. the secretary leve l  ta lks  were 
discontmued and Paklslan was held responsible lor 
that bscruse 01 its regld stand Pakistan was no! 
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ready to agree at any point on any condition. It had 
laid down several conditions in which the maln were 
that lndia should withdraw its forces from Kashmir, 
the alleged violation of human rights committed by 
lndia should be stopped. Besides, it was also said 
that international observers may b e  appointed in 
Kashmir and imprisoned terrorists may be released. 
Is 11 true that' both the Governments would make 
efforts to resume bilateral talks keeping in mind the 
present political situation in both the countries' You 
have said in your reply that the reaction of the 
Paklstan Government to the letter sent by our Prime 
M~nlster to the Prime Minister of Pakistan IS yet to be 
rece l ved .  To wha t  ex tent  she is  sa t is f ied  and  
encouraged by your answer? 

MR SPEAKER : Thls IS question hour. Please 
ask the question. 

SHRl SATYA DEO SlNGH : Thls is a serlous'lssue 
and 1s related to the safety, unlty and ~ n t e g r ~ t y  of 
Incia 

MR SPEAKER Of course, it is but you ask 
question 

SHRl SATYA DEO SINGH Kashm~r is the root 
cause of all our d~sputes  w ~ t h  Pakistan Therefore 
atleast, somethmg has l o  be mentioned about I! I 
would hke to ask from the hon'ble Mmlster whether 
Pak~stan has formally or ~nformally, l a ~ d  down any 
pre-cond~t~ons for resumlng talks' The second part 
of my quest~on is whether l n d ~ a  would make it clear 
to :he Pak~stan that to resume dlalogue in a cordial 
atmosphere, 11 has to ensure and clearly make efforts 
to stop provrd~ng moral polltical and arms asslslance 
to the terrorists' Even today, four fore~gn hostages 
are In their captlvlty What will be the fate of those 
hos!ages' 

[ E n g l i s h ]  

MR SPEAKER You have taken five mlnutes 
Please ask your quest~cn 

SHKl SATYA CEO S!NGH Sir 1 have pir! my 
siiople?fentarles (a )  and : 5 ;  to the Min~ster just now 

Mi7 SPEAKER You p ~ t  fa )  13 I t )  t m n e  sertence 
please 

SHfii SATYA DEO SINGH No. Sir I w ~ l l  ask my 
se23ia supplementary as ( C J  

Sc;F,l I K GUJRAL Sir, If l have iinderslood the 
questlo? rightly my hon t r m d  wants to know whether 
Pakistan has suggested any pre-cond~t~ons for talks 
or not Vy reply IS that we are awalting the reply We 
have ns: recelved any communlcatlon as yet 

SHRl SATYA DEO SlNGH Sir. they have not 
recelvea any communlcatrcln as yet Therefore they 
dc ncf know as to whether P lk ls tan would lay any . . 
prc cond l t~on or not But the stand of the Governmen! 
of i n d ~ a  should be clear as to whether ~t would resume 
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talks with some conditions or without any condition. 
My second supplementary question is that today, the 
hurdles coming in the way of Indo-Pak relations can 
be removed by streamlining the visa procedure and 
by exchanging trade and cultural agreements. For 
example, Pakisatan is presently purchasing sugar 
from international market at exorbitant prices and 
lndia has plenty of sugar to sell to Pakistan at low 
rates. I would like to ask from the Government as to 
whether while holding talks with Pakistan, it would 
suggest to promote our cultural and trade relat~ons 
and to simplify vlsa procedures to facilitate visits o l  
people in both the countries. 

[Engl~sh] 
SHRl l K GUJRAL Sir, I think my hon, t r~end  

will agree that for us to try to forsee what we are 
gomg to say In the talks may not be adv~sable from 
our point of view 

[Translat ton j  

SHRl SATYA DEO SlNGH Mr Speaker. Sir, the 
hon'ble M ~ n ~ s l e r  has not glven answer to my questlon 
There 1s no po~n t  in asking a question Benazir Bhutto 
IS not responding to h ~ m  and s~mi lar ly  he is not 
replying here 

[ E n g k h )  

SHRl FiAGHUNANDAN LAL BHATIA Mr Speaker 
Slr ' t  has been the endeavour of al l  the  l n d ~ a n  
Governments to have good relations with Paklstan 
and many efforts have been made In the past In t t ~  
regard  I wou ld  l ~ k e  to say  that  du r i ng  Shr i  
Narashlmha Rao s p e r ~ o d  he as the Prlme M ~ n ~ s t e r  
of lndla met the P r ~ m e  Mmlster ot Pakistan Shri 
Nawaz Shar~ef  S I X  t~ rnes and later when Shr~rnal l  
Bhutlo was elected as the Prlme M~nister of Pak~stan 

'I was sent a s  a specla1 envoy of the P r ~ m e  M ~ n ~ s t e r  
o f  India to have talks w ~ t h  her But unfortunately 
there is no forward movement  In the  rc l la t~ons 
between tho T W O  Governments Thee lo re  I would 
llke to know from the hon M ~ n ~ s t e r  whether he ha!. 
formulated any pol icy lowards Pan is tan In lh ls  
rega!d, 1 wrjlild also l ~ k e  to know whether he has 
talked to all the leaders of the Oppos i l~on to form n 
consensus and whether any measures has b a b n  
cllered or is hkely to be offered to Pak~stan by w h c h  
Pak~stan may be attracted to have talks w ~ t h  l n d ~ n  

SHRl  I K GUJRAL Sir, my h o n  l r ~ e n d  I 
appreclate,  has been dealing wlth the subject I 
appreclate the efforts that he has been makmg and 
S h r ~  Narasmha Rao has been making rn the past I 
think lortunately In I nd~a ' s  contexf some sort of a 
consensus e r l s t s  among al l  the part les here  on 
t t re lgn p o k y  and that IS a welcome thmg 

SO far  as q u e s t ~ o n s  l ~ k e  what l ~ n e  we  sha l l  
pursue, how we shall proceed ahead are concerned 
as I s a d  very b r~e l l y  a while ago, wr have taken two 
Inl t iaf~ves One IS that we have reeponded to the 
letler The second Inltiatlve IS that a l  people.to.peopla 
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level we have taken several steps to relax Ihe 
situation. This also is meant as a message. I think, 
at this stage, lor  me to say a8 to what type of 
discussions wlll go on will be a sort of foresaying 
something whlch I should not do. 

SHRl ROOPCHAND PAL . Mr. Speaker, Sir, even 
as Pakistan's response to the Prime Minister's letter 
to the Prime Mlnisler of Pakistan is awaited, I would 
like to know whether the Government of lndla has 
made any sludy as lo  the concrete steps that are 
urgently required to be taken In the meantime so 
that a new relat~onship can develop between the 
two countrles. 

In the light of the decision taken by the SAARC 
In respect of cultural contacts, I would like to know 
whether the Government feels !ha1 thls may help 
pave the way for betler cultural contacls preceding 
the promotion of trade and other economlc relations. 

SHRl l.K GUJRAL Slr. I will take the second 
polnt f~rst  So far as the trade relations are concerned, 
my hon, friend would recall that the SAARC has trmd 
to set up an organlsatlon called SAPTA I thmk all 
the countrles of thts reglon have contr~buled for that 
SAPTA has now been operatlonal~sed and we are 
fas! movlng towards 11 I do hope that In that 
framework trade between lnd~a and Paklslan w ~ l l  also 
improve II is, I thmk, not only In our lnlerest bu! I! 
is In Ihe Interest of everybody In the reglon Thal 1s 
why we encouraged the Idea and apprec~ated 11 

Recently. the Commerce M ~ n ~ s t e r  ot Paklstan 
s a ~ d  that he would like to segregate the po l~ t~ca l  and 
economlc relat~ons whch  IS by ~lself a good thmg I 
must also say that we have taken several steps 
un~laterally to try to create an atmosphere 01 amlty 
and frlendshlp For instance, we have relaxed tho 
vlsa cons~de rab l y  We have also 1nvl:ed some 
lournal~sls to lndla We have also suggested that we 
can set up temporary vlsa camps in Karach~ II we 
are so permifled and so on and so forth We are also 
exeminmg how lo relax the restrlctlons ~f any, about 
Import of journals and books In thls country 

We are dolng all these th~ngs un~laterally We 
are not bothering whether lhey would respond or 
no! Our effort continurs to be - as we have sald In 
the lelfer also - to see lhat any brrriers lhat 8 x 1 ~ 1  for 
people to people contact, for interacf~on, for travel 
are removed We havr requested the hon Speaker 
to ~ n v i l r  a Parliamonlary delegation lrom Pakistan 
and l thmk the Speaker IS lnvlting a Parllamenlary 
delegat~on from Paktslan to establish rr l r l ionshlp 
b e t w r r n  our two Par l~amrnts  We are extending 
thesr grr lurea In Ihe hope and wish that lndla and 
Plk iatrn will I w r  rr good ne~ghbours 

SHRI RAMESH CHENNITHALA : Mr Speakrr. Sir, 
lhera are n r w r  rrports that the US Govrrnmenl IS 
r r r k l n g  m ld l r l l on  In I h r  Indo.Pak dlspule At one 
POlnl of t lmr.  Prkls lan wa8 also favourablr lo  lhe 

American mediation. I want to know whether the 
Pakistan Govenment is stlll in favour of Amerlcan 
mediation or they want to settle the dispute bilaterally 
without any outside interterence. 

SHRl I.K. GUJRAL : Sir, I think once for all the 
Shimla Agreement had moved bolh of us away from 
any third party intervention or mediation or whatever 
it is called. Whatever relations or whalever lalks have 
to develop, have to be in the bilaleral framework 

SHRl JAG MOHAN Sir, my question 1s whether 
the hon Min~ster of External Affairs is reading In 
between the l ines the statement made by the 
American Ambassador in Pakistan while addressmg 
the Command Unit there He made cer ta in  
observat~ons. Readlng in between those hnes I want 
to know 11 he considers lhat there are certain forces 
and inlerests-foreign interests who are not very 
trlendly lo lndla They are encouraging certaln lorces 
bolh In the Pak~stan occup~ed Kashm~r and Kashm~r 
to prop up semi-independence or forces which wan! 
to create an independent K a s h m ~ r  or a sPml. 
independant Kashmir By ta lk lng  of maxtmum 
autonomy or autonomy short of azadl the Governmen! 
of lnd~a w~t t~ng ly  or unwittingly is fallmg Into there 
!rap 

SHRl I K GUJRAL . Sir, my hon frlend IS a very 
knowledgeable person and he par t icu lar ly  
spec~al~sed in reading between the lines which I do 
not I go by the word of what is wrltten. Whatever the 
American Ambassador may or may not have s a ~ d  ~n 
!his contexl I do not thmk 11 confl~cts wilh our bilateral 
approach So I have not taken any notlce 01 that So 
far as the other issue of g i v ~ n g  autonomy 1s 
concerned, that is an Internal af fa~r whlch we will 
dec~de in consultallon w ~ t h  all the parlles 

SHRl MUKHTAR ANlS . Mr Speaker Sl; the 
hon'ble M~n~ster  of Exlernal AHalrs has s a ~ d  thal the 
Government of lnd~a would try lo  eslabllsh relations 
between the people of l nd~a  and Pak~stan I would 
l ~ k e  to ask from the hon'blr Mlnister as to whethew 
the Government would consider to reopen the closed 
consulate Office In Karachl as a result of whlch I! has 
become very difficult for Ihe thousands of Muha!~rs 
to vlslt India? My second question Is that I! bas been 
assured to do a lot for the books wh~ch  are bemg 
publl8hed there ara also for cullural programmes 
laking placr there Slr, I have wrlnrn many tlmes !a 
some famous writers and also for sending some 
books wh~ch are published there bul  lhey are fac~ng 
a lot of dltfnult~es in s r n d ~ n g  books l o  l n d ~ a  Whether 
the Government o f  India has made any concrete 
programma for al lowmg those persons l o  VISI! 
Pakistan who want to participate In the c o l l u r a ~  
a c l ~ v l l l e r  of thal  counlry and  s i m ~ l a r l y  lnvl t lpg 
Paklslanl peoplo hero tor the same purpose to 
r r l t b l u h  cordlal rr lattons b r l w r r n  l h r  p r o p l r  ot 
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both the countries? My third question is that when 
we discuss about the relations between lndia and 
Pakistan, we should keep in mind that these relations 
are of two countries, of two brothers and they are 
not our enemy . . . (  Interruptions) 

[English] 
MR SPEAKER : Please ask the question. you 

are giving the suggestions 

SHRl MUKHTAR ANlS . I would llke to ask from 
the hon 'b le  M ~ n i s t e r  whether relat ions would be 
ma~ntained on the basis of polltical cons~dera t~ons? 

SHRI I .K .  GUJRAL In reply to the question 
asked by my dear friend, as far as the question of 
openlng of a consulate IS concerned, I would lhke to 
tell that we will open that office only when they w1l1 
allow us to do so. We cannot take any dec~s ion  
unilaterally In thls regard. But we are certa~nly trying 
for that You might have seen that we have relaxed 
visa formalit~es cons~derably for those who wish to 
vislt l n d ~ a  As far as the matter regarding books IS 
concerned, 11 there IS any such rule whlch prevents 
their arrlval into Indla. please bung ~t to my nctlce. 
we are ready to amend i t  su~tably Nothing has come 
to my notlce as yet di;e to w h ~ c h  there IS seme 
diff~culty in b r ~ n g ~ n g  books or newspaper In lndia 
However we would try to ascertain whether there is 
any such ruie and 11 ~t comes to my notice we would 
try to remove it As far as the quest~on of v~s~to:s 1s 
concerned, they are most welcome. Whosoever wants 
to come here, he can come Without any restrlc!ions 
This country is open to all We are quite 11Seral In 
such r a t t e r s . .  . ( l n t e r r ~ c : ~ o n s i  Whosoever wan:s to 
come here, we woulrr ..elcome him lnlerruprrons; 

SHRI SATYA DEO SINGH Let there De Itbe!al;sv 
to the hilt . . . .  ( interrupt~ons) 

[Engrsh] 
MR SPEAKER . I have called the name of Dr 

Rongpl You do not have to exchange l ~ k e  that 

DR JAYANTA RONGPI Mr Speeker Sir a!:er 
the break down of Indo.Pak talks int t e  recent past 
it is inaeed a very positive step tha! P a k i s t a ~  has 
expresses ils willmgness for a mutuai d~a logue 0t 
Prime Min~ster also has emphaslsed people to people 
interaclions and prornctlon o! trade and cul tural  
exhcanges It IS indeed a posltrve step 

1 wan! to know from the hon Minlster whether In 
vlew of l n d ~ a s  compararwely advantageous posltlon 
and the strength of human resou rces -m~ l~ ta ry  or 
soclal c3mposltlon . the Government of l n d ~ a  would 
o!fer a 'No War Pac t  to Pak~stan to strengthen our 
f r~endshlp wrth them aqd It usher In an era of peace 
and brotherhood In the sub-contlnenf 

SHRl I K GUJRAL : My hon. friend has asked 
me to spell out what I shall offer or what I shall not 
offer I thmk, this is not the occasion for me to react 
to that. The Prime M ~ n ~ s t e r  of lndia has offered that 
we are willing to dlscuss every subject in the world. 
It includes what he is saying. Therefore, whenever 
the talks take place, we wil l  also go with a great 
deal of hope and optimism Into the talks. 

Inter-state d a t e r  D ispute  

t 

'63 DR T SUBBARAMI REDDY 
SHRI N. DENNIS 

Wll l  the Minlster of WATER RESOURCES b e  
pleased to state 

(a)  whether there are inter-state water d~sputes  
between Andhra Pradesh, Tamil Nadu and Karnataka 
and varlous other States for the last so many years. 

(b)  11 so ,  whether the Government have worked 
out any po l icy  dec i s i on  and  c o m m o n  mln imum 
programme for solving these d~sputes ,  and 

( c )  ~f so the detalls thereof? 

THE MINISTER OF WATER RESOURCES 1SHRI 
JANESHWAR MISHRA) l a )  Yes, Sir At present there 
are two inter-state water dlsputes namely . 

1 Cauvery Water D~sputes  and 
2 Rav~.Beas Water D~sputes  

(b ]  and i c )  As per ttre ex~st ing  practice, efforts 
are  made to  so lve  the  water d ~ s p u t e s  th rough 
nego11a:rons wilb tbe basin Stales In case !he efforts 
do not f:uct!fy and i f  any one of the b a s ~ n  States 
approaches the Central  Government to set u p  ij 
T:ibural, the same is set up under Inter State Water 
Cispules Act 7556 to ad jud~cate  There IS also a 
proposal for adopting Nat~ona l  Policy Guidellnes for 
water sharing 

[English] 

DR T SUBBARAMI REDDY Mr Speaker. Sir. 
the National Water Resources Council was set up In 
1983 headed by the Prime Mlnister Its Vlce.Chalrmar1 
was the Union Mmlster The C h ~ e l  M ~ n ~ s l e r s  of lhe 
respecflvcr States were ~ t s  members In 1990 also 
they set up a Natlonal Water Board to sett le the 
disputes and to go through all the transactions c l  
~nter-State waters But to my surprlse you have gwen 
clari l lcatlon merely on Cauverl Water drspute and 
P.avi Reas Water dispute Nothing else IS there It 1s 
not correct YOU remember lhat even In those days  
Pand~t  Jawaharlal Neh ru l~  s a ~ d  that trr lgat~on projects 
were  the modern  l emp les  Th18 Na l l ona l  Water 
Resource8 C o u n c ~ l  was  se! u p  w ~ t h  t h o  s a m e  
insp l ra t lon  on l y  w i th  t h e  P r lme  M l n ~ s t s r  as  ilr 
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Chairman. But now we do not find much actWity In 
that Council. Every Irrigation project Is modem tempi* 
of lord Rama. You must give top priority to It.

1 want to seek one clarification. The people of 
Andhra Pradesh have a grave misinformation about 
Almatti Dam in Karnataka. They have raised the Dam 
30 feet more than what it was fixed. If they raise the 
Dam more than Bachawat specification, there is 
going to be a disaster for the people of Andhra 
Pradesh. They say that 155 TMC of water only could 
be used for Almatti dam in Karnataka. But If tha dam 
is raised beyond the specified limit fixed by 
Bachawat Award, 400 TMC Will be used by 
Karnataka.

Therefore, in case the dam is raised and if 400 
TMC of water is used, the people of Andhra Pradesh 
will be losing irrigation facilities for 34 lakhs acres 
with the result Krishna, West Godavari and Guntur 
districts also will not have any irrigation facilities. I 
would like to know whether it has come to your 
notice that the dam has been raised beyond the 
specified height fixed by the Bachawat award.

[Translation]
SHRI JANESHWAR MISHRA : Mr. Speaker, Sir, 

the hon’ble Member has mentioned about National 
Water Commission and some other Commission. 
They have been constituted and their meetings are 
also held from time to time. Some Tribunals have 
given their award and some State Governments want 
to create a controversy on the basis of their verdicts, 
which is not good. They are categorising several 
multipurpose projects as controversial and not as 
disputed. Similarly, several State Governments have 
objected to the Almatti project. Government has 
nothing to say in It, We want that the respective 
State Governments should resolve this issue after 
holding discussions because the Tribunal has given 
its verdict in this regard.

[English]
DR. T. SUBBARAMI REDDY : My second question 

is this. The hon. Minister is taking it very lightly. But 
there is some dispute. Something is going on. It is 
not so easy.

/Translation]
I am speaKing keeping in view the welfare of the 

people of Andhra Pradesh.

[English]

The people of Andhra Pradesh are, in fact, 
sentimentally, logically and poitticaly agitated over 
this problem. Therefore, a few days back the Members 
of Parliament of Andhra Pradesh Congreas Party 
met the hon. Prime Minister in a delegation and the 
hon. Prime Minister, of course, clarified that we need

not agitate and that the dam Is not raised at atl 
beyond a certain limit. But still the people of Andhra 
Pradesh are not satisfied.

My question to you Is whether the Minister, as 
assured by the hon. Prime Minister, can arrange to 
send Immediately a high-powered Committee 
consisting of the respresehtatlves of the Ministries 
concerned and also Members of Parliament of both 
the States to settle It immediately within fifteen days 
or one month or two months do that misundertsandfnfl 
will not be there in the minds of the people of Afttybra 
Pradesh and also it will not give any opportunity to 
the people of Andhra Pradesh to resort to any more 
agitations.

[Translation]
SHRI JANESHWAR MISHRA : Mr. Speaker, Sir, 

when any new project involving water is started then 
panic grips some States, it has happened this time 
also. The people of the state depend upon river 
water for irrigation whether it is Krlshan river or 
Godawari. People cry out and their emotions burst. 
As the hon’ble Member has said, the Central 
Government makes arrangements for. holding 
discussions among the concerned states and if 
necessary, it sends an expert committee also. If 
dispute gets intensified and they do not reach at any 
settiement and the State Governements take rigid 
stand because it is a question of the welfare of* the 
people of these states. However, the hon’ble Member 
has not asked question but he has given an advice 
that whether the Central Government would s^nd a 
high powered committee including Members of 
Parliament on its behalf. Central Government -cannot 
send a high-powered committee because the 
irrigation and water are the state’s subject, therefore, 
it cannot be considered by high-powered committee. 
It can be resolved with the help of Panchayati power.

[English]
DR. T. SUBBARAMI REDDY : Sir, i am sorry that 

the hon. Minister has not understood my problem at 
all. Whether It is a high-powered committee or medium 
powered committe or low-powered committee, It does 
not mean anything. What I am saying is this. It is a 
burning problem and the people of Andhra Pradesh 
are agitating for this...(Interruptions).

MR. SPEAKER : We have had enough of it.
(Interruptions).

DR. T. SUBBARAMI REDDY : He has taken it 
very lightly...(Interruptions).

MR. SPEAKER : I will come to you.
(Interruptions),

DR. T. SUBBARAMI REDDY : I requested the 
hon, Minister to clear the doubts. $ut the Minister is 
not understanding the serious problem.
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MR SPEAKER : This is not the way to do it. He 
has rep l~ed to your question. 

SHRl P. KODANDA RAMAIAH : Slr, there are two 
issues involved in this problem. The first problem Is 
the Cauvery water dispute and the second one is 
the Krishna water dispute. As regards the Cauvery 
water dispute, the former Prime Minister Shri P.V. 
Narasimha Rao, while sorting out the Issues on the 
d~rect ions of the Supreme Court, had promised to 
come out with or evolve a National Water Policy 
pendmg which he requested the State Government 
to release 5 tmcft of water. Following the request of 
the then Prime Minister, the Karnataka Government 
obliged to release 5 tmcft of water. Now. I would like 
to put a questlon to the Mmlster for Water Resources 
whether any steps have been taken to formulate or 
evolve a National Water Poilcy and I! not whether 
the P r ~ m e  M~nis ter  or the Government would take 
~ m m e d ~ a t e  steps to evolve a National Water Policy 
pendrng which the release of water lo  Tamil Nadu 
from Cauvery water b a s ~ n  could be phased out by 
mutual agreement and not by the interm orders of 
the Cauvery Water D~sputes  Tribunal 

As regards the Almatt~ Dam, hon Member Dr. 
Subbararn~ Reddy has rased  some oblect~ons saylng 
that  the  p e o p l e  of Andhra  P radesh  have  got 
apprehensions about the water bemg stored on the 
Karnataka side not b e ~ n g  released to the riparlan 
districts downstream ~t has been made very clear by 
the Karnataka Government that the he~ght  of the Dam 
IS r a l sed  to  s to re  t he  water  as IS a l lo t ted  to 
Karnataka We are not golng to take any extra drop 
of water trom that There IS the Bachawat Award 
according to w h ~ c h  Karnataka has to get some share 
We are ut~l is lng only that share and that to we must 
do I? exped~tiously before the year 2030 A D 

MR SPEAKER Where IS your question' 

SHRi P KOOANDA RAMAIAH I wculd like to 
request the hon Mlnrster for Water Resources that 
there sqouid not be any objection from e~ther  the 
Ceq!!e cr the a v e r n m e n t  of Andhra Pradesh to r a s e  
the k e l ~ h !  of the Almatti Dam Secondly, I would l ~ k e  
to Know from the hon Mmlster whether the Mmister 
would evolve a Nat~ona l  Water P o k y  very soon and 
see !hat the dispute IS settled amlcably 

ME SPEAKEF! He has already answered that 
oues!it* 

SHF: JANESHVJAR MISHRA Mr Speaker Sir. 
?he 3er:rai Goveroment has r,ot giver, clearance to 
t4e Almatti dam It IS only a proposal As I s a ~ d  In the 
bea~pn i rq  some s!afes qe! panlcky because I! 1s a 
quea:lor 97 the Ormkelng water and Irrqatlon tor the 
p e w l e  r,! state This panic sometimes creates varlous 
sor!s o+ teeltngs Clearance has not been glven to 11 
as vet The prolect IS under cons~derat on but they 
have created these rumours before that, t h ~ s  1s not 
a good thlng 

The scond thlng, that the hon'ble Member ha8 
said Is that the Trlbunal has not yet glven Its lnterlm 
judgement in regard to Cauvery-Water dlrpute. The 
people of Karnataka and Tamll Nadu are pasr lng  
through the sltuatlon whlch prevalls between the tlme 
of Interim and flnal declslon. 

This t ime, the assessment In regard to rainfall 
during the month of June shows that the reservoirs 
have received less quantity of water. Even then the 
Chie f  Min is ter  of Ka rna taka  h a s  m a d e  a n  
announcement to release water though the required 
quantity of water has not been released because of 
shortage of water. Hydrology law provides that any 
award should b e  based on ecological balance In 
nature. If the reservoirs have resumed less water 
then it becomes the problem of the people of both 
the states,  the supplying state and the receivmg 
state. Then the interest of both the states is to b e  
taken note of. It is a fact that the Government of 
Tam~lnadu has approached the Supreme Court but 
since the Chief Minister of Karnataka has decided to 
a release water, it appears that the matter has been 
settled for some days 

[English] 

SHRl TlRUCHl SlVA I would like to know from 
the hon Mmlster whether the Central Government 
has got any proposal l o  set up  a statutory authority 
or a const~ tu t~ona l  body to adminlster and monitor 
the declslon given or to be given by the Tribunal or 
the court of law 

MR SPEAKER A question should b e  as short 
as t h ~ s  so that we get more tlme 

SHRl JANESWAR MlSHRA : There could not b e  
any statutory author~ty hke t h ~ s  because I am of the 
view if the Central Government starts lnterfermg much 
In the matters of the State Governments, than the 
framework of the const~tut lon will get dlslorted 

SHRlMATl SUSHMA SWARAJ Mr Speaker. Slr 
Hon'ble M ~ n ~ s t e r  has ment~oned In h ~ s  last ren lence 
of the reply that there IS r proposal to form a Na t~ons l  
P o k y  and gu~del lnes lor dlstributlon of water 1 would 
llke to know through you as to whether the Unl led 
Front Government considers the rlver water as the 
Na t~ona l  asset and whether thrr G o v r r n m r n l  I$ o l  
the vlew that Ihe dlstrlbullon of rlvor water In dl f lerrnt  
slates should be on the bar18 of the requ l r rmrnt  of 
the state8 and not on  Ihe b r r t r  of r r g l o n r l  parochtr l  
claims? If so the steps proposrd  to be taken by l h ~ r  
Government to declare the rlvrr water as N r t ~ o n r l  ass at^ 

SHP,  JANESWAR MlSHRA T h r  U n ~ l r d  Front 
Governement har  p ropo r rd  to  torm a Nattonal P o k y  
and guldel lnes regarding w a l r r  d l r t r lbu t ron W o  
considrr  that water 11 8 Natlonal a rca t  We a l ro  t r o l  
tnat a rangrment  should b r  rn-de for I r r lg I l lon  rn 
those area) where l h o r r  la no  r tvrr  T h r  people o l  
those a r r a s ,  where r lvorr  ara t lowlng c la im t h r l r  
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right on thoae rivers, We a rt atop of the view that tile 
feelings of the people of the areas where rivers flow 
are associated with them. Hence, there may he 
chances of conflict among states if we interfere in 
the, matter unnecessarily. Therefore, in 1956 a law 
was enacted to constitute a Tribunal, under which 
we try to find a way out to ease the tension arising 
among the states.

{English]
SHRI SANAT MEHTA : My question is very clear. 

Once a Tribunal has given a decision in the case of 
Sardar Sarovar Dam on the Narmada, once the State 
of Gujarat is constructing the Dam according to the 
parameters given by the Tribunal, once the State of 
Gujarat has sent Rs. 55 crore for the Dam, the height 
of the Dam was also decided by the Tribunal. What 
is the stand of the United Front Government H out of 
four States, one State is trying to distort in one way 
or the other, in one name or another?

What will be the stand of the United Front 
Government about the reducing the height of the 
dam in spite of opposition of Gujarat? Will they see 
that the Tribunal's award which is final, will be 
implemented. Or, will they permit them to have 
‘cherchhar’ according to the ‘jazbaat of different 
States? My question is very clear and I do not want 
to indulge in any ‘jazbaat’ and all sorts of things like 
that The Tribunal had given a decision; 250 MW power 
station is ready but the country is still without power.

So, in this situation what will be the approach of 
the United Front Government? Let the hon. Minister 
reply on it very clearly.

[Translation]
SHRI JANESHWAR MISHRA : Mr. Speaker, Sir, 

Hon'ble Prime Minister had called a meeting of Chief 
Ministers of all the concerned four states a wjek
ago .(interruptions).

SHRI HARIN PATHAK : It is again going to be 
held today evening.

SHRI JANESHWAR MISHRA : I have already 
discussed the matter in the meeting called a week 
ago and again a meeting of Chief Ministers of all the 
concerned four states is to be held today evening. 
Hon'ble Prime Minister is likely to discuss the matter 
with them. We hope that some solution will come out 
and all the states will mutually agree to follow the 
decision given in the award...(Interruptions).

SHRI HARIN PATHAK : This was not the question 
of Mr. Mehta, He had asked about the stand of the 
United Front Government to reduce the height of the 
Dam ...(Interruptions) the award has been given. 
Since Narmada Project is the lifeline for Gujarat 
•..(Interruptions).

[English]
MR. SPEA K ER  : Question No. 64. Mr. 

Ramakrishna Reddy.
(Interruptions).

SHfii HARIN PATHAK : Mr. Speaker, Shri Mehta 
has askad a very specific quest in whether the 
Central Government is of the opinion to reduce the 
height of the dam. He has asked a very simple 
question... (Interruptions).

SHRI S.S. PALANIM ANICKAM : Sir, I would like 
to know from the hon. Minister, as to when he is 
going to appoint... (Interruptions).

SHRI HARIN PATHAK ; Sir, he has asked a very 
specific question. This Narmada Project is the lifeline 
of Gujarat...(Interruptions).

MR. SPEAKER : We have already spent 22 
minutes on this question.

(Interruptions}.
SHRI SANAT MEHTA : Sir, we want only five 

minutes.. .(interruptions).
SHRI HARIN PATHAK : Sir, the whole of Gujarat 

is agitated on this issue, let the Minister reply <̂n 
th is... (Interruptions).

MR. SPEAKER : look here. There are a number 
of questions on the list. We would like to cover as 
many questions as possible. We cannot Spend so 
much time on one question. This is an issue which 
has received the attention qf the Central Government 
and all the State Governments. As has been rightly 
pointed out, the Chief Ministers are meeting today. 
There will be a discussion with the Prime Minister. 
Let us see how it goes. Let us see how the discussion 
among the States and the Central Government goes. 
If there is any necessity for discussing this, I would 
consider later on. But at this stage, it is enough.

(Interruptions)
SHRI HARIN PATHAK : According to the Tribunal 

awards, no State can reduce the height of the 
dam... (Interruptions).

SHRI S.S. PALANIMANICKAM : Mr. Speaker, Sir,
I would like to know from the hon. Minister that...

MR. SPEAKER : Are you asking question no.
64?

SHRI S.S. PALANIMjjNlCKAM : Sir, I am a new 
Member and I come fro n Thanjavur. I would like to 
know from the hon. Minister as to when he is going 
to appoint the new Chairman of the Cauvery Watt 
Tribunal.

MR. SPEAKER : No, no.
Now, the Minister has to reply question 64.
SHRI SANAT MEHTA : But Sir, I want a reply on 

my question..
MR. SPEAKER ; No, no. I have already passed 

on to the next question of Mr. Mehta. Please sit 
down. I have given an assurance that if necessary 
we will have.

SHRI SANAT MEHTA ; Sir, I have not got the 
reply... (Interruptions).
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SHRl HARlN PATHAK , Sir. I demand Half-an- 
hour discussion on this question ...( Interruptions). 

MR. SPEAKER . Mr. Minister, have you anything 
more to say? 

(Interruptions) 

MR SPEAKER : The hon Mmister 1s here. Please 
Isten to the answer. 

(:nterruptions) 

MR SPEAKER . Please do not complicate. The 
hon Mrnlster IS replylng 

[Transla tion] 

SHRl JANESHWAR MISHRA . Mr Speaker. Sir, 
Honble Member has rased here the Issue of the 
he~ght of the Dam This Issue IS being raised In the 
meet~ng today Thls Issue has already been rased 
and discussed in the meetlng of Chief Mm~ster and 
Offlcers In thls connectron 1 do not want to give any 
assurance but I must say that d~fferent rnterpretation 
of the decislon IS taker! Strll I hope that we w ~ l l  
come to a conclus~on after havmg discussion wlth 
the Shief M~nlsters of all the concerned four states 

[Engl~shj 

SH9I S S PALANIMANICKAM What 1s the use 
of o r g a n ~ s i n g  the orrentation cot irse for new 
Members? I am f:or? the affected area of Thanjavur 
and 1 am no1 berng allowed to put a suppleme?tary 
qliestion 

MR SPEAKER So many people are affecled I 
do snderstand that Bu: the -ex! question IS also 
very ~ n ~ 3 r ? a n ?  ,t !s absut un:ve:sal ~ d u c a t ~ o n  

. l , 'nfeir"ptio,?s; 

hrc SFEAKEQ Ckay las: qlrest~cn Shr~ hrishra. 
there 15 c?;e more qiies:on tor YGLI 

SHRi S S PALANIMANICKAM Gegarding the 
Cauvery Water Dsputes Tribunal I woulo like tc Know 
frcm tne hon Mjn:ster as t9 when he 1s gcrng 13 
appcin! a new Cha!rman to !he Trrbtiial Seccndly 

we have got the interim award two years back. I 
would like to know from the hon. Minister as to when 
he is going to implement the interim award of the 
Tribunal and solve the problems of the farmers of 
Tamil Nadu, particularly the farmers of Thanjavur 

[Translation] 
SHRl JANESHWAR MISHRA : The Chairman of 

the Tribunal has given his resignation due personal 
resons. Our ministry has received the information of 
his resignation only a day or so before. It is to be 
referred to the Supreme Court through Ministry of 
Law and Ministry of Parliamentary Affairs with the 
request to appoint some other Hon'ble Justice In his 
place. 

[English] 

Pending Irrigation Projecta i n  
Madhya Pradesh and Rajasthan 

+ 
65 SHRl MAHENDRA SlNGH BHATl 

SHRl GlRDHARl LAL BHARGAVA 

Will the M~nls te l  of WATER RESOURCES he  
pleased to state 

la) whether a number of major 8 medlum ~rrlgatmn 
projects In Madhya Pradesh and Ralasthan are 
pendrng w ~ t h  the Un~on Governmenl for clearance 

l b )  1 f  so the detads of such schemes alongwrlh 
reasons for non.clearance Slate-wise. 

fc, whether Ihe Unron Government propose tr: 
lay down any trme schedule tor clearance of Ihese 
schemes. and 

Id )  11 ss the de!alls thereof? 

[Translation] 

THE MINISTER OF WATER RESOURCES iSHRl 
JANESHWAR MlSHRAj f a )  to I d ]  A statemen: IS 

lald on the Table of the House 

STATEMENT 

:a: arid It, Details of new Map: and Medlum ,rrqal ion projects of Madhya Pradesh and Rajasthan 
:ece:ve': tsr ciearaqte by the Centre 

. -- - - .-"? -- . ., .. 

s pkr: h . a ~ 6  c1 ~ r o ! e c l  Estimated Ulimare Date of Status of Techno-economic 
tost Irrlgat19n rece~pt appraisal 

(Cs crores) Poten!ral !n CYlC 
lheclares) 

..... - I __--̂ ---I __ ^ ., . 
1 2 3 4 5 6 . _ _ _ , _ . . _ _  - 

MADWA FRkEESH 

{ A .  Techno-econcrr~c exammation completed and loand acceptable by the Advlrory Committee aublect l o  
comphance of  cerlarn cbservatlcns by the Slat6 Government 

-. . - -  l _ _ - - . ~ _ . ~ ~  .----.-..---.- 
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Major 

1 Bansagar Unit II 4 4 5  76 2,49,360 1/91 

2 Ralghal Canal 

3 Smdh Phase II 

5 hc la r  

b Thanwar Tank 

7 Pench Drvers~on 

R Mahan 

F o u n d  accep tab le  b y  t h e  
Advrsory cornm~tlee In 1/94 The 
Stale Gov! 1s requ~red l o  obtam 
e n v ~ r o n m e n l a l  c lea rance  f rom 
M ~ n r s t r y  of E n v ~ r o n m e n l  8 
Forests 

F o u n d  accep tab le  by the  
Adv~sory Comm~ttee In 8/93 The 
Slate Govt 1s requlred to obtam 
forest  c lea rance  fo rm !he 
M ~ n ~ s t r y  of E n v ~ r o n m e n t  8 
Forests 

Found  accep lab ie  b y  the  
Adv~sory  Cornrn~ttee In 12!C2 
The State Govt IS requlred l o  
obtarn forest clearance from the 
M l n ~ s t r y  of E n v ~ r c n m e n t  8 
Forests and also concurrence of 
!he S:ale Ftnance Gepartrne-! 

F o u n d  accep tab ie  by :?e 
Advlscry Comrn~ttee !n 9/89 The 
S:a:e Govl IS requ:red l o  oS1a1- 
c learacee f rom e"v1:3nrnenta, 
a n g ' s  t!3m M , ? s t r y  c '  
E r v  r s m e r !  8 Foves!s and 2:s: 
!he concurrence of Sta!e Frnance 
C e ~ : i  

Fauna a c c e p t a b e  b y  :ne 
Adv~sorp Comml:tee In 4/92 The 
Stale Govl IS requred l o  obtain 
concsrrence o f  State F ~ n a n c e  
E e p a r l m e n l  a n d  jo rm i r ,a le  
proposals fcr conjiinc:!ve t s e  c! 
surface and ground water 

F o u n d  accep tab le  b y  !he 
A O V I S C : ~  Ccrnmtttee In 3 ,91 The 
Slate Gobernmen: rs requrfed 13 
c b t a ~ r  enu~:ocmeqtai c l e a r a x e  
from !+e Mrn~stry 3f Er.vtronmev 

F o r e s t s  h n d  c l e a r n a c e  C -  

rehak~ ! ! ta : ton  & rese!! iemer! 
aspec ts  f rom tke  k r t n ~ s t r y  21 
Welfare 

F c u n d  a c c e p t a b i e  by  t h e  
Advjsory C s r n ~ i t l e e  In 10 6 0  
The Stare Govt IS requlrea : a  
assure p rov ls lon  of adequa te  
resources tor t h s  prCiect IR VIII 
P lan 

F o u r d  a c c e p t a b l e  by !he  
Advtsory Commltlee !n 6%: The 
S!ale Government ts fequl7ed rc 
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obtain environmental clearance 
from the Ministry of Environment 
8 Forests 8 submit updated cost 
estimates 

9 Ornkareshwar 
Mult~purpose 

Medium 

h'll 

( E i  Cons~derat~on deferred by the Adv~sory Cornmlttee 

1 Mahandad1 Reservo~r 916 30 4,25.000 

Found acceptable by the Advb. 
so ry  Commi t tee  In 8/93 The 
S ta te  Gov t .  i s  r equ i red  to 
obtam clearance trom Narmada 
Con t ro l  Author i ty ,  Cen t ra l  
E l e c t r ~ c i t y  A u t h o r ~ t y  and  
concurrence of the State Fmance 
Department 

C o n s ~ d e r a t ~ o n  deferred by the 
Advlsory Comrn~ttee In 1/94 T h e  
Slate Govf 1s requ~red to obtain 
clearances trom the Mm~st ry  r.: 
Envlronrnent 8 Forests and rror.1 
M l n ~ s t r y  of We l fa re  on 
r e h a b ~ l ~ t a t ~ o n  and resett lemert  
plans 

( C !  The State Government IS requ~red to sort out varlous techno-econorn~c Issue 

Major 

1 Kelo l r r~gat lon 

Medium 

' 5,t!a~a: 

92 4 5  34,560 5/88 T h e  Sla te  Goverr l rn l tnt  1: 

r equ~red l o  oblain clearance r f  
M ~ n f s t ! y  of Coa l  r e g a l a i n s  
submergence of Coal M ~ n e s  ;In? 
from M~nls t ry  o l  Envlronrnrr!l K 
Forests on  env~ronrnenta l  a, ,? 
froesls angles I! 1s also requl9rrJ 
to  sor t  ou t  other t e c h ~ ~ c i v  
aspec ts  w11h Cen t ra l  Walt-1 
Cornrnlss~on 

The updaled cost est~rnate 
been recelved recently In 7.9:( 
The  S t a l e  G o v e r n m e n l  
requ~red to obtain clearance I r i ; ~  
M ~ n t s l r y  of We l fa re  l o t  
r e h a b ~ l l l a l ~ o n  and reset!lvment 
plans 

.c 

85 ' 7  13,360 9/92 The Slate IS requ~red l o  comply 
w l t h  t he  o b s e r v a t ~ o n s  of I h t ~  
Central Walor C o m m ~ s s ~ o n  
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1 2 3 4 5 6 
- 

RAJASTHAN 

(A) Techno-economic examination completed and found acceptable by the Advlsory Committee subjecl to 
compliance of certain observat~ons. 

1 .  Blsalpur Drlnking Water 309 07 49,890 11/91 Found acceptable by the A&* 
cum Irrigation sory Committee in 3/93 The 

Stale Government is requ~red to 
obtaln clearance trom Mln~stry of 
Welfare from rehabilttal~on and 
rese!tlement aspecls and from 
the M~nistry cf Env~ronmen! & 
Forests from env~ronmental and 
lorest angles 

2 lnd~ra Gandhi Nahar 86 39 5 25 009 3\93 Found acceptable by the Advl- 
Stage-l sory Committee ~n 6196 The Slate 

Govt IS r e q u ~ r e d  to o b l a ~ ?  
clearance f rom Mlnlstry of 
Envrronment 8 Forests 

Medlum 

1 Bethah lrrigation 4 3217 10.51 Fcund acceptable by the 
Adv~sory Committee in 12152 
The State Government IS 
requ~red to obtam clearance !rorr 
Mlnistry of Wei!are to: 
rehab i l~ la t~on and resetllemenf 
plans and fu rn~sh  concurrence 
of the State Ftnance DepaRmen! 

8.960 2 '92 Found acceptable by !he 
Advlsory Commlnee in 4/92 The 
project subm~tted to the Plannmg 
Commiss~on  I s r  tnvestmenl 
clearance 

( 0 1  The Slale Government IS requlled tc sort out various Issues 

Medium 

2 Sukli lrrigation 

3 Chakan lrrlgatlon 

1 Band1 Sendra 1 1  56 4 090 1/93 The State Government I S  

r e q u ~ r e d  l o  comply w ~ t h  t5e 
observations of Central Wa!e9 
Comm~ss~or  on various techno. 
economlc ~ssues 

4 220 1 9 3  The compl~ance received lrorr 
State Govt IS under examinatlor: 

3 3EC 9 / 9 2  The STate G o v e r n m e ~ t  s 
requtred l o  ob la jn  forest  
c!earance from M t n ~ s t r y  c '  
Envlroqrnent and Forests and 
Concurrence trom I h e  Stale 
Finance Departmen! 

4 Oarrrda lrrlgation 36 50 9.223 7/95 The State Govt has to otrlalr 
clearance from torest angle fro? 
M ~ n i s t r y  of Envr rsnment  & 

,-_ _ - -  - - - - - - - . - . - - - - . _  .-.- _. 
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Forests  a n d  f rom Min is t ry  of 
Welfare o n  rehabi l i tat ion and 
resettlement plans. 

5 P ~ p l a d  lrrigation 2/93 The State Govt. is r equ~red  to 
update the est imate 8 o b t a ~ n  
clearance Ministry of Welfare for 
Rehab i l i ta t ion  reset t lement  
Plans 

6 Olwara Llft Irrigation 9 00 5.4100 12/93 The State Govt is ~ e q u ~ r e d  to 
comply w ~ t h  the observations o f  
the Central Water C o m m ~ s s ~ o n  

( c )  and (d) Though the 11me hmrt for Techno- 
economlc appra~sal  IS prescr~bed the clearance of 
projects gets delayed due to delay by the State 
Government IS complymg w ~ t h  the observat~ons of 
the Central appra~sa l  agencles 

SHRl MAHENDRA SlNGH BHATl Mr Speaker 
Sir Hon ble Mm~ster has s a ~ d  that lrr~gatlon projects 
of the states remaln under c o n s ~ d e r a l ~ o n  o f  the 
Government Hon ble M ~ n ~ s t e r  has ascr~bed the delay 
due to delay In appra~sal  by the states I w ~ l l  l ~ k e  to 
ask hon ble Mm~s le r  as to whether the Government 
p ropose  to  g l ve  ce r ta ln  c o ~ c e s s ~ o n s  In zome 
~ n t e r m e d ~ a r y  r r r ~ g a t ~ o n  pro tec ts  of t he  Sta te  
Governments? 

SHRl  JANESHWAR M I S h R A  The Cent ra l  
Government wants that the ~ r r ~ g a t ~ o n  projects sent 
by :he State Governments should b e  conduc~ve as 
our M ~ r ~ s t r y  has to sub f r~ t  a report c r  11s techncal  
and economlc asDects Var~os State Governments 
seod such projects In hurry wPlch are not found 
ccn3t,clbte In respect of t be~ r  eccnomlc and lechn~ca l  
aspects Tney are asked l o  D r ~ n g  Improvement In 11 
as 2er t9e prescr~bed d,rec!lves 

SHFl IU'AHENERA SiNGH EtJATi My questlon 
was whe lhe r  the  Governrner t  p r c 2 o s e  t o  give 
coqzessmns to State Government fr,. ~n termed~ary  
lrr igat~on projects besldes C W 5 7 

SHSI JANESHWAR MlSHGA The questlo? IS 

a h u !  m e  pendmg projects The State Government 
should be gwen concessrons in 11 Eut ~f they do 
scmetc\lng at t h e ~ r  own then 11 WIII b e  d ~ f f ~ c u l t  

whether the Government w ~ l l  speed up work on this 
scheme and  whether  the  Cen t ra l  Government  
proposes to glve approval to Rajasthan Government s 
Project costmg two thousand crore rupees whlch has 
already b e e n  sent to  the  Cent re  by  t he  State 
Government and IS under cons~dera t~on of the Central 
Government? 

SHRl JANESHWAR MISHRA The Government 
do propose to glve approval to these projects The 
maln polnt IS that the Departments of the Env~ronrnent 
and Forest comes In the way of 11 and as such the 
projects have to be cleared by these departments as 
well They cause delay In 11 and do no1 send reports 
That IS why the~r  approval takes t ~ m e  

WRITTEN ANSWERS TO QUESTIONS 

Education for Al l  

'64 SHRl N RAMAKRISHNA REDDY 
SHRl L RAMANA 

W ~ l l  the  M ~ n ~ s t e r  of H U M A N  RESOURCE 
DEVELOPMENT be pleased to state 

l a ]  the ~ l l~ teracy  average In I nd~a  State-w~se 

(b j  the target f ~ x e d  under "Educat~on for All- b y  
2000 AD" to Impart educat~on to d~l terent categor~es 
o! ~ l l~ tera te  persons. 

Therefcre, guldel~nes have been formulated If they (c )  the target achieved so far category-wlse and 
a r t  ns! fcllowed then 11 wlll be dlff~cdlt Slate-wlse. 

SHR! MAHENGRA SlNGH EHATI Mr Speaker, (d)  the funds allocated by the U n ~ o n  Government 
Sir :he work on lnd~ra  Gandh~  M a ~ n  Canal Project In for the scheme, State-wlse, and 
Fta,asthan IS golng on very slowly and the requ~red (e l  spec~a l  measures proposed to be taken toc 
2 w ' z ~ n t  of assistance by the Central Government efl~clent of the scheme, 
has wf been made ava, iab~e and only Rs 224 crore 
have t e e n  made ava~lable on behalf of the Central THE MINISTER OF H U M A N  RESOURCE 
Government whereas the Government of Ralasthan (SHRI BOMMAI) ( a )  T h e  
rias spent  h s  331  crore  N o w  the question Is I l t e r a c ~  data In the  country 1s col lected through 
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decennial census operations. According to the 1991 
Census the literacy rate in the country was 52.21% 
a statement showlng State-wise literacy rate is 
enclosed. 

(b) The target fixed was to cover 345 districts 
during the Elghth Five-Year Plan and make 100 
millron people functionally literate. The target age- 
group under the literacy campaigns is 15-35 years. 
Children in 9-14 age-group are also covered 
wherever the scheme of Non-Formal Educatron is 
not operational or its coverage is inadequate 

(c)  Total Literacy Campaigns have been 
launched in 401 districts of 26 StateslUTs. Accordrng 
to the reports recerved as of 31sl March. 1996 about 
53 19 mllhon persons have been made llterate of 
whch an estimated 62% of the learners are women. 
21". belong to SCs and lo?/. to STs 

(d) An allocation of Rs 1400 crores has been 
made for all literacy programmes durmg the E~ghth 
Frve-Year Plan No State-wrse allocatrons are made 
and funds are released on the basrs of requrrements 
of the State Governments and the proposals for TLCsl 
PLCs recelved from varrous dlstrlcts 

(e) The specral measures which are berng taken 
lor the eflrcrent rmplementatlon 01 the lrteracy 
programmes mclude the follow~ng 

( I )  Decentrallsatron and devolut~on of powers 
to State Llteracy Mlsslon A u t h o r ~ l ~ e s  
(SLMAs) The SLMAs are belng set up In 
all the StateslUTs to ~mplement the Meracy 
programmes 

( 1 1 )  Involvement of Panchayatr Ral lnst~tutlons 
In the l l teracy programmes and 
sensltuatlon of Panchyat~ Ral funclronar~es 
as well as elected representatrves 

( 1 1 1 1  Launchmg of 'Operation Restoratron' In 
those d~s l r~c ts  whlch have not been able 
lo  achreve deslred oblectrves 

STATEMENT 

L~leracy rate based on the 1991 Census 
- -- - - -- 

IndratStates or Literacy rate 
Un~on Territory 

- - -- - -- - - -- - - -- -- 
1 2 3 
- " --- - 

INDIA 52 21 
Stalaa 

1 Andhra Pra606h 44 09 
2 Arunachal Pradesh 41 59 

I 3 Assam 52 89 
4 Brhar 38 48 - -- - - -- - -- -- - - - 

1 2 

5. Delhr 
6 Goa 
7 .  Gujarat 
8 Haryana 
9 Himachal Pradesh 

10 Karnataka 
11 Kerala 
12 Madhya Pradesh 
13 Maharashtra 
14 Man~pur 
15 Meghalaya 
t 6  M~zoram 
17 Nagaland 
18 Or~ssa 
19 Punlab 
20 Rajasthan 
21 Srkklm 
22 Tamd Nadu 
23 Trlpura 
24 Uttar Pradesh 
25 West Bengal 

UNION TERRITORIES 

1 A 8 N Islands 
2 Chandlgarh 
3 D 8 N Have11 
4 Darnan 8 Dru 
5 Lakshadweep 
6 Pondtcherry 

Mid-Day Meal Scheme 

'66 SHRl S D N R WADIYAR W ~ l l  the Mrn~ster 
of HUMAN RESOURCE DEVELOPMENT be pleased 
to state 

(a) whether the Government have rev~ewed the 
mrd-day meal scheme launched In different Slates 

(h) 11 so. the deta~ls thereof. and 

( c )  the steps taken to enhance Central asslstanie 
and to make rrnprovements In the programme? 

THE MINISTER OF HUMAN RESOURZE 
DEVELOPMENT [SHRl S R BOMMAI) (a) and ib l  
The Natronal Programme of Nutrrtlonal Supporl t2 
Prrmary Educat~on commonly known as the M1d4ay 
Meal Scheme, was started very recently I e on 1 Slh 
August. 1995 and therelore, no formal revlew 01 the 
programme has yet been undertaken T h e  
rmplementat~on of the programme IS, however, bemg 
monitored both by tho State Governments and the 
Central Government 
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(c) With the expansion of the programme, Central 
assistance is projected to increase from Rs. 441.38 
crores in 1995-96 to Rs. 1400 crores in 1996-97. 

In keeping with the objectives of the programme, 
State Governments have been requested to provide 
hot cooked meals to primary school children at the 
earllost. 

[Translation] 

Clorure o f  Coal Miner 

'67. SHRI RAMENDRA KUMAR : Wil l  the 
Minister of COAL be pleased to state : 

(a) whether 72 coal mines are lying closed In 
Bihar after the nationalisation of coal mlnes; 

(b) 11 so, the details thereof: 
(c) whether the Union Government have received 

any proposal from the Government o l  Bihar for re- 
opening the closed mines in Bihar; and 

( d )  il so,  the d e c ~ s l o n  taken by the Union 
Government in this regard? 

Written Answers 3 2  

THE MINISTER OF WATER RESOURCES (SHRI 
JANESHWAR MISHRA) : (a) Yes, Sir. A national policy 
on water sharing and water management is being 
devised. 

(b) A Statement is enclosed. , 

(c) The draft National Policy guidelines for 
sharing of inter-State river Waters and Irrigation 
Management Policy as finalisod by the National Water 
Board were discussed in the third meeting of National 
Water Resources Council held on 6th February, 1996 
at New Delhi. It was generally suggested that these 
draft policies should be reviewed and modified before 
further consideration and adoption by the National 
Water Resources Council. It is not possible to indicate 
a tlme by which the policy guidelines is likely to be 
announced r lnce discussions on the subject are 
likely lo  be lengthy and time-consuming. 

STATEMENT 

(I) Main features of the draft Nat~onal  Pol~cy 
Guidelines for allocat~on of waters 9f inler- 
State rivers amongst Slates are as under . 

THE MINISTER OF STATE OF THE MINISTRY OF * The rlver basm will be reckoned as a unit 
COAL (SHRIMATI KANTl SINGH) : (a) to (d). In 1992, for inter-Stale water aliocat~on. 
a Joint Inspection Team (JlT) was set up with the 
representatives of Government of Blhar and Coal ' All co-basin States and the Centre would 
India Limited to identify the closed mines in Bihar. be parties to the process of allocal~on 
The JIT identified 10 closed coal mines of Central 
Coalfields Limited and 5 closed coal mlnes of Eastern 
Coalfield8 Limited. The Government of Bihar had 
made a proposal that the Government of lndia should 
permit a lease to the B ~ h a r  State Minera l  
Development Corporatron (BSMDC) to operate these 
mines. 01 these 15 mines, only Jagaldaga satlsfie8 
the conditions of the Coal Mmmg P o k y  laid down 
by the Government of lndia on handlng over coal 
mines to State Governments Consultation is going 
on with the Stale Government regardmg this case 
and no decis~on has been taken by Government. 
Regarding the other 14 mines too, consultation will 
be held with the State Governmenl at the earliest to 
examine the prospect of handing over these miner 
to Blhar Slate Mrneral Development Corporat~on. 

National Policy of Water Managemenl 

'68 SHRI RAM TAHAL CHAUDHARY : 
SHRI KASHl RAM RANA 

W ~ l l  the M ~ n ~ s t e r  of WATER RESOURCES be 
pleased 10 state 

( a )  whether the Government propose lo formulate 
a natlonal pollcy w ~ t h  regard lo water rharlng and 
water management. 

!b) 11 su ihe detalrs tnereot, and 
fc)  the tlme by whlch such policy IS likely to be 

announced' 

' A l loca t~on  to c o n s ~ d e r  the reasonable 
possibility 01 u t i l~sat~on.  
Allocation to be based on the princ~ple 0 1  
equ~table apporllonment 

* States will be free to utilise the~r share ~n 
any way without conf l ict tng w ~ t h  the 
overriding nat~onai Interest 

* Inler-State agreements between all the co. 
b a s ~ n  States are normally to he 
accommodated 
Existing pre-plan uses and approved plan 
uses are lo be protected 

A l l o c a t ~ o n  to consider needs for 
environmental management, navlgat~on ~n 
National waterways and pressing needs 
of non-co-bas~n  state etc as Na l lo r~a l  
interests 
Settmg up monl lor~ng and ~mp lemen l~ng  
mschanlsm lo oversee allocat~ons as maoe 

* Water allocallon normally to be revlevred 
after 40 years 

(Ii) Main features envisaged rn the dralt I r r~ya l~on  
Management Pollcy are as under 
' Water management should aim at 

maxlmls lng a g r ~ c u l t u r s l  production In 
lrrlgated areas 
Lower d ~ s t r l b u l ~ o n  system compr ls lng 
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distributaries and minors be  handed over 
to farmers' orgainsations lor  operation and 
maintenance in a phased manner 
Government's responsibility may be lmi ted 
to upper distr ibution system comprising 
main and branch canals 

Farmers' organisations to be structured In 
t i e rs  a n d  the i r  rep resen ta t i ves  to 
participate in deciding the operation plan 
ot c a n a l  sys tems a long  wi th t h e  
Government agencles 

Wate r  c o u l d  b e  s o l d  In b u l k  at 
c o n c e s s i o n a l  ra tes  t o  the  larrners '  
organ~sations who in turn wlll retall 11 to 
mdlvidual farmers 

Basic structural changes and improvement 
In the Government agencies hke irr igat~on 
departments to make them more Inter- 
d i s c ~ p l l n a r y  a n d  functronal ly  o r ~ e n t e d  
service 

Allowtng the farmers to g low any crop 
wlthln the opeiational plan and ava~labie 
water  w i thou t  m p o s t n g  o n  them a 
particular croppmg pattern 

Supply o f  H i g h  Grade Coa l  t o  Power Plants 

'69 PROF AJlT KUMAF! MENTA Wl'I  !be 
Mlnrster of COAL be  pleased to sta!e 

( a )  whether the Governrne~!  have ! e r ~ d e d  n:.! 12 
supply high grade coal to the m w e r  I'Ian:s 1 "  the 
country 

lb )  I! so. the reasons therefor an3 

~ c )  11s mpac t  on the coal based pswer pla!l!s In 
the counlry7 

THE MINISTER OF STATE OF THE MINISTGY OF 
COAL ;SHRIMATI KANTl  SIKGH) ; a )  No such 
dec~sion has been taken by Gcvernnirnt and pswer 
stations conlinue l o  be supplted the q!ades of coal 
w h ~ c h  lhey have been getltng In the past 

(b)  and (c) Does not arlse In v leu ot (a) abcre 

Kendr iya Vidyalayas 

'70 DR G R SARODE 
SHRl VlRENDRA KUMAR SlNGH 

W ~ l l  t h e  Mrnrs ler  ot H U M A N  RESOUGCE 
DEVELOPMENT be  pleased to stale 

( a )  the number ot new Kendr iya Vtdyalayas 
accorded sanct ion durmg 1993-94,  1994-95 and 
1995.96. State-wise. 

Andhra P!a3es? 
Assan  
61har 
Gujarat 
Y a r y a n ~  
Hlrna;?a; Pradesh 
Jamv,u & haslrrnir 
harn.?!aka 
hera la 
Madhya Pradesh 

. . . . . -. .. --- 

(b)  the tota l  number of Kendr iya Vidyalayas 
opened so far, State-wise, 

(c )  whether several Kendr iya Vidyalayas are 
runnlng In tents, and 

(d) It so, the number thereof and the slops being 
taken for maklng arrangements of building lo r  them 
and to appolnt regular teachers and employees? 

THE MINISTER OF H U M A N  R E S O U R C E  
DEVELOPMENT (SHRI S R BOMMAI) (A)  State- 
wrse year-wtse Kendr~ya Vldyalayas opened during 
the year frcm 1983-94 to 1995-96 
-. -. - -- 
Stale 1493-94 1994-95 1995-96 Total 
- -- -- - - 
Andhra Pradesh 0 1  0 2 0 1 0 4 

Assam 0 1 02 0 3 

Bhar 02 32 0 1 0 5 
S q x a ;  0 2 0 1 03 

Haryana 0 1 0 1 0 2 0 4 
Htrnacha! Pradesh 01 0 1 0 2 
Kafala C 1 0 2 0 3 

Yarnata~a 02 0 1 0 3 

Madha Pradesh 38 0 5 04 1 ? 

Ma-a!ash!ra 3 1 0 1 

f nssa 0 1 03 0 1 05 

4qas!'.a? 5 1 0 3 0 1 05 
T r ; p r 3  0 1 0 1 

Littar Pradesh C. 2 0 3 5 1 06 

West Bengal 0 1 02 03 

Deth~ 0 1 0 1 0 2 

Arunaihal Pradesh - 0 1 0' 

Nagaiand C 2 02 

Tm~lnadu 0 1 0 1 

kSh Island 0 1 0 1 
- , . - ---- 

Z6 2 3 23 . . , L 

- --.-- -. 
;B i  State-wise d ~ s t r ~ b ~ t ~ c n  of Kendr~ya V~dyalayas 

- - 

S Name c f  No ct Kendr~ya V~dyalavas 
No States,lJTs 
.. . . . -- -- . . - . - . , - -. 

? 2 3 
- -- 

1 
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11 
12 
13. 
14. 
15. 
18, 
17. 
18. 
19. 
20. 
21. 
22. 
23. 
24. 
25. 
26. 
27. 
28. 
29. 

Our 

30. 
31. 

Maharashtra 
Manipur 
Mrghalaya 
Nagaland 
Orissa 
Punjab 
Rajasthan 
Sikkim 
Tamilnadu 
Tripura 
Uttar Pradesh 
West Bengal 
ALN Island, Port Blalr 
Arunachal Pradesh 
Chandigarh 
D e l h b .  
Goa, Div 8 Daman 
Pondicherry 
Mizoram 

Total 

side India 

Moscow 
Nepal (Kathamandu) 

Total 858 

(c)  and (d ) .  Out of 858 Kendriya Vidyalayas 
sanctioned, only 12 are runnlng in tents Of these 
12, construction of permanent building has been 
ranc t ioned  in respect of 6 Vidyalayas. In 3 
Vidyalayas, land transfer has been effected and work 
is at the stage of preparing drawmg and/or estimates. 
Land has not been formally allotted/transferred by 
the sponsoring authorities in respect of 3 Vidyalayas. 
The matter has been taken up with sponsoring 
authorities. 

Filling up of the vacant post in the Kendr~ya 
Vidyalayas is a contmuous process and efforts are 
made to appoint regular teachers and other staff as 
expeditiously as possible In all Vidyalayas. 

[English] 

Delhi  Rent Control Act, 1995 

'71  SHRl BANWARI LAL PUROHIT 
SHRl HANNAN MOLLAH : 

Wil l  the Minister of URBAN AFFAIRS and 
EMPLOYMENT be pleased to state : 

(a) whether the Government have examlned the 
Delhl Rent Control Act. 1995 for implemcntat~on; 

(b) whether the Government have received 
memoranda against the implementation of the Act; 

(c) if so, whether the Government propose to 
make any further amendments in the said Act; and 

(d) if so, the details thereof? 
THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN AFFAIRS AND EMPLOYMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. U. 
VENKATESWARLU) : (a) Yes, Sir. 

(b )  Memoranda have been received by the 
Government suggest ing amendments to certain 
provisions of the Act. 

(c)  The suggestions are being examined by the 
Government 

(d) Does not arise in view of (c) above 

[Translation] 

Narmada Sagar Project 

' 72 .  DR.  SATYANARAYAN JATIA . W ~ l l  the 
Mmister of WATER RESOURCES be pleased to state. 

(a) the progress and the expenditure incurred 
out of total plan-expend~ture sanctioned for Narmada 
Sagar Project In Madhya Pradesh durlng the last 
three years; 

(bj  the time by whlch the target of construct~on 
of Narmada Sagar Project 1s likely to be achieved, 

(c) whether any proposal for glvlng t h ~ s  prolect 
status of a national project was received and 11 so 
the decision taken in this regard; and 

(d) the quantum ot water utilized by each State 
under Narmada River Water Sharing Agreement and 
the validity per~od of this award' 

THE MINISTER OF WATER RESOURCES (SHRI 
JANESHWAR MISHRA) . ( a )  A s tatement- l  1s 
enclosed 

(b) The construction of Narmada Sagar Protect 
is targetted to be completed by 2010 A.D. 

(c) Yes, Sir. However, no project In Irrlgatlon 
sector has been declared as Nat~onal Project 

(d) A statement-ll 1s enclosed 

STATEMENT-I 

Progress in construction of Narmada Sagar 
Prolecl as on 3 1 3.1996 

1. P h y r i c r l  P r o g r r r r  

The concreting work on the dam is In progress 
As regards power house complex, the concroling ol 
Intake structure and erection of ponr lockr  are In 
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taken place and the second round is now in progress. 
l n d ~ a  w ~ l l  work actively w ~ t h  other Member States 
towards widening and depending of tariff reductions 
and  g i v ing  a t tent ion to  non- tar i f f  bar r ie rs ,  in  
the context of the goal of CAFTA at the turn of the 
century. 

Standard o f  educat ion in Kendriya and  
Navodaya Vidyalayas 

'75 SHRI N. DENNIS : Will the M ~ n ~ s t e r  of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state . 

(a) whether the Government are aware of any 
c o m p l a ~ n t s  r e g a r d ~ n g  d e t e r ~ o r a t ~ n g  s tandard of 
educatron In Central and Navodaya V~dyalayas and 

(b) 11 so, the nature of complaints and the steps 
takenlto be taken by the Government in thrs regard? 

THE MINISTER O F  HUMAN RESOURCE 
DEVELOPMENT (SHRI S R BOMMAI) (a) and (b) 
Occasional complamts have been recelved regarding 
the level  of academic performance Cont inuous 
efforts are on to improve the qual~ty cf  education in 
Kendr iya  V ~ d y a l a y a  Sangathan and  Navodaya 
Vidyalaya Samlt i  th rough better superv ls lon of 
academic a c t i v ~ t ~ e s ,  streamlrning of recrul tmen* 
procedure of teachers ,  establ ishment of Zonal  
Training Institutes for systematc ~n-servlce training 
of teachers and Prlnc~pals and enccuragement of 
CO-curr~cular ac t i v~ t~es .  

Drop-out rate of Gi r l  Students 

'76.  DR. ARUN KUMAR SARMA W ~ l l  the 
. Min~ster of HUMAN RESOURCE DEVELOPMENT be 

pleased to state 

(a) whether the drop-out rate of girl students In 
the prlmary as well as in upper prlmary stages are 
higher than those of boys, and 

(b) 11 so, the correctwe steps takenlbeing taken 
to arrest this trend? 

THE MINISTER O F  HUMAN RESOURCES 
DEVELOPMENT (SHRI S R BOMMAli !a) Yes. Srr 

(b) The Nat~onal P o k y  on Educarlon 1986 lays 
specral  e m p h a s ~ s  on the removal  of gender  
d~sparrtres In educatron Accordmg to the Po l~cy the 
removal of women s l l i~leracy and obstacles ~nh ib l t~ng  
their access to and retention In elementary educat~on 
wrll recelve o v e r r ~ d ~ n g  p r ~ o r ~ t y  

All States have exempted glrls from payment of 
t u i t ~ o n  fees upto Class-VII I  Other measures for 
promotton o f  glrls education tnclude provls lvn of 
scholanhrps, free text-books unrforms, attendance 
incentrves, separate glrls schools. construct~on of 

toilets for girls and appointment of women teachers 
in primary schools. Under the centrally sponsored 
scheme of Non-Formal Education, Central assistance 
provided for girls' centres is 90% as compared to 
60% for co-education centres. The proportion of g~ r l s '  
centres has been increased from 25% to 40% in the 
Eighth Plan. 

The introduction of Mid-day meal  Scheme in 
1995-96 is also expected to have a positwe effect 
o n  enrolment and retent ion of g i r ls  In  pr lmary  
schools 

In ternat iona l ly  ass is ted p ro lec ts  f o r  
Un ive rsa l i sa t~on  of e lementary  educa t i on  have  
spec~fic components for promotion of g~ r l s  education 

The efforts made in t h ~ s  direction have resulted 
In narrowmg of the gender gap in drop-out rates In 
Class I-V. 

[Trans la tton] 

Shortage o f  Coal  i n  Delh i  

'77 .  SHRI JAI PRAKASH AGARWAL W ~ l l  the 
Minister of COAL be pleased to state 

(a j  whether there IS acute shortage of coal In 
Delhi. 

(bl rf so,  the steps taken by the Government to 
meet the shortage. 

Ic) the annual demand of coal for domest~c and 
~ndus t r~a l  use In De lh~ :  and 

(d l  the steps takenlproposed to be taken by the 
Union Government for supply of coal  to meet Ihe 
dehand of DelhP 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRIMATI KANTl SINGH) (a)  to (d) The 
total quantity of coal supp l~ed to ~ n d u s t r ~ a l  and other 
consumers. excludmg power planls In D e l h ~  du r~ng  
the year 1995-96 was 5 22 lakh tonnes as against a 
supply of 1 6 8  lakh tonnes In 1994-95 Availab~lity 
havmg, thus. Increased substanttally. 11 1s expecled 
that any shortages would have eased 

The requtrements of  coal  for varrous customers 
are assessed ~ rdus t r y l sec to r -w ise  for the whole 
count ry  and  are  not  assessed  Sta tewise This 
assessment IS made by jomt consultat~on among tho 
varlous Minlstr~es and the Plannmg C o m m ~ s s ~ o n  T l ~ e  
demand for the ~ n d u s t r ~ a l  and other consumlr lg 
sectors for the country as a whole was assessed at 
44 20 Mrl l~on Tonnes In 1995-96 and the s u p p l l ~ s  
made were 41 21 M ~ l l ~ o n  Tonnes There 1s a g;ip 
between demand and supply and !he Government IS 

endeavourmg to lncrease productron of  coal  in order 
to meet the demands of a l l  consumers ~ n c l u d r r ~ g  
those In D e l h ~  
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[English] 

Employment to  Urban Poor 

'78 SHRl RAMESH CHENNITHALA : Will the 
Minster of URBAN AFFAIRS AND EMPLOYMENT be ' pleased to state 

(a) whether the Government have any plan for 
eradicating unemployment in the urban sector: 

(b) 11 so, the details thereof; and 
( c )  the details of employment opportunit ies 

created in the Urban Sector dur~ng the past three 
years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (DR U VENKATESWARLU) (a) and (b). 
Two Centrally sponsored programmes viz.. Nehru 
Rozgar Yojana and P rme  Mmister's lntegrated Urban 
Poverty Eradication Programme are presently being 
mplemented In the country : -  

The Nehru Rozgar Yolana was launched 
In October. 1989 and has been des~gned 
to generate employment to the 
unemployed and under employed urban 
poor llvlng below the pove:ty Ilne. Wilhln 
this broad category the SCslSTs and 
Women constitute speclal target groups. 
This employment IS of two types. One 
relates to the settmg up of self-employment 
ventures and another relates to  the 
p r o v ~ s ~ o n  of wage employment through 
creat~on of publlc assets In the low income 
nelghbourhoods of urban local bodies and 
also through houslng and shel ler  
upgrada41on 
The Pr~rne M ln l s te~  s Integrated Urban 
Poverty Eradcat~on Programme has been 
launched In November. 1995 wlth the 
objective of at tack~ng the several root 
causes of urban poverty s~multanaously 
Bes~des employment goneratton and skill 
development. the PMI UPEP also alms a! 
e f fec t~ve ach~evement of s o c ~ a l  aector 
goals.  community empowerment. 
convergence through sustamable support 
systems, environmental ~mprovement of 
urban slums and shelter upgradation Tha 
beneflts can be avalled by the urban poor 
l lv~ng below the poverty llne who have got 
e d u c a t ~ o n  upto 9th standard or less 
S p e c ~ a l  a t ten t~on/emphas~s IS glven to  
women and persons belonging to 
Scheduled CastoslScheduled Tr~bes and 
d ~ s a b l e d  persons The programme 1s 
applicable l o  a l l  Class II urban 
agg lomerat~ons w ~ t h  relaxat ion to  the 
distr lct  towns In the hdly Sta ter  and 

(c) The de ta~ l s  o f  employment opportunit ies 
created under Nehru Rozgar Yojana durmg the last 
three years are as under - 

Year SUME SUWE 
No of beneficiaries No, of Mandays of 

asststed work generated 
- - -  - 

1993-94 1 52 lakhs 72 17 lakhs 
1994-95 1.25 lakhs 50.85 lakha 
1995-96 1.25 lakhs 54 64 lakhs 

The Prime Mmister's lntegrated Urban Poverty 
Eradication Programme has been launched only 
recently and IS still in the preparatory stage. 

World Bank Assistance to  Coal lndia Limlted 

'79. SHRl KODlKUNNlL SURESH Will the 
Mlnister of COAL be pleased to state 

(a) whether the World Bank has announced a 
43.5 m l l l ~ o n  SDR (S 63 rn~ l l ion)  Internat ional  
Development Association credlt to Coal lndia Limlted 
lor providing techn~cal  assistance lor Coal l n d ~ a  
environmental and soclal projects recently; 

(b) if so. the details thereof; and 
(c) the projects whlch are likely to be benefited? 
THE MINISTER OF STATE OF THE MINISTRY OF 

COAL (SHRIMATI KANTl SINGH) . (a) to (c). Th World 
Bank has approved an IDA Credit of 43 3 million 
SDR (US S 63 milllon) for "Coal Sector Env~ronment 
and Social Mltigat~on Project' of Coal lndia Ltd The 
project inter-alia envlsages carrying out Environment 
Action Plans. Rehabilllation Action Plans elc, at 25 
identified coal projects of CIL.  The list of these 
projects is given below 

Ca LM. NCC SECL UKX 
---- 

K D Mesalong Ananta Blnm Blsranpur Dur~lpur 
Parel East Lpahar Duhuhua Dhanpur~ 
R l ) r l ~ p l  ahatatput ~ayanl w a  ~ .mnput  

Jawnnath JhInQurdrh Gwra Sasll 
Lakhanput Nlgshl Kusmunda Umr 
Slm*swwl ManYpur 

Ralatione with Sr i  Lanka 

'80 DR KRUPASINDHU BHOl  Wi l l  the 
Mlnister of EXTERNAL AFFAIRS be pleased to state 

(a) the sleps ~ r o ~ o s e d  to be taken lo strengthen 
further the relations w ~ t h  Srl Lanka. 

(b) whether the lorelgn M in~s te r  of Srt Lank 
visited lndia recently, and 

(c) if ao, the bilateral ~ssues f~gured In hls talks 
wlth Indian leaders and the outcome lherrol? 
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THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
I.K. GUJRAL) : (a) The Government is committed to 
further enhance bilateral relations and cooperation 
with Sri Lanka. A meeting of the Indo-Sri Lanka Joint 
Commission chaired by External Affairs Minister and 
the Sri Lankan Foreign Minister is proposed to be 
held in Colombo later this year. Prior to the Joint 
Comrniss~on. it is proposed to convene meetings of 
the Sub-commissions on Science 8 Technology and 
Soc~a l .  Cultural and Educational Matters in Colombo. 
The Jomt Commlss~on would revlew the progress 
made in various spheres of bilateral cooperation and 
would also identify new areas of cooperation. 

(b) Yes Sir, the Srl Lankan Foreign Minister paid a 
two days goodwill vlsit to lndia on June 20 and 21. 1996. 

(c) In the discussions held with the Sri Lankan 
F o r e ~ g n  M ~ n ~ s t e r ,  bo th  Ind ia  and  S r i  Lanka  
emphaslsed the high priority given to maintenance 
of close and cord~a l  bilaleral relations. Both sides 
expressed satisfaction at the present state of bilateral 
cooperation and agreed that there were possib~lit ies 
for further enhancing ties. It was agreed that Sri 
Lanka would host the t h ~ r d  sesslon of the Indo-Sri 
Lanka Jolnt Commission later this year which would 
plan ~ m p r o v e m e n t  o f  r e l a t ~ o n s  in  a l l  f ~ e l d s .  
D~scuss lons were held on  improving t ~ e s  In the 
economlc f ~ e l d  The q u e s t ~ o n  of f ~ s h e r ~ e s  a n d  
problems faced by fishermen of the two countries 
was also d~scussed and the two sides agreed to 
ho ld  consu l ta t ions  to  reso l ve  t hese  p rob lems  
expedltlously ' 

Sea Eros ion 

4 3 3  SHRI MULLAPPALLY RAMACHANDRAN 
W ~ l l  the Mlnlster of WATER RESOURCES be pleased 
10 state 

t a j  whether the Government have made any 
assessment of or r ece~ved  any Reports from the 
Government of Kerala regardmg the extent of sea 
ercslon caused by the recent squalls along the west 
coast, 

fbj 11 so the deta~ls of Irnd~ngslreport, and 

i c )  the deta~ ls  of rellef granted by the Unron 
Government to the State of Kerala In t h ~ s  regard? 

THE MINISTER OF WATER RESOURCES fSHRI 
JANESHWAR MISHRA) far No. Sir 

f b ~  and (c)  Does not arlse 

Opening of Schools i n  Rural  A r e a l  

434  SHRI ANANC RATNA MAURYA W ~ l l  the 
Mmlster of HUMAN RESOURCE DEVELOPMENT be 
pleased to state 

(a) whether the Government have conducted any 
country-w~de survey l o  fmd out the number of rural 

and backward areas where there are no  primary 
schools and the distance the children of the area 
have to cover to attend school for education; 

(b) whether the Government propose to provide 
schools in those areas on priority basis; 

(c) if so, the details thereof; 
(d) whether the Government propose to prov~de 

financial assistance to  the families living below the 
poverty line for spread of education in such areas; and 

(e) if so, the details thereof? 
THE MINISTER OF STATE IN THE DEPARTMENT 

OF EDUCATION IN  THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI  MUHl  RAM 
SAIKIA) . (a) Yes, Sir. All lndia Educat~onal  Surveys 
are conducted periodically by States under the aegls 
of National Counc~ l  for Educational Research and 
Training (NCERT)  t o  assess  the a v a ~ l a b i l ~ t y  of 
existing schooling facil i t ies at different stages of 
educat~on The 6th All l n d ~ a  Survey, whlch has been 
conducted recently, has ascertained the number of 
rural habi tat~ons without primary schools and the 
d~s lance-w~se availability of prlmary schools 

(b) and (c) According to ava~lable mformat~on 
94% of the country's rural population has access t~ 
a primary school w~th in  one km. of walkmg distance 
The respons~bil i ty for es tab l~sh~ng  prlmary schools 
In the unserved and under-served areas hes w ~ t h  
the  respective S:ate Governments  w h ~ c h  have 
evo l ved  therr o w n  no rms  for t he  pu rpose  In 
accordance w ~ t h  broad nat~ona l  g u ~ d e l ~ n e s  

( d )  There  is  no  s u c h  p r o p o s a l  under  
cons~deration o l  the Mln~stry.  

(e)  Does not arise 

Pension t o  Soldiers o f  S e r o n d  Wor ld  War 

4 3 5 .  SHRI  R 8. RAI  W ~ l l  t he  Mlncster of 
DEFENCE be pleased to stale 

l a )  whether penslon scheme has been introduced 
for t he  e x - s o l d ~ e r s  who were d e m o b ~ l u e d  atter 
second World War, and 

(b) If so, the amount glven l o  them per mensum 
and the procedures thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE (SHRI N V N SOMU) (a) N o  Sir 

(b) Quest~on does not arlse 

I r r igat ion Pro lec t  , 
4 3 6 .  SHRI RAMCHANDRA VEERAPPA W ~ l l  the 

M ~ n ~ s t e r  of WATER RESOURCES b e  p leased to 
state 

(a) whether any proposal l o  modernlse cerlaln 
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irrigation projects in Karnataka has been received 
by the Uhion Government; 

(b) 11 so, the details thereof and the action laken 
thereon, 

(c) whether the Union Government have provided 
'any ass~stance tor the purpose, and 

(d) i l  so, the details thereol? 
THE MINISTER OF WATER RESOURCES (SHRI 

JANESHWAR M I S H R A )  . ( a )  N o  p r o p o s a l  fo r  
modern~sat~on of irrigation projects In Karnataka is 
pending at the Centre. 

(b )  lo  (d) Do not arlse 

Ex-Serv icemen 

437 SHRI SOUMYA RANJAN Will the M ~ n ~ s t e r  
o l  DEFENCE be  pleased to state 

(a )  the number of ex.servlcemen in the country 
at present, State.w~se. 

! h j  the tota l  amount p r o v ~ d e d  so la r  to ex. 
servicemen who have fe l l red prematurely w ~ t h o u l  
pension as theu bat ta l~ons have been disbanded. 
and 

(c )  the amount glven a s  scholarsh~p to the wards 
o l  the ex.servlcemen by the Ex,servicemen Boards 
during the last three years' 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE l S H R l  N V N SOMU)  i a i  To col lect 
fellable data regarding the number of ex-servicemen 
In the country, a scheme ot registrallon and Issue of 
~ d e n t ~ t y  cards was mtroduced In 1982 Under the 
Scheme al l  ex-servicemen and the11 w ~ d o w s  are 

t ' + , ; ~ ~ r "  l o  reglster themselves w ~ t h  the Zlla Sam~k 
Boards The State.w~se d e t a ~ l s  o l  ex.servrcemen 
regrstered w ~ t h  varlous Z ~ l a  S a m ~ k  Boards in the 
country as on 31 3  1996 are given In the Statement 
enclosed 

rb) There has been no drshandmenr 01 any Army 
ballallon In Ihe recent past 

f c j  K e n d r ~ y a  S a ~ n ~ k  Board IS no1 glvlng any 
schc~larsh~p to the wards 01 ex.servlcemen However. 
as per pollcy o l  the C e n t ~ a l  Government, ch~ldren of 
the delence personnel k ~ l l e d  or permanently dlsabled 
In ac t~on ,  who are studyrng In the Government run 
e d u c a t ~ o n a l  Ins t l tu l l ons  are g ran ted  comple le  
exemption lrom t u ~ t ~ o n  lee and other lees levied by 
the instllutlon Ch~ldren studymg In boardlng schools 
and colleges are also p rov~ded  grants to meet hostel 

)I.harges in  l u l l  B e s ~ d e s ,  some 01 the  State 
uovernments are p rov id~ng  scholarsh~plst~pends to 
the wards of war w~dows~ex.servlcemen disabled In 
acllon, at d~ l le ren l  rates The details 01 the amount 
p.iltr by Ihe Slale Governments are not monllored at 
the Centre 

1918 (Soka) Wrrtlen Answers 4 6  

STATEMENT 

RSB -. Total number o l  
ESM WID 

Andhra Pradesh 
Arunachal Pradesh 
Assam 
Bihar 
Goa 
Gularal 
Hlrnachal Pradesh 
Haryana 
Jamrnu 8 Kashm~r 
Kerala 
Karnataka 
Maharashtra 
Meghalaya 
M~zorarn 
M a n ~ p u l  
Madhya Pradesh 
Nagaland 
Olissa 
Punjab 
Flalas:t>an 
S k k ~ r ,  
Tam;; Nadu 
Tripura 
Unar Pradesh 
West 6engal 
ABN Islands 
Chandrgarh 
Deini 
Pond~cnerry 

-..- 
Total 129861 5 225684  

Note . ESM = En.setv~cemen 
W12 = W~dows 

A m i c t a n e r  By ODA 

438 SHRI R SAMBASIVA RAO W ~ l l  the  
Mlnrster of URBAN AFFAIRS AND EMPLOYMENT be  
pleased to state 

(a) whether the Government nave recerved any 
proposal from Andhra Pradesh lor sanctlor.mg tunas 
by the Overseas Development Author~ly tor Improving 
slums roads houses for poor and dramage laci!i:ies 
In the State 

(b) I! so, the deta~ls thereot, and 

( c )  the act lon p roposed  t o  b e  taken  by the 
Government In this regard? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN AFFAIRS AND EMPLOYMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. U. 
VENKATESWARLU) : (a) and (b). Yes, Sir, the Andhra 
Pradesh Urban Poverty Al lev~at ion Project was 
submitted by the State Government w~th  a view to 
bring about more effective urban poverty reduction 
In 32  Class- l  towns In the State through the 
convergence and development of ex~st lng poverty 
allev~ation programmes In three programme areas - 
economic, environmental and social. The project will 
adopt a town-wise approach, target~ng the poor 
~rrespectrve of spatial crlterlon 

(c )  The U n ~ o n  Govt had subm~tted a project 
proposal to Overseas Development Administration 
(U K ) for their consideral lon The approval to 
~mplement  t h ~ s  project from ODA ( U  K . )  is sti l l  
awa~ted 

Technical Institution i n  Badaun, Uttar Pradesh 

439 SHRI D.P. YADAV Will the Minlster of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state 

:a) whether the Government propose to open a 
tecnnlcai lnstltute In Badaun. Uttar Pradesh. 

(b) I! so, the deta~ls thereof. and 
fc) the t ~ m e  by wh~ch 11 IS l~kely to be set up? 
THE MINISTER OF STATE IN THE DEPARTMENT 

CF EDdCATION IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI MUHl RAM 
SAIKIA: (a) to lc )  There IS no proposal wlth the All 
India Colrnc~l for Techn~cal Educatlon for opeclng a 
tecvnlca! lnstltute In Badaun Uttar Pradesh 

Irrigation Projects 

420 SHRI LALlT ORAON Wdl the Mlnister of 
WATER RESOURCES be pleased to state 

i a j  the detalls of the major, medurn and minor 

irrigation projects of Bihar pending with the Central 
Government for the last three years: 

(b) the details of such projects being evaluated 
from technical and financial points o l  view by the 
Central Water Commission; 

(c) the details of such projects in respect of wh~ch  
the State Governments have to comply with the 
recommendat~ons of varlous Central  Eva lua t~on  
agencies, and 

(d)  the act ion being taken by the U n ~ o n  
Government In regard to projects In respect of whlch 
the State Governments have complled w ~ t h  the 
recommendat~ons of Central evaluat~on agenc~es? 

THE MINISTER OF WATER RESOURCES (SHRI 
JANESHWAR MISHRA) (a )  The fol low~ng majorf 
med~um irr~gation projects of Bihar are pending for 
clearance 

Major Projects 

( i )  Sone Canal Modern~sat~on Project 
(Phase.1) 

(11) Punass1 Reservo~r Project 
1 1 1 1 )  Subernarekha Mult~purpose Project 
(IV) Punpun Morhar Dardha l r r~gat~on Project 

Medium Projects 

(v)  Kundghal Reservo~r Project 

Deta~led proposals lor M~nor  Projects are not 
recelved In Central Government State Government 
IS competent to plan, fmance and implement them 

(b) and Ic) The deta~ls of the above projects 
have been Gwen In the enclosed statement 

(d )  Alter the comments 01 Central Evaluat~on 
Agenc~es are sat~sfactordy complied w ~ t h  by the State 
Government. a compr hens~ve note on the project 
proposal 1s prepared and put up to the Adv~sory 
Commlttee on l r r~ga t~on  and Mult~purpose Projects 
for conslderatlon and approval 

STATEMENT 
.. - ". -- 

S hio Name of the Project Est~mated lrr~gation Present Status 
Cost IRs beneflts 
~n crores) ! ~ n  th ha) 

--- 
1 2 3 4 5 --- 

Major Projects - 
1 Sone Canal Modern~sat~on 235 93 30 0 The Project has been conrldered 

ProjectlPhase-I) and  accepted by  the A d v ~ s o r y  
Commlttee in  I ts 56th mset lng 
held in  November. 83 subject to 

-.- 
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2 Punassi Reservo~r  Projecl 

3 Subernarekha Mu l t~purpose  1428 82  
Projec l  

4 Punpun Morhar Dardha 
I f ! ~ g a t i o n  Project 

M e d ~ u r n  P r o j e c t r  

5 kundghat  Reservoir Prolecl 5 61  

Sewage a n d  Rainy W a t e ~  

4 4 2  SHRl BHAGWAN SHANKER RAWAT W ~ l l  
Ihe M ~ n ~ s t e r  of WATER RESOURCES Se pleased to 
51518 

(a )  whether the Government are aware that the 
dram w h ~ c h  carrles !he sewage and rainy weler f rom 

4 7 a ! g a n i  a rea  a d l o i n l n g  Tal M a h a l  c a u s e s  
envlronmenlal pol lul ion and at the same l imo 11 has 
damaged Ihe foundat~on o f  Tal Mahal due l o  heavy 
rams In Agra during Ihe  currenl year 

(b)  ~f so. the stops propose to b e  taken to check 
11s recurrence in  future, and 

~ n v e s t m e n l  c l e a r a n c e  b y  S ta re  
Government  a n d  c l e a r a n c e  f r r ~ m  
Min~stry  of Environment 8 Forests 
Based  upon  in fo r rna t~on  r e c e ~ v e d  
from Government of Bihar, Plannmg 
Commiss~on has been requested l o  
accord investment zlearance 

20 8 Modi l~ed  estimate exammed by C W 5  
a n d  c o m m e n t s  p e n d ~ n g  wl:h 

Gsvernnent  sf B ~ h a r  for comp11anrFt 

154 8 C o n s ~ d e r e d  and accep ted  oy !ne 
Adv~sory Comrn!flee In Gecernber 92 
for  Rs 1 4 2 8  8 2  c ro re  subject  :s 
e P v l r o l q e n ! a !  c l e a r a n c e  anr l  
c l e a r a n c e  sf r e h a b l l : f a t ~ o ~  8 
resettlement plans by :be M~r:s!.y 
of Welfare and concurrence o f  !he 
S l a t e  F ~ r a n c e  D e p a r f m e - !  
3 o . s u r r e n c e  c! !he S:a!e F ~ q a v c c  
Zcpa:!nen: has bee" aC:s.nec: a ? :  
se"t tc F ia?n , r3  : ;T I -~SSI~~  2 :?4 '  
~ L s e ' i a l  C ~ S  a v e  P e T ~ n g  w ! b  

Scverrr -er !  sf Eh,ar 

5 7  6 E  7 ? e  ?ro!ec! reps-l was sent bacr !o 
:?e S:a!e G r i e . - - i r !  ,n EeD $2  2 s  

:ke same W J S  r:! p!ocessed as pe. 
C W C  g ~ ; b e , l " e s  S u c p : e q e n * 3 . \  
report h a s  r e c e ~ v e d  I ?  3 e c  S Z  
State compiiances o: cs-menls 2' 
CWC on varlous aspects sent Qdri?; 

3 9 4  13 4 $ 4  h a s  Dee7 I e c e  be3 
Envlror.r?e?fai c !eara lce 9as fr r,e 
ob!amed Py the Sfa!e 3 3 :  

8 1 1  Acce;:ec! by Advisory C o m v i l l e e  '31 

f is  5 61 crore ,n 8,aE suD~e:! ' r  
onserva!~ons 

( c i  i f  no!, Ihe reascns fherefo:' 

THE MlNiSTER OF U'ATEG RESCLf iCES ' S n G ,  
JANESHWAfi MISHRAI ( a 1  to  i i l  int?'rcat~:" .5  
being collected ana ~ 1 1 i  be  i a ~ d  c n  Ihe TaPle at !Qe 
House 

jEnp11sb) 

S p e c l r l  G r r n t r  fo r  B rahrn rpu t ra  B o a r d  

443  S h R l  SHANTILAL PARSOTAMDAS PATE. 
W ~ l l  the Minisler o f  WATER RESOURCES I le  pieaseil  
10 slate 

( a )  whether the Government have d a c ~ a e a  1c 9 , k d  
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special grants to Assam for expediting completion of 
the work of Brahmaputra Board; 

(b) if so, the details thereof: and 
(c) if not, the reasons therefor? 
THE MINISTER OF WATER RESOURCES (SHRI 

JANESHWAR MISHRA) : (a)  to (c). The Brahmaputra 
Board set up  du r ing  December ,  1981 under  a 
Statutory Act, under the Ministry of Water Resources 
is provlded 100% grant-in-aid for carrying out its 
ac t iv i t ies  s u c h  a s  survey,  invest igat ion and  
preparation of master plans for the Brahmaputra and 
Barak river systems. So far an amount of Rs. 99.79 
crore has been released to the Brahmaputra Board 
for its various activities 

However, even though the implementation of 
f lood managemen t  schemes  in Assam 1s the 
responsibility of the State Government. considering 
the complexity and magnitude of flood problem in 
the Brahmaputra valley, the Central Government has 
been providing Central loan assistance to the State 
of Assam. since 1974-75, to undertake priority flood 
control schemes Tll l  1995-96, an amount of Rs. 
340 00 crore has been released to the State. During 
the year 1996-97, it is proposed to provlde to the 
Govt of Assam Rs. 25 crore, on reimbursement basis, 
as grant for flood control works. 

including Sarada Barrage, Tanakpur Barrage and 
Pancheshwar Project." 

Nat lonal  Annual  Award o n  Wornen'r Day 

445. SHRl PlNAKl MlSRA : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state : 

(a)  whether in order to provide due status to 
women, especially that in their role of mother and a 
house -w i fe  Governmen t  h a v e  cons ide red  the  
desirability of introducing a National Annual Award 
on Women's Day every year, to be  named in a 
suitable manner such as 'The Mother of the Year 
Award' to be awarded to the woman who plays the 
role of a mother best; 

(b) 11 so, the decision taken in the matter: 
(c )  whether s~mi lar  awards are also proposea to 

be introduced at the State and dlstrlct levels, and 
(d)  the steps taken in pursuance thereof' 
THE MINISTER OF H U M A N  RESOURCE 

DEVELOPMENT (SHRI S R.  BOMMAI) . (a )  No, Sir 
(b) to (d).  Does not arise. 

[Translation] 

Deployment of  M-11 Ml ra i l es  
Indo-Nepal Talks 

444  SHRI DADA BABURAO PARANJPE Will 
the Minster of EXTERNAL AFFAIRS be pleased to 
state 

(a) whether ~t is a fact that hlgh level talks took 
place between lndla and Nepal at Kathmandu on 
January 28, 1996; 

f b l  11 so,  the detal ls thereof and the Issues 
d~scussed in these talks, and 

fc) the agreements reached as a result of the 
talks' 

THE MINISTER OF EXTERNAL AFFAIRS fSHRI 
I K GUJRAL) (a )  to i c )  Shrl Pranab Mukherjee 
then External A f fam Mlnlster, pald an offlclal vlslt to 
Nepal 'rom 26-29 January 1996 at the head of a 
de legat ton wh lch  Inc luded  F o r e ~ g n  Secretary ,  
Secretary Mlnlstry of Power and Secretary, Mlnlstry 
of Water Resources He held dlscusslons wlth hls 
counterpart as well as other Nepalese dlgnltarles on 
a varlety of  subjects of mulual  Interest lncludlng 
cooperation In spheres of  trade commerce, water 
resources tourism and ~nfrastruclural  development 
In Nepal He also called on HIS Malesty the Kmg of 
Nepal and the P r m e  Mlntster of Nepal 

The two sldes ~nl t lated a "Treaty concernlng the 
Inregrated Deve lopmen t  of t he  Mahaka l i  R lver  

446. DR. RAMESH CHAND TOMAR 
SHRI MOHAN RAWALE : 
SHRlMATl GEETA MUKHERJEE . 
SHRl SANAT KUMAR MANDAL 
DR. MURLI MANDOAR JOSH1 . 
DR. KRUPASINDHU BHOl 
SHRI AMAR PAL SlNGH 
SHRl DEVI BUX SlNGH 

Wil l  the  Minlster of EXTERNAL AFFAIRS be  
pleased to state 

(a)  whether the Government have seen reports 
in the US press about the deployment of  nuclear- 
capable M.11 m iss~ les  by Pakistan acqulred from 
China. 

(b) if so,  the reaction of the Government thereto 
(c) whether this has posed a serious threat to 

our security, and 
(d) if so, the steps being taken by the Government 

in this regard? 
THE MINISTER OF EXTERNAL AFFAIRS (SHRI 

I.K. GUJRAL) (a) and (b). Government have seen 
press reports regarding the deployment of nuclear 
capable M-1 1 missiles by Pakistan, Government have 
been aware of tha acquisllion of there  mi r r l les  and 
conrider it a matter of  great concern 
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(c) ami (d). Government of India is committed to 
taking ail neceaaary atepa to safeguard ita aecurlty 
and national interest in accordance with Ita own threat 
perceptions.

CBSE Schools In U.P.

447. SHRi MUNAWWAR HASSAN : WIII the 
Minister of HUMAN RESOURCE DEVELOPMENT bo 
pleased to state :

(a) whether the Government propose to open 
new C.B.S.E. standard schoois in Uttar Pradesh; and

' (to) if so, the details thereof, location-wise?
THE MINISTER OF STATE IN THE DEPARTMENT 

OF EDUCATION IN THE .MINISTRY OF HUMAN 
RESO URCE DEVELOPM ENT (SHRI MUHI RAM 
SAIKIA) : (a) and (b). The Department of Education 
in the Ministry of Human Resource Development is 
concerned with the opening of Navodaya Vidyalayas 
and Kendriya Vidyalayas which are affiliated to the 
CBSE. The Navodaya Vidyalaya Samiti (NVS) Is keen 
to open Navodaya Vidyalayas in 17 districts 6f Uttar 
Pradesh as per list shown in the enclosed Statement 
depending upon suitable land with sufficient 
infrastructure and other requisite facilities being 
made available by the State Govt. During 1996-97, 
Kendriya Vidyalaya Sangathan (KVS) has sanctioned 
two Kendriya Vidyalayas to be opened at Lucknow 
as Barabanki in Uttar Pradesh.

STATEMENT

List of districts of Uttar Pradesh, where Navodaya 
Vidyaiaya Samiti Is keen to open Navodaya 

Vidyalayas Affiliated to the CBSE.

1. Saharanpur
2. Piiibhlt
3. Shahjahnpur
4. Kheri
5. Lucknow
6. Kanpur Dehat
7. Fatehpur

8. Pithoragarh
9. GarHwal

10. Rampur
11. Jalaun
12. Banda
13. Pratapgarh
14. Maharajganj
15. Sonbhadra
16. Dehradun
17. Moradabad.

1English]

Accommodation to Political Partiea

448. SHRI GEORGE FERNANDES : Will the 
Minister of URBAN AFFAIRS AND EMPLOYMENT be 
pleased to state :

(a) whether any guidelines have been fixed for 
allotment of general pool accommodation to political 
parties;

(b) if so, the details thereof;
(c) the names of political partiea that have been 

allotted accommodation including accommodation to 
staff with details thereof including dates of allotment 
of such accommodation; and

(d) the rationale behind providing accommo­
dation to political parties and their staff?

THE MINISTER OF STATE IN MINISTRY OF 
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (DR. U. VENKATESWARLU) : (a) and (b). 
Yes, Sir. Only such of the political parties or groups 
as have been recognised as such by the Speaker 
are being given accommodation.

(c) A Statement is enclosed.
(d) General Pool accommodation is being made 

available to the political parties, as stated in (a) &
(b) above, for office purposes and for residential use 
of their staff in Parliament, with the approval of the 
competent authority.

STATEMENT

S.No. Name of Political Parties Accommodation No. Date of Allotment

1 2 3 4

1. A.IC.C. (I) 24, Akbar Road 7.8.92
(Regularised w.e.t 1S7.90)

2. AJ.C.C. (i) 26, Akbar Road 8.3.94
3, Samajwadl Party 18, Copernicus Lane 3.5.94
4. Samajwadt Janta Party 16, R.P. Road 20.11.90
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Congress (I) 
D.PC.C (I) 
B J P  
Lok Dal (A) 
Lok Dal (0) 
Janta Party 
Bahujan Samaj Party 
CPI(M) 
Cpl(M) 
B J P  
B J.P 
C P I .  
C P.I 
C P I  
Janla Dal 
Janta Party 
Janta Party 
Janta Party 
AIADMK 
AIADMK 
Samajwadi Janta Party 
General Secretary Congres I 
in Parliament 
- Do - 
Congress (I) 
Congress (I) 
Congress (I) 
Congress (1) 
Congress ( i j  
Congress (I)  
Congress 11) 

AlCC ( I !  
Samla Party 
Congress (I)  

. -- 

3 4 

5, Raisina Road 5.7.76 
2. Talkatora Road 24.3.84 
11, Ashoka Road 21.3.85 
15, Windsor Place 29.1 1.79 
3, Pt Pant Marg 1 5.88 
5. Pt Pant Marg 1.7.88 
12. G.R.G. Road 5 3 91 
3. V P. House 25 10.83 
14. V P House 23 7 71 
24. V P. House 14 6 82 
523. V.P. House 26 9.83 
11 9. V P House 30.10.70 
201-A. V.P. House 19 11 70 
309. VP House 6 5.70 
17. VP. House 1 5 6 9 0  
418. V.P House 1 7 4  78 
115. VP House 30 1 87 
416. VP House 30 1 87 
16. V P. House 26 6 92 
310. VP House 26 6 92 
13. Wmdsor Place 1 6 4  91 
C 401. C 402 11 7 7 9  
Albert Square 
781. L B Nagar 8 9 88 
SIVilB1, R K Puram 17 10 67 
SIV/209. R K Puram 30 12 77 
SIVi892. R K Puram 7 9 67 
896 B K S Marg 17 7 80 
80 H SlVlDlZ 21 9 82 
87 T SlVlDlZ 20 12 91 
J-556 Mand~r Marg 17 7 80 
D1/109, Chankyapur~ 7 8 91 
220 VP House 1 5 2 9 5  
45 A;SIV/DIZ 26 10 93 

BBC's  Map o n  Jammu 8 Kashmir (d) tf SO. the react~on of the BBC thereto7 

4 4 9  SHRI GHIRENDRA AGARWAL 
THE MINISTER OF EXTERNAL AFFAIRS f S h R i  

I K GUJRAL) ( a )  Yes. Sir 
S ~ k i  P ~ A B H ~  GAYAL KATHERIA 

(b) The BBC news bulletm referred to the Lahore 
*I;' Ihe o f  be bomb blast and carr~ed a map In the b a ~ ~ g r o u n d  

pleased to stale show~ng Jarnmu 6 Kashmlr with a dot of d~fferenf 
:a: whether at!enlron of the government has been 

drawn 1s ?he alleged Showing of a map by the BBC 
In ~ t s  news b ~ l l e l ~ n s  inl~catrng Lammu and Kashm~r 
wl:n a d 3 ?  ot di!!e~enl col-ur Than the cne ~ n d ~ c a t ~ n g  
rest of lndia as :epcrtea In The Hlnduslan T~mes" 
daten May 7556 

'b l  I! sc dcla~ls thereat 

# c ,  wnether tr,e 'Jovernment have taken the 
matter w~th  EEL and 

colour than the one tndicatmg the rest of lndta 

(c )  Yes. S I ~  The Governrnent look up the matter 
w ~ l h  BBC 

(d) The BBC clarlfled thal there had been nc5 
change to the design for the Kashmtr map used bv 
the BBC World-which had been used lor the last 18 
month8 It  Bald that the two colours they use lo  
htghltght the reglon are closely related t o  the 
respecllve map colours used for Pakrstan and lnd~a  
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This is the normal television graphics technique when 
discussmg any region in the world. BBC stated that 
it was their normal practice to avoid highlighting the 
region o n  the map when Kashmir was not at the 
centre of the days story In this case, the story was 
about the Lahore bomb blast. It was further stated 
that where the map showed Pakistan and Indla, a 
lme on  the map shows m e  Line of Control and the 
borders o l  Kashmir 

Membersh ip  o f  GSETT 

450 SHRl SRlBALLAV PANlGRAHl Will the 
Minister 01 EXTERNAL AFFAIRS be  pleased to state. 

( a )  s ince w h e n  India h a s  b e e n  a part o l  an 
independent mult i lateral initiative cal led "Group of 
Sc~ent i l ic  Experts Technology Testing" which monitors 
t h e  se ismic  t e c h n o l o g i e s  o l  t h e  C o m m ~ t t e e  o n  
Disarmament, 

(b )  the ef lect  it IS l ikely to  have  o n  GSETT 
membership due  to non.endorsement of CTBT by 
India, 

( c )  whether according to any treaty al l  the GSETT 
m e m b e r s  b e c o m e  automatic p a r t n e r s  o f  the  
International Monitoring System and 

( d )  11 so ,  the details thereof and the steps the 
Government have taken 1r1   IS regard7 

THE MINISTER OF EXTERNAL AFFAIRS (SHRi 
I K GUJRAL) (a)  India has participated in the Group 
of Scienti l ic Experts '  Technology Testing (GSETTj  
slnce 1976 

i b )  The GSETT I S  a preparatory mul t i la tera l  
i n i t i a t i ve  l a u n c h e d  b y  m e m b e r  s t a t e s  o f  t h e  
Sonference on Disarmament to prepare the ground 
to1 ver~ ly ing  a CTBT 

(c, No.  SII 
(d)  Does not arise 

Pak ' r  A rmaments  

451 DR MURLl  MANOHAR JOSH1 WI!! the 
Minister of EXTERNAL AFFAIRS be  pleased to state 

l a )  t h e  e x t e n t  to  w l r l ch  P a k i s t a n  h a s  
s t reng t l i ened  a n d  inc reased  i ts  armamonts and 
striking power In the last three years and 

( b )  the measures that have been tahenlproposea 
to be  tnken to counter the same? 

THE MINISTER OF EXTERNAL AFFAIRS ISHRI 
I K G U J R A L )  [ a )  G o v e r n m e n t  a r e  a w a r e  o f  
Pakis tan 's  acquis i t ion 01 s o p h ~ s t i c a t o d  arms and 
t e c h n o l o g y  t r o m  v a i i o u s  s o u i c e s  P a k i s t a n  s 
acquisltlon of such weapons, far beyond ~ t s  legitimate 
needs. IS not conducive to peace and security In the 
reglon 
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( b )  G o v e r n m e n t  c o n s t a n t l y  m o n i t o r s  a l l  
developments having a bearlng o n  India's securlty 
and take necessary measures to safeguard it 

Royal ty  o n  C o a l  

452 SHRl MOHAMMAD ALI ASHRAF FATMl 
Will the Minister of COAL be  pleased to state 

( a )  whether  any  amount  of r o y a l t y  o n  c o a l  
payab le  to Blhar s tands outstandrng against  the 
Unlon Government, 

!b) if s o  the amount thereof, til l date,  
! c )  the  e f fo r t s  b e i n g  m a d e  b y  t h e  U n l o n  

Government for ~ t s  payment and 

[d )  the d i f f icu l t~es bemg faced b y  the Government 
In 11s payment' 

THE MlNlSTER OF STATE OF THE MINISTRY OF 
COAL (SHRIMATI KANTl  SINGH) l a !  to  ( d l  N o  
payment o f  royal ly on  coal to the Government  c t  
Bihar is outstandmg as on 31  3 7996 Tne royaltv 1s 
levied on coal consumers in the coal  sale bills and 
tbe money is remitted to the State Government o r  
recelpt of payment For coal supplies l rom Aprl: ro 
May 1996 the royalty a r n o ~ n t i n g  to Rs 7 65 crores 
IS to be  remltted to the State Government by !ne 
concerned coal companies and w ~ l i  b e  done IC !ne 
normal  course There is no  dif f iculty In the coa i  
c o m p a n i e s  m a k i n g  p a y m e n t s  to !he S t a t e  
Government and the amounts are r e m ~ t f e d  b y  the 
coal companies regularly 

Damodar  F l o o d  C o n t r o l  Scheme 

4 5 3  SHRl ANlL BASU W ~ l l  the M l n ~ s t e r  s' 
WATER RESOURCES be pleased to state 

( a t  whether revlsed lower Damodar Flaod Con!rc 
Scheme submitted by Government o f  West G e n ~ a l  
has been approved, and 

,bl I! so the de ta~ ls  thereof 11 not the 'easoni. 
!heretor? 

THE MlNlSTER OF WATER RESOURCES t S H c .  
JANESHWAR MISHRA) ,a\ and (br The Unlon Govt ' 
hare  not received any scheme titled Lowe l  Damoca-  
Flood Control Scheme (revised)'  l rom Govt o f  West 
Bengal However a scheme namely 'Lower Damoaac 
drainage scheme cos lmg RS 1440  00 lakh h a s  
appioved by the Unlon Govt during June 1989 The  
s c h e m e  a f te r  ~ m p l e m e n t a t l o n  ulll m r t i g a t e  :he 
problems o f  l l oods  6 ara lnage In t h e  a is t r ic ts  r4 
Hooghl) Hourah  d Burdwan 
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454.  SHRI RAJENDRA AGNlHOTRl : Will the 
Minister of URBAN AFFAIRS AND EMPLOYMENT be 
pleased to state : 

(a )  t h e  ma jo r  hous ing  s c h e m e s  unde r  
implementation by  DDA; 

(b)  whether any targets have been set up to 
provide housing to the needy by DDA; 

(c)  if so, the details thereof; and 
(d)  the steps taken by the Government to improve 

the working of the DDA? 
THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN AFFAIRS A N D  EMPLOYMENT AND 
MIN ISTER O F  STATE IN  THE MIN ISTRY OF 
PARLIAMENTARY AFFAIRS ( D R .  U .  
VENKATESWARLU) : (a) to (c )  DDA has reported 
that  t he  f o l l ow ing  t w o  Schemes  are  unde r  
implementation at present : -  

( I )  New Pattern Registration Scheme. 1979. 
( 1 1 )  Ambedkar Awas Yojana, 1989. 

No target have been fixed. However, a backlog 
of 31204 under the NPRS, 1979 (out of a total of 
11 7272 registrants) and 121 90 under Ambedkar 
Awas Yojana (out of a total of 20000 registrants) is 
requ i red  t o  b e  c lea red  b y  De lh t  Deve lopmen t  
Authority 

(d) Functionmg of Delhl Development Authority 
IS monitored regularly by  the Government Delhl  
Development Authority I S ,  however. dependent on  
o the r  agenc ies  for  p rov l s l on  o f  l n f ras t ruc lu ra l  
f a c ~ l l t i e s ,  bes ides cop ing wlth the cons t ra~n ts  of 
availablltty of land and increasing litigation Despite 
th is,  Delhi  Development Authority has planned to  
allot the fiats to all the wai t - l~sted registrants under 
both the schemes In a period o f  about two years 

Non-Payment  o f  Salary t o  Staff o f  
Schoo l s  i n  U.P. 

455 SHRI JAGAT VIR SlNGH DRONA . Wil l  
the Mlnlster of HUMAN RESOURCE DEVELOPMENT 
be pleased to state 

l a )  whether the Staff (teachers and staff) of 225 
schools In Uttar Pradesh have not received the 
salaries for the months of A p r ~ l  and May. 1996. and 

I b ,  ~f s o ,  t h e  s t e p s  t a k e n  b y  t h e  U n l o n  
Government for immediate payment of their salaries? 

THE MINISTER OF STATE IN THE DEPARTMENT 
O F  EDUCATION IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI  M U H l  R A M  
S A l K l A j  f a )  and (b )  T h e  information 16 be ing 
co l l ec ted  a n d  will b e  la ld  o n  the Table of t he  
Sabha 
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Hia tu r  between UGC a n d  AlCTE 

456. DR. LAXMINARAYAN PANDEY , Wil l  the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a) whether  t he re  i s  a h ia tus  b e t w e e n  t h e  
University Grants Commission (UGC) and the All lndia 
Council for Technical Education (AICTE) over the 
decision of the AICTE to constitute a separate Pay 
Committee tor technical institutions; 

(b) whether the Government have received any 
'protest paper' from the UGC; 

(c )  if s o ,  the  main  fea tures  thereof  and the 
reaction of the Government thereto: 

(d)  whether the Government have taken any step 
to ensure an unilorm and equitable pay structure for 
technical, medical and other professional personnel, 
and 

(e) il so. the details there017 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF EDUCATION IN THE MINISTRY OF HUMAN 
RESO'URCE DEVELOPMENT ( S H R I  M U H l  RAM 
SAIK IA )  ( a )  t o  (e )  T h e  p r e s e n t  Pay  R e v ~ e w  
Commlttees to Unlverslty Grants Commission (UGCI 
and All lndia Council lor Technical Education (AICTEI 
have been constrtuted as per the provisions of thell '  
relevan, Acts There have always been separate Pay 
Rev~ew Commlttees tor both UGC and AICTE. UGC's 
re fe~ence  lo  the Government on  the Issue has brought 
out  tha t  t he re  IS a l ready a U G C  Pay  Rev iew  
Committee for Universities whtch must be seen as a 
total integrated system, Including technical education 
and 11 may be d i t f~cu l l  to reconcile differences in the 
recommendat~ons o l  two separate Committees The 
Government is keen to ensure that there should be 
harmonlsation of the recommendat~ons made by the 
a fo resa id  C o m m ~ t t e e s  c n  se rv i ce  cond l t l ons  of 
teachers 

[Translation] 

I r r iga t ion  Capaci ty 

457 JUSTICE GUMAN MAL LODHA 
PROF PREM SlNGH CHANDUMAJRA 

Wli l  the Minlster of WATER RESOURCES be 
pleased to state 

(a) whether there is a gap between the Installed 
irrigation capaclty and its utilisatlon in the country. 

(b) 11 so ,  the total  Installed Irr lgatlon capacl ty 
and the u t i l ~sa t~on  thereof; and 

(c) the total number of irrigation projects under 
cons t ruc t i on  a n d  t h e  t o t a l  es t ima ted  ~ r r l g a t l o n  
capaclty likely to  b e  generated therefrom? 
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THE MINISTER OF WATER RESOURCES (SHRl 
JANESHWAR MISHRA) : (a) Yes, Slr 

(b)  The total irrigation capacity installed and the 
u t l i l sa t ion  the reo f  a s  o n  M a r c h  1 9 9 6  a r e  
approximate ly  8 9  4 2  mrll ion hectares and  7 9 . 9 4  , rnllllon hectares respectively 

(c) 172 Major, 276 Medlum and 119 Extension1 
Renovat~on/Modernlsation projects are on-golng in 
Elghth Plan The total estimated irrlgatlon capaclty 
likely to  be  generated from these projects IS 25.4 
mllllon hectares 

Thef t  o f  Coa l  f r o m  Co l l i e r ie r  

458 SHRI SClNlL KHAN Will the Mlnlster of 
C O A L  be pleased to stale 

fa) whether maxlmum quan t~ ty  of coal are bemg 
stoien f rom unau thor~sed  and authorised colherles 
sltuated at P S  Saltora and P S  Milla In Distr lct 
Barikura West Bengal, and 

i b i  11 so ,  the reasons therefor? 
THE MINISTER OF STATE OF THE MINISTRY OF 

COAL iSHRlMATl KANTI SINGH) (a1 and (br As 
p e l  information lu rn lshed  by Coa l  lnd la L m l t e d  
sporadic cases of coal theft have been reported from 
ce f ta rn  local l t les of Sal tora and  Mlj ja of Gakura 
Dis!rlct n West Bengal The possrble reason therelor, 
seems l o  be the prevailing socio.economlc c o n d ~ t ~ o n s  
In Ihe area 

R a r h t r i y r  Mahi la  K o r h  

4 5 9  SHRI PARASRAM BHARDWAJ WII; the 
M in~s le i  of HUMAN RESOURCE DEVELOPMENT be  
pleased to state 

i a l  whether 11 IS a fact that Cred~ t  lhmrts o l  over 
Rs 14 crore have been sanctioned by Rashtrrya 
M a h ~ l a  Kosh wlth a view to benefiting more than 
82 000 poor women 

~ b )  I! s o .  the  deta i ls  regarding o rgan lsa t~ons  
~ n c i u d ~ n g  non.Governnient o r g a n ~ s a t ~ o n s  a s s ~ s t i n g  
the women In the country, 

I C J  the ratlo proporl lon lor d~s t r~bu f ing  the amount 
between the poor women and 

( d )  the crlteria tollowed In thls regard atongwllh 
the categories of poor women belng assisted? 

THE M I N I S T E R  OF H U M A N  R E S O U R C E  
DEVELOPMENT (SHRI S R ROMMAI) (a1 Yes Sir 
C l e d l t  l l m ~ t s  o l  R s  1 9 7 8  44 l a k h s  h a v e  b e e n  
sanctioned by Rashlrrya Mahrla Kosh wlth a vlew to 
b e ~ i t l l r t ~ n g  108491 poor women borrowers 

(b)  11 1 Non.Government Organlsatlons (NGOs) 
and Andhra Pladesh Women's Flnance Corporat~on 

Ltd are assisting women through Rashtriya M a h ~ l a  
Kosh  Out 01 them, 38 NGO8 have  got sanctions 
more than once. Thus, 112 organisatlons have been 
sanctroned Rs  1978 44 lakh to b e n e l l t  1 0 9 4 9 1  
women.  

(c) Loans for shorl-term purposes, upto Rs 25001-. 
and for medlum-term purposes upto Rs 50001-, per 
woman are grven 

(d)  Loan IS extended to women borrowers llving 
below the poverty llne 

Nat ional  Water Po l i cy  

460  SHRI K P SiNGH DEO . Will the M ln~s te r  
01 WATER RESOURCES be p leased to slate 

( a )  whe ther  t h e  U n l o n  G o v e r n m e n t  h a v e  
formulated a National Water Policy, 

( b )  11 so,  the main features thereof 
(c )  the manner In which the above pol lcy has 

been ~mplemented during the last h e  years, 
(d)  whether any hurdles have been  faced in  !he 

~mplementat ion,  and 
l e )  ~l so the detarls o i  the same and steps taker! 

to tackle those hurdles? 
THE M l N i S T i R  OF WATER RESOURCES (SHRI 

2ANESHWAR MISHRA] l a ]  Yes. S I ~  The National 
Wale! Policy was adopted In September 1987 

! b ~  The salrenf features 01 the Nat ional  Water 
PoIlcy are - 

reckoning a dralnage basin o: sub-basin 
as a unlt of Plannmg 
adoptlon of Integrated and multi-d~spllnary 
approacn to plannmg and formulation 31 
projects 
rnteg'ated and conjunctive developmen! o f  
sirr'ace and ground water 
specla1 a t ten t~cn  In piannlng p r o p c t s  f? ,  

benefiting d l s a j v a n t a g e d  groups o f  I n e  
soc~e ty  
waler Iransler l c  needy areas based on a 
national perspe;t~ve 
p r l o r ~ t i s r n g  water  u s e  a n d  p rov ls lon  or 
d r i n k i n g  wate r  w h ~ l e  p l a n n i n g  m u l t ~ .  
purpose prolect 
ln tegrat~on of land and waler use ~ o l ~ c i e s  
M a x m s m g  ava i iab~ l~ ty  o f  waler 
Wafer Management lnc lud~ng  ma~ntenance  
and modern~sat ion 

( x )  Glound Water Development 
(x i )  Rat ionai~sat lon of water rates !s conrey  

the scarcity value 
(x i i )  P a r t i c ~ p a l i o n  o f  f a r m e r s  a n d  v o l u ~ ! . ~ r )  

agencles 
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Flood Control and Management. 

Drought Management. 
Intensifying research efforts In various 
areas relating to water management; and 

Training aspects In water resources 
development. 

(c) The State Governments are implementing the 
National Water Policy based on the directions issued 
by the Central Government in this regard. For 
operationalisation of the National Water Policy, the 
National Water Board was constituted In September. 
1990 wh~ch has held seven meetings and one special 
meeting so far and reviewed progress made on 
implementation of Nat~onal Water Policy. 

(d) and (9). A few hurdles due to inter-State 
water disputes and financ~al constraints are taced in 
implementation of policy in all details Steps are 
being taken to resolve ~nter-State water d~sputes 
through negotiations and Tribunals. 

Unused Coal at Pit-heads of Coal Mlnes 

461 PROF PFiEM SINGH CHANDUMAJRA : 
DR. MAHADEEPAK SINGH SHAKYA . 

Will the Minster of COAL be pleased to state : 

(a) whether large quantities of coal are lying 
unused at pn-heads of coal mines in the country. 

(b) 11 so, the mrnimum and maximum quantities 
of such coal during the year 1993-94, 1994-95 and 
1995-96. 

(c) the total quant~ty of coal produced during 
the above period, year-wlse; 

(d) whether any institut~onal pollcy has been 
evolved for the storage of coal at the pit-heads of 
coal mlnes: and 

(e) ~t so. the deta~ls thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL lSHRlMATl KANTl SINGH) : (a) to (c) The 
mrnlmum and maxlmum quantit ies of coal lymg 
unused I e stock of coal at the pit-heads of coal 
mlnes of Coal l nd~a  L~mlted and Singareni Collreries 
Company L ~ m ~ t e d  ISCCL) alongwith the quantities of 
coal produced durmg 1993-54. 1994-95. 1995-96 
are as under 

[Million Tonnes) 

Year Stock at the Coal Production 
Pit-heads (Saleable) 

Mln~rnum Maximum 

(d) to (9). The guidelines laid down on coal 
stocking are : 

(i) At each colliery the pit-head stock should 
not exceed three months production and 
total stock for the coal company as a whole 
not to exceed one month's production ' 

(ii) Col l~ery should always carry su l f ic~ent  
stock to enable them t o  load the 
railway wagons within the specified t ~ m e  
schedule. 

[Tra nsla lion] 

Losses to C.C.L. 

462 SHRl R L P VERMA . Will the Mlnlstel of 
COAL be pleased to state 

(a) whether I! IS a fact that the Central Conl- 
fields Lim~ted a subsid~ary of the Coal lnd~a  Limited 
has rncurred a loss of Rs 52 crore durlng 1995-96 

(b) i f  so. the reasons therefor 

(c)  whether the annual productron ot coal In 
1995-96 has declmed to 307 50 lakh lonnes a s  
compared to the 350 lakh tonnes of coal producl~ori 
In 1994-95 

(d) 11 so, whether any actlon plan has been 
formulated by the Cha~rman-cum-Managlng D ~ ~ e c l c r  
of C C L to convert t h ~ s  loss Into a prof11 of R s  112 
crores; 

(e )  11 so, the details thereof 
(1) whether any respons~blll ly has been f ~ x e r i  

agalnst the errlng o f f ~ c ~ a l s  of the loss-maklr ig 
projects, and 

(g) i f  so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY CiF 
COAL (SHRIMATI KANTl SINGH) (a) and (b j  The 
Annual Accounts of Central Coalfields Llmlted (CCL,  
for the year 1995-96 IS under audrt Prof11 and loss 
posltlon of the company for the year 1995-96 will be 
known only after the annual accounts of the company 
IS frnalrsed audrted and adopted at the Annual 
General Meetmg of the company The Company Law 
st~pulates that thrs must be done by 30th September 
1996 

Ic) Durmg the year 1895-96, product~on ot coal 
from the collrerres of CCL was 30.75 MT as compared 
to 31.20 MT of coal produced by the company In 
1994-95 Thls shows a declrns of 0 45 MT. in coat 
production durrng the year 1995-96 

(d) and (e) In view of the decllne In productron. - 
an act~on plan tor 1986-87 has been trnal~sed by 
CCL with CIL Based on such action plan. a revenue 
budget has been formulated lor the year 1906-97 
with a production target of 35.2 MT against the actual 
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o l  30 75 MT. during 1995-96 Also as per the annual 
actlon plan the expected proflt durmg the year 1996- 
97 1s Rs 113 Crores 

(I) and (g) The shortfall In product~on has been 
garn ly  due to non-ava~lab~hty of forest land and other 
\ands w h ~ c h  affected startlng of varlous projects and 
therefore no respons ib~ l~ ty  needs to be  f ~ x e d  on any 
o f l ~ c ~ a l  

Coa l  Mine Accidents 

463 SHRl SOHAN BEER 
SHRl LALlT ORAON 

Will the Min~ster  of COAL be  pleased to state 

l a j  t h e  d e t a ~ l s  of a c c ~ d e n t s  In c o a l  m i n e s  
o c ~ u r r e d  dunng the years 1993 94 tQ94.95 1995- 
96 and 1996-97 so far year.wise and locat~on wlse 

b l b j  the total number of workers k~ l iedmlu red  ~n 
such acc~dents.  

Ic)  the total amount pard as cornpensatlon 13 the 
s!frcted farnlhes. and * 

i d )  l h e  r e m e d ~ a l  s leps taken(p rsposed  to b e  
taken to prevent recurrence of such rncldents3 

THE MINISTER'OF STATE OF THE MINISTRY OF 
COAL (SHRIMATI KANTl SINGH) (a) and (b)  As 
per data furn~shed by D~rectorate General o f  Mlnes 
Safety (DGMS), year-wtse and company-wlse de ta~ ls  
of acc~dents w h ~ c h  occurred In coal  mlnes of the 
country together w ~ t h  number of persons k ~ l l e d  and 
lnjured In each case durmg the years 1993-94, 1994- 
95. 1995-96 and 1996-97 (1111 date) are glven In the 
statement enclosed 

Ic )  In fo rmat~on  IS b e ~ n g  col lected and  wil l  b e  
l a ~ d  on  the Table of the House 

f d )  Preventwe steps as laid down In d e t a ~ l  In the 
Coal Mmes Regulations 1957, d ~ r e c t ~ v e s  of DGMS 
Expert Comm~ttee recornrnendat~ons as also In the 
recomrnendat~ons of varlous Courts of Inquiry. Safety 
Con fe rences .  etc  a r e  a d o p t e d  b y  t h e  rn lne 
managements For better observance of these s leps.  
Government 1s p r o m o t ~ n g  self-regulatton b y  coa l  
cornparlles !hrolrgh rnternal safety a u d ~ l s ,  workers 
par t r~c ipa t ron  i n  safety management  t r l pa r t l l e  
b i p a r t ~ t e  revrews at var lous leve ls  ta in lng  a n d  
r e - t r a ~ n ~ n g  ot work persons observance of safety 
weeks and safety c a m p a q n s  and  nat ional  safety 
awards 

STATEMENT 

- - -. -- - -- 
3pencast Aboveground 

- - -- -- - - - - - 
N,I Ac,~jen! No of Pe:sons No of Acc~dent No of Persons - - - - - 
FMa! 5er1ous K~lied Injured Fatal Ser~ous Killed Injured 

MF C 1 9 I 1 1 1 

S E C L  12 4 1  19 ; u 5 6 5 5 , 5 

Wi. 1 13 79 13 8 8  3 1 2  -1 q .' 1 2 3  1 1 3  

GMDC 1 I 1 1 2 

IISCO 1 7 1 

J B K  1 1 

NLC 
1 27 208 35  2? A 4 

TlSCO 6 9 6 9 
- - - - - 
ALL INDIA 102 606 181 6f.R 29  

1 - - L . . - - . - A _ - - -  - - 

$ l n ~ l ~ d o s  55 dealhs In New Ksndn Colliery 
8 
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BCCL 
CCL 
ECL 
MCL 
NCL 
SECL 
WCL 
GMDC 
l lSC0 
NLC 
SCCL 
TlSCO 

ALL INDIA 8 5  633 107 688 3 3  6 0 37 6 3  2 2  117 2 2  119 

1995-96 
BCCL 27  54 105' 6 5 4 9 4 9 8 23  8 2 5 
CCL 9 1 7  10 18 5 6 5 7 5  9 5 14 
ECL 1 6  133 17 144 2 5 2 5 3 1 8  3 lY . 
MCL 3 8 3 8 3 8 3 9 4 6 4 
NCL 3 8 3 9 2 4 2 4 
MEC 2 2 
SECL 13 3 5  14 46 3 3 3 3 1 7 1 
WCL 10 142 1 0  146 3 26  3 27  1 4 3 1 4 3 
GMDC 1 1 
l lSC0 2 2 1 1 1 1 
J & K  1 1 
NLC 2 2 1 1 
SCCL 14 8 9  16 9 6  5 8 5 8 3 29  3 29 
TlSCO 3 17 3 17 1 1 1 1 -- - 
ALL INDIA 9 5  497 178 542 3 3 7 5 33 7 9  28  142 2 8 151 

Includes 64 deaths In Gasl~tand Colllery 
1996.97 (TIII dale) 

BCCL 7 10 7 9 2 ' 
CCL 4 3 5 7 2 3 2 2 
ECL 6 1 5  6 1 9  1 1 1 1 
MCL 1 1 1 1 1 1 2 2 
NCL 1 1 1 1 
SECL 4 4 1 1 
WCL - 2 0  2 0  3 2 3 2 1 6 1 6 
SCCL 2 12  2 12 1 3 1 3 3 2 3 :J 

TlSCG 5 5 1 1 

ALL INDIA 19  70 20  7 7 6 9 6 1 0  9 1 3  9 13 

No:e Figures lor the years 1995 & 1996 are prov~s~onal  
Abbrewal~ons 
BCCL Bharal Cokmg Coal L ~ m ~ t e d  
CCL Cenlroal Coallqlds Llrn~ted 
ECL Easlern Coallmlds L ~ m ~ t e d  
MCL Mahanad~ Coall~elds Llmllad 
NCL Northern Coalt~eldo L ~ m ~ t e d  
ME C M~neral  Explorat~on Corporat~on 
SECL South Eastern Coalt~elds L ~ m ~ l e d  
WCL Western Coa l ldds  L~rnlted 
G M D C  Gujaral M~neral  Development Corporat~on 
I ISC5 Indian Iron and S l e d  Company 
J I K  Jarnrnu and Kashrn~r 
NLC Nayvel~ Ltgn~te Corporr l~on 
SCCL S q a r e n ~  C o l l m e s  Company L~mlted 
TISCC Tala Iron and Sleel Company 
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Pa r rpo r t  Office, Ahmedabad 

464 SHRI MAHESH KUMAR M.  KANDOIA . Will 
the Minister of EXTERNAL AFFAIRS be pleased to 
state 

4 
(a) the number of applications pending with 

Ahmedabad passport Office for the issue of Passport 
for the period April, 1995 to Apr~l. 1996; 

(b) the number of applications pending w ~ t h  this 
office even afler the receipt of police ver~ficat~on; 

(c)  the reasons for delay and the act~on taken by 
the Government in this regard. 

(d) whether middlemen have got their dommance 
In the passport office; and 

(e) 11 so, the action taken by the Government In 
thls regard? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
I K GUJRAL) (a) The total number of appl~cat~ons 
pendmg w ~ l h  Ahmedabad Passport O t f~ce  for the 
issue of passport tor the per~od Apr~ l  95 l o  Apr~ l  96 

4 IS 7 0.630 

(b) The number ot appllcat~ons pendmg with t h ~ s  
offlce even after the recelpt 01 pohce ver i f~cat~on IS 

2.  300 

(c )  The reasons lor delay are two told, (a) recelpt 
of adverse p o k e  reports, and (b) non compl~ance 
by appllcants of procedural requirements pomled out 
by the Passport lssumg Author~ty After recelpt of 
adverse reports, the Passport Offlce adv~ses the 
apphcanls to approach the concerned DCPlDSP w ~ t h  
o r ~ g ~ n a l  documents/court order to get clear reports 
from them on the bass  of whlch passports are then ., Issued 

(d )  No Sir The Passport Offlce Ahmedabad 
accepts passport appl~catlons from appl~cants and 
author~sed agents only Moreover, enqulrles from 
appl lcants w ~ t h  regard  to  the  status o f  their 
appl~cat~ons lor passport and other servlces are also 
entertamed by the ol f~cers from the appl~cants d~rectly 
thus ehm~natlng the role of mtddlemen 

(e) Does not a r m  

l r r rgu l r r l t l e r  in Navodrya Vidyr layar 

4 6 5  SHRI PANKAJ CHAUDHARY 
KUMARI UMA BHARTI 

Wi l l  t he  M ~ n ~ s t o r  of HUMAN RESOURCE 
DEVELOPMENT be pleased to stale 

(a) whether there has been raprd Increase In the 
lncldents of t lnancial  ~ r r~gu la r l t l es  In Navodaya 
Vldyalayaa. 

(b) if so, the details thereof, 

(c) whether any enqulry has been conducted In 
this regard; 

(d) if so, the outcome thereof, and 

(e) the action taken agalnst the persons found 
gu~l ty there~n? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF EDUCATION IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI  MUHl  RAM 
SAIKIA) . (a) No. Sir 

(b) to (e j  Do not arise 

[Eng l i~h ]  

Central Assistance for Irr igation Projects 

466 SHRlMATl VASUNDHARA RAJE W ~ l l  !be 
M~nis ter  o f  WATER RESOURCES be pleased to 
State 

( a )  whether the Ra:asthan G o v e r n r n e ~ t  n a d  
sought a d d ~ t ~ o n a l  Central  asslstacce tor s o r e  
~mportant l r r~gat~on prolects 

(b) I( SO the deta~ls thereof a-d 

( c )  the act~on taken by the Un~on  Government lo  
allocate fund In 1996-97 for t v x e  ~r r lga t~on prolec!~? 

THE MINISTER OF WATER RESOLIFICES (SHRm 
JANESHWAR MISHRA) (a) No request for a d d ~ t i o w  
Central assstance for the ~ r r ~ g a t ~ o n  project has bee- 
recalved from the Government of Rajasthan durlng 
the year 1996-97 

(b) and (c)  Do not arlse 

Depletion of Underground Water 

467.  SHRI K.C KONDAIAH W ~ l i  the Mi!?lsre: 
of WATER RESOURCES be pleasea to state 

(a) whether 11 IS a fact that as a result of deplet~o- 
of underground water In some parts of Karnataka ,r! 

recent years the availablhty 01 drmKmg water has 
been adversely affected 

(b) ~f so, steps takenlproposed to be takerr :c 
p rov~de f ~ n a n c ~ a l  and techn~ca l  ass1s:ance ,t? !he 
State Government for the purpose, and 

(c) achlevemonts thereby 7 

THE MINISTER OF WATER RESOURCES I S - ~ K .  
JANESHWAR MISHRA) (a! A long term analysis 2: 
ground water level  for the years 1 9 8 5  l o  ! 995 
indicates decllne o f  ground waler levels @ y  r , ? r e  
than 4 metres In some parts c l  the State af!ec!t?g 
the availabil~ty of drmklng waler 

(b) On receipt of a proposal from Governme-: p 
Karnataka. Ministry of Rural Areas and Ernpl~y-\eme 
released a sum Of Rs 10 crores in the year 1395 
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96. The Ministry of Urban Affairs and Employment Anc ient  Momuments  
had also launched a Centrally Sponsored Scheme 
"Accelerated Urban Water Supply Programme" to  468 .  D R .  KRUPASINDHU B H O l  W i l l  t he  
provide drinking water facilities in urban areas. Minister of HUMAN RESOURCE DEVELOPMENT be 

pleased to state : B e s ~ d e s ,  the Central Ground Water Board,  in 
a s s o c ~ a t i o n  w i th  t h e  S ta te  Gove rnmen t ,  has  ( a )  whether the Union Government have taken 
undertaken a Central  Sector Scheme tor Artlf lcial Steps for conservation o f  the ancient In 
Recharge of Ground Water in Kolar District A Model lhe country,  
Bill has been prepared and circulated by the Min~stry (b)  11 s o  the names of anc~ent  temples and other 
of Water Resources to all the State Governments1 monuments In Orissa which are being ~ d e n t i f ~ e d  as 
Unlon Territories, for enactlng suitable legislation on Centrally sponsored monuments, and 
the  l i nes  of t h e  B i l l  t o  regu la te  a n d  con t ro l  (c)  the amount spent thereon project-w~se d u r ~ n g  
the  development of g round water A Manual  on  the last three years, 
Artificial Recharge of Ground Water has also been 
prepared and c~rcu la ted to all the State Governments/ THE MIN ISTER O F  H U M A N  RESOURCE 
Un~on  Territor~es including Karnataka for thew guidance. DEVELOPMENT (SHRI BOMMAI) (a)  Yes S1r 

(c) Under the scheme of Ministry of Rural Areas (b)  A l ~ s t  of Centrally protected monuments ~n 
and Emp{oyment to sa fe  drinking water  the Slate o f  OrlsSa IS as per statement-l attached 
tac~ l i t ies .  8135 hab i ta t~ons have heen convered ( c l  The amount speht on  speclal r epa~ r  works 
du r l ng  1 9 9 5 - 9 6  aga lns t  t h e  t a rge t  o f  1 0 4 1 4  w ~ t h  their maintenance monument -WISR 1s as per 
h a b ~ t a t ~ o n s  statement-l l  attached 

STATEMENT-I 
. . . -. . . . - ., .. . -- -. .- -. - -. - .. . . - - - -- -. . . - - . -. . . . 

S.No. Locality Name o i  monumen tk~ te  
, , .- . - . - 

1 2 3 
- - -. , ., , . -. . ----- -. -. -- .. . .. -- . . 

Agrahat, 
Bandals.  
Chaudar 
Ch h a t ~ s a  
Govmd Jew 
P a t n a  Ja j  
Bhalrab 
Kapaleswar, 
Mundmal  
Kedaraswar, 
Bandareswar 
ehaban lpur  
( B a l ~ a  Talukj 
C h a n d ~ a  

Bo lang i r  D is t r ic t  
Chausatt~ jog in^ temple together wlth three mlnor sh r~nes  

Cut tack  D is t r ic t  
R u ~ n e d  fortress 

R u ~ n s  of the Buddh~st temples and lmages 
Bhubaneswar Mahadev temple 

Hil l  contalnlng many valuable sculptures, lmages and Inscr lp t~ons,  etc of 
Buddhlst~c age On  the top, there IS  a Math and a small temple of Mahakal 
A n c ~ e n t  monuments G! Baraba t~  Fortress and the ruins and remalns of all 
anclent e d ~ f ~ c e s  gateways, etc , save the mosque 
Churangarh Fort locally known as Sarangarh, exclud~r+g the area acqulred b y  
the State Government 
Four colossal lmages In the compound of the subdlvlslonal Of f~cers  Ouartars 
namely . 
1 Chamunda 
2 lndranl 
3 Kalrluga 
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Jaipur 
Naltigiri '(Lalitaglri) 
Matangiri 
Slr~apur 

.do. 
S~mhanatha Pitah, 
Mauza Goplnathpur 
Magura Dhanmandal 
Rameswar 
Padamal Pattana 
Bh~blmpur B ~ l n  

Balrakol 
Rasol 

Koftakolla 
-do. 
Mahendraglrl 
.do. 
-do.  
Pandya 

Asuragarh 

Gandharadhl 
Baudh Town 

Baragarh 
.do- 
-do. 
-do. 

Besuaghal 
Bhubaneswar 

.do. 
-do- 

Three Buddhist images 
Ruins of Buddhist temples and images 
Hill contalning many valuable sculptures, and Images 
Mahratta bridge locally known as !he Atharnulla le~ghteen arches brldge) and 
also as Tenlul~mal bridge 
Monolllh called Chandeswar pillar 
S~mhanatha Mahadeva temple 

Pancha Pandeva temple 
Durga temple 
Anc~ent site at Baneswaranasl 
Bhubaneswar Mahadeva temple 

Dhenkanal Dlr t r ic t  
Bhmgesvara Mahadeva temple 
Rock-cut Vlshnu 

Ganj rm Di r t r i c t  
Gangadharaswaml temple 
Jagdlswaraswaml lemple 
Bhma lemple 
hunt1 temple 
Yudhlsfra temple 
Ashoka rock lnscr~ptlon at Jaugada 

Mayurbhrnj  Dir t r ic t  
Prehlslor~c s~tes 
Prehlstorlc sltes 
Preh~storlc sites 
-do. 

Keonlhrr  Dlr t r lc t  
Palnt~ngs on the rock locally known as Ravana Chhaya and olher anc~ent  
monurents and remalns 

Kalrhandi  Dir t r ic t  
Anc~ent site of Asurgarh Fort 

Phu lbrn i  Dielrlct 
Temple of Nllamadhava and Sldheswara 
Paschlma Somanatha Bhubaneswara and Kap~lesvara temples 

Pur i  D i r t r l c t  
Bhaskareswar lemple 
Brahmeswar lemple w ~ t h  Its minor shr~nes in the compouna 
Nabakeswar Temples 
Rameswar Temple 
Magheswar Temple w ~ t h  Its mlnor shr~ne 
Ananta Basudrva Trmple 
Bakoswar Temple , 

Boital Temple 
. - -do- Chltrakarnl Temple --- 
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Bhubaneswar 
-do- 

Jameswar Temple with its minor shrine 
Lord Lmgraj temple with all the minor temples in the compound namely 

Amania well 
Astmurti 
Chandeswar Deb 
Gopaluni 'Temple 
Ladukeswar Temple 
Parbati Temple 
Sabitri Dew Temple 
Sakreswar Temple 
S a t h ~ d o s ~  Temple 

-do- 
-do- 
-do- 
-do- 
-do- 
-do- 
-do- 
- d o -  
-do- 
-do- 
-do- 
-do- 

Chourasi  
Churanga 
Kr ishnanagar 
Dhau l i  

-do- 
H ~ r a p u r  
Jagmara 

Konarak 

Mah~mamanl  Temple 

Varahanath temple 
Tr~lochaneswar Temple 

Maitreswar Temple with all the minor temples in the compound 
Makareswar Temples w ~ t h  its minor shrines 
Markandeswar Temple 
Mukteswar Temple w ~ t h  11s minor shrmes but excludmg the M u r ~ c h  Kunda 
Paramguru Temples 
Papnas~n i  Tank 
Parsurameswar Temple 
Raja Rani Temple 
Sahasralinga Tank 
Sari Temple No 1 
Sidheswar Temple 
S~siresvara Temple 
Varahi Temple 
Churangarh Fort, excludrng the area acquired by the Slate Government 

Rock lnscrlption of the edlcts of Asoka and the sculpture o f  elephant 
Small rock cut cell w ~ t h  a nrche and an lnscrlption o f  San l~kara  
Chausath Y o g ~ n ~  Temple known as Mahamaya Temple 
A l l  anclent caves, structures and other monuments or remains situated on the 
Udayg,rr and the Khandagir~ hills except the. temple of Parasnath on  the lop :jf 

the Khandag~r i  h ~ l l  and also the temple In front of the Barabhu j~  and the T l~su la  
Caves I 

Ancien! monuments of the Block Pagoda and the ruins and remalns o4  dli 
ancient od i fces .  images, structures, basements, pillars, carvings, walls, galeways d 

etc 
Bridge of eighteen openings over the Madhupur stream known as A ! h ~ r a  k;11:1 
B ~ r d g e  
Shri Jagannath Temple and subsidiary shrlnes 
Daksha Prajapat~ Temple 
Ancient remains lnside and outside the rampart 

Sambalpur Dis t r ic t  
Vikramkhol rock ~nsc r i p t~ons  

Cut tack  D is t r ic t  
Ragad l  

Jajpur Dis t r ic t  
Jaipur 

--. ---. -- -, 

' Present name of local~ty 
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STATEMENT-II 
---- we- .- . . --- 
~ . N O .  Name 01 the central ly Expenditure durmg the last three years 

protected monuments 
b In Orissa 

under Special ~ e p a l r s  & ~ a m t e n a n c e  
1 9 9 3 - 9 4  1994.95 1 9 9 5 - 9 6  

Lord Jagannath Temple, Pur i  

Sun Temple, Konark 

Excavated Monasl ray,  Uday >girl 

Excavated Monastery, R a t a n g ~ r ~  

Excavated s ~ t e  Baraba t~  Fort,  Cuttack 

Lord Lmgaraj  temple,  Bhubaneshwar 

Khandagl r i  U d a y a g ~ r ~  caves ,  Jagmara 

A n c ~ e n l  s l le .  Har~purgarh  

Excavated slte. La l l t g~ r l  

Smghanath temple Gop~na thpu t  

G loup  of temple Mahendragm 

Rock  p a ~ n t ~ n g  Si lahhanjl  

Group of  temple .Ialpur 

Bhaskareswar temple,  Bhubaneshwar 

Mukteswara lemple ghahaneshwar 

Rameswar temple B n u n a n e s h ~ a r  

F ia la  Rant Temple Rhubanesh%ar 
. .. ... . . . . - -. . . . . . .. . .. -. . . - -- ... . . .- 

Purchase  01 F ~ g h t e r  P lanes  by Pak is tan  

46 i l  SHRI AMAR PAL SINGH Wtll the M ~ n ~ s l e r  
of FXTERNAL AFFAIRS be pleased tr slate 

i a !  wholher Paktstari has purchased 40 Mirage 
Ilgti!er planes recently I tom France, 

1h1 11 so the detads thereof and 
rc)  !tie s leps b e ~ n g  l a k e n  by the Governmenl  

k e e p ~ n g  In v l e w  the  ~ n i b a l a n c e  a r t s lng  ou t  o f  
I h e  p u r c h a s e  o l  M ~ r a g e  t ~ g h t e r  p l a n e s  bv  
Paklstan7 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
I K GlI.JRAL) l a )  and ! t r )  It tias been reported In 
Ihe  P a k ~ s t a n ~  p ress  that Pakis lan has  bought  4 0  
secona.hand Mlrage. l l l  a~ rc ra t t  at a cost o l  f 120 
m l l l ~ o n  f rom the French company SAGEM. w h ~ c h  w ~ l l  
also overhaul  and relurbish lhem 

( c )  Governmen1 mor l~ lo rs  d ~ v e l ~ p m ~ n l ~  h a v ~ n g  a 
bearmg o n  n a t ~ o n a l  securlly and lake necessary steps 
l o  safeguard 11 

(Rupees In Lakhs j  

31 18 ,6401-  6 0 . 6 0  597 , .  

440 .1621-  6  15 ,6831-  

2  78,7621. 1 21  9421- 

53.3711. 1  0 8  217, .  

87 1821. 1 81 8 2 7 .  

4 ,81,1561-  3 . 7 7  4 6 3 , -  

4 . 1  4,5861. 5 .72 .208  . 
7Ei 129, 1 7 5  9 2 6 .  

2 45 3771-  6  326  . 

86 7271- 1 2 7  ? : 7  - 
5P 7 7 3  F C  E I l C .  

36 Z ? E .  f 9 35E . 

52 +:., . 1 0 6  1 5 5 .  

1 2 2  56G - 18 947 

35 $ 4 5 , .  2: 35: . 

55 4 3 4 .  2 3  cE.2 . 

62 4 3 5 ) -  53 738  - 
- .- 

J h u g g i e s  in Go le  Marke t ,  N e w  D e l h i  

473 DFi ~ A L I R A M  W l i ;  t n e  N. n:s:er  c' 
L!RSAN AFFAIRS AKD EMPLOYME&? h e  p ieased !r 
s:ate 

:a1 !tie 13tai numbers o f  Jhuggles sttdatea # -  

1312 area Gole Market 
(b\  whetner the Governmenl  propose to rerr:Le 

these jhugg~es  
( c ]  11 SO whelher the Government  cIave maae 

allernale arrangements for the people l w n g  in 1-ese 
lhugeles 

( d !  if so the de!a~ls o i  !he sites 
( e i  11 not .  the reasons therelor and 
( f ]  the t ime t ry  w h c h  these l h u g g ~ e s  a!s Ilkelk t c  

h e  remcved? 
THE MINISTER OF STATE !N THE MlNISTRY 3 c  

U R B A N  A F F A I R S  A N D  E M P L O Y M E N T  AhiS 
M I N I S T E R  OF STATE I N  T H E  M I N I S T R Y  OF 
PARLIAMENTARY AFFAIRS (DR U VENKATESWARLG~ 
( a )  The number of lhuggles In DIZ area IS a r w w  
2 7 0 0  
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(b) to (1). Various posslbilities w.r t utilisation of 
land as per the land-use assigned to the plots in the 
Zonal Plan are bemg explored. In the process of 
r edeve lopmen t ,  e l i g i b l e  squa t te rs  w i l l  a lso  b e  
rehabilitated at the designated sites meant for such 
rehabil i tation 

Subs id iar ies  of South  Eastern 
Coal f ie lds L imi ted 

471 SHRI K PRADHANI W ~ l l  the M ~ n ~ s t e r  of 
COAL be pleased to state 

(a )  the number of ~ n d u s t r ~ e s  In B~laspur d iv is~on 
w h ~ c h  have  b e e n  a c c o r d e d  the  s ta tus  of the  
s u b s ~ d ~ a r ~ e s  for supply of mater~a l  to South Eastern 
Coalfields L im~ted alongw~th the number out of them, 
In productlon at present 

(b) the amount spent annually by South Eastern 
Coal f~elds L im~ ted  for m a k ~ n g  purchases alongw~th 
the value of order out o f  the same r a c e d  w ~ t h  the 
subsidiar~es In B~ laspur .  

I C )  whether the South Eastern Coalfields L m t e d  
IS m a k ~ n g  full use of the capaclty of suhs~diar ies 
s~tuatea In Ellaspur, and 

(d)  ~f so ,  the details thereof' 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL lSHRlMATl KANTl SINGH) iar 93  NOS of 
i n d u s t r ~ a l  un i ts  of E l laspur  Clv ls ion nave been  
accorded ancillary status by South Easyern Soal f~elds 
Ltd 0:1t of them 49 unlts are In actwe productlon 
at present 

f b !  The value of purchase by SECL durlng the 
year 1 9 9 5 - 9 5  was a round  Rs 3 6 4  c rores  
(P rov~s~ona l )  Out of t h ~ s  the value ot orders placed 
on the anc~l lary ~ndustr ies was Rs 12 8 5  crores 

i c )  Yes, Sir 
/d,  1 1 )  SECL has endeavoured that full capaclty 

of its anc~l lary unlts are gemfully u t~ l ised Ancillary 
u n ~ f s  are  a lso  b e l n g  encou raged  l o  deve lop  
ad r l~ t~ona l  Items so that they can be cons~dered for 
granting ancillary status for these Items which w ~ l l  
enhance ut i l isat~on of the11 rated capaclty 

~ I I J  For making fuli use of the capaclty of the 
a n t ~ l i a r y  units varlous seminars, e x h ~ b ~ t ~ o n s  and 
p iant  l eve l  A d v ~ s o r y  Commi t t ee  mee t l ngs  are  
regular ly o r g a n ~ s e d  w h ~ c h  p rov tde  a fo rum for 
d~scusslons of varlous problems and bortlng them 
out 

1111, Enterproneures  are  also encouraged t o  
develop one or more producls for whlch SECL is 
prov ld~ng them drawmgs material composit ion and 
other lechnlcal servlco back up alongwlth assured 
market 

Lodg ing  Arrangement f o r  Ha j  P i lg r im8 

472. DR. M P. JAISWAL : Wil l  the Minister of 
EXTERNAL AFFAIRS be pleased to state : 

(a) whether expenditure on lodglng and board~ng 
arrangement for Haj p ~ l g r ~ m s  In the country as well 
as In Makkah IS borne by the Government, 

(b) I( S O ,  the deta~ ls  thereof. 

( c )  the number of o f f c ~ a l s h o n  of f~cials who are 
e n t ~ t l e d  to  occupy  such  a r rangemen t  on  the  
Government expenses, 

(d)  whether there is c e ~ l ~ n g  on such number 

(e )  if so,  the details thereof and 

(I) if not, the reasons theretor? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
I K GUJRAL) (a )  and (b)  No Slr Government ot 
l n d ~ a  does not Incur any expend~ture for boardlnq oi 
lodglng of Hal P ~ i g r ~ m s  In Makkah Accord~ng to Saudi 
Government regu la t~ons ,  al l  the Ha j  p i l g r ~ m s  a r e  
requlred l o  have the11 accommodat~on arranged prlor 
to their arrlval under the Reserved Accommodatlon 
Scheme (RAS)  Wlth the assistance of CGI.  Jeddah 
the  Cen t ra l  Ha l  C o m m ~ t t e e  ( C H C )  unde r takes  
booking of accommodal lon u n ~ t s  In Makkah and 
Madina for the l n d ~ a n  p~ lgr ims who go for Hal under 
the arrangemenls made by the CHC The p~ lg r ims  
pay for their accommodatton and also spend on 
board~ng from the~ r  own resources 

Wh~ le  In translt at the embarkallon points In lndla 
before golng on Hal,  many p ~ l g r r n s  a v a ~ l  of the transit 
taci l~ l ies organ~sed by individuals and !he Slate Haj 
Cornrn~ttee 

Ic) to f f ~  Government of lndla does not sponsor 
any o f f ~ c i a i i n o n - o f t l c ~ a l  tor H a ]  at 11s expenses 
However, lor the ass~stance of the l n d ~ a n  p ~ l g r ~ m s  In 
Saudi A r a b ~ a  lhe  Government sends admin~s l ra l~ve  
and med~ca l  staff on short dura t~on temporary duty 
For Ha l -1996 .  when  more  than 30 ,000  p l lg r lms 
proceeded for Ha ]  under the  arrangements made 
th rough  the H a l  C o m m ~ t t e e ,  a n  a d m ~ n ~ s t r a t ~ v e  
contingent of 100 Hal Assistanls and Assistan! Hal 
O l f l cers ,  l C l O  doctors and  100 para.medlcs was 
deputed l o  S a u d ~  Arab~a W h ~ l e  there IS no ce111ng 
on the number of the a d m ~ n ~ s t r a l ~ v o l m e d ~ c a l  staft 
the strength of the con t~ngen t  is d e c ~ d e d  by the 
Government on the bas16 o f  porcelved needs and 
requ~rements Tho a d m ~ n ~ s l r a t ~ v e  and m o d ~ c a t  staff 
are provlded alr passage, camp-llke l odg~ng  In S a u d ~  
A r a b ~ a  and  a re  p a l d  f o ro lgn  allo.wanco a s  
a d m ~ s s ~ b l e  

In adddton, a Ha l  Goodwil l  Delegalton c o n s ~ r t ~ n g  
of Emlnent persons from d l f fe ren l  w r l k r  of M e  IS 
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•on! of Saudi Arable ,Mn -aider to interact with Saudi 
officials, and similar delegations fpqm other countries. 
The Delegation observes the arrangements for the 
pilgrim* and submits an ihdependent report to 
Government on its retbrn. The Gobdwlll Delegation 
for Haj 1996 consisted of 14 members and was led 
by the Ambassador of India In Riyadh. The members 
of tWe delegation are provided air passage, hotel 
accommodation, local transport and daily allowance 
as admissible.

Child Malnutrition

473. SHRI A JIT  KUMAR PANJA : Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state :

(a) whether the Government are aware that child 
malnutrition is highest in India;

(b) if so, the details and reasons therefor;
(c) the proportion of the malnutrition of child in 

India aged below five years on percentage basis 
comparing the same with other developing countries 
particularly in Nepal, Bhutan, Bangladesh, Ceylon 
and Pakistan; and

(d) the steps being taken by the Government to 
reduce and ultimately eliminate cases of malnutrition 
in the country?

THE M IN ISTER OF HUMAN RESO URCE 
DEVELOPMENT (SHRI S R BOMMAI) : (a) Yes, Sir. 
The Government is aware that the child malnutrition 
is still quite high in India but not the highest. There 
has, however, been a significant decline in moderate 
and severe malnutrition among children during the 
last two decades.

(b) The severe (Grade III) malnutrition has 
declined from 15% to 8.7% and modernate (Grade 
II) malnutrition from 47.5% to 43.8% during the 
period 1975 to 1990. Further, using mean -2 SD 
(Standard Deviation) NCHS (National Centre for 
Health Statistics) standard as the cut-off level, the 
percentage of underwight (weight/age) children has 
declined from 68.6% in 1988-90 to 53 4% in 1992- 
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Malnutrition is an outcome of complex and inter­
related set of factors. The major detrminants of 
malnutrition are low purchasing power leading to 
poor dietary intakes, ignorance due to low literacy 
particularly among females leading to poor feeding 
practices, poor personal hygiene and unhealthy 
environments leading to high prevalence of 
childhood infections tike dlart^Dea, gastroenteritis 
which aggravate the already matnoutrished state of 
child by interfering with nutrients absorption and their 
retention.

(c) According to the UhMCEF publication The 
P ro ves* of Nation*, 1996V the percentage of 
children below five years suffering from malnutrition 
In India and other developing countries is as 
under :

India 53%
Nepal 49%
Bhutan 36%
Bangladesh 67%
Ceylon (Sri Lanka) 38%
Pakistan 40%

(d) The Government Is seized of the problem 
and has been implementing a number of nutrition 
and nutrition related interventions through Its 
different sectors with a view to ensure that the people, 
particularly the children and women do not suffer 
from malnutrition. The notable interventions include 
the Integrated Child Development Services (ICDS)< 
Nutrition Education Activities, Child Survival and Safe 
Motherhood (CSSM) Programme etc. The adoption 
of the National Nutrition Policy in 1963 and 
implementation of the multi-sectoral strategy utilising 
the framework of the National Plan of Action 
of Nutrition, 1995 is another major step in this 
direction.

Hindi and Urdu Onivereitiee

474. SHRI T. GOPALKRISHNA . Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased 
to state :

(a) whether the Government propose to set up 
Hindi and Urdu universities;

(b) if so, the details thereof; and
(c) the time by which these universities are likely 

to start functioning?
THE MINISTER OF STATE IN THE DEPARTMENT 

OF EDUCATION IN THE MINISTRY OF HUMAN 
RESO URCE DEVELOPMENT (SHRi MUHI RAM 
SAIKIA) : (a) Yes, Sir.

(b) The main objectives of Mahatma Gandhi 
Antarrashtriya Hindi Vishwavidyalaya would be the 
promotion and development of Hindi language and 
literature, through teaching and research, with a view 
to enabling Hindi to achieve greater functional 
efficiency and recognition as a major international 
language. It is proposed to be set up at Wardha, The 
Mauiana Azad National Urdu University is proposed 
to be set up at Hyderabad mainly to promote and 
develop Urdu language and to impart vocational 
and technical education In Urdu medium through 
conventional teaching and distance education 
system.
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(c) Two Bills to establish and incorporate these 
Universit ies have already been introduced in the 
Rajya Sabha on August 24, 1995. 

[Translation] 

Safety Equ ipments  in Coal 
Mines of Bihar 

475. SHRI RADHAMOHAN SINGH : Will the 
Mlnister of COAL be pleased to state : 

(a)  whether safety equipments are installed in 
all coal mines of Bihar to help the workers at the 
time of any accident; 

(b) i f  so, the details thereof; and 

(c )  the  deta i ls  of coa l  mines where safety 
equipments have not been installed, so far? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRIMATI KANTl SINGH) : (a) and (b). Safety 
equipment such as main  mechan ica l  vent i lator,  
wlnders in shafts fitted with protective devices, flame 
prooflintrinsicolly safe electrlcals etc , as requlred 
under the Coal Mines Regulations, 1957 have been 
installed In all the working coal mines of Coal lndia 
Limited (CIL) in Bihar. 

(c )  Does not arise 

Permanent Membership of UN 
Secur i ty Counc i l  

476 PROF.  RASA S INGH RAWAT : Wi l l  
the Minister of EXTERNAL AFFAIRS be pleased to 
s ta te ,  

(a) whether india had made efforts at different 
levels to get a permanent seat In the UN Security 
Counc~ l .  

(b )  11 so, the details thereof and the outcome 
therefrom; and 

( c )  the future role of india In regard to the 
expansion of U N  Secur i ty  Counc i l ' s  permanent  
membership being a major non-aligned country? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
I K GUJRAL) (a) and (b), india had expressed her 
w~l l~ngness to serve as a permanent member of the 
UN Security Counci l  in the  49th Session of UN 
General Assembly in 1994. This was reiterated In 
the 50th Session of UN General Assembly in 1995 
Susta~ned efforts to promote India's candidature 
have been made  b ~ l a t e r a l l y  and In mul t i la tera l  
meetings. These efforts continue. However, there is 

as yet no consensus at the UN on the expansion o f  
the Security Council. 

(c)  The Non-Aligned Movement Summit held at 
Cartagena, Colombia in  October 1995 adopted a 
declaration that the Non-Aligned countries s h o u l ~  
work  towards increas ing the representa t ion  of 
deve lop ing count r ies  of A f r ica ,  As la  a n d  Lat in  
America and the Caribbean in the Security Council. 
lnd ia  has a lso  adopted th i s  app roach  in  t he  
discussions in the Open Ended Working Group of 
the  U N  Genera l  Assembly on  the "Quest ion of 
Equitable Representation on and increase in the 
Membership of Security Council". 

Pending Irr igat ion Schemes 

477. SHRI RAMENDRA KUMAR : 
SHRI THAWAR CHAND GEHLOT : 
SHRI VEERENDRA KUMAR SINGH 
DR. LAXMINARAYAN PANDEY : 

Wil l  the Minister of WATER RESOURCES be 
pleased to state : 

(a) whether it is a fact that a number of lrr igat~on 
projects/schemes in the country are pending w ~ t h  
the Union Government for clearance; 

(b) if so,  the details thereof, State-wlse; 

(c) the steps taken by Government to expedlte 
c learance of these pend ing  irrigation projects1 
schemes; and 

(d) the t ime by which these are l ikely to  be 
cleared particularly in Bihar and Madhya Pradesh? 

THE MINISTER OF WATER RESOURCES (SHRI 
JANESHWAR MISHRA) . (a) and (b).  A Statement 
g iv ing  Sta te-wise deta i ls  of new Major  and  
Medium lrrigation Projects pend ing ciearance IS 

enclosed. 

(c )  The Central Water Commission is holdlng 
quarterly review meetings wlth State Government 
Officials for early ciearance of projects. It has also 
set up Field Units at different places in the country 
for assisting the States in expeditious appraisal of 
the projects. 

(d) Though there is prescribed limit for appraisal 
of the projects, the clearance is delayed duo to the 
delay by the Stale Governments in complying w ~ t h  
the  observat ions  of var lous  Cent ra l  A p p r a i s ~ n g  . 
Agencies. 
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STATEMENT 

Details of New Major 8 Medium lrrrgation Projects Pending Clearance , - 
Status o f  Appraisal 

b S.No. Statel Projects with Projects found Projects techno- Projects o n  which 
Unio? the Planning acceptable by economical ly State Government are 
Territory Commission the Advisory examined by the required to sort out 

for Investment Commrttee Central Water various techno- 
Clearance subject to C o m m ~ s s ~ o n  and economic issues. 

(Nos.)  certaln compl~ance of considerat ion 
observations deferred by Advisory (Nos.)  

such as Comm~ttee due to 
o b l a ~ n m g  non.resolution of 

environmental 8 1nter.Slate Issues 
forest clearance or non-clearance 

etc from environmental1 
(Nos.)  Forest angles etc 

(Nos 

1 2 3 4  5 6 

Major Medium Major M e d ~ u m  Major M e d ~ u m  Major  Medium 

Andhra Pradesh 
Arunachal Pradesh 
Assam 
B ~ h a r  
Gujarat 
Haryana 
Himachal Pradesh 
Jammu B Kashmir 
Karnataka 
Kerala 
Madhya Pradesh 
Maharashtra 
M a n ~ p u r  
O r ~ s s a  
Punjab 
Ralasthan 
Tamil Nadu 
Uttar Pradesh 
West Bengal 
Nagaland 

E x p r n s l o n  o f  V i s h w a b h r r t i  

478  SHRI P R .  DASMUNSI W ~ l l  the Min~ster 
o l  HUMAN RESOURCE DEVELOPMENT be pleased 
to state 

l a )  whether Vlshwabharl l  ( S h a n l ~  Niketan) has 
s u b r n ~ l t e d  any  p r o p o s a l  tor  11s expansion, 

development and other programmes in recent pas:  
(1990 to 1995) and 

(h)  11 so the reaction of the Government there!?' 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF EDUCATION IN THE MINISTRY O F  H U M A N  
RESOURCE D E V E L O P M E N T  ( S H R I  M U H l  R A M  
SAIKIA) (a )  and ( b )  V ~ s v a - B h a r a t ~  Sanlmiketan 
h a s  s u h m ~ t t e d  a p r o p o s a l  tor  e s t a b l ~ s h m e n t  s l  
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'V ISVASIA ' ,  a Cen t re  for  t he  s tudy 01 As ian 
Civrlisat~ons during January, 1996. As the proposal, 
as such, has not spell out the financial implications, 
Visva-Bharati has been advised to obtam services of 
some outs~de agency for preparation of the project 
report and to work out financial ~mpl ica t~ons involved 
to enable the Government to take lurther actlon in 
the matter. 

Mess i n  C.C.B. ( .  

479.  SHRlMATl JAYAWANTI NAVINCHANDRA 
MEHTA . 

SHRI MAHESH KUMAR M KANODIA 

Wil l  the  M i n ~ s t e r  of HUMAN RESOURCE 
DEVELOPMENT be pleased to state 

(a )  whether the Union Government are aware of 
the mess In the Cricket Control Board of l n d ~ a  rega- 
rding the ongoing b i cke r~ng  In the l n d ~ a n  Crcke t  
Team currently on tour to England and resul t~ng to 
hum~ l i a t~on  of certaln players. 

(b )  11 so, the steps b e ~ n g  taken to avold future 
hum~ l i a t~on  o l  the players, 

( c )  whether the Government propose to take any 
ac t lon  aga ins t  t he  conce rned  o f f rc ra ls /persons 
mvolved in the matter: and 

Id)  I! not, the reasons therefor' 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF YOUTH AFFAIRS AND SPORTS IN THE MINISTRY 
OF HUMAN RESOURCE DEVELOPMENT (SHRI  
DHANUSHKODI ATHITHAN R ) (a )  to Id)  There IS 
no mess In the Board of Control lor Crcket In l n d ~ a  
nor is there any b c k e r ~ n g  In the lnd~an Cr~cket Team 
on 11s tour to England The matter ol ret~rement o l  
Shri Navjol S ~ n g h  Srdhu and h ~ s  return m ~ d - w a y  
from the England tour I S  proposed to be enqurred 
Inlo by the Board of Control for Crcket In l n d ~ a  alter 
the l n d ~ a n  C~rcket  team returns trom l h e ~ r  current 
tour to LJK and Holland 

Voting R ight  for  Ind ians i n  Indian 
Enc lave# i n  Bang ladesh 

480 SHRI AMAR ROY PRADHAN W ~ l l  the 
M i n ~ s t e r  of EXTERNAL AFFAIRS be p leased to 
state 

la ,  whether the malter In respect of a l l ow~ng  
i n d ~ a n  c ~ t r z e n s ,  l r v ~ n g  In l n d ~ a n  Enc laves  In 
Bangladesh to cast t he~ r  votes is pendlng w ~ t h  the 
Government 

l b j  11 SG slnce when and the deta~ls thereol 

I C I  whelher the Government have takenlpropose 
to lake any aeclslon In t h ~ s  regard, 

I d )  lt so the aelalls tnereof and 

fe! 11 no!, the reasons therelor' 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
I.K. GUJRAL) : (a) to (e). There are 119 exchangeable 
enc laves in  Bang ladesh  a n d  7 2  Bang ladesh  
enclaves in India.  As st ipulated under the Indo- 
Bangladesh Land Boundary Agreement, 1974, the 
enclaves are to be exchanged between India and 
Bangladesh, without and claim of compensalron 
Neither side has been able to exercise control ovel  
11s enclaves w h ~ c h  are bcated in the other country 
Exchange of enclaves has legal and constitut~onal 
~ m p l ~ c a t i o n  which IS l ~ n k e d  w ~ t h  other outstandrrrg 
Issues pertain~ng to the 1974 Agreement such as 
transfer of adverse possessions, demarcat ion 01 
boundary and ratif icat~on of the Agreement Thrs IS 

under cons~dera t~on of the relevant departments of 
Government of l n d ~ a  The relaled Issue of c ~ t u e n s h ~ p  
of the ~nhab~ tan ts  01 the enclaves has also to be 
d e c ~ d e d  According to  legal  a d v ~ c e  a v a ~ l a b l e  to 
Government the trrst step w h ~ c h  has to be taken 1s 
complet~on of the demarcat~on of the boundary a r ~ d  
t h ~ s  has to  be done wl th  coopera t lon  of S t ~ l r !  
Governments concerned The fact IS that Government 
have no adrn~n~strat ive control or access to these 
enc laves  l y ~ n g  w ~ t h ~ n  Bang ladesh  and  her icc  
extens~on of votlng rlghts to the mhab~tants has not 
been poss~b le  Government have also no re l~nt ) l r  
f~gures  of populatlon In these enclaves 

Female Mortal i ty Rate 

4 8 1  KUMARI UMA BHARTI 
St iRI PANKAJ CHOWDHARY 

W ~ l l  the  M r n ~ s l e r  o l  H U M A N  RESOUR!:E 
DEVELOPMENT be pleased to state 

(a) whether female mortalrty rate In the counlry 
is much hrgher as compared w ~ t h  male mortal~ty late 

Ib )  r f  so whether any survey has been c o n d ~ ~ ~ l c r l  
In t h ~ s  regard. 

( c )  11 so. the outcome thereol, 

(d )  the comparative 11gures of male and lemale 
mortal~ty rate In the country, and 

(e)  the measures berng taken to mlnimlse the 
morlallty rate and the cornparalive gap? 

THE MINISTER OF H U M A N  RESOURCES 
DEVELOPMENT (SHRI S R BOMMAI) ( a )  No S I ~  

(b j  and fc) Do not a r m  

(d )  Acco rd~ng  to Sample R e g ~ s t r a t ~ o n  System 
(SRS) est~mates. (Reg~strar General of I n d ~ a )  1993 
l e m a l e  mortalr ty ra te  ( a n n u a l  pe r  t h o u s a n d  
populatlon) In the counlry is 9 1  as compared to 
male morfal~ty rate w h ~ c h  IS 9 .5  

(e) Government 01 l n d ~ a  has taken a number o l  
steps to tmprove health slatus o l  women Primary 
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Health Centres and sub-centres have been expanded 
~hrough-out the country In order to reduce the 
maternal, infant and chdd mortality rates, the Child 
Survival and Safe Motherhood (CSSM) scheme was 
launched during the year 1892-93 lmmunizat~on 
Programme has been universal~zed In a phased 
manner Integrated Ch~ ld  Development Programme 
aunched during the year 1975-76 has also been 
unlversalised. 

Construction of Dam Kharakpurna 

482 SHRI G.M KUNTURKAR Wdl the M~nrster 
31 WATER RESOURCES be pleased to state 

(a) whether the Government are aware of the 
'act that a dam Kharakpurna by name IS being 
:onstructed In Nanded dlstr~ct of Maharashtra 

(b) whether the Government are also aware of 
h e  fact that a dam named "Purna" had been 
:onstructed beneath thls new dam 20 years ago and 
>ulna dam wrll lose ~ t s  utll~ty w~ th  the constructlon of 
new dam, and 

( c )  the steps proposed to be taken by the 
Government to preserve the u t ~ l ~ t y  of the old dam 
Purna by witholdmg the constructlon c! the new dam 
Kharakpurna? 

THE MINISTER OF WATER RESOURCES ISHRI 
JANESHWAR MISHRA) (a) It has been noted that 
Ihe Government of Maharashtra (GOM) In the11 
Annual Plan for 1995-96 had ~nd~cated an ant~c~pated 
expend~ture of Rs 2 00 crores on Khadakpurna 
Project durlng 1994-95 even though the Work~ng 
Gloup of the Plannlng Comm~ssion lWGj had not 
recommended any outlay for the project for 1994-95 
An outlay of Rs 2 00 crores was agaln p~oposed by 
GQM lor the project for 1995.96 but the WG had not 
recommended any outlay lor the prolect durmg the 
year Annual Plan for 1996-97 has not heen flnal~sed 

(b j  Th~s  Mmistry IS aware ot the !; l i t  that Purna 
Prolecl was completed In IV Plan Eeta~led P!oject 
Report o l  Khadakpurna Project has not been 
recelved at the Centre and In 11s absence ~t IS not 
possible lo state whether ~t wrll have any adverse 
eflect on exlstlng Purna Project 

( c )  The Central  Water C o m n i ~ s s ~ o n  whlle 
examlnrng !he proposal of a new prolect ensures 
that there are no adverse ef lects on exlst lng 
projects 

Eror ion  by Ganga 

, 483 SHRI SHATRUGHNA PRASAD SINGH 
Will the Mln~ster of WATER RESOURCES be pleased 
to state 

( a )  whether the  ~ m p o r l a n l  Government 
underlakmgs like Ba raun~  011 Ref~nery,  Fertlllzer 

Plant. Ba raun~  and Barauni Junc t~on  are getlng 
endangered because of large scale eroslon caused 
by the Ganga water In the Madhurapur v~l lage of 
Begusarar d~strict In Blhar: and 

(b) ~f so. the prompt actlon proposed to be taken 
by the Government to check the eroslon to protect 
those Government undertakings? 

THE MINISTER OF WATER RESOURCES (SHRI 
JANESHWAR MISHRA) (a) and (b) The eroslon 
problem along left bank of Ganga at Madhurapur in 
Begusaral D~s t r~c t  in Bihar has been assessed by 
the State Government Alter the floods of 1955. tne 
State Government prepared a scheme for fltjod 
protection ot Baraunl-Begusara~ lndustrral Complex 
Thls scheme was exammed and approved by Gangz 
Flood Control Commlss~on and the Technrcal Advlsory 
Committee on I n r r ~ g a t ~ o n .  Flooo conrrol  ana 
Mult~purpose projects of Mlnlstry of Water Resources 
for an amount of Rs 623 96 lakh rn January 1596 
Smce plannmg. lnvest~gatlon and execution of tloou 
control  an t i - e ros~on  works IS p r ~ m a r ~ l y  the 
respons~b r l~ t y  of the State Government ,  the 
Government of Bihar requested P lann.ng 
Commlss~on tor release of add~ t~ona l  Central plan 
assrslance to ~mplement the scheme The Plannlng 
Ccmm~ss~on has released an add~tlonal Central Plan 
ass~stance of Rs 1 2 7  67 lakhs to the  State 
Government In March. 1996 tor t ak~ng  up prlorlty 
works In the area 

Promotion of Yoga 

484 SHRI SANDIPAN THORAT W ~ l l  tne 
Mtnlster of HUMAN RESOURCE DEVELOPMENT be 
pleased ! stale 

l a )  the d e t a ~ l s  of the central ly sponscred 
SChdnleS for promot~on of Yoga In the country ana 
the frnanc~al ass~stance prov~ded under them !a 
various NGOs In the country pa r t~c i l l a r l y  In 
Maharashtfa during the last three years ~nstitu:~on- 
w lse 

(b l  the steps takennproposed to be taken :c 
ensure the proper u t~ l l sa t ron  of the f ~ n a n c a ~  
asslstance provrded to them, and 

(c)  the actron taken; proposed lo  be taken agalnst 
the gu~lty mdulged In varlous types of ~r regu lar~ t~es 
at Kayvalya Dham Yoga Research lnstrtute at 
Lonavala Drstt of Pune7 

THE MINISTER OF STATE IN THE DEPARTMEhjT 
OF EDUCATION IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI MUHl  RAM 
SAIKIA) (a) The Centrally Sponsored Scheme of 
'Introductron of Yoga In Schools' was launched I* 

Apr~l. 1089 Under this scheme, t~nanc~a l  asslstance 
1s provlded to the StatesiUTs as well as Ycga 
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Institutes of repute for training of teachers in Yoga 
including TA/DA to teacher trainee®, upgradation of 
lib rary fa c ilitie s  and construc tion / expansion of 
hoste ls  fo r te a ch e r tra in e e s . In add ition  Yoga 
institutions of Ali India Character are also eligible 
for financial assistance for maintenance as well as 
developm ent expend iture fo r promotion of basic 
research and/ or for teacher training programmes in 
various aspects of Yoga other than the therapeutical 
aspects. D eta ils  regard ing financ ia l ass istance 
p rov ided under th is  schemfe to va rious  NGQs 
including those in Maharashtra during the last three 
years, Institution-w ise, is given in the Statement 
enclosed.

S.No. Name of the institution

(b) A proposal from any NGO is entertained only 
if it is duly recommended by the State Government 
and the necessary commitment, to depute teachers 
fo r the tra in in g  p rogram m es proposed to be 
conducted by the NGO, is g iven by the State 
Government. A second grant to the same institution 
ts sanctioned only after receipt of proper Utilisation 
Certificate in respect of the previous gran t

(c) To look into the functioning of the Institute a 
joint assessment team of the Central and the State 
Government of Maharashtra, visited the Institute on 
26-27 April, 1996. The administrative discrepancies 
and procedural lapses noticed have been brought to 
the notice of the Institute for retification in a time- 
bound manner.

Rs. in lakhs 
PLAN

1993-94 1994-95 1995-96

1. The Yoga Institute, Santacruz, Bombay Maharashtra
2. Shree Hanuman Vyayam Prasarak Mandal, Amravati,

7.66

Maharashtra - 3.70 -
3. Arogaya Sewa Mandal Mukhed, Nanded, Maharashtra - 0.98 -
4, Yoga Vidyadham, Dhule, Maharashtra * 3.70 2.50
5. Kaivalyadhama SMYM Samiti, Lonavla, Pune, Maharashtra 29.08 32.67 20.00

(NP) (NP) (NP)
5.00 5.00

6 Yoga Shiksha Sansthan, Orai, Uttar Pradesh 3.70 - -
7. Ramakrishna Instutite of Moral and Spiritual Education, Mysore M1 1.50 0.79
8. Bapu Nature Cure Hospital and Yogashram, Delhi 5.%0 2.50 -
9. Yoga Training Institute, Lakhisarai, Mungher, Bihar - 1.08 -

10. Swami Sahajanand Samajik Vikas Avam Sodh Sansthan, Patna - 1.08 -
11. India Rehabilitation Association, Rajender Nagar, Patna - 1.08 *
12. Ramesh Prasad Yadav Yoga Sansthan, Hazaribagh, Patna - 1.08 -
13. Baudh Samaj, Nechua Jalalpur, Gopalganj, Bihar - 0.90 -
14. Mod Galyayan Yoga Institute, Patna - 0.95 -
15. Indian Institute of Yoga, Patna, Bihar - - 2.76
16. Hanumat Inter College, Dhammour, Sultanpur, Uttar Pradesh. - * 3.00

** (NP) - Non-Pfan

Indians in Pak Jails

485. SHRI MADHAV RAO SCINDIA : Will the 
M inister of EXTERNAL AFFAIRS be pleased to 
state :

(a) the number of Indians imprisoned in Pakistani 
ja ils;

(b) the number out of them who have been 
convicted of some offences and the number of them 
who are languishing there without any trial for more 
than a year; and

(c) the steps taken to secure due trial and justice 
to them?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
I.K. GUJRAL) : (a) According to available information, 
at present there are 1249 Indian civilian prisoners, 
fishermen and crew members of cargo vessels in the 
custody of Pakistan.

(b) Pakistan does not p rov ide  in fo rm ation  
regarding these matters.

(c) The question  of the  ea rly  re lease 
and repa tra tion  of a ll Ind ian p risone rs  under 
detention in Pakistan has been repeatedly taken up 
with the Governm ent of Pakistan. These efforts 
continue.
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[Translation]

Scheme to Link Rivers

486. SHRI KACHRU BHAU RAUT:
SHRI DATTA MEGHE :

W ill the M inister of WATER RESOURCES be 
pleased to state:

(a) whether the scheme to link the rivers of the 
country with each other so that the country may not 
have to face floods, droughts, loss of lives and 
property , is s t il l under cons ide ra tio n  of the 
Government; and

(b) if so, the time by which the Government 
propose to implement the said scheme and the details 
thereof?

THE MINISTER OF WATER RESOURCES (SHRI 
JANESHWAR MISHRA) : (a) Yes, Sir. N ationa l 
Perspective for Water Resources Development has 
been prepared by Government which envisages inter 
linkages between various peninsular revers and 
Himalayan rivers separately for transfer of water from 
water surplus basing to water starved basins for 
optimum utilisation of water Resources. Government 
has established National Water Development Agency 
(N.W.D.A.) in 1982 to prepare feasibility repotrs for 
the water transfer links. 36 water transfer links, 17 
under P en insu la r Com ponent and 19 under 
Himalayan Component have been proposed.

(b) The studies carried out the Agency for various 
water transfer links are sent to the concerned states, 
for their comments/ suggestions. These comments/ 
suggestions alongwith the clarifications thereon by 
the Agency are discussed in the Technical Advisory 
Committee of the N ationa l W ater Developm ent 
Agency. The link projects can be considered for 
im plem entation after necessary agreements are 
reached amongst concerned States and therefore 
no time limit can be given.

Drainage System

487. SHRI VISHAMBHAR PRASAD NISHAD : 
Will the Minister of WATER RESOURCES be pleased 
to state :

(a) whether the drainage system of Fatehpur, 
Banda, Allahabad district of Uttar Pradesh has been 
technically cleared by the Chief Engineer of Uttar 
Pradesh Jal Nigam and Jal Sansthan;

(b) if so, the total funds spent on the said work 
so far and the time by which the work is likely to be 
completed;

(c) the funds made available during current 
financial year;

(d) whether the Government are considering to 
conduct an enquiry Into the works done by the 
Superintending Engineer; and

• (e) if so, the time by which the enquiry is likely 
to be completed?

THE MINISTER OF WATER RESOURCES (SHRI 
JANESHWAR MISHRA) : (a) No drainage system of 
Fatehpur, Bahda and Allahabad District has been 
technically approved by Uttar Pradesh Jal Nigam. 
Also Uttar Pradesh Jal Nigam does not prepare & 
technically approve the drainage system schemes 
for the Districts.

(b) to (e). Do not arise.

[English]

National library

488. SHRI PRADIP BHATTACHARYA : Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state ;

(a) whether any projects for the expansion of 
National Library in Calcutta are pending with the 
Government; and

(b) if so, the time by which those will be cleared 
and implemented?

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI S.R. BOMMAI) : (a) No, Sir.

(b) Does not arise.

Pakistan Sponsored Terrorism

■ 489. SHRI JAG MOHAN : Will the Minister of 
EXTERNAL AFFAIRS be pleased to state :

(a) whether leaders of the Group of Seven and 
Russia have approved in the last week of June, 
1996 a 40-point Plan to fight crime and terrorism;

(b) whether Government propose to invite the 
attention of these laeaders to Pakistan-sponsored 
terrorism in the State of Jammu and Kashmir and 
suggest to them to put pressure on Pakistan to end 
its sponsorship of terrorism in Kashmir; and

(c) if so, the details thereof?
THE MINISTER OF EXTERNAL AFFAIRS (SHRI 

I.K. GUJRAL) : (a) Yes, Sir.

(b) and (c). The attention of the Leaders of Group 
of Seven and Russia has been drawn at various 
levels during bilateral talks as well as at international 
fora, to Pakistan sponsored terrorism in the State of 
Jammu & Kashmir. This is an issue which is regularly 
discussed with the G-7 Governments in the course 
of diplomatic interaction.

Visa to Pak Nationals

490. DR. Y.S. RAJA SEKHARA REDDY : Will the 
Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether the Government propose to issue 
maximum number of visas to Pak nationals to visit 
India;
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(b) whether this is to be on reciprocal basls; 
(c) if so, the details thereof; and 
(d) if not, the reasons therefor? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
I.K. GUJRAL) : (a) to (d). In pursuance of our policy 
of encouraging people-to-people contact between 
lndia and Pakistan Government have decided, 
notwithstanding the constraints imposed by 
limitations of staff at our Mission in Islamabad, to 
substantially increase the number of visas issude to 
Pakistani nationals desiring to visit India. 

Enhanced people- to-people contact would 
promote understanding between the two counries. 

Report o n  World Population and 
Women i n  lndia 

491 SHRI CHITTA BASU : Will the Minster of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state : 

(a) whether attention of the Government has 
since been drawn to the recent UN report on the 
world population and UNICEF report on the women 
in India; 

(b) if so, the reaction of the Government thereto; 
and 

(c) the steps taken to ameliorate the deplorable 
conditions of the Indian women? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI S.R. BOMMAI) : (a )  
Government is aware of the Report on "The State of 
World Population", 1996 brought out by United 
Natlons Population Fund. 

(b) and (c). Government has taken note of the 
Report which gives a global overview of the rise In 
population particularly in urban areas, difficulties in 
providing adequate infrastructure, urban poverty. 
development of women, investment In health and 
education etc. 

The Government 1s implementing a large number 
of women-specific programmes for the~r  advancement 
which.mter-alia, focus on better opportunities for their 
educatlon and health-care as well as on greater 
opportunlties for economic empowerment through 
formation of self-help groups of women and through 
convergence of various state-sponsored schemes 
and programmes at the grass-root lavel. 

Salnlk Schoolm 

492 SHRI SURESH KALMADI : Will the Minister 
of DEFENCE be pleased to state : 

(a) whether attention of the Government has 
been drawn to the news-tfem publ~shed In the 'Pioneer' 

dated June 29, 1996 under the capt ion "Sainik 
Schools hold no hope for soldiers"; and 

(b) if so, the reaction of the Government In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE (SHRi N.V.N. SOMU) :(a) Yes, Sir. 

(b) A statement is enclosed. 

STATEMENT 

The caption "Sainik Schools hold no hope for 
soldiers" given to the news item published in "The 
Pioneer" dated June 29. 1996, is misleading. There 
is no proposal to abandon the Sainik Schools by the 
Government. 

2. The scheme to establish Sain~k Schools was 
introduced in 1961 The aim of the Sainik Schools IS 

to prepare boys academically, physcally and mentally 
for entry into the Nat~onal Defence Academy The , 

other object~ves Include removal of regional and 
social imbalances In the of f~cers cadre of Armed 
Forces and brmging Public School educat~on w~thrn 
the reach of common man. 

3 .  4720 cadets from the 18 S a i n ~ k  Schools 
establ~shed between 1961 to 1978 in 18 major States 
of the country have jomed the National Defence 
Academy upto 1995. All students including those 
from Sainik Schools who have qual~f led 10+2 or 
equivalent examination are ehgible for appering for 
written examination for National Defence Academy 
conducted by UPSC. The average Intake into NDA of 
Saintk Schools students out of a total of 660 admltted 
annually, for the last SIX years has been 63. The 
details of performance of Sainik Schools students ~n 
UPSC. NDA entrance examination, and at Services 
Selection Board vis.a-vis other ehgible students IS 

as under .- 

Sa in~k  All ~ t h e ~  
Schools Schools 

(a) Average pass 3 6 0 9 
percentage at UPSC. 
NDA Entrance 
Exam~nat~on 

(b) SSB Qualifiers 08 02  
at first attempt 

- - 

These figures w ~ l l  show that Sain~k Schools are 
providing the~r share of cadets to NDA 

4 A proposal has been made for transfer of 
Sainik Schools to Ministry of Human Resource- 
Development which In c o n f o r m ~ t y  with the 
recommendat~on of the Standlng Comm~t tee  o l  
Parliament on Defence (1994-95), 10th Lok Sabha, 
that educatlon is not an essential actlvity lor the 
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Ministry of Defence and the Sainik Schools can be 
appropriately looked after by the MHRD. No list of 
prcblems has been forwarded to thls ministry by 
Ministry of Human Resource Development. 

S r r d r r  Sarovrr  Project 

493. SHRI SANAT MEHTA , Will the Minrster of 
WATER RESOURCES be pleased to slate 

(a) whether any meeting of the Chief Ministers 
of Gujarat, Maharashtra,  Madhya Pradesh and 
Rajasthan was held durlng the recent past to resolve 
the deadlock on the Sardar Sarovar Project, 

(b)  11 so, the details of matters discussed therein, 
and 

(c) the outcome of the above meetlng? 
THE MINISTER OF WATER RESOURCES (SHRI 

JANESHWAR MISHRA) (a) to (c) Yes Slr A meetlng 
of the Chlel  Mlnlsters of Gujarat Maharashtra 
Madhya Pradesh and Ralasthan under the 
Chairmansh~p of Un~on Mlnrster of Waler Resources 
was held on 5 7 1996 at New D e l h ~  where~n the 
Issues relating to the he~ght of Sardar Sarovar Dam 
Cons l ruc t~on  programme for 1596-97 and 
procurement of Turbo-Generator sets from Japan were 
drscussed As decrded a special meeting of Rev~ew 
Commlttee for Narmada Control Aulhorrty under the 
Chatrmanshlp of Un~on Mln~ster of Water Resources 
has been convened on 15-7-1996 followed by a 
meeting wlth the Hon'ble Prlme Mlnlsler 

C.T.B.T. 

494 SHRI G G SWELL W ~ l l  the M~nlster of 
EXTERNAL AFFAIRS be pleased to state 

( a )  whether the World Conference on 
Disarmament centering round negot~ations on the 
Comprehenslve Test Ban Treaty (CTBT) was ended 
or adjourned, 

(b) whether consensus on the draft was reached 
by nuclear weapon States and a majorrty of other 
countrres, 

( c )  11 so, the salient polnts of the draft, 

(d) whether the USA has sald that unless nuclear 
weapon threshold States l ~ k e  India slgn the Treaty 
there mrght as well be no treaty at all. and 

(e) whether the Pres~dent of the US has wr~tten 
to our Government on the subject; 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
1.K GUJRAL) . (a)  The Conference on Disarmament 
adjourned on 28 June and will resume ~ t s  meetlngs 
on 29 July 

(b) The Chairman of the Ad hoc Commlttee on 
CTBT negotiallons presented a draft treaty text on 

28 June and requested that the participating countries 
give their vlews when the sesslon resumes on 25 
July. 

(c) A statement IS enclosed. 

(d) No, Sir. 
(e) Yes, Srr. 

STATEMENT 

The Chalrman of the Ad hoc Commrttee on CTBT 
negotlatrons Introduced a draft Comprehens~ve  
Nuclear Test Ban Treaty in the Conference on 
Disarmament on June 28. 1996, the last day of the 
adjourned sesslon. The CD is scheduled to resume 
on 29 July. 1996 

The draft Text can be dlvrded into four parts 
- Part 1 covers Preamble, Basic Obligatrons the 

Organ~sa t~on .Techn i ca l  Secretar iat  and 
Nat~onal lmplementatron Measures (Articles I. 
11 8 1 1 1 )  

- Part 2contains Treaty Language on Verrficat~on 
(Artlcle IV) 

- Part 3covers Measures to Redress a S~ tua t~on  
and to Ensure Compl iance, l n c l u d ~ n g  
Sanctions. Settlement of Drsputes. Signature. 
Ratifrcat~on, Accession. Depositary. Status of 
lhe Protocol (s) and Annex (0s). Authentrc Texts 
and Amendments (Article V to XVII) - Part 4 contains a Pro toco l  decr ib ing the 
International Monitorrng System 

2 Preamble . The Preamble of the Treaty sets 
out the objectives and the context At present, there 
are paragraphs in the Preamble relating to nuclear 
disarmament However, there is no clear lmkage w ~ t h  
the objedtive of elimmatlon of all nuclear weapons 
In a tlme bound framework 

3 Scope Thrs Article deflnes the act lv~t ies 
prohlblted under the CTBT 

Each State Party undertakes not to carry oul 
any Nuclear Weapon Test Explosron or any 
other Nuclear Explos~on, and to prohibit and 
prevent any such Nuclear Exp los~on at any 
place under ~ t s  jurrsd~ct~on or control 

Each State Party undertakes, further more to 
refrain from causing, encouraglng, or In any way 
prtrc~pating In the carrying out of any nuclear weapon 
test explosron or any other nuclear explosion 

We consder lhrs scope \o be madequate as 11 

leaves open the possibllrty of uslng non-explos~ve 
technrques tor development and refinement of nuclear 
weapons 

4 Organ~sat~on The CTBT Organrsatron wrll be  
established to achieve the oblectrves and purposes 
of the Treaty and ensure 11s ellectlve lmplementalron 
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The CTBTO will consist of a conference of States 
Parties which will meet on  an annual b a s k ;  a 51 
member Executive Council to monitor day to  day 
implementation; and a Technical Secretariat to assist 
in the verification activity including the operation of 
the International Data Centre and the International 
Monitoring System. The CTBTO wil l  be  located in 
Vienna (Austria). 

5. Entry into force :This provision states that the 
treaty shall enter into force 180 days after the date 
of deposit of instruments of ratification by all states 
listed in Annex 2 to this treaty, but in no case earlier 
than two years after its opening for signature. This 
provision also states that if the treaty has not entered 
into force three years after the date from the time the 
treaty opened for signature, there is a provision tor 
a conference of the States Parties of those who have 
already deposited their intruments of ratification, to 
take place to decide by consensus what measures 
consistent with international law may be undertaken 
to accelerate the rat i f icat~on process in order to 
tac~ l~ ta te  the eafiy entry Into force of this treaty. Annex 
2 is a list of 44 countries, including India. We have 
made ~t clear we are not bound by this provision. 

6 E~yhdrawal :The CTBT provides for withdrawal 
by a State Party in exercise of supreme national 
interest. 

7. Review , The Treaty provides lor a revlew by 
the States Parties at a periodic mterval of ten years. 
The Review Conference is expected to decide on 
the conduct of underground PNE's on the basis of 
consensus 

8. Verification ,The ver~f ica t~on regime will conslst 
of an International Monitoring System based upon 
four International technology networks - se~smic ,  
Rad ionuc l i de ,  H y d r o a c o u s t ~ c  a n d  In f rason ic  
m o n i t o r ~ n g  n e t w o r k s .  Monitoring s ta t ions  are  
distributed globally to prov~de for requ~site degree of 
assurance that the treaty IS bemg observed and any 
violattons can be detected. In addition, provlslons 
for On sne lnspect~on have also been included in 
the Treaty 

Ar juna Award 

495 SHRI THAWAR CHAND GEHLOT : Will the 
Minster of HUMAN RESOURCE DEVELOPMENT be 
pleased to state . 

( a )  the  number  of p l aye rs  se lec ted by  the 
Government for giving the Arjun awards In 1993.94, 
t 594-95 and 1995-96; 

f b )  the number out of them awarded with the 
award, and 

(c )  the reasons for not glvlng the award to all the 
selected players? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF YOUTH AFFAIRS AND SPORTS IN THE MINISTRY 
O F  HUMAN RESOURCE DEVELOPMENT (SHRI  
DHANUSHKODI ATHITHAN R.) : (a) Arjuna Award 
was given to 10 persons in 1993 and to 8 persons 

' 

in 1994. For 1995 the awards have not been finalised. 
(b) All the selected players were awarded 
(c) Does not arise 

l r r lgat ion Potent ia l  

496. DR. SATYANARAYAN JATlA : Wi l l  the 
Minister of WATER RESOURCES b e  p leased to 
state : 

( a )  the  deta i ls  of t he  t o ta l  i ~ r i g a t i o n  water 
available in the country and the extent to w h ~ c h  I! is 
being utilized as on March 1996; and 

( b )  the  deta i ls  of increase i n  the ~ r r l g a f i o n  
potent ia l  d u r ~ n g  the last  f i ve  years  in Madhya 
Pradesh and the amount spent on it? 

THE MINISTER OF WATER RESOURCES (SHRI 
JANESHWAR MISHRA) : (a) The total utilisable water 
available in the country IS about 1142 billion cub~c  
metres. Out of thls. 606 billion cubic metres of water 
is being ut i l ised. Out of the avai lable water for  
utilisation, irr~gation potential of approxmately 89 42 
million hectares has been ant~cipated to be created 
in the country as on March 1996 and approximately 
79.C4 million hectares has been ant ic~pated to be 
uttlised 

(b) Increase in irrigation potentla1 and amount 
spent on 11 In the last f ~ v e  years In Madhya Pradesh 
are as follows 

Year Increase in Irrigation Amount spent 
Potential ( M ~ l l ~ o n  (Rupees crores) 

hectares 

1991.92 0 132 392 36 
1992-93 0 1 1 1  440 58 
1993-94 0 086 449 98 
1994-95 0.092 345 33 

(antrclpated) (Rev~sed  Est~rnate) 
1995-96 0 104 428 74 

(Target) (Outlay) 

[Eng I ~ s h ]  

P a r r p o r t  Off ice i n  Cann rno re  

497. SHRI MULLAPPALLY RAMACHANDRAN 
Will the Min~ster of EXTERNAL AFFAIRS be pleased ., 
to state 

( a )  whether  any rep resen ta t i on  h a s  b e e n  
received lor setting up a passport oftice in Cannanore 
d~str lct  of Kerala; 
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(b)  whether any study has been made to approved by the State Level Sanct~oning Committee 
determine the number of application for passports in the year 1995-96 for Bangaiore City. An amount 
and renewals from Cannanore, Kasaragod and of Rs. 35.28 crores has been released as Central 
Wayanad area of Kerala: and share for ail projects qualifying assistance under the 

(c) ~f so, the details of findings' Mega City programme whkh-~nciudes water supply 
components 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
1.K GUJRAL) : (a) No Sir. 

(b) and (c ) .  Yes Sir A study was conducted in 
1994 to determine the district-wise dlstribut~on of 
passport appilcations from all states lncludlng the 
state of Kerla. The study d ~ d  not reveal any imbalance 
in the locat~on of the exlstlng Passport Offlces, 
Passport Offices are generally located In areas1 cities 
with maxlmum input of appl~cat~ons 

Water Supply Schemes in  States 

498 SHRI S.D.N R WADIYAR . Will the M~n~s te r  
of URBAN AFFAIRS AND EMPLOYMENT be pieased 
to state 

(a) whether h ~ s  Minlstry has been fund~ng any 
water supply scheme In some States 

(b) ~f s o  the detalls of those centrally lunded 
schemes. 

f c )  whether any such scheme IS b e ~ n g  
Implemented In Karnataka slnce E~ghth Plan, 

(d) 11 so, the funds sanct~oned to Karnataka under 
those schemes In dllferfent years In the Elghth Plan, 
and 

(e) the details thereof' 
THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN AFFAiRS AND EMPLOYMENT AND MINISTER 
) L?F STATE IN THE MINISTRY OF PARLIAMENTARY 

AFFAIRS (DR U VENKATESWARLU) (a) Yes Sir 
(b)  (I) A Centrally sponsored Accelerated Urban 

Water Supply Programme (AUWSP) launched in 
1993-94 prov~des for safe and adequate water supply 
facil~tles In towns havrng populat~on less than 20.000 
(as per 1991 census) I1 IS funded by the Central and 
Stale Governmenls In the ratlo of 50 50. 

( 1 1 )  Mega City scheme prov~des lor the central 
asslstance for the development of infrastructure to 
large 5 metropolltan cltles The tundlng pattern under 
the scheme IS 25% Central Government, 2S0/0 State 
Government and 50°/~ ~nst~tut lonal  flnance 

(c )  to (0).  Under ALIWSP, 7 water supply schemes 
have been sanct~oned dur~ng the Eighth Plan at a 
total cost of Rs 438 90 lakhs and a total amount of 
R s  190 27 lakhs have been released towards central 
share The towns covered under this scheme are 
Belur.  S a l ~ g r a m a ,  Ch~ t tagupps ,  Kuttur, Kerur, 
Mundargl and Sadalga 

Under the Mega City scheme, water supplf 
prolects amountmg to Rs. 44.19 crores have been 

Assistance to  Writers & Artiota 

499. SHRI R.B.  RAi . Wil l  the Mlnister o f  
HUMAN RESOURCE DEVELOPMENT be pleased to 
state 

(a)  whether there are provisions for glv lng 
pens~on/ f~nanc~a l  asslstance to celebrated but old 
and flnanclally helpless writers and artists; 

(b) 11 so, the details thereof; and 
( c )  ~f not, the reasons thereof? 
THE MINISTER OF HUMAN RESOURCE 

DEVELOPMENT (SHRI S R BOMMAI) (a) Yes. Slr 
(b) Under the Scheme of Flnanc~al Ass~stance to 

persons dlstlngulshed In letters arts and such other 
walks of Me who are In lnd~gent circumstances and 
the~r  dependents are ehglbie for pens~onl f~nancral  
asslstance subject to the condition that the personal 
lncome of the applcant (rncludlng Income of the 
spouse) must exceed Rs 1 0001- per month and that 
the applicant should not be less than 58 years of 
age (The age llmlt does not apply In case o f  
dependents apart from other condit~ons of e i lg lbr~~ty) 

(c )  Does not arlse 

[Trans la !/on] 

Unauthorierd Building8 in  Cantonment Area 

500 SHRI RAMCHANDRA VEERAPPA Will The 
Mlnlster of DEFENCE be pleased to state 

(a) whether tho Directorate of Defence Estates 
under the Central Command have taken steps to 
demol~sh the unauthorlsed bulldlngs constructed In 
'A' Class cantonment area, 

(b) if so, the deta~ls thereof; 
(c )  whether some offic~als of these cantonments 

under the sald command are v ~ o l a t i n g  the 
Cantonment Act. 1924 In the process of dernol~sh~ng 
such unauthorised buildlngs: and 

(d) k s o ,  the action Government propose to lake 
in thls regard? 

THE MINISTER OF STATE IN THE MiNlSTRY OF 
DEFENCE (SHRI N V.N. SOMU) . (a) and (b) There 
IS no classif~cation a8 'A' Class Cantonments The 
Central Command has 18 Class I Cantonments In 
a l l  these Cantonments s teps t o  demol lsh  
unauthor ised const ruc t lons  are taken by the 
concerned statutory authorltles In accordance w ~ t h  
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Cantonment Acts 8 Rules. The Cantonment-wise (c) No such Instance of violation 'has come to 
detai ls as on 30 .9 .95  are given in  enclosed the notice of the Government. 
statement. (d) In view of above, question does not arise. 

STATEMENT 

Removal of Unauthorised Constructions by Class-1 Cantonment Boards in Central Command (30.9.95) 

Contonment UIA Upto Prosec Notice Notice Appeal Appeal Court Demolition 
Name 30.9.95 184 185 256 274 CB DDE Case Upto - 
Agra 2752 242 2752 2484 296 9 7  102 8 
Allahabad 544 1 7  544 298 1 0 9 4 
Babina 570 130 154 5 1 0 1 0  2 3 0 
Bareilly- 112 17  9 3 3 6 15 2 11 7 
Danapur 183 5 8 9 3 14  5 1 1  4 8 1 0  
Dehradun 207 205 207 7 5 0 2 4 0 
Jabalpur 458 9 2  455 201 6 3 8 3 1 
Jhansi 47 1 5 3 6 0 5 3 5 4 7 3 0 
Kanpur 1984 1984 1984 1984 0 1 5 3 0 
Lucknow 795 486 759 127 175 7 3 1 0 
Meerut 4756 6 4 8 4 5 1155 214 155 0 
Mhow 905 140 889 214 193 1 134 0 
Morar 1359 635 1338 1338 0 0 62 1 4 0 
Ramgarh 788 244 752 752 0 1 0 0 
Ranikhet 4 5 7 4 5 15 2 1 0 0 
Saugor 308 2 3 308 308 1 0 8 9 0 
Shahjahanpur 3 0 10  3 0 5 0 0 8 0 
Varanas~ 188 4 6 188 9 3 2 9 17  1 3  0 

Total 16455 4453 10735 7998 1913 4 14 1387 7 0 

Eroeion of Yamuna River Banke 

501 SHRI JAI PRAKASH AGARWAL : Will the 
Min~ster  of WATER RESOURCES be pleased to 
state : a 

(a) whether the Government are aware of the 
constant erosion on the banks of river Yamuna in 
Delh~ for the last three years: 

(b) 11 so, the steps taken or proposed to be taken 
by the Government to check the erosion; 

f c )  whether f lnancla l  assistance has been 
provided to Delhi Government to chock the erosion 
on the banks of Yamuna during the s a ~ d  period; 

Id) I! so, the details thereof; and 
fe j  the manner in which the bald amout has been 

spent by the Delhi Government and the achivements 
made so far? 

THE MINISTER OFMATER RESOURCES (SHRI 
JANESHWAR MISHRA) la)  Yes Sir 

(b) Government of Nat~onal Cap~ta l  Terr~tory ol 
De lh~  has taken up sultable anti-eroslon works to 
check erosion of river embankment at appropr~ate 
locations. 

( c )  Flood control  pro jects  are formulated.  
executed and funded through the State Plans 
Central assistance is provided to tho StatesIUnion 
Territories in the form of block loan and block grants 
and not tied to any specific project/programmo or 
region. 

(d) Does not arise. 

(e) Under the over-all Plan allocat~on made to 
Government of N a t ~ o n r l  Capital Territory of D e l h ~ ,  
anti-erosion schemes amounting to Rupees 09 14 , 
lakhs were implemented by the Delhi Government 
during the last three years. 

During this perlod, ant i-erosion works l ~ k e s  
construction of new studs, ballior rcreon, bed-bars 
and other restoration works were taken up. 
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Conetructlon o f  Barrage 

502 SHRl BHAGWAN SHANKAR RAWAT : Will 
the Min~ster of WATER RESOURCES be pleased to 
&late : 

(a) whether the Government of Uttar Pradesh 
has sent any proposal for construction of "Barrage" 
over rlver Yamuna at Agra for clearance; and 

(b) 11 so, the time by which the construction work 
is likely to be started? 

THE MINISTER OF WATER RESOURCES (SHRI 
JANESHWAR MISHRA) , (a) and (b) The Prolect 
report on Agra Barrage Project was received in 
Central Water Commission trom Uttar Pradesh State 
Irrigation Department in May. 1991 for examination 
of hydrological aspects In the first instance The latest 
revised Detai led Project Report (DPR) of Agra 
Barrage Project (Uttar Pradesh) lncludrng updated 
cost est imate was rece ived in  Central  Water 
C o m m ~ s s i o n  o n  8 . 4 9 6 .  The Cent ra l  Water 
Commrssion has further sent comments to the State 
Sovernment for p romptness with whrch State 
Government complies wrth the observatrons of Central 
Water Commrssron 

L o r e  t o  Subeidlarlee of Coal lndia Limited 

503 SHRI VIRENDRA KUMAR SINGH 
SHRI NAWAL KISHORE RAI 
PROF PREM SINGH CHANDUMAJRA 

W ~ l l  the Mrnister of COAL be pleased to state 

(a )  whether many subs~drarres of Coal lndia 
' ~ ~ r n ~ t e d  are continuously rncurrlng loss for the past 
few years, 

(b) 11 so. the names of those subsrdrarres and 
the net loss Incurred by each of the companies 
alongw!lh the total indivrdual capital investment 
made by them by the end of March. 1996; 

(c) the amount of debt out of the sard total caprtal 
rnvestment alongwrth the Interest being paid thereon; 

(d) the measures berng taken by the Government 
to prevent such loss; 

(e) whether the Head Office of Coal lndia Lrmltod 
is located in Calcutta whereas the maximum qUantUm 
of coal is rvallable In Bihar; 

(1) if so, whether the Government propose to shift 
the ar id Head Office from Calcutta to Bihar; and 

(9) the reactlon of the Government thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRIMATI KANTl SINGH) . (a) and (b). Out of 
elght subsidirrlea of Coal lndia Llmited (CIL), only 
two aubsidlaries namely Eastern Coalfields Limited 

(ECL) and Bharat Coklng Coal Limltod (BCCL) have 
been continuously incurring losses for the past few 
years. Accumulated losses and capital investment of 
ECL and BCCL upto 31.3.1995 are given below - 

(Rs. in Crores) 

ECL BCCL 

Accumulated loss 
upto 31.3.1995 1000.24 1293.03 

Investment upto 
31.3.1995 3010.88 3184.17 

Accounts for the year 1995-96 is under audit 

(c) The amount of debt in the total rnvestment of 
ECL and BCCL as on 31.3.1995 are Rs 1962 37 
crores and Rs. 2059.80 crores respectively. Interest 
charged for the year 1994-95 are Rs. 120 95 crores 
and Rs. 144.21 crores  for  ECL and BCCL 
respectively 

(d) Measures undertaken to prevent losses of 
ECL and BCCL are as follows :- 

( i )  Increase man-product iv i ty  and 
rationalisation of manpower. 

(ii) Increase capacity utilisation. 
( i i i) Realisation of coal sales dues 
(iv) Implementation of cash and carry system 
(v) Capital restructuring 

(vr) Deregulat~on of coking coal  and A,B.C 
grades of non-coking coal. 

(0) Yes. Sir. 
(1) and (9). There IS no proposal to shift the 

Headquarters ol CIL. 

[English] 

Handlng over of Detence Lande in 
Mumbal t o  St r te  Government 

505 SHRl MOHAN RAWALE : WIII the Minrster 
of DEFENCE be pleased to state 

(a) whether the Government have agreed to hand 
over the defence lands in Mumbai to the.Qove:nmrnt 
of Mahrrrshtra on outrlght sale basis at the current 
market price of I rnd;  

(b) If so, the detalls thereof; 

(c) whether the Qovernment of Maharashtra has 
requested his Ministry several tlmes during the last 
one year tor issue of orders for transfer of defence 
land required for construction o l  tho road, over-bridge 
etc. and; 

(d) If so, the reaction of the Government thereto? 
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THE MiW$T£B OF 3W E  IN THE, MtNi$TJW OF 
DEFENCE (*HfU RV*N, S0MU) s <a) to (d). Yes, Sir. 
The Ministry of Defence neve agreed In principle 
And offered 4 pieces of vacant land® admeasuring
0.0691 acres near the proposed over-bridge, 0.7461 
acf&* faffing under the same, 1.5 acres in the north 
of over-brldge and 2,33 acres located east of the 
railway line on payment of current market value. The 
$tate Government also accepted the offer of the land. 
But the State Government later on expressed their 
inability to adhere to conditions of the offer and has 
requested to transfer the lands as per changed 
al^hment marked In the plan forwarded by them. 
This request has not been accepted on security 
grounds and the State Government has again 
been requested to convey the acceptance of offer 
of the (and as per earlier agreed alignment for 
issue of Government sanction for transfer of the 
land.

[Translation]

Foreign Universities

506. SHRI SATYA DEO SINGH : Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state :

(a) whether any proposal to allow foreign 
universities to function in India is under consideration 
of the Government;

(b) if so, the details thereof; and
(c) the time by which a final decision is likely to 

be taken in this regard?
THE MINISTER OF STATE IN THE DEPARTMENT 

OF EDUCATION IN THE MINISTRY OF HUMAN 
RESO URCE DEVELOPMENT (SHRI MUHI RAM 
SAIKIA) : (a) to (c). At present, there is no policy to 
regulate the functioning of foreign universities in the 
country. Hewever, necessary guidelines for regulation 
or foreign educational institutions are being framed.

[English]

Nuclear Programme of Pakistan

507. DR. T. SUBBARAMI REDDY:
SHRi PfNAKI MiSRA :
JUSTICE GUMAN MAL LODHA :
SHRI BHUPINDER SiNGH HOODA : 
SHRI RADHA MOHAN SINGH :
SHRI MADHAV RAO SCINDIA :

Will the Minister of EXTERNAL AFFAIRS be 
pleased to state :

(a) whether attention of the Government has 
been drawn to US Press reports during the first week

of April, 1996 regarding acquisition of materials and 
blue prints for building nuclear bombs by Pakistan 
from foreign sources;

(b) it so, the details thereof and the reaction of 
the Government thereto;

(c) whether China is extending its help to 
Pakistan in the development of latter’s nuclear 
programme;

(d) If so, whether Pakistan is carrying on its 
nuclear programme for the development of 
sophisticated nuclear weapons;

(e) if so, whether the Government have urged 
upon the Chinese Government to refrain themselves 
from such activities;

(f) if so, when and the reaction of Chinese 
Government thereto; and

(g) the steps the Government propose to take to 
defend the country?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
l.K. GUJRAL) • (a) to (e) Yes, Sir Government have 
been following reports on Pakistan's acquisition of
5,000 specialised ring magnets from China for use 
in gas centrifuges to enrich uranium for nuclear 
weapons. Government remains concerned about the 
clandestine nuclear weapons programme of Pakistan 
Our views regarding supplies of critical nuclear 
technologies to Pakistan have also been conveyed 
to the concerned countries.

(f) The Chinese Government claims that such 
transfer amount only to legitimate “peaceful nulcear 
cooperation”.

(g) Government of India is committed to taking 
ail necessary steps to safeguard its security and 
national interest in accordance with its own threat 
perceptions

[Translation]

Coal Permits

508. SHRI MAHENDRA SINGH BHATl : Wilt the 
Minister of COAL be pleased to state :

(a) the names of the persons to whom coal 
permits were issued during the last three years 
alongwlth the quantity and quality of the coal, State- 
wise;

(b) the details of rates of permit issued according 
to the quality of coal; and

(c) the rules iaid-down to issue these permits?
THE MINISTER OF STATE OF THE MINISTRY OF 

OOAL (SHRtMATI KANTl SING H ); (»> to (c)< There is 
no system of issue of coal permits and no such
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permlts have been issued during the last 3 years. 
There IS also no  VIP quotas for supply of coal 

For the grades for which the prlces are notified 
by the Government of India, the  sale by the coal 

I companres is as per this notified price only In other 
grades of coa l  the sales are in  accordance wi th 
t h e  p l r c e s  a s  t rxed b y  t h e  c o a l  c o m p a n r e s  
themselves. Some sale of coal IS also made under 
the L~beral ised Sales Scheme as well for obtarn~ng 
test b ~ d  prlces by the coal  companles by lnvlt lng 
opcn tenders 

Drstribulron of coal  IS done in accordance w ~ t h  
the provrsions of the Colhery Control Order lor the 
grades which c o n t ~ n u e  l o  be  governed by 11 The 
distributron of A , B , C  grades of non.cok~ng coal and 
c o k ~ n g  c o a l  I S  b e ~ n g  m a d e  in accordance  wi th 
linkages estahl~shed by the coal companles and also 
spclnsorsh~ps grven to the consumers by varlous 
Central and State sponsoring i ~ u t h o r ~ t i e s  

i h e  consumer .w ise  d e t a ~ l s  o f  coa l  s u p p l ~ e s  
dui ing the last three years are not kept centrally at 
2o:il l n d ~ a  L i m ~ t e d  and Ihe  coi lect~or l  of this data 
lrnni a lnrge number of c o l l ~ e r ~ e s  and !ke areas wdl 
lahi. covsrderable tlme I! is felt tha! 'he time and 
f?!!.Jrl requrred In collection and comp"nt~on of I?ese 
de:a~lc. may not be  cornmensurnle W I ! ~  the purpose 
:c:,lqht to be achieved 

Coa l  M ines  In Meghalaya 

50:g S H R l  R A M E N D R A  KUMAFi Wi l l  the  
M ~ r ~ i s t e ~  01 '~CJA! he pleased ts state 

, a !  whe ther  c 3 n !  m lnes  are b e ' l g  mined :r: 
Mc.:hala~a from which ahoul 6 9  lakh !snnes cf coal 
is i 61I!?q exported to Ccaqgladesh 

~ 1 ~ 1  1 1  so the total revenue earnings therefrrm, 

I C :  whether safety measures are Lwng followed 
111 ' ! : e ! ~ ?  'lilnes anti 

i d )  I! not !he reanons therelor' 

THf MINISTER C!F STATE OF: THE MINISTRY OF 
COAL iSHRlMATl  h A N T l  SINGH) ( a !  to ( d l  In 
Meghalaya most o l  the coal mlnrng IS h e ~ n g  done 
t~nr f i t ional ly  hy trrbals without observar~ce  o '  any 
prcrv ls ions of mrn ing  laws  C o a l  Ir idio L td  IS 

d e v e l o p ~ n g  o n e  m l n l r ~ g  i n  Srmsong a n d  a l l  
s t ~ p ~ r l a t ~ o n s  ot mrnrng laws and salely measures are 
b e ~ n g  st r rc t ly  o b s e r v e d  The c o a l  p r o d u c e d  In 
Meghalaya IS to some exten! corrsumod by the local 
p e o p l e  a n d  t h e  n a l a n c e  IS e ~ t h e r  e x p o r t e d  to 
Bangladesh or sold to up country consumers Srnce 
I h e  e x p o r t  o f  c o a l  f rom M e g h a l a y a  IS now 
decanalrsed, no details regard~ng the quantity o f  coal 
expor ted to Bangladesh o l  the revenue earnings 
therelrom, are ava~ lab le  In the Mrnrslry of Coal 

P roduc t ion  o f  Ind igenous  Defence E q u i p m e n t s  

510.  SHRl SOHAN BEER W ~ l l  the M in~s te r  o f  
DEFENCE be  pleased to state : 

(a) whether Air Chret Marshall has ernphasrzed 
recently, on the need to draw the a t l e n t ~ o n  o f  the 
Government and public towards the production of 
~ n d ~ g e n o u s  defence equrpmenls, so that dependence 
on Imported defence equipmenls could b e  reduced 
and 

i b j  ~f so the reaction of the Government thereto' 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE (SHRI N V N SOMU) (a)  Yes, Str 

( h i  A n a t ~ o n a l  mrss lon  h a s  a l r e a d y  b e e n  
launched tor e n h a n c ~ n g  self.rel iance r i  De fence  
systems w ~ t h  a goal  of lncreaslng acquis i t ron ot 
weapons and defence systems of rndigenous orlgln 
73 the level of 70% of total annual defence acqurs i t~on 
hy the year 2035 

Inc iden ts  of F i r ing o n  B o r d e r s  

511  PSOF RASA SINGH RAWAT 
SWRI CHAMAN LAL GUPTA 

W ~ l l  1% Mmlsler of DEFENCE b e  p leased  13 

stale 

( a !  whether  Pakis tan has  in tensr f ied mrittary 
p ressure  on  the  l n d ~ a n  b o r d e r s  a n d  i n c r e a s e d  
nc ldenls of firrng on the Indian terrlt3ry cont~nuously 

ih t  11 53 the number of t lmes P a k ~ s l a n i  army 
resorted to tiring on border areas and the loss 01 llte 
and proper!y caused Inerein during the last Three 
years 

( c t  the s:eps belng taken by the Governmen! to 
give a hefi!trng reply 13 the provocallve a c t ~ o n s  c! 
Pakistan. 

,d) the numher o' sc ld~ers  killed IF Jarnmu anc 
Kashrnrr reglsn while d~schargrng their duties d u r i i g  
the last three years and 

i e l  the a c l ~ o n  taken  try G o v e r n m e i t  Icr  the 
welfare of the tamllies of the decaased sa ld~ers?  

THE MINISTER OF STATE IN THE MINISTRY 3: 
DEFENCE ISHRI N V N  SOMU! (a )  Unprovoked 
1111ng across the L ~ n e  of Control and Interna!ci-a1 
Border In J 8 h: by Paklstanr troops has  been  a 
recurr ing phenomenon over the  years However 
during the current year there has been a margins, 
Increase In f r r~ngs  by Pak~stanr  troops 

(b)  During the last three and halt years I e from 
1993 upto June  9 6 ,  Pakls tanl  t roops resor ted l o  
unprovoked f ir lng across ln te rna t~ona l  Border 13:: 
In JBK o n  8667 occasrons In w h ~ c h  our troops and 
c ~ v ~ l ~ a n s  sultered some casualt ies 
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(c) A befitting reply is given by Indian troops in 
all incidents of fir ing. However,. our response is 
always specific, for effect and in a graduated manner 
to ensure that incidents remain localised and there 
is no escalation. 

(d)  4 8  Army soldiers were ki l led while 
discharging their duties on LOCllnternationai Border 
In JBK. 

STATEMENT 

Benefits provided to the next of kinlvictims of 
ArmyIBSF personnel killedlinjured in the incidents of 
firing on Indo-Pak border as also counter insurgency 
operations are as under :- 

Army 
The victimslnext of kin of those Army personnel 

injuredlkilled due to firing at the border or in counter 
insurgency operations are entitled to ilberalised 
pensionary award as also various other benefits 
including claims under Army Group Insurance 
Scheme, compassionate employment etc. Some State 
Governments also extend some benefits to the next 
of kin of those killed in operations. 

BSF 
in the case of BSF personnel killed on border 

due to firing from Pakistan, apart from ex-gratia 
payment of Rs .  2,00,0001- from the Central  
Government, certain other benefits are also extended 
to the next ot kin of those killed in action. 

[English] 

Rain Water Management 

512. SHRI BANWARI LAL PUROHIT : Will the 
Minister of WATER RESOURCES be pleased to 
state : 

(a) whether the rain water in the country is getting 
wasted and the Government have not any technology 
to store it; 

(b) if so, whether there is imperative need for 
better rain water management and development of 
now technology; and 

(c)  if 10, the plan8 of the Government in thir 
regard? 

THE MINISTER OF WATER RESOURCES (SHRI 
JANESHWAR MiSHRA) : (a) Full ulllisation of rain 
water 1s not possible due to evaporat ion and 
vegetative (transoiration) losses and due lo allowing 
certain amount of water to flow In the river for 
maintaining the river regime. However, through large 
and small dam8 and resrrvo i r r ,  r torage can be 

created on the river systems to store a limlted quantity 
of rain water. Out of a total available utllisable water 
of 1142 billion cubic metres In the country, the 
present (1994) utilisation of water (surface and 
ground) is about 606 billion cubic metres i.e. 53% , 
leaving 536 billion cublc metres of utllisable water 
as unutilised. 

(b) Yes, Sir. 
(c) In the Five Year Plans emphasis was placed 

on creation of storages across rivers in order to 
utilise the rain water for irrigation and other purposes, 
as a result of which the total live storage capacity of 
the country is at present about 193.2 billion cubic 
metres. Dams to create additional l ive storage 
capacity of 77 b i l l ion cubic metres are under 
various stages of construction. In addition, about 130 
billion cubic metres storage is likely to be added 
through major and medium schemes under 
consideration. 

The National Water Development Agency is 
carrying out studies on the Nationai Perspective Plan 
for water resources development which, inter-aiia. 
envisages transferring water from surplus to water- 
short basins by inter- l inking of r ivers and 
constructing reservolrs at potent ial  s i tes. It is 
estimated that another 220 billion cubic metres of 
water will be available under Nationai Perspective 
Plan tor use through inter-basin transfers. 

[Translation] 

Counter Magnet City Scheme 

513. SHRI SANTOSH KUMAR GANGWAR :Wi l l  
the Minister of URBAN AFFAIRS 8 EMPLOYMENT be - 
pleased to state : 

(a)  the total  amount earmarked by the 
Government during Eighth Plan period under Counter 
Magnet City Scheme and the manner in which il will 
be implemented; and 

(b) the amount allocated to various selected cities 
separately in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (DR. U. VENKATESWARLU) : (a) In the ' 

context of the National Capital Region, an amount of 
R r .  100 crores haa been al located for the 
development of Counter Magnat town8 around Delhl 
durlng the Vlll Plan period. As per policy guidelines 
for the Scheme, the Project Sanct ioning and 
Monitoring Group of the National Capltal Region 
Piannlng Board conr iders re leare of matchlng 
a rs i r tance  b a r e d  on p ropora l r  from the State 
Governments of Haryana (Hlrrar), Punjab (Patiala), 
Madhya Praderh (Gwalior), Rajarthan (Kota) and 
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Uttar Pradesh (Bareilly). The State Government are 
requlred to take the following actions before seeking 
central assistance : 

Finalisation of the development plan for 
Counter Magnet town; 
Const i tut ion of Project Sanct~on ing 
Committee at the town level, 
Preparation of Annual Action Plan; and 
Allocation by the State Govt o f  i ts 
matching share in the Development Fund 
for the Counter-Magnet area 

(b) - Each of the selected Counter-Magnet clties 
(Hlssar, Patiala, Gwalior, Kota and Barellly) has been 
allocated a sum of Rs. 20 crores during the 8th Plan. 

[Engl ish] 

Special Dispensation Admissions in  KVs 

514 SHRI SHANTILAL PARSOTAMDAS PATEL. 
Wil l  the M i n s t e r  o l  HUMAN RESOURCE 

' DEVELOPMENT be pleased to state 
(a) whether special dispensation admissions in 

Kendr~ya V~dyalayas have now been discontinued; 
and 

(b) 11 so, the reasons therefor? 
THE MINISTER OF STATE IN THE DEPARTMENT 

OF EDUCATION IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI MUHl RAM 
SAIKIA) , (a) and (b) On a wrlt petillon filed in the 
Hon'ble High Court of Delhi, the Court has directed 
thal no Speclal Dispensation admiss~ons shall be 
made until the matter IS finally disposed off 

DPEP in  Assam 

515 DR. ARUN KUMAR SARMA : Will the 
Minster of HUMAN RESOURCE DEVELOPMENT be 
pleased to state 

(a) the names of the distr~cts in Assam where 
Distr~ct Primary Education Programme (DPEP) has 
been in operation; 

(b) whether the Government propose to include 
the other districts, of the State in that programme: 
and 

(c) if so, the detalls thereof? 
THE MINISTER OF STATE IN THE DEPARTMENT 

OF EDUCATION IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI MUHl RAM 
SAIKIA) . (a) to (c). Presently, tour distr~cts of Assam, 
namely. Darrang, Dhubr i ,  Morigaon and Karbl  
Anglong are covered under the District Primary 
Educat~on Programme (DPEP) The Government of 
Assam has proposed expansion of DPEP to give 
additional districts, namely, Barpela. Bongaigaon, 
Goelpara, Kokrajhar end Sonitpur. 
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Short Supply of Coal 

516. SHRl KASHl RAM RANA : Will the Minister 
of COAL be pleased to state : 

(a) whether there is short supply of coal to SSI 
units and other industrial units of Gujarat; 

(b) if so, the reasons therefor; 
(c) whether the Union Government have received 

any proposal  from the Coal  lndia Llmited for 
privatisatlon ot transporation of coal by road in vlew 
of the shortage of railway wagons, 

(d) if So, the details thereof; and 
(e) the decision taken by the union Government 

in this regard' 
THE MINISTER OF STATE OF THE MINISTRY OF 

COAL (SHRIMATI KANTl SINGH) : ( a )  and (b )  
According to the information received from Coal lndia 
Llmited, they have not received any specl f ic  
informatlon about coal  shortage from the SSI 
industrial Units in Gujarat. 

However, as a result of a hlgher prlority glven 
for supply of coal to the power sector, and as a 
result of a sharp Increase in the demand of coal 
from this sector, supplies of coal lo  the industr~al 
consumers has been affected The total supplies to 
consumers other than the power sector, includ~ng 
industrial and SSI units in Gujarat was 32.16 lakh 
lonnes in 1994.95 whlch has gone down to 25 76 
lakh tonnes In 1995-96.7he total despatch to all the 
consumers mcluding that of the power sector in 
Gujarat has, however, increased to 151.60 lakh 
tonnes as agatnst the despatches of 151 04 lakh 
tonnes in 1994-95. 

(d) and (e) Do not a r m  

Coal Stock-Yard8 in  O r i t t a  

517. SHRl SOUMYA RANJAN W ~ l l  the Minster 
of COAL be pleased to state 

(a) the locations in Orissa where coal stock-yards 
have been established; 

(b) the criteria lixed for establishing coal stock- 
yards; and 

(c )  the details of new stock-yards proposed to 
be opened In Orissa? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRIMATI KANTl SINGH) (a) According to 
Coal lndia Limited (CIL), they are not presently 
operating any stockyard In Orlssa Earliar, they had 
operated stocWyards at Rourkela,  Sambalpur.  
Jagetpur and Bhadrak. While no fresh input o l  coal 
is being given, residual stock at Jagatpur and 
Bhadrak is being liquidated. 
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(b) and (c) .  Un'der the current stockyard policy, 
the responsibility for setting up an manaqing new 
s tockya rds  res t s  w i th  t h e  respec t i ve  Sta te  
Governments. Coa l  Companies wil l  offer coa l  for 
despatch to these stockyards in accordance with the 
sponsorships provided by the State Governments. It 
is for the State Governments to assess the need tor 
coal stockyards, set them up and sponsor movement 
of coal. 

Operat ion B lack  Board  Scheme 

518.  SHRl RAJENDRA AGNlHOTRl : 
SHRl JAGAT VIR SlNGH DRONA : 
SHRlMATl VASUNDHARA RAJE : 
SHRI LALlT ORAON : 

Wi l l  t he  M in i s te r  of H U M A N  RESOURCE 
DEVELOPMENT be pleased to state 

(a)  the funds sanct~oned and allocated d u r ~ n g  
the  E lgh th  P lan  under  t he  central ly sponso red  
'Operat~on Black Board' programme, State-wlse; 

(b) whether the Government have reviewed the 
imp lemen ta t i on  of t h i s  cent ra l ly  sponso red  
programme; 

(c )  if so,  the details thereof, State-wise: and 
(d)  the steps takenlproposed to be taken to make 

the scheme more effective? 
THE MINISTER OF STATE IN THE DEPARTMENT 

O F  EDUCATION IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI  MUHl  RAM 
SAIKIA) (a) A statement giving de ta~ l s  of funds 
released to  State GovtslUT Admns. under Operation 
Black Board Scheme during 8th Five Year Plan is 
enclosed 

( b )  a n d  ( c )  T h e  i m p l e m e n t a t ~ o n  of the  
programme 1s reviewed at different levels both In the 
Govt of l n d ~ a  and the State Governments In add~t ion,  
the programme has been  eva luated by external  
agenc les  w h l c h  i nc lude  N a t ~ o n a l  Counc i l  for  
Education Research 8 Traming. National Institute of 
Rural Development. Hyderabad, and G B. Pant Social 
Sc~ence Inst~tute.  Allahabad These evaluations have 
b e e n  c a r r ~ e d  out  In Andh ra  P r a d e s h  Gu ja ra t .  
H ~ m a c h a l  P radesh ,  Madhya  P r a d e s h ,  O r ~ s s a ,  
Ra jas than ,  M a h a r a s h t r a ,  Tami lnadu a n d  U t ta r  
Pradesh Accord~ng to the evaluation reports, the 
lmplementat~on of the Operat~on Black Board Scheme 
has b e e n  s a l ~ s t a c t o r y  However  t he  p a c e  o f  
construction of school  b u ~ l d ~ n g s  and u t i l l sa t~on of 
teachlng learnlng material In some Slates needs 
improvement 

(d)  The Government has taken steps to Improve 
e f tec t lveness of the  p rog ramme w h ~ c h  i nc lude  
decentralisat~on of system of purchase of teaching 
learnmg equipment, grant of flexibility to States In 
selection of appropriate toachlng learnmg malerlals 

and special training of prlmary school  teachers to 
ensure  opt imum ut i l lsat ion of t each ing  learn ing 
materials purchased under the scheme. 

STATEMENT 

Details 01 the funds released to State G o v t s N T  
Admns. During 8th Plan (As on 12.7.1996) under 

Operation Black Board Scheme 

(Rs. in lakhs) 

SNo. State Funds Released 
-. -. 

1 .  ~ n d h r a '  Pradesh 7265 .95  
2 .  Arunachal Pradesh 315.07 
3 .  Assarn 6937.14 
4 .  Bihar 1 1625.62 
5 .  Goa 131.79 
6  Gujarat 2928.51 
7 .  Haryana 193.22 
8  Himachal Pradesh 1689 67 
9 .  Jammu & Kashmir 2678 .89  

10.  Karnataka 91 76 49 
1 1 .  Kerala 767 43 
12 Madhya Pradesh 1785.27 
13 Maharashtra 18701.26 
14 M a n ~ p u r  34 81 
15. Meghalaya 1699 97 
16.  Mizoram 82 .52  
17. Nagaland 5293 22  
18. Orissa 9008 .29  
19 Punjab 54 1 .20  
20.  Rajasthan 6957.73 
21 .  S i k k ~ m  
22 Tamilnadu 645 61  
23.  Tr~pura  93 .45  
24.  Uttar Pradesh 1864.35 
25 West Bengal 3241 .30  
26 A&N Islands 
27 Chandigarh 
28 DUN Haveli 3.66 
29  Daman & Diu 
30 Delh l  76  44 
31 Lakshadweep 
32 Pondcherry 24 BO - - 

Uoe o f  Computer  i n  Ind ian Languageo 

519 .  DR LAXMINARAYAN PANDEY . Wil l  the . 
Min~ster of HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

( a )  the  projects be ing prepared by  language 
institutions for posslble use o f  computer in lndlan 
languages; and 
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(b) the places where research work Is being 
undertaken on Language, Science and Technical 
subjects by linguists and computer experts? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF EDUCATION IN THE MINISTRY OF HUMAN 

rRESOURCE DEVELOPMENT (SHRI MUHl RAM 
SAIKIA) . (a) and (b). Information is bemg collected 
and shall be laids on the Table of the House 

Coal available with Central India 
Coal Miner 

520 SHRI RAMASHRAY PRASAD SINGH W ~ l l  
the Min~ster o l  COAL be pleased to state 

(a) the varlous grades of coal avadable w~ th  the 
Central lnd~a Coal Mmes of tha Western Coal F~elds 
Lrmited, 

(b) the rates thereof, 

(c)  the grades of coal wh~ch  are preferred by 
coal based power plants, and 

(d) the availabihty poslt~on of these grades of 
+coal? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRIMATI KANTl SINGH) (a) and (b) As 
per ~n fo rma t~on  lu rn~shed by Coal l n d ~ a  L~mited. 
deta~ls of dilferent categorms of coal available In 
Western Coallields Limited and the~r present selling 
prlce are as under 

Grade of coal Present Sellrng prce 
of ROM coal ~ncludmg 
levies 8 taxes (Rs 'T) 

Med~um Coking 785 00 

1016 00 (Steam) 
940 00 
855 00 
644 00 

( c )  Power plants generally consume lower 
grades o l  coal sulllng lo the combustion technology 
of the~r bo~lers 

(d) The projected ava~labil~ty of the 'D, 'E' 8 'F' 
grades of coal for the year 1996-97 are as under 
-- .- -- -. - -- .. - -- - -. 
Grade Product~on Programme 

1996-97 (M T ) 9 . 
D 13  69 
E 4 54 

Command Area Development 
Programme 

521 SHRI K P SINGH DEO 
DR KRUPASINDHU BHOl 

W ~ l l  the Mln~ster of WATER RESOURCES be 
pleased to state 

(a) the features of the Centrally sponsored 
Command Area Development Programme 

(b) the deta~ls of lrrlgatlon projects taken up 
under the programme and the estrmate of l r r~gat~on 
potentla1 expected to be developed out of them 
and 

( c )  the progress achieved under these 
programmes durrng the last five years? 

THE MINISTER OF WATER RESOURCES (SHRI 
JANESHWAR MISHRA) (a) The Command Area 
Development Programme was m ~ t ~ a t e d  in 1974-75 
as a Centrally Sponsored Scheme w ~ t h  the objectwe 
of ensurmg efficient ut l l~sat~on of created ~r r lga t~on 
potent~al for opl~mum agr~cultural product~on from 
lrr~gated lands The act~vl t~es covered under the CAD 
Programme are 

i l  ) On-farm development works 

Development of f ie ld channels and 
f~eld drams w ~ t h ~ n  the command of each 
outlet 

Land levelling, on an outlet command 
bas~s 

Reahgnmenf of held boundaries wherever 
necessary (where poss~ble consol~dation 
of holdings should also be comb~ned! 

Enforcement of a proper system of 
"Waraband~" and fair d~str~butron of water 
to ind~v~dua l  l ~e lds  

Supply of all Inputs and services ~nc lud~ng 
credrt, and 

Strengthenmg of extens~on services 

(2) Selectron and rntroducticn o f  s u ~ t a b l e  
croppmg patterns 

(3)  Development ol ground water to supplement 
surlace rrrlgalion 

(4) Development and maintenance of the mam 
and ~ntermed~ale dramage system 

( 5 )  Modern~salion. ma~ntenance and e t f ~ c ~ e n !  
operation ol the ~rrlgatlon system upto t he  
outlet of one cusec capaclty 

( b )  At present. the programme ~nc ludes ? 9: 
projects with Culturable Command Area iCCA\ 01 



119 Written Answers JULY 15, 1906 Written Answers 120 

21.57 million hectare and Ultimate lrrigation Potential 
(UIP) of 21.08 million hectare spread over 22 States 
and 2 Union Territories. A statement indicating details 
of the projects covered under the programme and 
showing the Ultimate lrrigation Potential expected to 
b e  developed out of each project is given in the 
statement enclosed. 

(c)  The physical progress achieved during the 
last five years, 1990-91 to 1994-95 for the On-farm 
development activit ies under the Command Area 

Development Programme are as follows :- 

Activity Achievement Durmg 
1990-91 to 1994-95 

(in Lakh Ha ) 
Construction of Field Channels 20.68 
Land Levelling (L Land Shaping 1.49 
Warabandi (Rotational Water Supply) 28 15 
Construction of Field Drains 2 90 

STATEMENT 

State StateIProjects Name of Br o l  C.U.A. U I P. 
River inclusion 000 ha. 000 ha 

1 2 3 4 5 6 

I. Andhra Pradesh 1 ,  a -  Nagarjunasagar Krishna 1974-75 420.00 420 00 
Left Bank Canal 

2.  Talliperu Taliperu 1985-86 9.80 15 00 
3 .  Peddavagu Peddavagu 1983-84 6.40 6 40 
1 .  b -  Nagarjunasagar Krishna 1974-75 475.00 475 00 

Right Bank Canal 
4.  Gandhipalam Pil laperu . 1985-86 6 48 6 48 
5.  Sriramsagar Godavari 1974-75 411 00 411 00 
6.  Satnala Sathnala 1985-86 7.70 7 70 
7. Swarna Swarna 1983-84 3.62 3.62 
8 .  Sr~sai lam RBC Krishna 1995-96 76.89 76 89 

Total 1446.89 1422.09 

11. Arunachal 9 .  Chowkham Minor Local Stream 1993-94 0.95 0 95 
Pradesh Irrgn. project 

-. 
Total 0 95 0 95 

I l l .  Assam 10. Jamuna Jamuna 1974-75 25.40 28 50 
11. Kaliabor Ka l~abor  1983-84 9 7 0  1 3 7 6  
12. Sukla Sukla 1983-84 17.20 23 64 
13. Kaldiya Kaldiya 1992-93 9.83 16 50 
14. Dakadong Dakadong 1992-93 4 94 6 05 
15. Birdi Karai Bud1 Karai 1992-93 16 99 25 53 
16 Kallong and Sonai 1995-96 21 45 21 4 5  

River Basin 

Total 105 51 135.43 
--.-- - 

IV Bihar 17 Gandak Gandak 1974-75 960 00 1151 00 
18. Badua Badua 1974-75 42.44 42 51 
19. Chandan Chandan 1974-75 63.94 62.75 
20. K ~ u l  Kiul  1974-75 22.26 22 26 
21 KOSI Kosi 1974-75 440.00 434 C? 
22. Sone Sone 1974-75 865 00 583 41, 
23. North Koel  North Koel  1991-92 123.00 1 2 9 0 0  - 

Total 2516.64 2424.92 -- 
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V. G O A  24. Salaull Sanguem 1979-80 14.37 21.24 
25. Anjunam Gululeli Nala 1985-86 . 2.0 4 63 

Total 18.47 25 87 
# 

VI. Gujarat 26. 
27. 
28. 
29. 
30. 
31 
32. 
33. 
34 
35. 
36 
37. 
38. 
3 9 
40. 
41 
4 2 
43. 
44. 
4 5 
4 6 
47 
4 8 
4 9 
5 0 
5 1 
52 
53. 
54 
5 5 
5 6 
57. 
5 8 
59. 
60 
61 
62 

Mahi-Kadana 
Panam 
Karad RBC 
Jojwa-Madhwana 
Patadungri 
Heran 
Wankleshwar 
Umaria 
Deo 
Ukai Kakrapar 
Daman Ganga 
Karjan 
Shetrunjl 
Bhadar 
Machhu.1 
Madhuvant~ 
Sorthi 
Fulzar 
Vartu 
Khed~ar 
Dhatarwadl 
Rojkt 
Phophal 
L~md i  Bhogawo 
Dharo~ 
Dhant~wada 
Hathrnal~ 
Meshwo 
Mathal 
Mitt1 
Nara 
Suvi 
N~runa 
Kaila 
Harnay 
P1gut 
Baldeva 

Mahi 
Panam 
Goma 
Orsang 

Heran 
Trib of Panam 
Trib of Panam 
Deo 
Tapi 
Daman Ganga 
Karjan 
Shetrunjl 
Bhadar 
Machhu 
Madhuvant~ 
Sorthi 
Fulzar 
Vartu 
Shetrunji 
Dhatarwadi 
Rojki 
Phophal 
Limdi Bhogawo 
Sabarmat~ 
Banas 
Hathrnali 
Meshwo 
Dhadodh 
Mltti 
Nara 
SUVI 
Bharud 
Kaila 
Harnay 
Tr~b of Tokrl 
Tokrikhadl 

Total 100684 112063 -- - -- 
VII Haryana 63 Gurgao Canal Yarnuna 1974-75 131 00 81 00 

64 JLN Lllf I r r  Water 01 1974-75 250 00 155 00 
Raw. Beas 
through WYC 

65 JUI Lilt Irg -do- 1974-75 30 00 19 00 
66 Rewarl LlIt Irg -do- 1974-75 32 37 20 00 

- - 67 Hansi Area -- -do- 1990-91 12 14 2 43 -- 
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1 2 3 4 5 6 - ----- 
68.  Dulehra Disty. Yamuna 1990-91 27 .21  1 1 0  
69. Bhiwani Area Yamuna 1990-91 5 93  2 33 
70 .  Agra Canal Yamuna 1992-93 20 .84  35  4 0  
71 Western Jamuna Yamuna 1993.94 117 00  91 26  

.-- -- . - 
Canal  Total 626 49 407 52 - -- 

Vlll H~macha l  Pradesh 72.  Girl Giri 1983-84  5 76  A 05  
73 .  Balh Satluj-Beas 1985.86 2.41 3.04 

Link Canal 
74 .  Bhabour Sabrb Water from 1987.88 0 92 1 30 

Stage-l Nangal Dam 
Reservoir 

75 Bhabour Sahib -do-  1995-96  2 6 4 3  2 6 4  
Stage-l l  

76. Cluster of 32 MI Projects 
In Bhatttyat Tehs~l .  1996.97 1 58 2 05 
Chambal District 

.--- .--. .- ,,, . . . 
Total 13 31 15 7E! 

--. -- - , - . - -. - . . -. . 

I X .  Jarnmu and Kashrntr 77 
78 .  
79 .  
80.  
81.  

Ravi Canal 
Taw1 Lift irr. 
Ranjan 
Rajal  
Banirnulla 
Manulzewoora 
Lethapura 
Marval 
Nui Karewa 
Yusmarg 
Kotl L ~ t t  Irr 
Ego-Phey Canal 

-, ,..-.,- 
X Karnataka 87. Cauvery Basm 

88 Ghataprabha 
89.  Malaprabha 
50 Tungabhadra 
91 Upper Krrshna 
92 Kanva 
93 Byramangala 
94. Morconahally 
55. Manchanabola 
56 Taraka 
57 Votehole 
98 Gundal 
99 Bhadra Resvr 

100 Tunga Ancur 
101 Gondi Antcut --. " _~ . _ ,  _._ . . 

Total 2077 89 1892 7 9  

Ravr 
Taw1 
Chenab 
Naushara 

Munshr 

-- - 
Total 
- - . . . . -. 

Cauvery 
Ghatap~abha 
Malaprabha 
Tungabhadra 
Krrshna 
Kanva 
Vrrshabbabatr 

Arkavathy 
Taraka 
Votehole 
Gundal 
Bhadra 
Tunga 
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XI Kerala 102.  Chalakudi 
103 Cheerakuzhi 
104.  Gayathr~ 

105.  Malampuzha 
106 Manglarn 
107 Neyyar 
108 Peechi 
109 Pe thund~  

110 Vazhan~  
11 1 Walayar 
112 Chltturpuzha 
113 Parnba 
114 Par~yar  Valley 
11 5 hut ti ad^ 

Cha lakud~  1974-75 
Cheerakuzhi 1979.80 
i Chulliar 1979-80 
ii. Meenkara 
Malarnpuzha 1974-75 
Manglarn 1979.80 
Neyyar 1979-80  
Manall  1974-75 
Meenchady. 1979.80 
Puzha and 
Pad~puzha  
Wadakkancherry 1979.80 
Walayar 1979-80 
Ch~tturpuzha 1992.93 
Kakkad 1992-93 
Par~yar  1992.93 
K u t t ~ a d ~  1992-93 

. -- --- 
Total 1 7 6 4 5  2 9 0 8 0  

._ _ 
XI1 Madhya Pradesh 116 

117 
118 
119 
120 
121 
122 
123 
124 
125 
126 
127 
128 
129 
130 
131 
132 
133 
134 
135 
I 3 6  
137 
138 

Tawa 
Charnbal 
Aodha 
Parna 
Halap 
holar  
Naren 
hethan 
Hasdeo 
Kharung 
M a n ~ y a r ~  
Ghenga 
M a h a n a d ~  
Pauy 
Tandula 
Jonk 
Palar 
hodar  
Upper Wamganga 
Bagh 
H a r s ~  
Parnpur Makroda 
Pan1 Avantt 
Bat (Barg~)  

Tawa 
Charnbal 
Seep 
Parna 
Hala11 
Kolar 
Naren 
Kethan 
Hasdeo 

M a h a n a d ~  
P a ~ r y  

Bal larnala 

Wamganga 

Parwall  

Narmada 

- - 

Total 1657 7 5  1794 58 
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I 

Writton Answers 128 

XIII. Maharashtra 139. 
140. 
141. 
142. 

Khadakwasla 
Krishna 
Warna 
Jayakwadi 
Stage I and II 
Kukadi 
Mula 
Girna 
Upper Tapi 
Upper Godaveri 
Panzan 
Penoh 
Phima 
Purna 
Upper Penganga 
Manjara 
Surya 

Matha 
Krishna 
Warna 
Godaveri 

Kukadi 
Godaveri 
Girna 
Tapi 
Godaveri 

Penoh 
Phima 
Purna 
Penganga 
Manjara 
Surya 

. 
Total 1279.26 1396.1 2 

- .- .- --- . - . . 
XIV. Manipur 155 Loktak Lift Irr. Loktak Lake 1974-75 24.00 40 00 

156. Sakma~ Parrage Sakmni 1983-84 5.00 8 50 
157. lmphal Barrage lrrlphal 1993-94 4 . O O  6 40  
158. Thoubal 1995-96 4 00 4 00 

~ u f i p u r p o s e  ... -, .. - -- . - - ........... A ... 
Total 37 00 58 90 

... 

VI. Meghalaya 159. Lokjok Small Streams 1987-88 0 90  0 90 
-Kyrdoh 

Kawarg 
Anojong 
Marakhapara 
Pebelapara 

Total 0 90 0 .90 
-- - - --- - . - . - 

XVI. Nagaland 160. Alachila Minor Small Streams 1993-94 1 50 1 00 
I r r ~ .  Project - ... ........ 

Total 0 .50 1 00 
-- - 

XVII. Orissa 161 Hirakud Hirakud 1974-75 153 24 251 15 
162. a -  Mahanadi Delta 

(Old) 
b -  Mahanad~  Delta Mahanadi 

(New)  
163. Salandi  Salandi 1974-75 41.96 60 14 
164. Potteru 1985-86 70.10 70  10 
165.  Salki  1994-95 19.89 21.91 
166. Pitamahal Pitamahal 1994-95 2.63 3 87 
167. Talsara 1994-95 3 .03 4 0: 
168. S a l ~ a  Sal ia 1994-95 8.97 12.20 
169. Raskulya Raskulya 1994-95 61.23 67 23 
170. S a l a n d ~  Right Salandl  1004-95 40 18 53 44 -- P 

Bank Canal Total 737.53 1047 50 
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- 

1 2 3 4 5 6 
. . -- .. . - . -. -- .- -. 

XVIII. Rajasthan 171.  Charnbal  Chamba l  1974-75 229.00 215 00 
172. 1 G . N P  St I Water of Ravi. 1974-75 540 00 540 L ~ J  

4 173. I G.N.P St II Beas and Satluj 1987-88 123 74 123 74 
174. M a h ~  Rajajsagar Mahl  Bajaj 1983-84 80.00 80 QG - 

Total 572.74 962 74 
-- 

XIX. Tamilnadu 175 Gauvert System Gauvery 1974-75 378 00 522 90 
176. Lower Rhawanl  B h a w a n ~ .  Moyar 1574-75 105.22 83 $7 
177 Pertyar Vagai Periyar, Vagal 1974-75 63.00 85 22 
178 Sathanur Ponnlar 1983-64 16 81 16 81 
179. Parambikulam Pararnbikulam 1983-84 101 48 101 25 

Altyar Allyar 
180. Cumbum Valley 1953-94 8.10 h k 
181. Amaravalhy Amaravalhy 1993-94 20.60 N A 
182. Kodayar Chittar K ~ d a y a r  and 1993-54 25.60 h A 

Pattanarnka! Ch~ t ta r  

Total 718.81 808 35 
---. . .- . . - . - - - - 

XX Tripura 183. Gumtl Gum11 1985-86 4 4 5  4 4 5  
. . . - - - . - 

! Tolal 4.49 4 49 
-- - . . . . .- - . -- .,.. - . - .. -. - --- -- . .- 

XXI Uttar Pradesh 184 
185 
186 
187. 

186. 

189 

190 

191 

192 

193 

Gandak 
Sada Canal  
Hamgang. 
Llpper Ganga 
S a n a l  
Madhaya Sang?  
Cana l  
East Ganga 
C a n a l  
East Jarnuna 
Cana l  
Jamrdnl Dam 
C a n a l  
Betwa and 
Gursara~  Canal 
Ken Canal Sys:eiyl 

. . - . . . - -. ,. - - - . 
XXII. West Bengal  144 D V C System 

195 Kangsabat l  
196 Mayuraksht 
197. Teesta Rarrage 

- - . - . --- - .. 
XXIII. Dadra a n d  ' Damanganga 

Nagar Have11 
XXlV Daman and  Dtu ' Damanganga 

Gandak 1974-75 41 1 00 308 23  
Sarda 1974-75 2000 00 1022 Cii 
L a ~ g a n g a  1974-75 1897 03 1372 :I 
Ganga 1990-91 457 00 4 3 s  C: 

Ganga 1990-91 233 SC 105 

Jamuna 1990-91 221 OC! 20; C:: 

Damangmnga Project lalls under Gulorat Darnan and DILI .t: . I  I'.~;lr.i and Nnc~ilr Havel:. 11 i s  benQ caunlad once uride 
Gujaral. though CCA falling under the lespecl~vc Slatt. I ! !~iw i ~ r r l t s r ~ e s  hare been tnd~caled ognlns! lherr 
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[Trans la tion] 

Product ion  and Supp ly  o f  
Coa l  I n  the Country 

522. PROF. PREM SINGH CHANDUMAJRA : 
SHRI NlTlSH KUMAR : 

Will the Minister of COAL be pleased to state : 
(a) whether there has been constant gap between 

the production and supply of coal in the country for 
the last three years. 

(b) ~f so, the quantum of gap durlng each of the 
last three years; 

( c )  whether t he  Government have f ixed the 
priority of the various coal consuming sectors in view 
of demand and supply of the coal; and 

(d) if so, the percentage of the coal decided to 
be supplied for consumption in power, iron, cement 
and other coal consuming sectors, separately7 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRIMATI KANTl  SINGH) . (a )  and (b) .  
Indigenous coal product~on and its offtake from the 
mines of Coal India Limrted and Singareni Collieries 
Company Limited along with gap during the last three 
years are as follows 

(Mlllion Tonnes) 
- -- - - 

Year Product~on Offtake Gap 

( c )  and (d) .  Pr ior~ty in coal supply is given to 
linked consumers in the core sector like power, steel 
and cement. During 1995-96, out of the targetted 
offtake, 65.18% was allocated to power sector, 8.78% 
to  steel sector and 5.53% to cement sector and 
balance 20.51% to other consumers 

Modern i ra t i on  o f  Indian Navy 

523 SHRI RAMESH CHENNITHALA : Will the 
Mlnlsler of DEFENCE be pleased to state , 

( a j  whether there are plans to modernise tho 
l n d ~ a n  Navy, and 

(b)  11 so.  the detarls thereof' 
THE MINISTER OF STATE IN THE MINISTRY OF 

DEFENCE (SHRI  N V N SOMU)  : ( a )  and  ( b ) .  
Modernlsat~on of naval assets l ~ k e  ships, submarlnes, 
aircraft and the naval bases IS a continuous process. 
Due attention 1s glven to keep these assets updated 

and in a state o'f preparedness. The Indian Navy is 
also re-equipped and modernised in keeping wrth 
the emerging threat perceptions. In order to ensure 
that ships, submarines and aircraft do not suffer from 
technological obsolescence, they undergo normal 
modernisation during their mid-life refits. In addition. 
retrofitment of special systems and lorce multipliers 
is taken up depending on specif ic requirements. 
Modernisation is always a consideration while going 
for major acquisitions and projects. 

[Translation] 

Miouee o f  Money 

524. SHRI R.L P. VERMA : Will the Minister ot 
COAL be pleased to state 

(a) whether public money is b e ~ n g  misused by 
spreading the transport network though the dump~ng 
yards are marely two kilometers away from the coal 
mlnes of Central Coalfields L im~ ted  in Grr~d ih  and 
Baniadih coa l f~e lds ,  

(b) if so,  the deta~ ls  thereof; 

(c )  the annual expend~ture Incurred under the 
head of transportation In t h ~ s  coalfield; 

(d)  whether coal  can also b e  dumped In the 
nearby hundreds acres of land, and 

(e) 1f so ,  the reasons for lncurrlng the huge 
expenditure on transportat~on' 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRIMATI KANTl SINGH) ( a )  to (e)  C IL  
have denled that there IS any mlsuse of money In 
transporting coal  from production polnts In G~rrdrh 
which is also known as Baniadih coalf ields to the 
despatch polnt As reported by CIL there are several 
different product~on points In this coalfmld The coal 
IS transported from the p roduc t~on  polnts to the 
railway s~dings for despatch to power plants Coal IS 

also transported to a central and convenient polnl 
for despatchlsale by road. The expenditure on coal 
transportation in Glrldih Coalfield and relmbursemenl 
received against the same during the year 1994.95 
(as per financial accounts) is as follows 

(Rs In lakhs) 

Data Provisional 

Coal Transportation 8 2 . 2 2  
Reimbursement 45  36  

-, 
Net Expenditure Incurred 36 .86  ' 

According to the information received from CIL. 
the present dumpyard slte has been decided on 
consideration of various lactors such as avallabil~ty 
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of level  ground, easy and free access roads, 
availability of space for trucks awaiting loading, 
space for establ ishing local  sales off ice and 
avallabil~ty of power for proper lighting etc. 

Payment for DDA Flata 

525. SHRl MAHESH KUMAR M.  KANODIA : Will 
the Mlnlster of URBAN AFFAIRS AND EMPLOYMENT 
be pleased to state . 

(a) the amount collected by DDA as registration 
fee and advance payment for allotment of various 
types of flats, plots and shops from 1970 onwards; 

(b) the time by which the flats, shops and plots 
will be allotted to all the reg~stered people, and 

(c) whether any new scheme is proposed to be 
launched this year to complete the construct~on of 
the flats? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN AFFAIRS AND EMPLOYMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (3R  U 
VENKATESWARLU) (a) DDA has reported that the 
following amounts have been collected by way of 
reglstratlon fee and advance payment for allotment 
of varlous types of flals, plots and shops from 1979 
onwards - - 

Category Amount Collected 

( I )  Resrdentral flats Rs 186 25 Crores 
( 1 1 )  Commerc~al flats Rs 1 84 Crores 

(111) Plots Rs 21 94 Crores -- .- 

Commercral p lots and bui l t -up commercral 
properties are dlsposed of through auctronltender 

(b) FLATS At present 31204 persons under 
NPRS 1979 and 12190 persons under the Ambedkar 
Awas Yojana, 1909 are awaltmg allotment Keeplng 
In vmw the constrarnts 01 land and provlslon of 
servlces by other agencies, DDA has planned that 
all the waitmg registrants will be allotted flats In a 
perlod of about two years 

PLOTS At present. 38342 reg~strants are on the 
waltlng list and 11 1s expected that all of them w ~ l l  be 
accommodaled In another two veers time, sub~ect to 
the availability of land funds and ~nfrastructure 
Opllons have been obtalned from the awaltlng 
regstrants for allocations under dltferent exlstlng 
schemes 

(c) Construction of tlats is undertaken by DDA 
on a continuous bas16 As on 1 4 96, constructlon of 
12.258 flats of dlfferrnt catogorles was In progress 
In addltlon, DDA has plans to start the constructlon 
Of 17.900 flats durlng the year 1996-97 

[English] 

Water Supply and Sewage Project8 
i n  Ra jar thrn  

526. SHRlMATl VASUNDHARA RAJE : Will the 
Minister of URBAN AFFAIRS AND EMPLOYMENT be 
pleased to state the details of drinking water supply 
and sewage projects of Rajasthan for whlch Central 
assistance has been sanctioned during Eighth Plan, 
so tar (year-wise)? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN AFFAIRS AND EMPLOYMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR.  U 
VENKATESWARLU) In the State of Rajasthan. 
under the Centrally Sponsored Accelerated Urban 
Water Supply Programme (AUWSP) a total of 18 
schemes have been approved since 1993-94 for 
provlding central assistance for safe and adequate 
water supply facilities to the towns having populat~on 
less than 20.000 (as per 1991 census) The year- 
wise break-up of schemes sanctioned is glven rn the 
statement attached. During the year 1993-94. 1944- 
95 and 995-96, an amount of Rs. 81.97 lakhs Rs 
177.97 lakhs and Rs 237 00 lakhs respectively has 
been released. 

There is no Central sector programme for 
provlding Central Assistance for sewerage schemes 

STATEMENT 

S.No Name of Town Year Project cost 
(Rs In lakhs) 

1.  Antah 1993-94 74 44 
2 .  Sarwar -do- 10 00 
3 Baswa -do- 99 50 
4.  Deogarh -do- 94 74 
5. Galiakot -do- 17 20 
6 Kherli -do. 67 40 
7 Mahwa -do- 40 80 
8 Dhariwad -do. 79 00 
9. Ball -do- 160 00 

10. Takhatgarh -do- 58 80 
1 Khaithoon 1995-96 78.20 
12 Pokharan -do- 106 90 
13 Shahpura -do- 78 60 
14 Sunel -do- 80 20 
15. V~ratnagar -do- 78 00 
16 Amat -do- 164 00 
17 Chhapar -do- 195.00 
18. Nawacity -do- 114 50 

Total 1607 38 
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Recruitment In Defence Production Unit

527. DR. KRUPASINDHU BHOt j WHI the Minister 
of DEFENCE bo pleased to state :

<a) whether recruitment to some posts In the 
Defence Production Unit* Saintaia, Orissa had taken 
place during the year 1995*96;

(b) if so, whether the iocal candidates have not 
been considered for any of those posts; and

{«) If so, the reasons therefor?
THE MINISTER OF STATE IN THE MINISTRY OF 

DEFENCE {SHRI n ,v ,N. SOMU) : {a) Yes, Sir.
(b) and (c). Of the 310 posts filled in 1995*96, 

268 have been fiiied with iocai candidates sponsored 
by the employment exchange. The baiance 22 were 
recruited through open advertisements due to non* 
availability of suitable candidates, as certified by the 
local employment exchange.

[Translation]

Technical Tests of Agni Missiles

528. SHRI AMAR PAL SINGH : Will the Minister 
of DEFENCE be pleased to state :

(a) whether technical tests of Agni missiles have 
been completed;

(b) If so, whether the Government propose to 
start production of these missiles; and

(c) if not, the reasons therefor?
THE MINISTER OF STATE IN THE MINISTRY OF 

DEFENCE (SHRI N.V.N. SOMU) : (a) Three flight 
tests of re-entry technology demonstrator AGNI have 
been completed.

(b) and (c). No, Sir. AGNI project did not envisage 
development of missile system.

[English]

Defence Production Unite in Orissa

- 529. SHRI K. PRADHANI : Will the Minister of 
DEFENCE be pleased to state :

(a) whether the Government propose to establish 
some new defence production units in Orissa during 
Eighth Five Year Plan;

(b) if so, the detaHs thereof; and
(c) the details of the new defence production 

units proposed to be established State-wise, during 
the same period?

THE MINISTER OF DEFENCE (SHftl MULAYAM 
SINGH YADAV) : (a) Other than completing the 
ordnance factory at Sotangir there is no proposal to 
sat up any new defence production units in Orissa 
or elsewhere in the  ̂country.

(b) and (c). Do not arise*

Manufacture of LCA

530, SHRI T. GOPAlKRtSHNA : Witt the Minister 
of DEFENCE be pleased to state :

(a) whether Government have decided to 
complete the work relating to manufacture of Light 
Combat Aircraft (LCA) in the beginning of 1997;

(b) if so, whether it will be built fully with Indian 
tchnical knowhow; and

(c) If so, the details thereof?
THE MINISTER OF STATE IN THE MINISTRY OF 

DEFENCE (SHRI N.V.N. SOMU) : (a) First flight of 
LCA is scheduled in March 1997. After extensive 
flight tests, the first production version of LCA is 
expected to be ready in the year 2002.

(b) and (c). The indigenously designed and 
developed LCA will be manufactured with selected 
technological inputs from abroad to cut short time 
cycle for development to production.

[Translation]

Wastage of River Water

531. PROF. RASA SINGH RAWAT : Will the 
Minister of WATER RESO URCES be pleased to 
state :

(a) whether most of the river water go wasted at 
present as they flow down Into sea;

(b) the reasons for not giving importance to the 
scheme formulated earlier to link river Ganga with 
Cauvery;

(c) the target fixed by the Government to raise 
ground water level, extend the means of irrigation 
and to reduce dependence of agriculture on rain,

(d) the funds earmarked for this purpose in the 
Eighth Five Year Plan and the purpose for which 
they were earmarked; and

(e) the State-wise details of the funds allocated 
so far?

THE MINISTER OF WATER RESOURCES (SHRI 
JANESHWAR MISHRA) ; (a) Yes, Sir, Out of 1142 
million cubic kilometres of available utilisable water 
resources, only 606 million cubic kilometres of water 
is being utilised at present (1994).

(b) The proposal on linking river Ganga with 
Cauveri was found to be not economically feasible 
However, studies are in progress on linking of rivers 
under the National perspective formulated by the 
Government.

(c) and (d). In addition to major and medium 
projects, irrigated agriculture is being augmented 
through minor irrigation also. This Is through both 
surface and ground waters. During the 8th Plan, a 
target for creation of additional irrigation potential of 
10.71 million hectares by minor irrigation has been 
fixed. An amount of Rs. $972.26 crores has been
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earmarked for minor irrigation (including ground 
water development). 

(e) A Statement is enclosed 

STATEMENT 

Erghth Five Year Plan Outlays lor Minor Irrigation 
(which rncludes ground water development also) 

S No StatelUTs Outlay of Mmor l r r~gat~on 
(Rs Crores) 

- 
States 

1 Andhra Pradesh 234 68 
2 Arunachal Pradesh 53 69 
3 Assarn 183 45 
4 01har 1021 30  
5 Goa 13 10 
6 Gujarat 240 00 
7 Haryana 134 45 
8 H~machal Pradesh 95 25 
9 J and K 84 20  

1 :O Karnataka 306 91 
11 Kerala 130 00 
12 Madhya Pradesh 728 37 
13 Maharashtra 612 17 
14 Man~pur  25 00 
15 Meghalaya 29  03 
16 M~zorarn 11 75 
17 Nagaland 21 00 
18 Or~ssa 389 40 
19 Punjab 1 1 3 2 0  
20 Rajasthan 171 92 

> 21 Slkk~m 11 50 
22 Tam11 Nadu 250 00 
23 l r ~ p u r a  31 50 
24 Llttar Pradesh 400 60 
25 West Bengal 370 00 

.- 

Total States 

Unron Terrrtorres 
A and N-Islands 
Chand~garh 
D and N Have11 
Daman and DIU 
Delhi 
Lakshadweep 
Pondicherry 
Total UTs 
Total States and UTs 
Central sector 

Grand Total 5977.26 - 

Kendriya Vidyaiayar having Hoatelr  

532. SHRI LALlT ORAON : W111 the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state : 

(a) the names of Kendriya Vldyalayas that have 
attached hostels, State-wise; 

(b) whether the Government propose to construct 
some new hostels durmg 1998-97; 

(c) if so, the locations thereof; and 
(d) if not, the reasons therefor? 
THE MINISTER OF STATE IN THE DEPARTMENT 

OF EDUCATION IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI MUHl  RAM 
SAIKIA) : la)  Kendriya Vidyalayas having hostels 

Name of State Name o f  KVs 

Bihar 1 Jawaharnagar 
Delhi 2 .  No. 1 Delhi Centt 
Haryana 3 .  Jhajjar 
Karnataka 4 ASC Bangalore 
Madhya Pradesh 5. No. 1 Gwal~or 

6 Pachmarhi 
Maharashtra 7 .  Vayusena Nagar 

Nagpur 
Punjab 8 No. 1 Ferozepur 

9. No. 2 Jallandhar Cantt 
Tam11 Nadu 10. IIT Madras 
Uttar Pradesh 11. Lansdowne 

(b) No, Sir 

(c) Does not arlse 
(d) The lacillties available are found adequate to 

meet Ihe present requirements. 

Mismanagement i n  Amiatic Society 

533. SHRI SANDIPAN THORAT Will the Minster 
of HUMAN RESOURCE DEVELOPMENT be pleased 
to state . 

(a)  whether the Government are aware that 
valuable treasure at prlceless Items are vanished 
from the Asiatic Society, Calcut ta due  to  
mismanagement by vested interest and that the 
General Secretary has sought judicial inquiry Into 
the theft and other irregularities belng committed in 
the Institute: 

(b) if so, the facts of the matter and details of 
ac t~on  taken on the representation from General 
Secretary of the Soc~ety. 

(c) the present status of the case: and 
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(d) the p o k y  1 ' 1 ~ .  L;overnment to protect and 
preserve the r ~ c h  cultural her~tage of the country and 
fresh initiatives proposed to be taken In this regard? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI S.R. BOMMAI) : (a) The Asiatic 
Soclety, Calcutta has reported that some valuable 
treasures and priceless items had vanishea from 
Asiatic Society prior to taking over of the Soc~ety by 
the Government of India. The management of the 
Soc~ety had approached the Department of Culture 
for setting up of an inquiry commission under the 
Commission o l  Inquiry Act, 1952. 

(b) The Soc~ety was asked to refer the matter to 
the Central Bureau of Investigation. 

(c)  The Society has now informed that the Central 
Bureau of Invest iga t ion  cou ld  not invoke i ts  
jurisdict~on, since the alleged offence took place prior 
to 1984, when the Asiat~c Society of Calcutta was 
not takenover by the Government of India. 

(d)  The inst~tutions which are fully funded by the 
Government of l n d ~ a  have introduced round-the-clock 
security and surveillance by deputing the securlty 
staff, as well as security forces, wherever necessary, 
and have also introduced scientific methods like 
Closed Circuit T.V., metal detectors etc. As far as 
preservation is concerned, the preservation of the 
objects are carried out In scientific manner through 
government laboratories and specialised agencles 

[Trans la tion] 

Bihar H ind i  Granth Academy 

534 SHRI ANAND RATNA MAURYA . W ~ l l  the 
Minster ol HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a )  the objective of Bihar Hindi Granth Academy 
and ~ t s  ach~evements in the last three years, 

(b)  whether the Academy has been resort~ng to 
unauthor ised p u b l i s h ~ n g  o l  unapp roved  books  
instead of the approved manuscripts of many writers 
durlng the last three years, 

( c )  11 so, the reasons for such indifference and 
v!olat~on o l  rules; and 

(d) the steps taken for publishing standard books 
and payment of royally by improving the workmg of 
the Academy? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF EDUCATION IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI  MUHI  RAM 
SAlKlAl (a )  In pursuance 01 the decis~on to promote 
Indian Languages as the medlum of ~nstruction at 
t t e  Unlvers~ty level. Bihar Hmdl Granth Academy 
was set up by the State Governmenr In 1970 as an 
autonomous organ lsa t lon  The Academy has 

produced 23 books in different disciplines during 
the past three years. 

( b )  No complaint  has been r e c e ~ v e d  by the 
Central Government in the matter. 

(c) and (d). Does not arise. 

Nat ional  L ibrar ies 

535. SHRI JAG MOHAN : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased lo 
state 

(a) whether the National Libraries, l~braries run 
by the State Governments and local agencles d ~ ~ e c t l y  
or with their f inancial aid, are suffermg badly on 
account of r i s ing  cos t  o l  books  and  d e c l ~ n ~ n g  
allocations of finances and fall In the value o l  rupee 
VIS-a-vis foreign currency, 

(b) whether the present state of affairs is chohlng 
the flow of new ideas and thoughts to the country 
and 

(c)  if so, the corrective measures being taken by 
the Government In this regard? 

THE MINISTER OF H U M A N  RESOURCE 
DEVELOPMENT (SHRI S.R. BOMMAI) : (a) Library 1s 
a State subject and as such the libraries run by the 
State Governments are to be provided lunds by the 
States. However, the libraries w h ~ c h  are fully funded 
by the Central Government are able to procure lesser 
number of books on account of rising cost of books 
and non-allocation of more funds due to f inanc~a l  
constraints. 

(b)  and ( c ) .  The Work~ng Group on Llbrarles and 
Informatics set up by the Planning C o m m ~ s s ~ o n  lor 
the fo rmula t ion  of 9 th  F ive  Year P lan  has 
recommended for more al locat~on of funds tor the 
L~braries durmg the 9th Plan period. 

Nat ional  Inst i tute of Computer i n  Kerala 

536. SHRI MULLAPPALLY RAMACHANDRAN 
Wil l  t he  Min is ter  of H U M A N  RESOURCE 
DEVELOPMENT be pleased to state 

(a) whether the Governmenl propose to set up 
the Nat iona l  Ins t i tu te  of Computer  a n d  A l l led  
Technology in Kerala; 

(b)  if so.  the details thereof; and 

fc )  the time by which the instltute is l~ke ly  to be 
set up7 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF EDUCATION IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI  MUHl  RAM 
SAIKIA) : (a)  to (c). There is a proposal to establish 
an instltute namely Rajiv Gandhi National Institute 
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of Computer and Allied Sciences (RAGNICAS) The 
Governnlent is yet to take a decision In the matler 
111 ' l ; ~ r i V l q  thv l ~ c a t l o n  

D u r a  Outa tand ing  against  State 
Govsrnmcnta  

537 SHRI RAMCHANDRA VEERAPPA : WIII the 
Ministel 01 DEFENCE be  pleased to state 

( a )  the  d e t a ~ l s  of the  ac t ion  l a k e n  by t h e  
Government to recover the ou ts tand~ng dues from 
the varlous States which have used IAF arcraft and 
he l~cop te rs  for the Ch ie l  M l n ~ s t e r s  and the other 
M~nlsters,  and 

(b) the States w h ~ c h  have fully or partially p a ~ d  
such dues' 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE (SHRI N V.N SOMU) (a )  and ( b ~  The 
respective Stale Governments are belng remlnded 
a l  frequent intervals As a result, an amount o f  Rs 
6 7R c lo res  has  b e e n  recovered l rom the State 
Governments l l ln~on Ter r~ to r~es  durmg the flrst quarter 
of 1996-97 D e l a ~ l s  of ou ls tand~ng as on 30 6 96 ,  
aga~ns t  the State GovernmentslUn~on Terrl lor~es are 
gwon In the enclosed statement 

STATEMENT 

D e l ~ ~ l s  of Outslandrng Payments lowards the 
A~r l i t t  Charges trom the Slate Govls 11 T Admns - 

.. . 
as on  3 0 6  1996 - - . . . , . , , . . . - . - -. - 

S No Name of the States Amount outstand~ng 
i ~ n  Rs ) 

. .. - . - . . , . - . - -- -- . .. - 
1 2 3 

.-- . .. .- - . ., .- - - .. . .- -- . - .. - -.. . . . - -- 
1 Assam 16,57,865/ .  
2 Aridhra Pradesh 21,09,343/ .  
3 Arunachal Pradesh 7,07.79,047' -  
4 Blhar 16.25.0001. 
5 Delh i  3,81.0621'. 
6 Gularat 2,13,33,333;- 
7 H ~ m a c h a l  P ~ a d e s h  90,19,166i -  
8 Jammu and Kashmlr 1.12.95,41 11. 
9 Karnataka 65,0001- 

10 Keraia 3?.82,5081- 
11 M a n ~ p u r  4 1 , 1 1 , 4 0 9 ~  
12 Meghalaya 20.64.870,. 
13 M u o r a m  14,53.217!- 
14 lagaland 35.52.0961. 
15 011ssa 5,76,677/- 
I 6  Punjab 10,78,3441- 
-.-------.- ..-- 

2 3 
. - . .- - . , -- ----- 

Rajasthan 1,21 .60,418/ 
Slkkim 6 42,8841. 
Tam11 Nadu 47 .1 1.3741. 
Tr~pura 5.00,0841. 
Uttar Pradesh 81,6971, 
West Bengal 1,03,55.916/-  
Andaman and Nicobar 1,15.69.227/ .  

Total 1 7 4 4 . 0 5 9 4 8 6  

Indian Fishermen i n  Cus tody  o f  Pak is tan  
and  Bangladesh 

538 SHRI MOHAN RAWALE W ~ l l  the Mm~ste r  
of EXTERNAL AFFAIRS be  pleased to reter to the 
reply g lven to Unstarred Quest ion No 1122  on  
December 4 1995 regardrng lndlan f ~ s h e r m e n  ~ r l  

custody of ne~ghbour lng countries and state 
( a )  the efforts made by the H ~ g h  C o m m ~ s s ~ o n  of 

l n d ~ a  In P a k ~ s t a n  and Bangladesh to get re lease 
lndlan f~sherrnen In custody there and the outcome 
thereof, 

(b)  the number of such flshermen who have slnce 
been released from the cuslody o l  P a k ~ s t a n  and 
Bangladesh and repartr~ated to I n d ~ a ,  

( c )  the  number  of l n d l a n  f ~ s h e r m e n  s t i l l  
l a n g u ~ s h ~ n g  In ]ails In Pak~s tan  and Bangladesh as 
on June 30, 1996, and 

(d l  the efforts belng made to get :hem released 
and repartrlated? 

THE MINISTER OF EXTERNAL AFFAIRS ( S ~ f i l  
1 K G U J R A L )  ( a )  The  Government  IS  mak~ryg  
susta~ned efforts to seek the release of all Ihe l n d ~ a n  
f ~ s h e r m e n  presenl ly  In P a k ~ s t a n  and  Bangladesh 
custody Wllh regard to P a k ~ s t a n ,  the Governmer:  
have also agreed to Pak~stan 's  proposal for holdlng 
technca l  level talks on  the subject and are awaltlng 
Pak~stan 's  response regardmg the dales and venue 
lor the talks 

( b )  As a resul t  of Government  s e!torls 1; 
f lshermen were re!eased from P a k ~ s t a n ~  j a ~ l s  ana 
repar l r~aled to l n d ~ a  durmg l h e  last three years IP 

Bangladesh, as per ~nformatron ava~ iab le  f~shermen 
who are c a u g h l  b y  B a n g l a d e s h  a u l h o r ~ t l e s  a l e  
detamed tor a p e r ~ o d  of one month and then sent 
back l o  l n d ~ a  

(c)  In Pakistan.198 l n d ~ a n  l ishermen are in the 
custody as on  30.6 96 For Bangladesh. data on  Ihe 
exac t  number  o f  I t s h e r m e n  in c u s l o d y  of l o c a l  
authorities IS no t  available as t h e  ~ n f o r m a l ~ o n  
regardmg the release of the l ~ s h o r m e n  from l a ~ l s  and 
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their expulsion is not provided regularly to the High 
Commission of India. 

( d )  Gove rnmen t  h a s  t a k e n  u p  w i th  t h e  
~ o v e r n m e n t s  of Pakistan and Bangladish all known 
instances of apprehension of Indian fishermen and 
has sought their release and repatriation. 

[Translation] 

Fake Univers i t ies  

539 SHRI SATYA DEO SlNGH : Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased 
to state : 

(a)  whether a large number of fake universities 
and institutions are funct~oning in the country, 

J (b) 11 so ,  the names of such fake universitlest 
inst~tut ions;  

( c )  whe the r  t h e  Gove rnmen t  have  a l ready 
l n ~ t ~ a t e d  actlon against the fake universities; 

(d )  ~f so, the details thereof, and 
(e) the measures proposed to be taken by the 

U G C so that such fake institutions do not crop up 
in future? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF EDUCATION IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI  M U H l  RAM 
SAIKIA) (a) and (b) .  According to the informat~on 
f u r n ~ s h e d  by the Unlversl ty Grants C o m m ~ s s ~ o n  
(UGC), the number of ~nst l tu t~ons stylrng themselves 
as u n ~ v e r s l t i e s  is 2 0  but A s s o c ~ a t ~ o n  of l n d ~ a n  
U n ~ v e r s ~ t ~ e s  (AIU) have ~nformed that there are 36 
sel fsty led ,unlverslt les. There are 20 un ivers~t ies  
common to both the list A list of fake un~versit les as 
circulated by the U n ~ v e r s ~ t y  Grants Comrnisslon IS 
given In the statement enclosed., . 

i c )  to (e,. The Unlvers~ty Gra?ts Comrniss~on, the 
Assoc~at lon of l n d ~ a n  U n ~ v e r s ~ t ~ e s  and the Monopolies 
and the Restrlctwe Trade Pracllces S o m m ~ s s ~ o n  keep 
watch on  t h e  e x ~ s t e n c e  o f  fake un l ve rs l t l es  
f u n c t ~ o n ~ n g  in v io la t~on of the UGC Acl ,  1956 As 
soon as i n fo rma t~on  about the existence of fake 
u n ~ v e r s ~ t l e s  c o m e s  t o  t h e  not ice  of U G C ,  t h e  
p romo te rs lo f f~ce  bearers  of such sel f -sty ledl fake 
un~verslt les are Informed of the relevant prov~sions 
of the UGC Act. They are also advised to dlsassoclale 
the use of expression 'Universi ty '  and also stop 
awarding degrees ld~p lomas.  The  concerned State 
Governments are also requested l o  conduct enqulrles 
regarding the functlonlng of such fake universities 
Cases of bogus instltut~ons lssulng fake degrees to 
s tudents  are brought  to  t h e  a t t e n t ~ o n  of MRTP 
Commlss~on  by UGC w ~ t h  the request to  lnlt iate 
necessary actlon under MRTP Act UGS warn the 
general publlc through press releases about fake 
unlversltles. The last press note was lssuod by tho 

UGC on 2nd July, 1996. A list of fake uliiversities is 
also sent to all the universitieslState Governments 
by  UGC tor wide publ ic i ty in StateslUniversi t ies 
regularly. Recently, UGC has set up a Special Cell 
to deal with matters relating to functioning o l  fake 
universities in the country. 

The  MRTP ~ o m r n i i s i o n  has  asked  Di rec tor  
General (I and R) to  carry out investigation in respect 
of certain alleged fake universit ies under MRTPC 
Act, 1969. Association of Indian Universities (AIU) 
produces extensive l i terature o n  the recogn ised 
un ivers i ty  cou rses /educa t i on  t h r o u g h  va r i ous  
Handbooks for the benefit of the students and others 
A IU  i ssues  no t i f i ca t i on  f r o m  t ime  to  t ime  In 
'Emp loymen t  News '  i n fo rm ing  t h e  s t u d e n t s  to  
ascertain the position on the standing of self-styled 
universi t~es/~nst i tut~ons from lt. 

Gove rnmen t  has  a l ready  i n t roduced  an 
amendment B ~ l l  to UGC Act, 1956 in the Parliament 
on 2nd June. 1995 For contravening the provlslons 
of Sections 22 and 23 of the UGC Act, the amendment 
Bill provides for lmprlsonment for a term of not less 
than 6 months which may extend up to rupees 10 00 
lakhs. The proposed pun~t lve provlslons could also 
b e  app l i cab le  t o  any  a s s o c i a t ~ o n  or  b o d y  of 
~ n d i v ~ d u a l s ,  every member of assaclation or other 
body willfully connlvlng in v~olat ing the prov is~ons of 
the University Grants Commiss~on Act 

STATEMENT 

Fake U n ~ v e r s ~ t r e s  

1 Ma1th111 U n ~ v e r s ~ t y l V ~ s h w a v ~ d y a l a y a  
Dharbhanga, B ~ h a r  

2 Mahl la  Gram V ~ d y a p ~ t h l V ~ s h w a v ~ d y a l a y a  
(Women s Un~vers l ty j  Prayag Allahabad (11 P )  

3 Varanaseya Sanskr~t  V~shwav~dya laya Varanas~ 
(U P )  

4 Commerc~al  U n ~ v e r s ~ t y  Ltd , Darya Ganl,  D e l h ~  
5 l n d ~ a n  Educat~on Counc~ l  of U P .  Lucknow (U P )  
6 G a n d h ~  H lnd l  V ldyap l th ,  P rayag ,  A l l ahabad  

(U P )  
7 Nat lona l  U n ~ v e r s ~ t y  of E l e c t r o  Comp lex  

Homeopathy, Kanpur 
8 Netall Subash Chandra Bose U n ~ v e r s ~ t y  (Open 

Unlverslty) Achaltal, Ahgarh (U P )  
9 S h r ~ m a t ~  M a h a d e v ~  Verma O p e n  U n ~ v e r s ~ t y  

Mughal Sa ra~ ,  (U P )  
10 D D B Sanskrit Unlverslty, Putur,  T r ~ c h i ,  Tam11 

Nadu 
11 B h a r a t ~ y a  S l ksha  P a r l s h a d  (U  P ) ,  O p e n  . 

Vlshwavtdyalaya, Lucknow (U  P )  
12 Arya Unlverslty Srinagar ( J  and K) 
13 St John's Unlverslty Klshanattam, Kerala 
14 National Universlty, Nagpur 
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1 5 .  United Natlons University, Delhl. 
16 Vocational Unlversity, Delhl. 
17.  Uttar Pradesh Vlshwavidyalaya. 
18 Maharana Pra tap Shlksha Niketan 

4 Vishwavldyalaya, Pratapgarh (U.P.). 
19. Raja Arabic University, Nagpur. 
20 Urdu University, Motia Park, Bhopal. 

Nuclear Dioarmament and Comprehenrive 
Tert  Ban Treaty 

540 DR T SUBBARAMI REDDY 
SHRl GANGA RAM KOLl 
SHRl PlNAKl MlSRA 
SHRl SANAT KUMAR MANDAL 
SHRl E AHAMED 
SHRl K C KONDAIAH 
SHRl KODlKUNNlL SURESH 
SHRl RUPCHAND PAL 
PROF RASA SINGH RAWAT 
SHRl PRlTHVlRAJ D CHAVAN 
SHRl MADHAV RAO SClNDlA 
SHRl SATYA DEO SlNGH 
KUMARI UMA BHARTI 
SHRl MANORANJAN BHAKTA 

W ~ l l  the M ~ n ~ s t e r  of EXTERNAL AFFAIRS be 
pleased to state 

(a)  the developments that have taken place 
durmg the last SIX months towards the goal of global 
nuclear d~sarmament and the Comprehensrve Test 
Ban Treaty (CTBT) and the role played by lndia 
thereln, 

(b)  whether any fresh proposals were made by 
lnd~a In thrs regard durmg the per~od 

fc )  t f  so, the detarls thereof 
(d) the stand of lndia In regard to slgnlng of 

CTBT and the reasons therefor, 

(e) the reactlon of rnalor countries lo  the lnd~an 
sland. country-w~se, 

(1) whether any moves have been ~ n ~ t ~ a l e d  by 
some countries to pressurlse lnd~a to sign CTBT: 
and 

(g) lf so, the details thereof and the reactlon of 
the Government thereto, country-w~se' 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
I K GUJRAL) (a) In the Ad hoc ComnMtee on CTBT 
negotiat~ons, l nd~a  has been playmg an acllve and 
constructive role In the past SIX months progress 
was achieved in f~na l is~ng the draft Treaty text but 
dlfferonces remamod. The Cha~rman of the concerned 
Ad hoc Committoo has presented a compromise text 

to delegations. From the Indian perspective the text 
is deficient in the core points of concern. 

(b) and (c) On 26 January 1996 lndla tabled 
amendments to the Preamble, Rev~ew and Entry tnlo 
Force In the Preamble, l nd~a  sought to mtroduce the 
following language "through the total e l~ rn~na t~on  of 
nuclear weapons w ~ t h ~ n  a tlrne bound framework" to 
strengthen the exlstmg references to ach~evmg global 
nuclear d~sarmament w ~ t h ~ n  a t ~ m e  bound framework 
In the Revlew artlcle, lndla mtroduced the followmg 
amendment " W ~ t h  a view to  ensur lng that the 
oblectrves purpose and the prov ls lons  o f  the 
Preamble of the treaty are berng reallsed On the 
Entry Into Force art~cle, ind~a suggested the followmg 
amendment 'notwrthstandmg anylhmg contamed IP 
t h ~ s  Artrcle thls treaty shall enter Into force only 
after all Stales Part~es have commrtted themselves 
to the attainment of the goal of total e l ~ m ~ n a t ~ o n  of 
all nuclear weapons w~thin a well-def~ned t~meframe 
(of ten years) 

(d) lndla has made 11 clear that as the draft CTBT 
text 1s not a measure towards un~versa l  nuclear 
d~sarmarnent and IS not In l n d ~ a s  nat~onai secur~ty 
Interest, India cannot subscrrbe to 11 In 11s present 
form 

(e)  A malor~ty of non-aligned countrres have 
expressed support for lnd~a 's  posltlon The nuclear 
weapon states are opposed to any brndmg nuclear 
disarmament obligat~ons be~ng  included In the draft 
CTBT text 

(1) Some countrres have urged l nd~a  to revlew its 
posll lon, lo  whom our posrt~on has been clearly 
re~terated 

(g) does not arise 

Flood Water for Irr igation 

541.  SHRl MAHENDRA SlNGH BHATl Wrll the 
Mrn~ster of WATER RESOURCES be pleased to stare 

(a) whether Ralasthan has been dernand~ng ' 2  
M A F Ganga rrver flood water for carrying ou! 
irrigat~on in the 12 d~s t r~c t s  1 8  Jhunlhunu. Chb!i i  
Ganganagar, Nagaur, Jodhpur. Pall Barmer. Jaiaur 
Ja~pur. Alwar, Bharalpur and Dholpur. 

(b )  whether the above demand IS  under 
consideration of the Union Government slnce long, and 

(c)  the act~on taken or proposed lo be taken by 
the Union Government In t h ~ s  regard? 

THE MINISTER OF WATER RESOURCES (SHRi 
JANESHWAR MISHRA) (a )  and (b) Ralasthan has 
been demandrng slnce 1984 d ive rs~on  of Ganga 
water, for 100 days durlng monsoon, at the rate of 
1133 cubic metres per second (cumec) near Hardwar 
and 566 cumec near Bilnore for use In the drought 
prone areas of the State 
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( c )  Ganga Flood Control Board constituted an 
Expert Comm~t tee  to  study this proposa l  but the  
Comm~ttee could not arrive at any conclusion on the 
surplus water availability of river Ganga. The study 
conducted by Central Water Commission revealed 
that suf f~cient water was not available In Ganga near 
these two places for more than 20-30 days in a year 
for diversion to Rajasthan. It was concluded that 
runnlng the proposed large slze diversion canals, 
more than 100 kilometres in length, for such a short 
period will result in damages and the~ r  maintenance 
was l~ke ly  to be very expenslve thereby making the 
proposal hlghly uneconomical On  further request of 
Ralasthan Central Water Comm~ssion has requested 
Government of Uttar Pradesh to furnrsh some more 
data to revrew the study 

Nat~ona l  Water Development Agency has, under 
t he  Na t i ona l  Perspective of Water  Resou rces  
Development. taken up a more broad based study of 
the  H ~ m a l a y a n  Rrvers Deve lopment  Component  
whlch ~nter-alra envisages dwersion of surplus water 
from river Ganga and ~ t s  eastern tributarres to the 
water shor t  a reas of Ra jas than T h e ~ r  repor t  is 
expected to be avariable by the end of the 8th F ~ v e  
Year Plan 

Object ives of TLC 

542 SHRI S D N R WADIYAR Will the Mlnister 
of HUMAN RESOURCE DEVELOPMENT be pleased 
to state 

( a j  tne  main  objectives of  the total  l ~ t e r a c y  
campalgn and the achievements made there~n,  State. 
wise 

(br the percentage of I~ teracy .  S ta te -w~se  and 
national average In the country 

I c j  !he steps proposed by the Government l o  
increase the percentage of literacy and to provlde 
eaucatlon for al l 

( d l  whether there IS any proposal to formulate 
New Education Po l~cy ,  and . 

ie; II so,  the detalls therecf' 
THE MINISTER OF STATE IN THE DEPARTMENT 

OF ECUCATION IN THE MINISTRY O F  HUMAN 
RESOURCE DEVELOPMENT (SHRI  M U H l  RAM 
SAIK!A! r a )  The total  l i teracy campalgn Is the 
prrrc ipa!  strategy of the Natlonal L~ te racy  M ~ s s ~ o n  
for erad~cat lon o l  i l l~teracy In the country Under the 
d~c t r i c t -w rse  to ta l  lrteracy campaigns funct iona l  
llteracy is Imparted to adult learners of 15-35 age- 
group w ~ t h ~ n  200 hours spread over a period of f ~ v e  
to SIX months State-wrse achievements are given In 
the attacned statement-I 

fb)  The lrteracy data In the country is collected 
through the aecennlal census operations The State- 

I 
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wise literacy rate in country as per 1991 Census is 
given in the attached Statement-l l .  

(c)  The  N a t ~ o n a l  L i te racy  Miss ion has been  
mandated to make 100 million people literate in the 
age-group 15 -35  by  the  year  1997 In  order to  
achieve total literacy by the turn of the century, the 
Government is implement ing major schemes l ike 
Adult Education, Non-Formal Education, Opera t~on  
Blackboard and District, Primary Education Prolect 

(d)  and (e)  The Nat ional  Policy on  Educa t~on  
was rev~ewed by the National Policy on  Educa t~on  
Review Commit tee (NPERC) headed  by Acharya 
Ramamurti as well as by the Central Adv~sory  Board 
on Education (CABE) Committee on  Pollcy under the 
Chalrmansh~p of Shri N .  Janardhana Reddy durmg 
1991 -92  Fo l lowing th is ,  t he  Na t i ona l  Pol icy o n  
Education (NPE), 1986 and its Programme o l  A c t ~ o n  
(POA), 1992 were updated and tabled In the House 
on 7th May,1992 and 19th August, 1992 respectively 
At present, there is no proposal for fo rmula t~ng a 
new Education Policy. 

STATEMENT-I 

Districts covered under Total L~ te racy  Campa~gns 
and  number o f  persons made I~ tera le  smce the 

launchmg of the N a t ~ o n a l  L~ le racy  M ~ s s ~ o n  

(As on 31 3 1996) 

StateIUT Drstr~cts Persons mode 
covered l l terate 

Andhra ~ r a d e s h  2 3  
Assarn 1 8  
Blhar 2 8 
D e l h ~  1 
Goa 2 
Gujarat 1 9  
Haryana 1 5  
Hrmachal Pradesh 1 2  
Jammu and Kashm~r  5 
Karnataka 2 0 
Kerala 1 4  
Madhya Pradesh 4 5  
Maharashtra 2 6 
M a n ~ p u r  1 
Meghalaya 3 
O r ~ s s a  1 7  
Punlab 9 
Rajasthan 24  
Tamil Nadu 2 3 
Trmura 3 
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[Transla tion] 

21. Uttar Pradesh 6 2 17,04.051 
22 West Bengal 17 70,23,410 

(23. Chandigarh 1 23,699 
24 Dadar and Nagar 

Haveli 1 - 
25 Daman and Diu 1 460 
26 Pondicherry 4 88.799 

STATEMENT-II 

Llteracy rate - 1991 Census 
-- - - - - -  

Ind~alStates or L~teracy rate 
U n ~ o n  Terr~tory percent 

INDIA 
States 
Andhra Pradesh 
Arunachal Pradesh 
Assam 
Bihar 
Delhi  
Goa 
Gularat 
Haryana 
Hlmachal Pradesh 
Karnataka 
Kerala 
Madhya Pradesh 
Maharashtra 
Manipur 
Meghalaya 
Muoram 
Nagaland 
Orlssa 
Punjab 
Ralasthan 
S~kk im  
Tam11 Nadu 
Tr~pura 
Uttar Pradesh 
West Bengal 

Un ion Territories 

A and N-Islands 
Chand~garh 
D and N Havelr 
Daman end Dlu 
Lakshadweep 
Pondicherry 

Percentage o f  Parsed Students 

543. SHRI RAMENDRA KUMAR . 
SHRI PANKAJ CHOWDHARY 

Wil l  the Minlster o f  HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whether 34 percent of the students from 
Governmen! schools and 89 percent from p u b l ~ c  
schools of Delhi  have passed the Tenth c lass 
examinat~on of 1996 conducted by the CBSE, 

!b) 11 so, the reasons for 1h1s w ~ d e  gap In the 
examinallon results between the Government and  
publ~c schools and 

( c )  the steps proposed to  b e  taken by the 
Government to abr~dge this gap? 

THE MlNlSTER OF STATE IN THE DEPARTMENT 
OF EDUCATION IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI MUHl  RAM 
SAIKIA) . (a) Yes, Srr 

(b )  The Government of N C.T of  D e l h ~  have 
~nt~mated that the majorlty of students admltted to 
Government schools come from poor soc~o-economrc 
background and very high percentage of them are 
first generat~on learners and as such cannot prov~de 
addit~onal Impetus at home This p r~mar~ l y  contr~butes 
lo the poor results In Government schools 

( c )  An act~on plan has been ~ n l t ~ a t e d  with the 
mvolvemenl of D~s t r~c t  Heads, all Education Off~cers 
and lnvolvlng those Pr~nc~pa ls  who have shown good 
performance over the years. Under t h ~ s  special  
classes for budging the gap and strenglhenmg the 
baslcs of the students coupled w ~ t h  examlnat~on 
ormnted education 1s bemg taken up from the current 
year 

Use of Timber in Government Bui ld ings 

544 SHRlMATl SHEELA GAUTAM W ~ l l  the 
Mmlster of URBAN AFFAIRS AND EMPLOYMENT be 
pleased to slate 

(a) whether the Un~on  Government have banned 
the use of tlmber In conslruct~on of Government 
bulldlngs by C P W  D.. 

(b) whether the Government have also advlsed 
the Stale Governments In t h ~ s  regard. and 

(c) 11 so, the deta~ls thereof? 
THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN AFFAIRS AND EMPLOYMENT AND 
MINISTER OF STATE IN  THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR u 
VENKATESWARLU) (a) Yes, Sir 

(b) and (c). The State Governments and U n ~ o n  
Terrltorles have already been advlsed In Aprrl, 1988 
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to reduce the consumption 
alternative materials which 
market. 

of wood and to use 
are available in the 

Flaws i n  Educatlon System 

545. SHRI BANWARI LAL PUROHIT : Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a) whether attention of the Government has 
been drawn to the press newsitem captioned "Flaws 
in education system discovered" as reported in the 
Hindustan Times dated June 8, 1996; 

(b) if so, the details and facts thereof; 
( c )  whether the Government propose to bring 

amendment in the education policy to make it 
effective and job oriented; and 

(d) if so, the details thereof? 
THE MINISTER OF STATE IN THE DEPARTMENT 

OF EDUCATION IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI MUHl RAM 
SAIKIA) : (a) Yes, Sir. 

(b) The Report, inter alia, refers to the drop-out 
rates, resources and issue of quality. 

(c)  and (d). The National Policy on Education 
(NPE), 1986 and its Programme of Action (POA) were 
up-dated and placed before the Parliament in 1992. 
As of now, the emphasis would be on toning up 
implementat ion and stepping up resources for 
education so that there is a better linkageebetween 
education and the world of work and improvement of 
access, retent ion and qual i ty at al l  stages of 
education, particularly elementary education. 

[Translation] 

Setting up  of Bhasha Ayog 

546. SHRI SANTOSH KUMAR GANGWAR :Wil l  
the Minister of HUMAN RESOURCE DEVELOPMENT 
be pleased to state : 

(a)  whether the Government have taken a 
dicislon to set up "Sanskrit Aur Pracheen Bhasha 
Ayog", 

(b) if so, the details thereof and the progress 
made rn this regard; 

(c )  the details of Chaturvedi Report In this regard; 
(d) by when the sald Ayog will start functioning; 

and 
(e l  the reasons for delay, 11 any. In this regard? 
THE MINISTER OF STATE IN THE DEPARTMENT 

OF EDUCATION IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI MUHl RAM 
SAIKIA) , (a) to (c) The main recommendations of 
the Chaturvedi Committee Report was to sot up a 

Sanskrit and Clesslcal Languages Commission 
through an Act of Parliament, as a national apex 
body for development of Sanskrit and Classical 
languages. 

(d) No time frame has been flxed for this purpose. 
(e) Does not arise. 

[English] 

Management of Water Resources 

' ,  547. DR, ARUN KUMAR SARMA : Will the 
hkinister of WATER RESOURCES be pleased to state. 

. (a) whether the Government propose institutional 
innovations in the management of water rorources 
in the country to make the provision and maintenance 
of irrigation services much more responsive to the 
farmer interests; and 

(b) if so, the details thereof? 
THE MINISTER OF WATER RESOURCES (SHRI 

JANESHWAR MISHRA) : (a) and (b). Irrigation being 
a state subject, operatlon and maintenance of 
i rr igat ion systems is carr ied out by the State 
Governments. Recognising tho impact of 
management turnover on irrigation efficloncy, the 
National Water Policy (1987) emphasises farmers 
involvement in irrigation management. Government 
of India has been promoting farmer8 participation In 
i rr igat ion management through Its central ly 
sponsored Command Area Development programme 
and various externally aided irrigation management 
programmes. 

[Trans la tion] 

Inter-State Wster Dispute 

548. SHRI JAI PRAKASH AGARWAL : Will the 
Minister of WATER RESOURCES be pleased to state 

(a) the 'present position of inter-State water 
disputes among Delh i ,  Punjab,  Haryana and 
Rajasthan; 

(b)  the reasons for delay in resolving these 
disputes; 

(c) the details of the outcome of the meetings of 
Chief Ministerslsenior officials of these States, held 
during the last three years; and 

(d) the steps taken or proposed to be taken by 
the Union Government to resolve these disputes 
amicably? 

THE MINISTER OF WATER RESOURCES (SHRI 
JANESHWAR MISHRA) . (a) to (d). The inter-State 
dispute regarding surplus Ravl-Beas waters was 
referred to a Tribunal constituted by the Central 
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Government under the inter-State Water Disputes Act, 
1956. The Trlbunal gave an interim report on 30.1.87 
on which States of Punjab, Haryana and Rajasthan 
and the Central Government had sought explanation 
and guidance on certain points from the Tribunal. 

I Meanwhile one of the members of the Tribunal 
resigned and the vacancy cvuld not be filled up due 
to one reason or the other. Goverment has taken 
action for filling up the vacancy so that report of the 
Tribunal could be finalised. 

Inter-,State water related issues between the 
States of Pubjab, Haryana and Rajasthan were 
discussed between the Chief Ministers of Pubjab, 
Haryana and Rajasthan in the meetings convened 
by the Minister (WR and PA) in July and August 
1992. Some broad decisions were taken on various 
inter-State Water related issues. Regarding sharing 
of Ravi-Beas Waters, it was decided that it shall 
continue to be Governed by the provisions of the 
1981 agreement. As per suggestion of the Chief 
Ministers, a draft agreement was formulated by 
Ministry of Water Resources to which the dec~sions 
were to be annexed. Further meetings at Chief 
MinisterslSenior officers level to discuss and finalise 
the draft agreement could not be held due to one 
reason or the other. The Ministry of Water Resources 
is making all efforts to resolve issues amicably by 
arranging further inter-State meetings 

[English] 

Fund8 for Towns 

549. SHRl SOUMYA RANJAN :Wi l l  the Minister 
of URBAN AFFAIRS 8. EMPLOYMENT be pleased to 
state : 

(a) the state-wise funds made available to the 
various States for the development of towns durlng 
the last three years and the plan heads under which 
the s a ~ d  amount was provided; 

(b) the amount proposed to be made available 
under the above heads to the various States by 
Union Government during the year 1996-97: 

(c) whether inadequate amount was provided to 
Orissa under this head, and 

(d) if  so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN AFFAIRS AND EMPLOYMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. U 
VENKATESWARLU) : (a )  Under the Central ly 
Sponsored Schemes of Integrated Development of 
Small and Medium Towns (IDSMT) and lnfraslructural 
Development In Mega Cities. Central assistance is 
provided l o  various States for the development of 

townslcities. The plan heads under which Central 
assistance is provided are : 

Scheme Plan Heads 

IDSMT 3601, 3602, 
7601 (Charged). 7602 

Mega City Scheme 2217, 3601 

Statewise details of Central Assistance released 
under the IDSMT Scheme during the last 3 years 
(1993-96) are given in the attached statement. 

Under the Mega City Scheme, Central grants 
were released for the selected c~t ies during the last 
three years (1993-96) as follows : 

Name of CitylState Rs. in Crores. 
-. 

Bombay (Maharashtra) 54.28 
Calcutta (West Bengal) 54.28 
Madras (Tamil Nadu) 43.28 
Hyderabad (Andhra Pradesh) 41.78 
Bangalore (Karnataka) 35.28 

(b) The amount to be made available to  the 
various State under the two schemes, viz , IDSMT 
and Mega City Scheme durmg 1996-97 will depend 
upon several factors including the receipt of utilisation 
certificates for funds released earlier from the State 
Governments, availabihty of State share as requlred 
under the scheme guidelines, progress reports on 
implementat~on of sanct~oned projects conformmg to 
the approved guidelines, etc. It is not possible to 
indicate the releases proposed for various States 
during 1996-97 at this stage. 

(c)  The Mega City Scheme is applicable to c~t ies  
w ~ t h  more than four million population as per 1991 
census. S~nce Or~ssa does not have any such city 
this scheme is not applicable to Orissa. Under the 
IDSMT Scheme adequate amounts have been  
provided to Orissa and the State has been one of 
the major benefciaries under the Scheme 

(d) Does not arise 

STATEMENT 

Central Assistance Under IDSMT Scheme 
Released to various States durrng the last three 

years ( 7  993-96) 

S No StateiUT Rs In lakhs 

- 

1 Andhra Pradesh 830 00  
2 Arunachal Pradesh 51 00 
3 Assam 85 00 
4 Bihar 166 00 
5 Goa 36  00 ---.- - 



155 Written Answers JULY 15, 

Gujarat ' 399.00 
Haryana 50.00 
Himachal Paradesh 35.00 
Jammu & Kashmlr 78.00 
Karnataka 92.00 
Kerala 329.00 
Madhya Pradesh 568.00 
Maharashtra 1148.50 
M a n ~ p u r  16.00 
Meghalaya - 
Mizorarn 60.00 
Nagaland 32.00 
Or~ssa  297 00  
Punjab 127.25 
Rajasthan 355 75  
Sikkim 32 .OO 
Tam11 Nadu 447.26 
Tripura 22.74 
Uttar Pradesh 624 00 
West Bengal 382 66 

Union Territories 

Andaman & Nicobar Islands - 
Dadra 8 Nagar Have11 5.00 
Daman & Diu 5.00 
Lakshadweep - 
Pondicherry 50.00 

Total 7027.70 

Percentage o f  L i terate Women 

550 SHRI VIRENDRA KUMAR SlNGH Will 
the Min~ster o f  HUMAN RESOURCE DEVELOPMENT 
be pleased to state : 

ra)  the de ta~ l s  of on going schemes to make 
women In the rural areas literate: and 

(b)  the percentage increase reg~stered in the 
llteracy of rural women after 1991, year-wise 7 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF EGUCATION IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT fSHRI  MUHl  RAM 
SAIKIA, . (a )  The Schemes of Un~versa l~sat ion  of 
Elementary E d u c a t ~ o n .  Non-Formal Educat ion for 
School Drop outs. Total Llteracy Campa~gns of the 
Na t~ona l  Literacy Missron form the three pronged 
strategy for Increasing temale l~ le racy  In the country 

fb) No such s ta t~s t~cs  have as yet been computed. 
Data on Increase In literacy rates among women in 
ru ra l  - u rban  areas IS  co l l ec ted  on l y  t h rough  

1996 Writlon Answers 

decennial Census conducted on country-wide 
The next Census is due in 2001. 

Funds Spent o n  Technical  Educat ion  

156 

scale. 

551. SHRI RAJENDRA AGNlHOTRl : Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state 

(a) the percentage of G N P  b e ~ n g  spent  on  
technical education; 

(b) the extent to w h ~ c h  11 compare with develop~ng 
and developed countries, and 

( c )  t he  s teps  taken  l o  i nc rease  the p u b l ~ c  
expenditure on technical education especially the 
elementary technical education? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF EDUCATION IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI  M U H l  RAM 
SAIKIA) : (a) The percentage of GNP durmg the last 
three years (1992-93-1994-95)  be ing spent on 
techn~cal  education has been of the order of 0 15 

(b) Comparison IS not possible since the data OII 
percentage cf GNP spent on techn~ca l  educat~or i  In 
other countries is not publ ished In the standard 
pub l ica t ions  l ike "UNESCO STATISTICAL YEAR 
BOOK." 

(c)  Allocations tor the development ot techn~ca l  
education have been stepped up withm the overall 
availEble resources 

Pub l ica t ion  o f  Science Books  fo r  
Pr imary Leve l  Educat ion  

552 DR. LAXMINARAYAN PANDEY Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a )  whether the NCERT can  provide sclence 
books In Hind1 wi th  the  assistance of sc lence  
teachers lor primary and m~dd le  level educat~on, arid 

( b )  if n o t ,  t he  a r rangemen ts ,  m a d e  the 
Government for the publicallon of sclence books in 
H ~ n d i ?  

THE MINISTER OF STATE IN THE DEPARTMENT 
OF EDUCATION IN THE MINISTRY O F  HUMAN 
RESOURCE DEVELOPMENT (SHRI  M U H l  RAM 
SAIKIA) . (a) Yes. Sir 

(b)  Does not arise 

Const i tu t ion  o f  NWRC 

553 PROF PREM SlNGH CHANDUMAJRA 
SHRI NlTlSH KUMAR : 

Wi l l  the Minister o f  WATER RESOURCES b e  
pleased to state : 

(a) whether a National Water Resource Counc~ l  
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has been constituted to formulate water policy in the 
country and to review it; 

(b) if so, the details of the composition of the 
Council; 

(c) the number of meetings held by the Council 
during last three years indicating date and place of 
meeting: and 

(d) the main conclusions and recommendations 
of the meetings and the follow up action taken on 
the decisions arrived at' 

THE MINISTER OF WATER RESOURCES (SHRI 
JANESHWAR MISHRA) : (a) and (b). Yes, Sir. The 
Nat~onl Water Resources Council was set up on 10th 
March, 1983. As per present composition of the 
Counc~l. the Prime Minister is its Chairman, Union 
Minister of Water Resources is 11s Vice-Chaiman and 
U n ~ o n  M~nis ters  of F~nance ,  Agr~cul ture,  Power, 
Welfare, Rural Areas B Employment, Urban Affairs 8 
Employment, Plannmg, Surface Transport, Sc~ence 8. 
Technology, Environment 8. Forests,  Deputy . 
Cha~rman, Planning Commission and Chief Ministers , of States and Administrators of Union Territories are 
Members. Secretary, Minlstry of Water Resources is 
the Secretary of Nat~onal Water Resources Council 

(c )  The third Meeting of the Natlonal Water 
Resources Counc~l was held on 6th February. 1996 
at New Delhi .  The C o u n c ~ l  has not met slnce 
September, 1987 till 6th February, 1996. 

( d )  In the f irst meet ing of Nat ional  Water 
Resources Council held on 30.10 1985, ~t was 
decided to prepare a Nat~onal Water Policy. 

In the second meeting of the Council held on 
9 9 1987, the Nat~onal water Policy was adopted. ' In the t h ~ r d  meeting of the councll held on 
6.2 1996, the main conclusion and recommendat~ons 
are as follows 

Nat~ona l  g u ~ d e l ~ n e s  on many Issues of 
water resources development are 
necessary though the problems may d~ffer 
from state to state 
In the 9th Plan proposals, speclal provlslon 
lor ma~ntenance, dredging desl l tat~on. 
etc.. should be ~ncluded. 
More funds should be allocated for 
maintenance 
In the 9th Plan, real ~mag~natlve proposals 
should be made 
Various ~mpor tant  policy g u ~ d e l ~ n e s  on 
water management,  resettlement B 
rehabilltalion ol reservoir protect affected 
persons, allocation of water for dlfferet 
uses, etc., discussed In the thlrd meeting 
should be m o d ~ f i e d  based on the 
deliberations. 

The National Water Board would be shortly taking 
up follow-up action on the modification of the draft 
policy guidelines The other suggestions would be 
kept in view while finalising the 9th Plan proposals 

[English] 

Funds Spent on Primary Education 

554. SHRI RAMESH CHENNITHALA : Will the 
Minster of HUMAN RESOURCE DEVELOPMENT be 
pleased to state , 

(a) whether lesser funds are being provided for 
prlmary education as compared w ~ t h  h ~ g h e r  
education; 

(b) II so, the break-up of allocation made therefor 
during the last three years: 

(c) whether any efforts have been made to 
mlnlmlse thls imbalance and 

(d) if so, the details and the impact thereof' 
THE MINISTER OF STATE IN THE DEPARTMENT 

OF EDUCATION IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI MUHl  RAM 
SAIKIA) , (a) The total funds provided for Elementary 
Educatian (upto Class-Vlll) by the State Governments 
and the Central Government are not less than that 
of the funds provided for higher education 

(b) The year-wlse allocat~ons for the last three 
years are given in the attached statement. 

(c) and (d) Do not arise. 

STATEMENT 

Financ~al Allocat~on for Elementary Education 
Un~verslty d H~gher Education 

1992-95 (Rs ln crores) 
- - 

Sector 1992-93 (A) 
Centre StateslUTs Total 

1 2 3 4 

Elementary 316.25 9161 07 9477 32 
Education 
Higher 504 81 2195.14 2F89 95 
Education 
Total 1797 30 19155 60 20952 98 
Educat~on 

3993-94 (RU 
Elementary 433.96 10915.47 11369 43 
Education 
Higher 538 77 2497.23 3036 00 
Education 
Total 2188.91 22080 08 24268 99 
Educat~on 

.--"-- 



159 Written Answrrs JULY 15. 1996 Wrltten Answrrs 160 

1 2 3 4 

JQg4-Qs MI 
Elementary 523.22 12064.68 12587.90 
Education 
Higher 581.88 2671.74 3253.62 
Education 
Total 2420 26 24756.97 271 77.23 
Education 

Bhutanese Rafuneer 

555. SHRI R .B .  RAI : Will the Minister of 
EXTERNAL AFFAIRS be pleased to state : 

(a) whether the Government are aware of the 
fact that thousands of Bhutanese refugees have taken 
shelter in the Indo-Nepal border areas; 

(b)  whether some of these refugees while 
participating in appeal march to return to Bhutan 
have been arrested and jailed by the police of West 
Bengal; 

(c) if so, the reasons therefor and the number of 
refugees arrested so far: 

(d) whether it is a fact that one of the refugees 
died in a Central Jail in West Bengal: and 

(e) if so, the details thereof? 
THE MINISTER OF EXTERNAL AFFAIRS (SHRI 

I.K. GUJRAL) : (a) to (c). Government are aware of 
the movement of Bhutanese citizens of Nepalese 
or~gin from their place of origin to camps in Nepal. 
Some groups have attempted to march from Nepal 
through Indian territory towards Bhutan in order to 
agitate the matter of their status and their demands. 
It IS the consistent policy of the Government of not 
allowlng political activities on Indian soil directed 
against friendly countries Hence prohibitory orders 
have been imposed by the competent authorities. 
1896 persons were taken into protective custody, in 
accordance with the laws of the land, for violating 
the prohibitory orders Most of them have already 
been released 

(d) and (9). It IS learnt that one of the detineos 
S h r ~  Babu Ram Tamang, who was suffering from 
tuberculosis, passed away on 13 June 1996 in the 
Berhampur Central Jail 

[Translation] 

Financial A r r i r t r n c e  for Phyrical Education 

556 SHRlMATl SHEELA GAUTAM , 

SHRI RAMASHRAY PRASAD SINGH : 
W ~ l l  the M i n ~ s t e r  ol HUMAN RESOURCE 

DEVELOPMENT be plctased to rtate : 
(a)  whether the Government propore to provide 

flnancial asslstance to the States to Improve the 
stapdard of physical education in schoolr; 

(b) If so, the detalls thereof and the number of 
states which have placed thelr demand in this rrgard 
as well as the action taken by the Union Government 
thereon; and 

(c) the extent of financial asslstance sanctioned 
to each state during the laat three years? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF EDUCATION IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI MUHl RAM 
SAIKIA) : (a) No, Sir. There is no scheme under 
which Government propose to provide flnancial 
assistance to the states to Improve the standards of 
physical education in schools. 

(b) and (c). Do not arise. 

Gratuity to  Retired Workerr of CIL 

557. SHRI K. PRADHANI : Will the Minister of 
COAL be pleased to state : 

(a) whether the Government are aware of the 
fact that the retlred workers of Coal lndia Limited 
have not been paid gratuity till date; 

(b) if so, the reasons therefor and the time by 
which their gratuity will be paid; 

(c) whether It is also a fact that the workers are 
nut being provided the benefit of LTC for the last two 
years; and 

(d) if so, the time by which the unpaid amount 
pertaining to LTC is likely 10 be paid to the workers? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRIMATI KANTl SINGH) :(a) and (b). As per 
information furnished by Coal  lndia L td . ,  the 
payments of gratuity to its retired employees have 
generally been made in time. However, there has 
been delay in cases relating to one of the subsidiary 
companies of Coal lndia Limiled upon its being 
confronted with a severe crash crunch or where the 
claimants had not completed the requisite procedural 
formalities 

(c) and (d).  Financial constraints faced by a 
subsidiary company of Coal lndia Limited have led 
to delay in provision of LTC benefit to the workers 
While efforts are being made to remedy the situat~on, 
indicating a definite time limlt therefor does not seem 
possible. 

Revlew of Natlonrl  Policy o n  Educr t lon 

558. SHRI T. GOPALKRISHNA : Wlil the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased 
to rtate : 

(a) whether the Government have undertaken 
the review of Ihe National Pollcy on Education since 
it8 implementalion; and 
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(b) H so, the detalls thereof? 
THE MINISTER OF STATE IN THE DEPARTMENT 

OF EDUCATION IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI MUHl RAM 
SAIKIA) : (a) Yes, Sir. 
t 

(b) The review was done by the National Policy 
on Education Review Committee (NPERC) headed 
by Acharya Ramamurti as well as by the Central 
Adv~sory Board of Education (CABE) Committee on 
Pol~cy under the Chairmanship of Shri N Janardhana 
Reddy during 1990-92. Following this, the National 
P o k y  on Education (NPE), 1986 and 11s Programme 
of Action (POA). 1992 were updated and labled In 
the House on 7th May. 1992 and 19th August. 1992 
respectively. 

lndlan Coast Guard 

559 SHRI RAMCHANDRA VEERAPPA . WIII the 
Mmster of DEFENCE be pleased to slate : 

(b) whether the Indian Coast Guard are facing 
diff~cult~es In strengthening vigil due to inadequate 

'number of ships and aeroplanes and shortage o l  
other lacillties. 

(b) I! so, the delails thereof. 
(c) whether the Government have received any 

~nforrnat~on regardrng intimidation of lnd~an f~shing 
vessels by Pak~stani navy along Western Coast; 

(d) ~t so, the details thereof, and 
(e)  the measures Government are taking to 

strengthen v ~ g ~ l  along the coastal areas' 
THE MINISTER OF STATE IN THE MINISTRY OF 

DEFENCE (SHRI N.VN SOMU) : (a) and (b). The 
' ~oas t  Guard are maintaming the requ~red v ig~ l  by 

appropr~ately deploying ships and atrcralt ava~lable 
w~ th  them Upgradatron of lac~ l~ t ies  and requipping 
of torces IS an ongoing process whrch IS glven pr~ority 
altentlon 

(c) and (d). In the absence of a well-dellned IBL 
between l nd~a  and Pak~stan al  sea, there have been 
stray ~nc idents  o f  app~ehens ion of f~sharmen by 
armed forces of e~ther country and some reports of 
mt~midatron to lnd~an f~shermen 

( e )  Enhanced marlt lrne su rve~ l l ance  and 
palrolhng are bemg carrmd out jointly by the Indian 
Navy and the Coast Guard In the sensltlve coastal 
areas. 

SYL Canal Project 

560. SHRI MOHAN RAWALE : WIII the Mmster 
of WATER RESOURCES be pleased to state . 

(a) the total  amount invested so tar on the 
construction o l  Sutlej-Yamuna Link Canal (SYL); 

(b) the progress made In the construction of t h ~ s  
canal, so far; 

(c) whether the Government propose to chalk 
out a time bound programme for completion of the 
SYL canal project; and 

(d) if so, the details thereof and if not, the reasons 
therefor? 

THE MINISTER OF WATER RESOURCES (SHRI 
JANESHWAR MISHRA) : (a) The Central Government 
has released Rs. 499.12 crores to the Government 
of Punjab for construction of Sutlej-Yamuna Link 
Canal so far. 

(b) About 97% of the earth work, 95% of the 
lming work and 86% of the structures were completed 
when the construction work came to a halt. 

(c) and (d). The information cannot be disclosed 
In public interest. 

Pak's Offer of M o r t  Favoured Nation S t r t u r  

561. SHRI SATYA DEO SlNGH : 
DR RAMKRISHNA KUSMARIA 
SHRI PANKAJ CHAUDHARY : 
KUMARI UMA BHARTI : 

Wil l  the Minister of EXTERNAL AFFAIRS b e  
pleased to state 

(a) whether the Government have received any 
proposal  from Pakistan regarding formal  t rade 
between the two countries and offer of most favoured 
nation status to India; 

(b) if so, the details thereof; and 
(c) the reaction of the Government thereto? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
I.K. GUJRAL) . (a) to (c) Pak~slan has not accorded 
MFN status to India and permits import from a list of 
573 Items. 

Government have taken up the issue of grant ot 
MFN status to  l n d ~ a  w ~ t h  Pakrstan o n  severa l  
occasions and at various levels Pak~stan's of t ic~al  
response IS awa~ted 

International Monitoring System Facl l l t ler  

562 DR T. SUBBARAMI REDDY 
SHRI G.G. SWELL : 

Will the Minister of EXTERNAL AFFAIRS b e  
pleased to state 

(a)  whether India had  made i t  c lear  at 
Conlerence on disarmament. Geneva that It would 
withdraw its International Monltoring System tacll l t irs 
in India; 



163 Written Answers JULY IS, I996 , Wrltten Answers 164 

(b) if so, the detalls thereof; and 
(c) the number of IMS facilities in Indla? 
THE MINISTER OF EXTERNAL AFFAIRS (SHRI 

I.K. GUJRAL) : (a) and (b). Yes, Sir. On 26 June, 
1996, lndia irformed the President of the Conference 
on Disarmament and the Chairman of the Ad hoc 
Committee on CTBT negotiations that as a result of 
its decision not to subscribe to the CTBT in its 
present form, lndia would no longer be able to 
naintain its offer of CTBT monitoring facilities as part 
of international verification system. 

(c) In the draft Treaty text introduced by the 
Chairman of the Ad hoc Committee on 28 June. 1996 
references to IMS facilities in  lndia have been 
deleted. 

Colleges running with Foreign Aid 

563. SHRI RAMESHWAR PATIDAR : 
SHRI RAMASHRAY PRASAD SlNGH : 
SHRlMATl SHEELA GAUTAM : 

Wil l  the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) the details of the schools and colleges being 
run with foreign assistance for the last three years, 
State-wise; 

(b) whether the Union Government propose to 
bring such schools and colleges under its control; 
and 

(c) if so, the details thereof? 
THE MINISTER OF STATE IN THE DEPARTMENT 

OF EDUCATION IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI MUHl RAM 
SAIKIA) : (a) to (c). Statistics regarding the number 
of schools set up with foreign assistance in different 
States and UTs of the country is not maintained in 
the Ministry of Human Resource Development as 
school education is mostly looked after by the Statel 
UT Governments. As regards colleges, information 
is being collected and will be laid on the Table of the 
House. 

[English] 

Innovative Programmes 

564. SHRI S.D.N.R. WADIYAR :Wilt the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased 
to state 

(a) whether the Union Government have 
introduced some innovative programmes for the 
development and welfare of women and children; 

(b) If so, the details thereof; 

(c) whether the Non-Government Organlsatlons 
(NGOs) ere also Involved in those programmes; and 

(d) If so, the detalls thereof? 
THE MINISTER OF HUMAN RESOURCE 

DEVELOPMENT (SHRI S.R. BOMMAI) : (a) Yes, Sir. 

(b) A Statement Is attached. 
(c) Yes, Sir. 

(d) A Statement is attached. 

STATEMENT 

The innovative programmes for the development 
and welfare of women and children are the tollowmg: 

Integrated Child Development Services (ICDS) 
The ICDS, providing essential package of 

services comprising supplementary nutrition, pre- 
school education, health check up referral and 
nutrition and health education to pre-school children 
and pregnant and lactatlng mothers has been 
universalised during 1995-96. In  expandlng the 
coverage of the scheme throughout the country. 
recent years have wltnossed a host of lnitlatlves for 
strengthening the impact of the scheme, which 
include : 

Interventions for the hltherto neglected 
adolescent girls in the age group of 11-10 years 
almlng to meet thelr special needs In the areas of 
nutrltion, health, educatlon and sklll development 
have been introduced through 507 ICDS blocks to 
3.50 lakh girls. 

The World Bank assisted ICDS projects were 
introduced in 755 blocks in the pro-dominantly tribal 
areas of Andhra Pradesh. Orissa. Blhar and Madhya 
Pradesh. Apart from normal ICDS services, certain 
additional services namely income generat lon 
activities for women, interventions for adolescent 
girls, nutrition, rehabilltation of severely malnourished 
etc., are extended in these multi-state ICDS. 

lndirs Mshlla Yojana (IMY) 

Government has introduced the scheme of lndira 
Mahila Yojana (IMY) in the country on 20 August. 
1995 in 200 ICDS blocks. for awareness generation. 
convergence of schemes of sectoral departments. 
income generatlon and preparlng women component 
plan at district level by organlslng women's self-help 
groups. It wl l l  federate at sub-vi l lage level 
(Anganwadi level) and the block level. Utllizlng the ' 

group dynamics the women's group wlll contribute In 
maklng grass root leve l  planning wlth the 
governmental system and create dlstrict 8ub-plan 
whlch wlll be related to women. 
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Small homogenous groups of women wlll be 
organised in every Anganwadi area of the selected 
blocks. These groups will form their lndira Mahlla 
Kendra (IMK) at the Anganwadi level. The 

+representatives from these M K S  will form lndira 
Mahila Block Societies (IMBSs) at the block level. 
Each IMK wlll be assisted by a one tlme grant of Rs. 
5,0001- by Government of Indla. 

The women's group under IMY will be assisted 
by the District Authorities who wlll be preparing the 
District level annual sub-plan, called IMY 

NGOs will provide crucial input at the time of 
group formation, t ra in ing and l ia ison with the 
~overnment .  Government's role In this entire scheme 
will be that of a facilitator. Village level offficials will 
facilitate IMK, block level officials will facllltate IMBS 
and women will be trained in participatory decision 
making 

Natlonal Creche Fund (NCF) 
A National Creche Fund with a corpus fund of 

Rs. 19 90 crores has been set up in March, 94 with 
a vlew to opening more creches to meet the growing 
requirement of creches Under NCF creches are 
sanctloned out of the Interest accrued to the corpus. 
The scheme is being implemented through voluntary 
organisations of reputelmahila mandals with a grant 
of Rs. 18,480 per creche per annum towards recurring 
expenditure which includes honoraria of two creche 
workers (Rs. 800 per month) and grant for 
supplementary nutrition and contingency expenditure 
at the rate of Rs. 615 and Rs. 125 per month 
respectively From the Nat lonal  Creche Fund 
assistance IS also given to State GovernmentslUnion 
Territory administrations for conversion of 
Anganwadls of the ICDS programme into Anganwadi- 
cum-Creche Centres From the inception o l  the 
scheme till March. 1996. 1243 creches have been 
sanct loned which mcludes conversion of 299 
Anganwadis Into Anganwadi-cum-creche centres. 

Raahtriya Mahlla Koah (RMK) 
The RMK has been started from 30th March, 

1993, under which loan is given mainly through NGOs 
all over India for income generatron actwities of poor 
women. The amount of loan per woman borrower is 
Rs 2500 (under short-term loan) and Rs. 5000 
(under medium term loan). Till 28th June, 1996 RMK 
has sanctioned a loan of Rs. 1978 44 lakhs to benefit 
109401 women through 112 NGOs. 

f Mahlla Samrlddhi YoJana (MSY) 
MSY was launched in October, 93 to inculcate 

among women the habit of thrift and empower them 
wlth greater control over their houaehold resources. 
The MSY I8 Implemented through Department of Posts 
(1.30 lakh rural port  offlces) whera rural women open 

their MSY saving account. On the deposit of Rs. 300 
in a lock-in period of one year the MSY account 
holder gets a Government incentive of Rs 751-. NGOs 
are involved in organising MSY shlvirs In the villages 

Support t o  Trainlng and Employment Programme 
(STEP) 

The scheme was launched in 1986-87. Under 
the scheme training is imparted in the traditional 
sector of agriculture, animal hushandry, handlooms. 
handicrafts, seri-culture, khadi and vlllage industries. 
dairying etc to women for wagelself employment 
NGOs active in the field of women's welfare are 
involved in the implementation of the scheme. 

Central Social Welfare Board (CSWB) 
CSWB, and appex organisation at the national 

level for promoting voluntary actlon in the field of 
women and chi ld development by extending 
assistance to voluntary organisations has introduced 
some innovative schemes namely development and 
care of children of prostitutes in Delhi, Vijay wada. 
Varanasi, Allahabad and Jhargram, an integrated 
programme of shelter, vocat ional  training, 
counselling and Income generation for rehabilitation 
of some of the women llving in abject poverty in 
religious places of Mathura; family counsell ing 
centres in police premlses in 19 StateslUTs so that 
cases of atrocities against women can be settled 
amicably and through professional counselling. 

Development of Women and Chl ld ren in Rura l  
Areaa (DWCRA) 

NGOs have been involved in the implementallon 
of DWCRA programme since its inception in 1982- 
83. CAPART has been supporting voluntary agencles 
for taking up DWCRA schemes in rural areas. So far 
1366 DWCRA projects have been assisted by 
CAPART since incepllon. 

Reproductive Child Health (RCH) by Department . . - .  
of ~ a m l l ~  Welfare 

Considering that States display a wide variation 
in health parameters such as neo-natal, maternal 
and Infant mortalities, area specific ReproJuctlve ' 
Child Health (RCH) approach has been worked out 
separately tor three groups of States plus the speclal 
category States (those States where constderable 
infrastructure input is flowing from IDA). 

Category A states - 70.80% of the deliveries 
take place in hospltals, category B states-with even 
number of home-based deliveries and hospi ta l  
deliveries, category C staler-very high proporlion of 
home based delivery. The essential components of 
RCH service include :- 

- prevention and management of unwanted 
pregnancy 
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- Maternal care which includes ante-natal, 
delivery and post-partum services 

- child survival services for new born and 
infants 

- management of RTllSTDs 
More NGOs wi l l  b e  involved for quality 

interventions and clinic based interventions in the 
new approach. Present schemes are being revamped 
for closer col laborat ion with NGOs who wi l l  
strengthen community involvement in monitoring and 
implementing the project activities. They will also 
play a major role in training of trainers for technical 
skills as well as for IEC. Low cost maternity waiting 
areas for higher risk pregnancy cases are being 
proposed under NGOs sector. 

Private rural medical practit ioners and 
practitioners of indigenous systems of medicine will 
also be involved in preparing the Sub-centre Action 
Plan and PHC plan. 

[Translation] 

Flood Control 

565. SHRl RAMENDRA KUMAR : Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) whether the Union Government have any 
scheme to control  the floods in  the country 
particularly in Bihar; and 

(b) if so, the details thereof? 
THE MINISTER OF WATER RESOURCES (SHRI 

JANESHWAR. MISHRA) : (a)  and (b )  The 
investigation, planning and execution of flood control 
schemes are primarily the responsibillty of the State 
Government. Centre renders assistance of technical 
and promotional nature and has mainly an advisory 
role. 

However, the Rashtriya Barh Ayog (RBA) 
constituted by the Government of India in its report 
(1880) had made long term and short term 
recommendatrons for flood management In the 
country which included both structural and non 
structural measures. These recommendations have 
been sent to the States for implementation Further, 
for the severe flood prone basins of Genga and 
Brahmaputra, the Central Government Organisat~ons 
of the Ganga Flood Control Comm~ssion and the 
Brahmaputra Board have respectively, prepared 
comprehensive master plans for flood management. 
These plans have been sent to the State Government 
for formulating detailed schemes for implementation. 

In the ruccessive Five Year Plans, the State 
Government have undertaken several Flood 
Management measures to mltigate the food problem 
whlch have provided a reasonable degree of 
protection to an area of 14.4 million ha. (against a 
flood prone area of 40 million ha. as assessed by 
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$BA). The Central Government is operating 157 flood 
forecasting stations covering 62 river basins which 
are providing timely flood forecasting services to the 
State Governments for issuing flood warning and 
organising flood fighting measures. 

In the State of Bihar, the Flood Management 
measures undertaken by the State Government are 
providing a reasonable degree o l  protection of an 
area of 10.09 lakh ha. which is about 44% of the 
flood prone area of the State. 

The Central Government has also launched a 
flood proofing programme in North Bihar in the 8th 
Plan by providing central assistance to the State. 

Unscientific Extraction of Coal 

566. SHRlMATl SHEELA GAUTAM 
SHRI RAMASHRAY PRASAD SINGH 

Will the Minister of COAL be pleased to stale 
(a) whether the Government are ware of the fact 

that coal is being extracted unscientifically In cerlam 
coal mines In the country: 

(b) if so, whether such mines have been 
identified: 

(c) if so, the details thereof; and 
(d) the steps taken for ensuring the exlractron of 

coal in those mines in a scientilic and well planned 
manner? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRIMATI KANTl SINGH) : (a) to (d). Coal 
mining actlvlty by the public sector companies IS 
undertaken on the basrs of detailed exploration and 
mine planning. These companies are carrying out 
coal mining act~v i ty  in  a scienlif lc manner, and 
according to available geological data. 

Hour ing Programme 

567. SHRl BANWARI LAL PUROHIT Will the 
Minister of URBAN AFFAIRS 8 EMPLOYMENT be 
pleased to state : 

(a) whether the Government have formulated any 
polrcy to implement the crash housing programme In 
the country; 

(b) i f  so. the details thereof; 
(c) whether jhuggi-jhonpri dwellers would be 

provided houses under the sald programme; and 
(d) If so, the details thereof? 
THE MINISTER OF STATE IN THE MINISTRY 0; 

URBAN AFFAIRS AND EMPLOYMENT AND 
MlNlSTER OF STATE I N  THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (OR. U 
VENKATESWARLU) : (a) and (b). Houcing being a 
Stale subpct, It ir primarily lor the Strta Governments 
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to formulate and Implement houslng programmes 
according to their prlorlty and plan resources and 
loan assistance f rom nat iona l  level  f inanclal  
institutions l ike Housing and Urban Development 
Corporation Ltd (HUDCO). 

The National Housing Policy stipulates reduction 
of houselessness in the country over a ten years' 
per iod.  Pursuant to  th is provis ion,  the State 
Governments are expected to formulate specific State- 
level  Action Plans t o  achieve the object ive of 
reducing houselessness in the country. 

( c )  and (d ) .  The pol icy towards slums and 
squatter settlements in the urban areas enunciated 
in the National Housing Policy is that the Centtal 
and the State Governments would encourage in-situ 
upgradat ion,  s lum renovat ion,  and progressive 
housing development with conferment of occupancy 
rights wherever feasible and would also promote 
incremental construction and upgradatlon by poorer 
households through access to land and services. 
techncal support, outlets for low-cost technology and 
mater~als,  oppo r tun~ t~es  for s k ~ l l  upgradatlon and 
access of housing flnance on flexible terms. 

[Tra nslat~on] 

TLC In  NCR Delhi 

568 SHRl JAI PRAKASH AGARWAL : Will the 
Mmster of HUMAN RESOURCE DEVELOPMENT be 
pleased to state 

(a) the areas of National Capital Region of De lh~  
covered under the Total L~teracy Programme during 
the last three years, till date. 

(b) the total amount allocated to Delhi for this 
purpose during the above period, year-wise; and 

(c) the amount actually u t~ l~sed  for t h ~ s  purpose, 
year-wise? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF EDUCATION IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI MUHl RAM 
SAIKIA) (a) The areas covered under Total Literacy 
Programme in na t~ona l  Cap~ ta l  Region of Delhi 
during the last three years are as under : 

Delhl : North-Eat, South-West. North-West, Soulh- 
Central, North, East and West districts of Delhi 

H r r y r n r  : Panipat. Sonepat. Rohtak. Rewari, 
Gurgaon and Faridabad d~stricts 

U t l r r  P r r d e r h  : Meerut.  Ghazlabad and 
Bulandahahar dlstncts 

R r j r r t h r n  : Alwar district 

(b) and (c). A total amount of Rs 420.27 lakhs 
was released tor Delhl lor mplementation of Literacy 

Programme over the last three yean.  The year-wlse 
details are as under : 

Period Rs. in Lakhs 

1993-94 58.88 9 

1994-95 62.85 
1995-96 298.44 

As the amount IS sancticned for the complete 
project, the actual utilisation of funds will be  known 
only after completion of the project. 

Radical Reiormr in  Examinstlon System 

569 SHRl SOUMYA RANJAN :Wi l l  the Min~ster 
of HUMAN RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether the Government propose to brmg 
radical reforms in the existing exammation system. 
and 

(b) if so, the details thereof? 
THE MINISTER OF STATE IN THE DEPARTMENT 

OF EDUCATION IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI MUHl  RAM 
SAIKIA) . (a)  and (b).  The Nat iona l  Policy on 
Education (NPE), 1996 as modified in 1992 stipulates 
adoption of certain funct~onal measures to recast the 
examination system. All the functional measures 
recommended in the NPE have been c i r c ~ ~ l a t e d  
amongst the StatelUT Governments and the varlous 
Boards of School Education in the country urging 
them to initiate action towards implementmg the NPE 
recommendat~ons.  The b a s ~ c  respons~b i l i t y  o f  
implementing these Examination Reform measures 
is with the Boards in relation to tho School system 
affiliated to each Board 

In the Higher Education system, the Univers~ty 
Grants Commission has been emphasis ing the 
implementat ion of some speci f ic  measures of 
examinat ion reforms l ike Cont inuous In terna l  
Evaluation. Development of questlon banks. Gradmg 
system, Semester system, re-designing of syl lab~ and 
question papers and conduct of exammatlons. 

Implementation of these exammation reforms IS 

a continuing process. 

lndlmn ln r t i tu t r  of Management at Calicut 

570. SHRl MULLAPPALLY RAMACHANDRAN 
SHRl E AHAMED . 

W ~ l l  the M ~ n ~ s t e r  of HUMAN RESOURCE 
DEVELOPMENT be pleased to state . 

(a) the allocation made for the proposed l nd~an  
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Institute of Management to be set up at Callcut and 
Kozikode in Kerala; 

(b)  whether the  work on these projects has 
commenced; 

(c)  if not, the time by which the work Is likely to 
commence and the target date of completion; and 

(d) the courses and faculties likely to be started 
and included in these institutions? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF EDUCATION IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI MUHl  RAM 
SAIKIA) : (a) to (c). The ~ o v e r n m e n t  has approved 
the establishment of Indian Institute of Management 
at Calicut with a total outlay of Rs. 43.1 1 cro;e upto 
the end of the Ninth Plan Period. An allocation of 
Rs 1 . 0 0  c ro re  has b e e n  made  i n  the  Budget  
Estimates 1996-97 for the institute. The Government 
of India has taken several steps to operationalise 
the institute. 

( d )  The proposed institute would offer Post-  
Graduate Programme, Short-term & Medium-term 
Programme aid Fellowship Programme apart from 
Research and Consultancy activities 

World Bank Assistance for  Primary Educat ion 

571 SHRI RAMESH CHENNITHALAL : Wili the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a) whether the World Bank has sanctioned any 
loan for promotion of primary education during 1995- 
96; 

(b) if so, the details thereef; and 
(c) the reasons for approaching World Bank for 

loan? 
THE MINISTER OF STATE IN THE DEPARTMENT 

OF EDUCATION IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI MUHl  RAM 
SAIKIA) : (a) to (c). The World Bank has agreed to 
provide a credit of US $ 425 million for the District 
Pr~mary  Education Programme Phase-l l  during the 
financial year 1996-97 The programme will cover 
about 60 distr~cts in the States of Madhya Pradesh, 
Orissa, Himachal Pradesh, Gujarat, Uttar Pradesh, 
Assam, Haryana, Karnataka, Kerala, Maharashtra and 
Tam11 Nadu over a six year per iod The District 
Primary Education Programme seeks to further the 
natronal commitment to achieve universaiisation of 
elementary education. 

Agn i  and Prt thvi  M i ra i l e r  

572 D R .  T. SUBBARAMI REDDY : 
Mln~ster of DEFENCE be pleased to state 

(a) whe the r  t he  Government  h a d  

Wil l  the 

s topped  

manufacturing of Prithvl and Agni Mlssiles and has 
postponed the programme; 

(b) If so, the facts thereof; 
(c) whether the Government have now revised 

its decision and decided to develop and manufacture . 
Agni and Prithvl missiles; and 

(d) if so, the details thereof and if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE (SHRI N.V.N. SOMU) : (a)  to  (b), There 
has been no postponement of the indigenous missile 
programme. User trials of surface-to-surface missile 
Pr i thv i  have  b e e n  successfu l ly  comp le ted  and 
subsequent activities are in progress. With three 
flight tests of re-entry technology demonstrator, the 
project  Agn i  has  been  successfu l ly  comple ted.  
However, Agni is not a missile programme. 

( c )  The re  has  been  n o  r e v i s ~ o n  in  t he  
Government's decisions. Status of Prithvi and Agnl 
programmes is given in reply to parts (a) and (b) of 
the question. 

(d) Does not arise. 

US Arm6 Supply t o  Pakistan 

573. SHRI SANAT KUMAR MANDAL , Will the 
Minister of EXTERNAL AFFAIRS be pleased to state 

(a) whether US $ 368 million worth of arms have 
been supplied by the US to Pakistan; 

(b)  if so,  the details of the arms supplied to 
Pakistan; 

(c) whether the US President has stated that 
arms supply to Pakistan is a conditional one; 

(d) if so,  the details thereof; 
(e) whether the Government have urged the US 

not to  supp ly  t he  a rms  in  v lew of P a k ~ s t a n ' s  
purchasing explosives of mass destruction from North 
Korea; 

(I) if so, the details thereof and the response o l  
the US thereto; and 

(g) the measures the Government propose to 
take to  meet the threat posed to  the securlty of 
India? 

THE MiNlSTER OF EXTERNAL AFFAIRS (SHRI 
I .K.  GUJRAL) : (a) In April 1996, the US Administrat~on 
decided, following the passage of the Hank Brown 
Amendment, to proceed with the release to Pakistan 
of $ 368 million worth of military equipment whlch 
had been purchased by Pakistan prior to the 1990 
imposttlon of Pressler Amendment sanctions. The 
actual transfer of the equipment is reported to have 
now started. 
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radars and rockets; 

- a navy package of f 191.3 milhon consisting 
of P-3C aircraft, harpoon missiles and missile 
components; and 

- an airforce package of $ 98.8 million which 
includes engine kits, spares and support equipment. 

(c) No, Sir 

(d) Does not arise 

(e)  and (1) Government have repeatedly 
conveyed Ind~a's concern at the US d e c ~ s ~ o n  to 
transfer the arms package to Islamabad Pakistan's 
past record of clandestme a c q u ~ s ~ t ~ o n  of nuclear 
weapons technology, ballist~c m~ss~ les  and related 
mater~als from th~rd  countries 11s repeated use of 
US-suppl~ed weapons aga~nst lnd~a and ~ t s  contlnulng 
and d~rect mvolvement In sponsormg terrorism In 
lnd~a have been emphas~zed In t h ~ s  context The US 
has mamlamed that the supply of the arms package 
to Paktstan under a one-time waiver of the Pressler 
Amendment does not const~tute a resumption of the 
US Pak m~l~ tary  supply relat~onsh~p 

(g) Government have noted that the advance 
m~litary equ~pment to be suppl~ed to Pak~stan by the 
US contams a number of force mult~plrers and new 
~tems not part of current of m~litary holdmgs In the 
reglon and that these would Impact on Ind~a's securlty 
The government IS determmed to take all necessary 
measures to counter any adverse effect on our 
natlonal security 

Job-Oriented Scheme 

574 SHRl S D N R WADIYAR W~ l l  the Mm~ster 
of URBAN AFFAIRS B EMPLOYMENT be pleased to 
state 

(a) whether his M~n~stry has introduced any job- 
or~ented scheme in urban areas of Karnataka duriqg 
Eighth Plan, 

(b) 11 so, the deta~ls of those schemes, 

( c )  the fund allocated to Karnataka for 
Itnpler%nting those schemes, and 

(d) the other deta~ls thereof? 
THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN AFFAIRS AND EMPLOYMENT AND 
VMlNlSTER OF STATE IN THE MINISTRY OF 

PARLIAMENTARY AFFAIRS (DR U 
VENKATESWARLU) : (a) and (b) A new scheme. 
namely, the Prime Minster's Integrated Urban Poverty 
Eradication Programme has been launched In 
November, 1995 to address several root causes of 

In keeping with this objective, self-employment 
through setting up of micro-enterpr~ses to benefit 
urban unemployed and under-employed poor In 
Class II (urban agglomerations) IS included as an 
~mportant component of the programme 

All urban poor (annual household Income less 
than Rs 11.8501- ) who have got educat~on below or 
upto 9th standard are eligible for loans under the 
Programme, to set up small enterprises relating to 
servicing, petty busmess, manufacturing, etc The 
maximum un~t cost is Rs 1.00.000/- and the maximum 
allowable subsidy is 15% of the prolect cost, subject 
to a limit of Rs 7,5001- The beneficiary 1s requ~red 
to contribute 590 of the prolect cost as margm money 

(c) and (d) An amount of Rs 634 59 lakhs has 
been released to the Government of Karnataka as 
Central share for the year 1995-96 for the 
~mplementat~on of Pr~me Minster's Integrated Urban 
Poverty Erad~cat~on Programme, out of whlch an 
amount of Rs 179 23 lakhs has been provided for 
self-employment generat~on A sum of Rs 560 52 
lakhs has been earmarked as Central share for the 
~mplementat~on of the Programme In Karnataka for 
the year 1996-97 

HUDCO Loan 

575 SHRl MAHENDRA SINGH BHATl . WIII :he 
M~n~ster of URBAN AFFAIRS AND EMPLOYMENT be 
pleased to state 

(a) the deta~ls of lnst~tutlons to whom the loan 
amount was provided by HUDCO durrng the last 
three years. State-wise, and 

(b) the names of those states who had p a ~ d  
~nstalment of loan amount In t~me and the amoun! of 
loan ~ecovered t ~ l l  date and the amount outstandmg 
so far. State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN AFFAIRS AND EMPLOYMENT AN@ 
MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR U 
VENKATESWARLU) (a) HUDCO has prov~ded loan 
assitance to vartous State-level housing and urban 
development agencies, namely ~ o u s l n ~  Boards. 
Development Authorities. CitylTown Improvement 
Trusts. Slum Clearance Boards, M u n ~ c ~ p a l  
CorporationslCommittee, Co-operative Soc ie t~es,  
NGOs etc for construction of houses and 
development of the infrastructures in urban and rural 
areas of the country The amount of loan asststance 
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released by HUDCO during the last three years i.e. 
1993-94, 1994-95 and 1995-96 is as follows : 

-- . 

Year Loan Amount released 
(Rs. in crores) 

1993-94 1003.50 
1994-95 1121.49 
1995-96 1241.80 

State-wise details are given in the enclosed 
statement4 

(b) Repayment of loans is made by individual 
agencies directly to HUDCO. Statement Indicating 
State-wise loan sanct ioned, amount released, 
repayment received and outstanding balance as on 
31.3.1996 is given in the enclosed statement-ll. 

STATEMENT-I 

(Rs. in Crores) 

S.No. StatelUTs Loan Amou nt Released 
1993-94 1994-95 1995-96 

1 .  Andhra Pradesh 111.97 80.56 32.16 
2 .  Arunachal Pradesh 0.58 
3 Assam 20.99 22  63 20.04 
4 Bihar 15.32 3.94 15.46 

~ -- - 

5. Goa 0.00 
6 .  Gujarat 59.99 
7 .  Himachal Pradesh 7.15 
8.  Haryana 21.59 
9. Jammu & Kashmir 1.50 

10. Kerala 70.85 
11. Karnataka 79.27 
12. Meghalaya 8.63 
13. Maharashtra 84.60 
14. Manipur 6.63 
15. Madhya Pradesh 40.45 
16. Mizoram 0.25 
17. Nagaland 6.20 
18. Orissa 50.87 
19. Punjab 47.18 
20. Rajasthan 59.41 
21. Sikkim 10.68 
22. Tamil Nadu 1 52.24 
23. Tripura 0.39 
24. Uttar Pradesh 102.83 
25. West Bengal 36.54 
26. A B N Islands 0.19 
27. Chandigarh 7.85 
28. Delhi 
29. D B N Haveli 
30. Pondicherry 0.01 

S.No. StatelUTs L o a n  Amount Repayment Amount 
Sanctioned Released Received Outstanding 

(As on 31.3.96) 

1 2 3 4 5 6 

1 Andhra Pradesh 966.81 664.35 269.86 349.49 
2 Arunachal Pradesh 1.96 0.57 0.00 0.57 
3 .  Assam 200.84 110.38 17.20 93.18 
4.  Bihar 221.84 96.91 48.20 48.7 1 
5 .  Goa 15.68 3.16 3.92 0.00 
6 Gujarat 729.80 526.92 234.92 292.00 
7 Himachal bradesh 787.27 36.52 17.00 19.52 
8 Haryana 254.28 174.76 112.39 62.37 
9 Jammu 8 Kashmir 76.28 31.34 1 B.48 11.86 ' 

10. Kerala 1072.83 721.66 237.24 484.42 
11 Karnataka 1062.86 671.53 174.78 496.75 
12 Meghalaya 38.17 11.35 1.54 9.81 
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13. Maharashtra 
14. Manipur 
15. Madhya Pradesh 
16. Mizoram 
17. Nagaland 
18. Orissa 
19 Punjab 
20 Rajasthan 
21. Sikkim 
22 Tamil Nadu 
23 Tripura 
24.  Uttar Pradesh 
25 West Bengal 
26 A B N Islands 
27 Chandigarh 
28 Delhi  
29 D 8 N Haveli 
30 Pondicherry 

Coal available in  Western Coal Fields Ltd. 

576 SHRIMATI SHEELA GAUTAM 
SHRl RAMESHWAR PATIDAR 

Will the Minister of COAL be pleased to state 
(a) the details of d~fferent categories of coal 

available in coal  mines of Western Coal Fields 
Limited in Central India; 

(b) the rates thereof 
(c) the order of preference given to the different 

categories of coal by the coal based Thermal Power 
Plants; and 

Grade of coal Present Selling price 
of ROM coal including 
I e v m  8 taxes (Rs I T )  

(d) the position regarding the ava~lability of coal 
of these different categories? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRIMATI KANTl SINGH) : (a) and (b) as per 
information furnished by Coal India Limited, details 
of different categories of coal available in Western 
Coalfields Limited and their present selling price 
are as under 

Medium Coking 
Non-cokmg 

A 
B 

1016.00 (Steam) 
940.00 

( c )  Power plants general ly consume lower 
grades of coal suiting to the combustion technology 
of their boilers. 

(d) The projected availability of the D. E & F 
grades of coal for the year 1996-97 are as under 

Grade Production Programme 
1996-97 ( M . 1  ) 

D 13 69 
E 4 54 
F 1.15 

Consttuct lon of Housen 

577. SHRl MAHENDRA SINGH BHATl Will the 
Minster of URBAN AFFAIRS 8 EMPLOYMENT be 
pleased to state 

(a) the details of the houses constructed by the 
Government during the last three years; state-wise. 
Union Terr~tory-wise and year-wise with names ot 
the cities where these were constructed and also the 
amount spent thereon; 

(b) the procedure tor allotment of constructed 
houses: 
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(c) whether any Ministerlofficer, has got some 
fixed discretionary quota; 

(d) the number of the houses constructed so far 
and alloted and the number of the houses lying 
vacant and the number of applications pending for 
allotment with reasons therefor; 

(e) the procedure followed for gettlng these 
houses constructed and whether these houses were 
constructed through a contractor or by the department 
itself; and 

(1) who were eligible for getting these houses? 
THE MINISTER OF STATE IN THE MINISTRY OF 

URBAN AFFAIRS AND EMPLOYMENT AND THE 
MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (DR. U. 
VENKATESWARLU) : (a) The details of houses in the 
General Pool constructed during the last three years, 
city-wise, is given in statement enclosed. The total 
expenditure incurred on the construction of houses 
during these three years has not yet been complied. 

(b) Applications are invited trom eligible Central 
Government employees, as per provisions of the 
Allotment of Government Residences (General Pool 
in Delhi) Rules, 1963. Waiting lists are prepared in 
order of the dates of priorit ies of the eligible 

employees and, vacancies as and when they arlse, 
are allotted on the basis of the walling llst prepared. 

(c) Under the prov is ions of SR-317-8 -25 ,  
Government for reasons to be recorded in wrlting, 
may relax all or any of the provisions of the rules in , 

case of any officers or residence or class of officers 
or type of residence. Such relaxation is done wlth 
the approval of Mlnister incharge of Department of 
Urban Development. Further, a Quota of five units is& 
fixed for out-of-turn allotment to the personal staff 
attached to the Cabinet Ministers and Mlnlsters of 
States. However, out-of-turn allotments, except on 
genuine medical grounds have been stopped in 
pursance to Hon'ble Supreme Court 's Inter im 
direction dated 17.7.95 in the wrlt Petition (Civil) No. 
585194. 

(d) The information is being collected and will 
be laid on the Table of the Sabha. 

(e) The houses are designed by the Central 
P.W.D. and the construction is carried out through 
contractors after call of tenders. 

(1) All Central Government servants, working in 
offices specifically declared eligible for General Pool 
Residential  Accommodatlon, are el igible for 
Government Accommodation. 

STATEMENT 
- - - 

S.No. Year City I II IIII I V V VI Total 

- - 

1 .  1993-94 
Ghaziabad 2 4  8 32  
Smla  8 0 1 6  9 6 
Chandigarh 3 2  276 9 6 2 4  1 2  ' - 460 
Srinagar 3 0  6 3 6 
Kanpur 66 6 0 18  4 - 148 
Allahabad 42  116 6 0 3 - 221 
New Bombay 150 300 270 - 720 
Rajkot 4 8 4 8 8 - 104 
Calcutta 6 4 160 4 32 48 - 704 
Agartala 18  4 2 2  
Hyderabad 1 6  1 6  3 2  

Total 450 1000 872 124 8 9 0 2575 

2 .  1994-95 
Chandigarh 8 0  4 8 - 128 
New Bombay 130 112 28  - 270 
Delhi  135 - 1 3 5 .  
Ghaziabad 176 - 176 
Rajkot 3 6  3 6  
Allahabad 4 0 4 0 

Total 
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Faridabad 92 128 128 - 348 
New Delhi (M.B.Road) - 112 - 112 

Total 92 128 128 112 - 460 

12.00 hrm. 

PAPERS LAID ON THE TABLE 

Brahmmputrm Board (Standing Committee) 
Ruler,  1996 

[Translation] 

THE MINISTER OF WATER RESOURCES (SHRI 
JANESHWAR MISHRA) : Mr. Speaker, Sir, under 

'l section 30 of Brahmaputra Board Act, 1980. 1 beg to 
lay on the Table a copy of the Brahmaputra Board 
(Standing Commlttee) rules, 1996 (Hindi and English 
Version) published In Notlfication No GSR. 112 in 
the Gazette of lnd ia  dated 2nd March, 
1996.. . (lnterrupllons) 

[Placed in Library See No. LT.871961 

Centrml Motor Vehlcml (Amendment) 
Ruler,  1896 etc. 

? THE MINISTER OF SURFACE TRANSPORT 
(SHRI T G. VENKATRAMAN) : Sir, I beg to lay on the 
table , 

(1)  A copy of the  Central  Motor Vehical 
(Amendment) Rules, 1996 (Hindi and Engl~sh 
versions)'published in Notification No. G.S.R. 
163(E)'in Gazette of lndia dated the 29th 
March, 1996, under sub-section (4) of section 
212 of the Motor Vehicle Act, 1988. 

[Placed in Library See No. LT.881961 

(2) A copy of the Ministry of Surlace Transport 
(Development Wing) Chmf Engineer (Project 
Implementat ion Cel l )  Recurltment Rules 
1995 (Hindi and English versions) published 
In Notlfication No G.S.R. 131 in Gazette of 
lndla daled the 16th March, 1996 issued 
under prov iso  to  art ic le 309 of the 
Constltution. 

[Placed in Library See No. LT.89196) 

Annual Report and Review o n  the working of 
National Book Trurt, India, New Delhi  for 

1994-95 alongwith statement rhow ing  reamonr 
for delay in  laying theme papers 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF EDUCATION IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRI MUHl  RAM 
SAIKIA) : Sir, I beg to lay on the Table:- 

(1 ) ( i) A copy of the Annual Report (Hindi and 
Enligh version) of the National Book 
Trust, India, New Delhi, for the year 
1994-95 alongwith Accounts. 

(ii) A copy of the Audlt Report (Hindi and 
English versions) on the Accounts of 
the National Book Trust, India, New 
Delhi, for the year 1994.95. 

( i i ~ )  Statement (Hind1 and English versions) 
regarding Review by the Government 
of the working to the National Book 
Trust, India. New Delhi, for the year 
1994-95. 

(2) Statement (H lnd and E n g l ~ s h  vers ions)  
showlng reasons for  delay In laylng the 
papers mentioned at (1) above 

[Placed in Library See No. LT. 901961 

(Interruptions) 
[English] 

MR. SPEAKER , All right, go slowly We have 
time, go coolly. 

SHRI RAM NAlK (Mumbal-North) The dtscuss~on 
on price hike of Petrol. L P.G. and d~ese l  IS going on 
In this House. This discussion IS likely to contlnue 
today. You must be aware. It was also discussed 
whether the pr ice should b e  Increased before  
presentation of Budget or not. In t h ~ s  connectlon. 
you and several other hon'bie Members have said 
that it is improper It should not have been done, but 
I want to raise the question of propriety. 

Hon'ble Minister o f  Home Affairs, Shri lndrallt 
Gupla, who is the senlor most member of thls House 



183 JULY 

and the Cabinet as well, has said at Madras that the 
price of L.P.G. w i l l ae  reduced. That means he gave 
a statement outside this House In this regard. 

Mr. Speaker, Sir, Hon'ble Prime Minister had gone 
to Calcutta. Shri Gowda asserted : 

[English] 
"No plan to cut LPG prices." 
MR. SPEAKER : Shri Naik, can we depend on 

this newspaper report? 
SHRl RAM NAlK : Yes, Sir .... (Interruptions) 
PROF. P.J. KURIEN (Mavelikara) : Sir, we do not 

depend on  newspaper reports in  this House 
....( Interruptions) 

MR. SPEAKER : Let him finish. I will come to you 
later on. 

[Transla tion] 
SHRl RAM NAlK : Mr. Speaker, Sir. Kaul and 

Shakdhar has said on the page No. 259 of his book. 

[English] 
'No privilege of Parliament is involved if 
statements on matters of public interest 
are not first made in the House and are 
made outside. Such actions are against 
conventions and propriety, but do not 
constitute breach of privilege ' 

SHRl SURESH KALMADI (Pune) - Sir, we will 
support that. 

[Translation] 
SHRI RAM NAlK : That is why I want to rase 

here a question of propriety ....( Interruptions) 
It IS not proper that Hon'ble Prime Minister says 

something and Hon'b le  Home Minister says 
something else.  heref fore. I urge upon you that you 
should admonish the Prime Minister and the Home 
Minlster They should beg apology from the House 
because they have given such statements when 
discussion IS going on in Parliament. Therefore, you 
should categorically say to them that they should not 
commlt the contempt of House In this manner 

[Englrsh] 
SHRl SURESH KALMADI - Sir, I fully support 

what Shri Ram Naik has said. It is a question of 
propriety and also of privilege. This was a very 
uncalled for statement, when the Parliament is in 
session I think nothing less than the resignation of 
the Home Minister is called for.. .. (Interruptions) 

SHRl SRIBALLAV PANlGRAHl (Deogarh) : Sir, 
please allow me to speak . (Interruptions) 

MR SPEAKER . Would you like to speak on this 
issues 

SHRl SRIBALLAV PANlGRAHl : Yes, already I 
have given notice to raise this point of propriety. 
This point of propriety was raised on the first day of 
Session also. the veteran parliamentarian, the Home 
Minister, has made a statement at Madras on a topic 
which is being discussed in the House. As you know. 
the Home Minister has made a statement at Madras 
in his party office to the Press that the LPG prices 
would be reduced and a decision will be taken about 
it in a day or two. Further, he had added that this 
price hike is indirectly hitting the common man very 
hard. Of course, I congratulate him for that. He should 
have made all these statements on the floor of the 
House instead of making the statements to the Press. 
I would like to bring to the notice of the august 
House that this Government is a bundle of confusion 
and it is a bundle of contradiction. The Prime Minister 
one day prior to that has said that there will be no 
reduction in the prices of LPG. But the Home Minister 
is saying something else at Madras. And the Finance 
Minister says that there was a Cabinet meeting. And 
the decision to hike the prices was taken at the 
Cabinet meeting. But the hon. Home Minister says 
that he was not consulted on this issue. This IS on 
record. He said. 'I was not consulted', while talklng 
to the partymen and some other people here and 
there. This is the type of Government that we have 
today. I would like to say particularly that the Home 
Minister has committed an impropriety for whlch he 
shol~ld regret. He should withdraw the statement. He 
should appologise to  the House.  There IS  no 
collective lunctioning. There is no coheslon wlthln 
the government. And this 1s the time for .he Prlrne 
Mlnister also to get rid of such a Home Mlnlster 
.. . (Interruptions) 

SARDAR SURJIT SlNGH BARNALA (Sangrur) 
Sir, we are discussing a statement made at Madras 
by the Home Minister, the senlor-most Member 01 
the House. Now, there IS a mention of impropriety In 
this statement. Now, obviously there are two 
statements. the statement of the Ho e Minister and 
the statement of the Prime Minister t e do not know 
which one is true-whether the price o i  LPG is golng 
to be reduced or not. This is the question belng 
discussed immediately by the House. So, this has to 
be resolved by the Home Minister and the Prlrne 
Minister. The P.M should come to the House alld 
make a statement to the effect whlch one of the two 
is correct The other one should apologlse that he 
has made a wrong statement That IS my submlss~on. 

[Translation] 
SHRl NlTlSH KUMAR (Barh) : Mr. Speaker, SII, 

Shri Ram Nalk has raised a question of propriety 
that the hon'ble Home Minister had glven a statement 
outside the House. Shri lndrajit Guptaji 1s the Home 
Mlnister of this country and as on date, he IS the 
senior-most parliamentarian also. It is different that 
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hls experlence of belng in the Government is even 
less than that of Shrimati Kantl Slngh. But he has 
given a statement outaide the House. Therefore, It 
should be serlously dlacussed In the House because 
It depends upon them whether they would join the 

bovornment or not, Shrl Somnath Chatterjee decided 
that his party would not Join the Government. He 
said that If his party Joins the government, It would 
have to be accountable and follow the Government 
policies and give statements accordingly. 

When business of the House started, Members 
of Congress Party stood up and raised another issue 
about the remarks made by him about the Congress 
Party that they have no other option but to support 
this Govdrnment . . . .( Interruptions) 

SHRl SURESH KALMADI : It is our internal matter. 
SHRl NlTlSH KUMAR :This issue has been raised 

in the House. I had asked you at that time that do 
not waste time of the House. Your former Minister 
had said at that time . . . .(  Interruptions) 

SHRl SURESH KALMADI : We will settle it. ' SHRl NlTlSH KUMAR : I also gave this suggestion 
to them. Mr. Speaker, Sir, I am concluding. 

MR SPEAKER : Please conclude. 
SHRl NlTlSH KUMAR : When Question Hour 

began. I said that it IS your internal matter. Therefore, 
do not waste time of the House, and take a dec~sion 
In this regard outside the House and if you are so 
much agitated, then you can wlthdraw your support. 
But lust now what Shri Ram Naikji had said and later 
Shr~ Suresh Kalmadiji on behalf of the Congress Party 
satd, atleast the Home Mmister should reslgn. From 
the other side, one hon'ble Member Shri Pan~grahi 

)sa~d that the hon'ble Minister should withdraw his 
statement but when he was pressurlsed, he said 
'yes', the Prime Minister should got r ~ d  of such a 
Minister He further said that this Government is a 
bundle of confusion. I would like to ask them whether 
they are less responsible for this bundle of confusion, 
whether they are not equally responsible for that? If 
this Government does a n y t h ~ n g ,  they are ful ly 
responsible for that. They should not waste much 
tlme of the House and should take a political decision 
outside the House and make it p u b k  Th~s  House 
should not be used for pressure tactics and for black 
mahng the Government. If you have something about 
the Government, take a dec~s ion  In this regard 
outslde the House. It Is only our prlvllege who are 
sltting in the opposltion. We are raising the question 
of propriety. Therefore, you cannot go both ways at 

4 a tlme I sold that day also that the Members of the 
Congress Polly want to take advantage of being in 
the ruling party and also want to  maintain their 
prestige by opposing them. This is not going to last 
long. You wil l  have l o  take declslon whether you 
want to remaln wlth the ruling party or with the 

opposltlon. You cannot go both ways. Therefore, the 
question of propriety may be kept reserved. 

Shrl lndrajlt Guptaji can guide all of us and he 
has been guiding us. We have been listenlng to his 
vlews being on hon'ble Member. But I do not know 
what has happened now, whether it is due to age 
factor, less experience in running the government or 
whether his personal views come in the open which 
ul t imately are going to  be the v iews of the  
Government? I have great regard for him. He is a 
senior Parliamentarian and a veteran leader of the 
country.  I would also l ike to  know under what 
circustances he made such a statement. 

[English] 
PROF. P.J. KURIEN , Thank you, Mr. Speaker, Sir 

It is not just a question of propr iety,  but it IS 
something more than that. The matter was raised in 
this Hosue and the Cabinet defended the dec~sion 
of price rise. Now, a responsible Min~ster  of the 
Cabinet going outside and making a different type of 
statement is something more than the question of 
propriety itself. The Cabinet functions on collective 
or joint responsibility, a very great responsibility. But 
this statement of his was striking at the very root of 
joint responsibility; and therefore, I feel that it is like 
a constitutional crisis. The Cabinet is working in 
different directions. The Minister owes an explanat~on 
to thls House. i do not want to take more time of the 
House. But I would say that the Prime Minister himself 
should come to t h ~ s  Hosue and make a statement. 
Thirdly, I want to say that that Minister made a 
statement ~nsu l t ing  al l  the ,140 Members of the 
Congress Party in this House. 

We are responsible Members of th is House 
taking responsible decisions. It is not for a Min~ster 
to go out and say that the Congress is taking 
decisions because they have no other choice. The 
CPI takes decisions like that but not the congress 
Party. It is an insult. 

I want the Minister to apologise for that statement 
We are 140 responsible Members as any other 
Member elected to this House How can Mr. Indraj~t 
Gupta go out and say that we are supporting t h ~ s  
Government just because we have no other cho~ce? 
We have a choice We have taken a dellberate 
decision. . . . (  Inlerrupt~ons) 

I am not saylng that he should reslgn He should 
apolog~se to this Hosue for insulting 140 Members 
of the Congress (I) Benches. 

[Translation] 
SHRl NlTlSH KUMAR . Kalmadi j~,  do  you still 

have somethlng to say . . . . (  Interruptions) 

[English] 
SHRl SONTOSH MOHAN DEV (Silchar) . BJP 

supported you ....( Inlerruptions) 
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[Translation] 
SHRl NlTlSH KUMAR : GuptaJi has rightly said 

that it was their compulsion. 
SHRl SATYA PAL JA lN (Chandigarh) : Mr. 

Speaker. Sir. Shri Ram Naikji has put up one aspect 
of the propriety but I would like to bring to your 
notice another aspect of it. A discussion is going on 
in the House on this matter. Members from both sides 
are expressing their views. Some Members, though 
their number is very less are defending it but 
remaining are criticislng it. 

In his statement the hon'ble Prime Minister said 
that the prices would not be reduced but on the 
contrary, Shri lndrajit Gupta stated that prices would 
be reduced. This is one aspect of the contradction. 
If the hon'ble Prime Minister has already made up 
his mind for not reducing the prices, I think it is the 
insult of the entire House. If it has already been 
decided, then the discussion wh~ch IS going on here 
for the last two days is an insult to the House. I want 
the hon'ble Prime Minister and the Home Minister 
both to apologise to the House. H they do not do so 
then I would like to submit to the Members of the 
Congress Party that the entire House should adopt 
a Censure Motion against both of them so that 
nobody makes such statements in future. 

[English] 
SHRl MADHUKAR SARPOTDAR (Mumbai North- 

West) Sir, Mr. Ram Naik has raised a point of 
propriety in this House. I am more concerned with 
the statement given by Mr. lndrajit Gupta, hon. Home 
Minster. But very important point is that when we 
have been debating it under Rule 193. The discussion 
IS ~ncomplete. The Government has not expressed 
~ t s  viewpoint about this because Prime Minister has 
not replied the debate so far. 

In-between Home Minister goes to Madras and 
makes a statement about LPG. I welcome hls 
statement only because he has shown the slgn of 
reduction in the LPG price 

On the same day, there was a different statement 
given by the Prime Minister of this country. In his 
statement, he had denied it. He s a ~ d  that there would 
not be any change in  the price structure once 
declared These are the two view-po~nts of one 
Government 

The important questlon today is that the Prime 
Minster is not present in the House whereas Mr. 
Gupta IS present here. I have nothing to say about 
what he has s a ~ d  about the Congress Party because 
both of them have got some understanding. Because 
of t h e ~ r  understanding, he IS at hberty to say 
any th~ng  (Interruptrons) I do not have to say 
anythlng For God's sake. when Mr Bal Thackeray IS 
not here, do not take his name I f  you want to say 
somethmg else, you are welcome to do so. 

[Translation] 
SHRl DATTA MEGHE (Ramtek) : What Is wrong 

in mentioning the name of Shrl Bal Thackeray. It is 
a good thing. Whether it is wrong to say good thing? 
....( Interruptions) 

[English] 
SHRl MADHUKAR SARPOTDAR : He is not in 

the House. 

[Translation] 
You pretend to be saying good things but In 

reality it is not so. 

[English] 
So, it is necessary that either Shri lndrajit Gupta 

should maintain his statement or he should ask lor 
pardon particularly when we are discussing the price 
rise of petroleum products in the House. Otherwise, 
he should resign from the post and the Prime Minister 
should come to the House and clarify the stand as 
to what are the differences between the two, he 
should ask Shri Gupta to resign because t h ~ s  IS 
against the policy of their own Government and 
particularly when the discussion is being continued 
under Rule 193, one should not utter a word outs~de 
the purview of this House. 

SHRl SOMANTH CHATTERJEE (Bolpur) Mr 
Speaker Sir, surely, our most respected Member of 
the House, Shri lpdrajit Gupta can look after himself 
and it is for him to do so. I do not know whether he 
has been reported correctly or not and what his views 
are. I am not going it but Sir. It is being raised on a 
question of propriety and so many advices have been 
given to Shr~  Gupta that he should resign. He is one 
of the senior-most respected leaders of the country 
Therefore, all sorts of suggestions. advices and 
admonit~ons are coming galore, addressed to a very 
respected Member of Partlament in this manner He 
is occupying a vey senior position In the Government 

(Interruptions) l know Shrl Nitish Kurnar's agony' 
one can understand his agony; the way he is now 
behavmg In the company of the BJP and giving 
adv~ce  to others as to how they should conduct 
themselves. Let him look after his own affa~rs 

We consider to be the pat r io t~c duty o l  the 
majority of the Members of the House to preserve 
the Government at this stage. Therefore. Sir, we are 
very keen that whatever difficulties and problems 
they have, they have to be settled down. We all 
know that it IS a coalition Government but trying to 
take up a posture as though a heinous crime has 
been committed and coming out with all sorts o l  
epithets lor a senior Member of this House, I thmk. 
it is insulting the House Itself ....( lnterruptlons) it is 
my personal feeling. This questlon had been raised 
in a much different form Therefore, my request Is. 
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Sir, that normally it is a matter for the Government 
and the Prime Minister. The Home Minister and other 
M ~ n ~ s t e r s  are here and I find that he is eager to 
make a statement., So, all these strong words need 

)not have been used here In t h ~ s  case. This IS my 
)humble suggestion. 

SHRl SONTOSH MOHAN DEV : Slr, at the very 
outset. I would like to remind my good triend. Shri 
Ni t~sh Kumar that there was a time when there was 
Janata Government supported by the BJP without 
gorng to the Government So, we have learnt some 
experience from them. They w~thdraw their support 
at a t ~ m e  We shall also cons~der ~t at an approprlate 
tlme T h ~ s  IS not the trme now 

Today we are In a posltlon Sh r~  Indrapt Gupta 
was one of the topmost Oppos~t~on leaders but as a 
Home Mmlster, he IS a fadure Tlme and aglan he IS 

saylng many t h ~ n g s  across the country about 
~n f~ l t r a t~on ,  one day he says. "People can come and 
go what IS there7 There 1s no ~n f~ l t r a t~on"  Now, many 
thmgs ale happenmg We do not want to go Into all 
"lese thmgs We have been cast~gated In the natlonal 

'?less (Interrup!rons) Sir Please glve me tlme, do 
not make me s ~ t  l ~ k e  that I wdl f ~ n ~ s h  I am not golng 
Into the matter relatmg to LPG as all Members have 
s a ~ d  about 11 and 11 IS up to hlm It appears that Shr~ 
Somnath Chatterlee has already wrltten a statement 
for hlrn and he wdl read 11 out Well we accept 11 

(Interruplrons) 

Let me fmsh,  I d ~ d  not Interfere when you were 
s p e a k ~ n g  t have  got fu l l  sympathy for l h ~ s  
government but their Home IS  In trouble S h r ~  
Tasllmuddm went out and another IS on the way of 
qomg out Let me t ln~sh by saylng one polnt He 

%dde a statement about a matter whch IS pendmg 
In the court 

Sir he IS the Home Mlnlsler of the country HIS 
pos~tlon IS not In the Oppos~t~on, h ~ s  p o s ~ t ~ o n  IS In 
the Treasury Benches He cannot arrlve at such 
forgone conclus~ons about a case whlch 1s pendlng 
betore an approprlate Court T h ~ s  1s a very very 
serlous matter (Interruplrons) he m~ght be rlght or 
wrong But no Home Mmster of a country In the past 
has passed judgement about a case whlch 1s pendmg 
before a trlal Court 

Secondly,  we have given support  to th is 
Government and we would cont~nue to support 11 
But that does not mean that we are the bonded 
labourers of the Treasury Benches They have no 
author~ty to say as to how we are golng to manage 

4our Party af fa~rs If he wants I can walk out wlth my 
members from thls House. Let h ~ m  contlnue wlth the 
Government. It 1s a very lrrespons~ble statement to 
make that 140 Members have no alternative but to 
support this Government We have not Interfered with 
the~r  alfalrs. They could lnclude anybody as Mln~ster 

as they like. But we are under no compulsion Our 
compulsion is our convict~on and our conviction IS 

that the secular forces should be ruling this country. 
as Shri Somnath Chatterjee has also said S h r ~  
Somnath Chatterjee has also rightly said that there 
are certain d~fficulties. 

Slr, let us hope that this IS the last t m e  that any 
Mmster of this Government make such ~rresponslble 
statement hke this I hope Sh r~  Indrajlt Gupta, w ~ t h  
h ~ s  r ~ c h  experience In t h ~ s  Par~lament would come 
out w ~ t h  an appropriate statement here In t h ~ s  House 
so that we could console our members and we do 
not have to take certaln dec~s~ons  whlch rntght not 
be pleasant for h ~ m  and h ~ s  Government  

(Interruplrons) 

KUMARI MAMATA BANERJEE (Calcutta South) 
Sir we want e l e c t ~ o n s  but not h u m ~ l ~ a t ~ o n  

(Interruplrons) 

SHRl JASWANT SlNGH (Chlt torgarh) : Mr.  
Speaker. Sir, I thought the issue was of oroprlety 

MR. SPEAKER . that IS what I wanted fo say to 
Shri Sontosh Mohan Dev 

SHRl JASWANT SlNGH ; Sir. I am agaln back on 
the Issue of propriety ot Parl iament pr incipal ly 
because of what Shri Somnathy has a ~ d  that to say 
anythmg about the propr~ety of Parliament In the 
context of what the hon the Home Minster has s a d  
or IS al leged reported to have s a ~ d  IS, in fact .  
improre~ty towards this Parhament. 

Sir. I think. In his enthusiams and zeal he has 
ove rsad  I am sure, he himself also real~ses thls 
Now, as far as the Chief whip of the Congress Party 
and h ~ s  very severe admonition to the senior-most 
Member of t h ~ s  House IS concerned. I do not wlsh to 
rush In where. as the phrase goes, angels fear to 
tread I do recollect very well, it IS not very long ago 
that t h ~ s  very party on a t r ~ v ~ a l  Issue l ~ k e  two 
pol icemen standlng o u t s ~ d e  somebody 's  house 
brought down a Government I am remlnded of all 
those thmgs also .(lnlerruptrons) the ther  P r m e  
Mln~ster lost h ~ s  job because of two pollcemen from 
Haryana' Two pollcemen from Haryana had cost S h r ~  
Chandra Shekhar hts job . jlnlerruptrons) 

SHRl CHANDRA SHEKHAR (Ballla) Please use 
approprlate phrases I d ~ d  not lose my job You should 
not dlstort phrases (Inlerruplrons) 

SHRl JASWANT SlNGH Now the Congress party 
IS In d~lemma as to what 11 should do and what 11 
should not do It wants to attack without causlng any 
Injury T h ~ s  d~lemma o l  the Congress IS not a new 
one They may shout as much as they can but, they 
w ~ l l  not do anythlng Therefore, I would l ~ k e  to request 
. . (lnlerruplrons) 
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[English] 
SHRl SARAT PATTANAYAK (Bolangir) : We know 

our responsibilities . . . (  Interruptions) 

[Trans la tion] 
SHRl JASWANT SlNGH : Mr. Speaker, Sir, I would 

like to say something if the Members of the Congress 
allow me to speak . . . . (  Inlerruptions) 

[E ng  lis h] 
MR.  SPEAKER : Shri Panigrahi ji, you are one of 

the very senior Members of this House. Please sit 
down.  

SHRl JASWANT SlNGH : what is the issue? The 
Issue is the Congress Party's confusion within its 
own ranks; its confusion vis-a-vis the Government; 
the Government's rnternal confusion. Each has to be 
separate The Congress Party's confusion is its own 
responsibil i ty. The government 's confusion is the 
responsibil i ty of the House.  If the government is 
contused, makes confused statements, then certainly 
the House is involved. 

Here in this case, a very senior Member, In fact 
the senlor most Member of the House 1s reported to 
have made - while a debate is golng on in the House 
- a policy statement, which p o k y  statement his own 
Prime Minister on  that very day contradlcted and 
sa id  that it was not correct So, the flrst ~mpropriety 
is committed by the hon Mlnlster and the second 
impropriety is committed by the hon Prlme Mlnister 
b refuting the pomt If the P r m e  Minlster had not 
made a statement. I would be nappy to be told that 
he has not made a statement Sim~larly, if the hon. 
Home Minister had not made a statement I would be 
happy to b e  told because 11 1s also reported that the 
hon. Home Mins ter  sland by both the Statements, 
whatever his party has sald and what the Cablnet 
has said.  Thal  1s at the root of the confusion of thls 
Government. 

SHRl SOMNATH CHATTERJEE : That 1s on that 
s ide.  

SHRl JASWANT SlNGH . That actually IS at the 
root of confusion. That is the impropriety that has 
been committed Hon the Home Mlnrster owes an 
explanation to  thrs House It wil l  b e  very s ~ m p l y  
reso l ved  if h e  ge ts  u p  and  says  that no such  
statement was made. The issue will be  over 

AN HON MEMBER . How can he say? 
SHRl JASWANT SlNGH Let him say so Let him 

also say that he made no observation about the 
President of the Congress Party, that the Congress 
Party 1s free to have whoever they choose, whenever 
they cnoose and whether they choose or  not to 
choose This also should b e  s a d  

Unless the hon Home Minister's stand has been 
clarified. I am afraid we will very sadly continue to 
have thls conclusion carrled that an lmproprelty has 

b e e n  commi t t ed  a n d  tha t  improp r i e t y  is  go ing  
unobserved. We are simply fulfilling our duty and I 
am sure it is the responsibility of the Government 
now to satisfy us on these accounts. 

THE MINISTERS OF HOME AFFAIRS ( S H R I ,  
INDRAJiT GUPTA) , Mr. Speaker, Sir, two or three 
points have been raised by the hon. Members. Let 
me first take u p  the one  quest ioning my alleged 
statement made in Madras regarding the pricing ot 
LPG, Of course, i l  my statement was correct - which 
events have proved that it was not- many people 
here would have been happy. 

K U M A R ~  MAMATA BANERJEE : We would have 
been happy. 

SHRl INDRAJIT GUPTA . Certainly you would 
have been happy. I want to make it clear, firstly ~t 
was not  a pr in ted s ta tement  it was  sa ld  In a 
response to  the  way, you  know,  the  Pressn ien 
encircle people and heckle them I never said that 
the prices o! LPG will be reduced or 1s going to be 
reduced. What I said was, 'It may be reduced The 
government 1s conslderlng these matters' I agree 
that while a debate is going on In the House on the 
same subject, and even I! there is no debate golng 
on, no policy statement should be made outside the 
House It does amount to impropriety and that IS a 
well estatr l~sl ied precedent In thls House It IS for 
you to judge whether 11 was a statement 01 pollcy 
what I had sald was that the prlces may be reduced. 
the matter IS being considered It IS for you to ludge 
whether  say ing  that  m u c h  a l so  was an act o f  
~mpropr ie ty  or not. Subsequent ly.  the hon Prrme 
Mlnlster, who IS after all the head of thls government 
had very clearly contradlcted whatever my alleged 
statement may have conveyed to the people and sm 

had made 11 clear that there would be no reduct~on 
in the pr lces of petroleum product Naturally, h ~ s  
statement has precedence over anythlng I may or 
may not  h a v e  sa id  H e  is  t he  h e a d  of t h ~ s  
Government I can be accused by somebody of belng 
not b e e n  able to  unders tand the  po l lcy  o l  the  
Government or bemg confused, somethlrig hke lh;11 
I am w~l l lng  to admlt that as a way of crltlclsni EIut 
all I had sald was that the prlces of LPG may lie 
reduced, the matter 1s under considerallon The Pr~rr ie 
Min~ster has clar l f~ed subsequently that there IS no 
such proposal and the prlces will not be reduce0 
Thrs being evldent of a Government which 1s t ~ e d  up 
in contradictions, so on and so  forth, that is for the 
House and the people outside l o  judge I d o  not 
want to go Into the examples of what used to happen 
earlier. 

Then. there are two other points One IS, t h i ~ t  I 
am alleged to have said something which pre- ludyes ' 
or seeks to pre-judge a declsion of the court when 
the proceedings are going on  in the court .  Mr. Dev 
has said that I have no bueiness to come to any 
foregone conc lus~on  about something which IS at 
the moment going on before the court. I categorically 
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d e n y  t h a t  I h a v e  m a d e  a n y  k i n d  of f o r e g o n e  
conclusion about what may or may not happen in 
the court I am not respons~ble If you read half-a- 
dozen newspapers, I am sure you do,  you will l ind 
half-a-dozen versions of my alleged statement. Every 
newspaper does not carry the same statement Even 
regard~ng LPG, let me say, it d ~ d  not appear like that 
in that torm In every newspaper It is vey Important 
thmgs for the people of t h ~ s  country. If I say that LPG 
pr ices are going to be  reduced,  surely t h ~ s  IS a 
s tatement  wh ich  wou ld  have  b e e n  c a r r i e d  very 
promlnetly In all the daily newspapers. It was not 
c a ~ r ~ e d  l ~ k e  that. You please see 

About t h ~ s  matter in the court,  I categorically devy 
that I have ever s a ~ d  a n y t h ~ n g  whlch amounts to 
saylng the foregone conclus~ons as to what 1s going 
to happen In the court How can I say that? I do not 
know what IS golng to happen In the court.  

Th~rdly ,  I w ~ s h  to assure my friends 
JUSTICE GUMAN MAL LODHA (Pall) You must 

toll u s  what d ~ d  you say You have s a ~ d  that there 
a le  several versions You p lease tell us the real 

?,)rslon What d ~ d  you really say' 
SHRl INDRAJIT GUPTA I did no1 say anything 

about the court proceed~ngs 
JUSTICE GUMAN MAL LODHA You have said 

about the resignation of the former Prime,M~n~ster. 
MR SPEAKER Please MI Lodha let the Home 

Miri~ster answer 
JUSTICE GUMAN MAL LODHA Sir I an1 only 

saylng that 11 he has said about the resrgnatlon of 
the former Prime Mmlster ~ I n t e v u p t r c ~ s !  

MR SPEAKER He IS saylng tha: he has s a ~ d  
Q' l l i ~ n o  
3 ' 

JUSTICE GUMAN MAL LODHA I only want to 
I congratulate h ~ m  because I! was a rrgtit thmg whlch 

he had s a ~ d  and should have s a d  The people o l  
t h s  country want l o  corigratulate him on Ihat pomt 

SHRl CHANDRA SHEKHAR Mr Speakel Sir. 
the hon Members who are tolkmg 01 propriety are 
bel iavmg llke t h ~ s l  Is ~t the propr~ety o l  the House? 

~ l n l e r r u p l ~ o n s )  
MR SPEAKER Please, MI  Lodha 
SHHl CHANDRA SHEhHAR If an l ion Memhel 

denles a statement, it 1s never quest~oned here He 
was a judge In the courl 

JUSTICE GUMAN MAL LODHA Sir we want to 
know what was h ~ s  real statement 

SHRl SONTOSH MOHAN DEV Unfortunately he 
% a re t~ red  judge o l  the H ~ g h  Court not servlng 

JUSTICE GUMAN MAL LODHA That IS why I 
want to congratu late hlm (Interruplrons) H e  has  
talked about the moral rlght, the standard whlch we 
Want In p u b l ~ c  Me (Inlerruphons) A person who IS 
lacing the court proceed~ngs should reslgn 

MR SPEAKER : Mr Lodha, please sit down 
SHRl INDRAJIT GUPTA . I cannot  submit  to  

another Press Conference here, inside the House.  
As to the thlrd pomt, I wish to assure my f r~ends  

in the Congress-l have very many frrends here, o f  
course they do not always c o m m u n ~ c a t e  with me 
nowadays; they communicate with other people ' I  
was expectlng somebody to commun~ca te  with me 
when they were all so worked up about i t .  Anyway, 
nobody spoke to me I am getting reports from my 
other fr iends l w ~ s h  to assure my f r ~ e n d s  In the 
Congress  that  I have no  d e s ~ r e  and  I have  no  
intention of ~nterfering in the ~n te rna l  matters of their 
pqrty. If any Impression like that has been created 
by what I am reported to have said, I am sorry There 
was no such intention I w ~ l l  not mterfere in your 
lnternat matters. 

SHRI SONTOSH MOHAN DEV It is al l  rlght 
SHRI iNDRAJlT GUPTA Walt a mmute. I must 

explarn 11 When I say, and I st111 say, that your party 
has taken a particular stand towards our Government 
which you have done under compulsron I stll l s t ~ c k  
to that 

SHRI P M  SAYEED (Lakshadweep) . It was under 
c o n v ~ c l ~ o n  

S H R l  I N D R A J I T  GUPTA You m a y  c a l l  11 
convictton 1 do not know ~f all the 140 Members got 
the  same c o n v ~ c t i o n  I say ' y o u  w e r e  u n d e r  
compuls~on because your i e a d e r  the former Prlme 
Mln~ster in t h ~ s  House, on the floor of the Parhament 
d u r ~ n g  a debate on  the  C o n f ~ d e n c e  Mot ion  h a d  
categor~cally stated two thmgs That 1s a compu ls~on  
I t  is a p u b k  commitment from w h c h  you cannot go 
back One was that they w ~ l l  never support a BJP 
Government and the other was that 11 a govern me^,! 
of secular forces was formed, they w ~ l l  support tnat 
Government T h ~ s  IS a compulsion, this is a p u b l ~ c  
commitment (Interrupl~ons) No, no,  you cannot go 
back from that 

PROF. P J  KURIEN Mr Home Mm~ste r  I! IS not 
a compuls~on.  11 IS our convlction 

SHRl SONTOSH MOHAN DEV Srr as tar as I 
am concerned when a man of the status of SP,rl 
Indralit Gupta s a ~ d  'sorry we have forgotten the whole 
Issue and he can  take h ~ s  sea! now N o  turrnaf  
reactlsn IS needea from hln? The mJ!ter has Snded 
A man o f  his s tatus saylng s o t r y  is more tnan 
enough 

SHRl INDRAJIT GUPTA I am waltlng tor you to 
say that you are also sorry Anyway. Sir, I do no! 
want to have any bad leelmgs between myself ana 
my f l ~ e n d s  in the Congress I have many f r ~ e n d s  In 
the Congress and I w ~ s h  to assute them once again 
Ihat there was never any ~ n t e n t ~ o n  or desire on  my 
par1 to say something whlch would b e  ~nerp re ted  as 
an interference in the Internal matters of the11 Party 
If such an impression has been  c r e a l e d  tor that I am 
sorry (Interruptions) 
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MR. SPEAKER : Please, enough ....( Interruptions) 
SHRl SOMNATH CHATTERJEE : Sir ,  we 

appreciate the statesmanlike attitude shown by the 
Home Minister ....( Interruptions) 

SHRl RAM NAlK : Sir, we would like to know the 
version of the Prime Minister also ....( Interruptions) 
The Home Minister has said that it is for the Prime 
Minister to say ....( Interruptions) 

MR. SPEAKER : Please allow me to speak. 
(Interruptions) 

MR SPEAKER : I know what I have to do. 
(Interruptions) 

[Transla tion] 
PROF. PREM SlNGH CHANDUMAJRA (Patiala) : 

Mr. Speaker, Sir, it is a matter of price rise. In Punjab, 
farmers have come out on roads to oppose the price 
rise ....( Interruptions) people have come out on roads. 
Please allow me to speak on this important 
issue . . . . (  Interruptions) Please allow me to speak. I 
have glven a not~ce in this regard. 

[English] 
MR SPEAKER I have to dispose of this issue 

first. 

MR SPEAKER No, no, I have not disposed of 
this issue. 

MR. SPEAKER . How can I give my rulings? 
(Interruptions) 

MR. SPEAKER . Barnalali. I have to give my 
observations on the queshon of propriety. 

(Inrerruptions) 
MR SPEAKER . T h ~ s  matter has not been 

disposed of as yet by me. Will you allow me to 
dispose of this question' 

(Interruptions) 
MR SPEAKER : Will you please sit down now? 

[Translation] 
SHRl MUKHTAR ANlS (Sltapur) Mr. Speaker, 

Sir, 300 new MPs have been elected to the Lok 
Sabha but no arrangements have been made for 
their accommodation About 50 persons are 
compelled to live in single room. We want your 
protection So far, House Committee has not allotted 
any accommodation to us The Chairman and Deputy 
Chairman of the House Committee are si t t ing 
here. . .  (Interrupt~ons) No arrangements have been 
made tor our accommodation About 300 persons 
are staying in the place where we have been allotted 

a room. I would llke to request you to help us in this 
regard. 

MR. SPEAKER : Dlscusslon on the questlon of 
propriety is st i l l  going on .  It has not yet been 
disposed of. 

[English] 
Hon. Members, only the other day we had spent 

a lot of time discussing the question of propriety. 
Again this matter has been raised today. The matter 
under discussion in the House is as to whether i t  
was proper on the part of the Government to have 
made some statements outside the House. On this 
we have heard the Home Minister. I think the Home 
Minister was within his r ight to say that the 
Government may consider i t ,  because at the 
conclusion of the debate the Government has to glve 
a specific reply and naturally the Government w ~ l l  
consider the pros and cons before dolng so. 

Shri Indrajit Gupta is one of the seniormost 
Members here and he himself had stated that he IS 
fully aware of the questions of propriety that nobody 
should make any statement outside. I thmk we can' 
accept what the Home Minister has said. There is no 
question of breach of propriety here 

Now, I  ill come to the second questlon viz , the 
categorical and reported statement made by the 
Prime Minister. I do not know whether he had made 
that statement at all I am not aware ot it. 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF TOURISM (SHRI SRIKANTA 
JENA) : On this question, let me make the position 
very clear. Even if you look at the newspapers also. 
the Prime Minister nowhere met any pressmen,  
yesterday during his Calcutta visit. He has not made ,' 
any statement to that effect. Only some people met 
him and they said something outside which has been 
interpreted as if that is the Prime Minister's statement 
. . . . (  Interruptions) 

[Trans la tion] 
SHRl SONTOSH MOHAN DEV : Has it been 

officially contradicted? 

[English] 
SHRl SRIKANTA JENA . He has not made any 

statement. 
MR. SPEAKER : I think it has been now c la r~ f~ed  

by no less a person than the Parliamentary Affairs 
Minister himself I think the House should accept 
that. There is no question of any breach of propriety, 
I think the matter has been clart f ied by t h r  
Government very clearly 

SHRl ANANTH KUMAR (Bangalore South) : I have 
given a notice of breach of privilege regarding the 
statement made by the hon. Prime Minister on Friday. 
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According to the rules, it takes precedence over 
other matters. 

Sir, on 12th, while makmg intervening remarks 
(Interruptions) 

MA SPEAKER : The notice of privilege has been 
recelved by the office. I am going through it. The 
normal procedure is that, we ask for the comments 
against whom you are golng to raise the priv~lege 
issue It IS under the cons~derat~on of the Cha~r.  You 
need not raise 11 at the moment because we have to 
follow the procedure. 

SHRl ANANTH KUMAR : Sir, it is regarding 
Cauvery It is a matter of grave importance. According 
to Rule Book also, it should take precedence over 
all other matters (Interruptions) 

MR SPEAKER It is under my cons~derat~on now. 
(Interrupfions) 

SHRl ANANTH KUMAR Sir allow me to submlt 
On 12th, the hon Prlme Mlnlster, In t h ~ s  House s a ~ d  
" W ~ t h  your permlsslon I would l ~ k e  fa c lar~fy the 
n m t l o n  Flrst of all, the Government of lnd~a has not 

, plbdn any ~nstructlons to anybody, to any State to 
release 5 tmc feet of water to Tamll Nadu But on 
11th. In Bangalore, on the floor of the Leglslatlve 
Assembly, the Chlef Mm~ster o f  Karnataka states- 
Bomma~ a d v ~ s e d  water release The Mlnlster for 
Human Resource Development has clearly adv~sed 
the State Government of Karnataka to release 5 tmc 
tee! of wafer to Tam11 Nadu Now. I w ~ l l  quote what 
he has s a ~ d  He s a ~ d  "The C h d  M~nlster, Mr J H 
Patel on Thursday cleared the mystery surroundmg 
the sudden dec ls~on of the State Government to 
release 5 tmc feet ot water to Tam11 Nadu from 
Tuesday mornmg" Mr Bomma~ ma~nta~ned all along 

~ ' l h ~ s  When some Opposltlon Members lnslsled on 
bemg mformed cf the ~den l~ t y  of the person, Mr Palel 
s a ~ d  he was none other than the Unlon M~n~ster  of 
Human Resources Mr Bomma~ who had requested 
hlm to release some water to Tam11 Nadu 

MR SPEAKER I am saying that 11 is stlll under 
my cons~dera t~on.  It is under considerallon 01 the 
Speaker. That IS enough 

SHRl ANANTH KUMAR I request you to cons~der 
the matter It IS because there are two verslons The 
P r~me M ~ n ~ s l e r  has deflnltely m~sled thls House by 
tellmg that nobody from h ~ s  Government advlsed or 
Instructed to release 5 tmc feet of water whereas the 
C h e ~ l  M~n~s te r  had s a ~ d  Mr Bommal had requested 
hlm to release some water to Tam11 Nadu 

Therefore, I request you to conslder this matter 
of breach of privilege against the Prime Minister. 

KUMARI  MAMATA BANERJEE Sir, every 
Member has tho r ~ g h l  to speak on certaln lssues But 
It 1s unlortunate that whenever I want to ralse an 
Issue I am always dlsturbod by other Members 

I am raising a very Important issue and I think 
the whole Houre will support me, The baslc principle 
of our Constitution is to protect the human rights 
under the principle of Fundamental R~ghts of every 
citizen. Sir, in recent times, the deaths under pollce 
and judicial custody have rlsen like anythmg. I can 
show you some photographs of these brutalities. T h ~ s  
is the vindicative attitude of one s e c t ~ o n  of the 
admin~stration. Sir, this photograph shows how a boy 
was burnt inside the lockup If thls goes on like this, 
I do  not know how the human r ~ g h t s  w i l l  b e  
protected. 

According to our Constitution under the CRPC 
Act the court can take act~on against the accused 
persons and the law takes 11s own course 
.,..(Interruptions) It 1s not a matter of a particular 
State. I am ra~sing t h ~ s  matter as it 1s a matter of the 
whole nation. 

Sir, I raised thls matter earlier also when hon 
Shri Shivraj V. Patll was in the Cha~r  At that tlme the 
Standing Committee on Home unanimously passed 
the amendment to the CRPC Act S h r ~  Ram Vilas 
Paswan was also a member of that Comm~tlee The 
Recommendations of that Comrn~ttee were 

"(I) Within 24 hours, there must be a judicial 
enquiry; and 

( i i )  the fam~ly members of the victim should 
e~ther get a sum of Rs 1500 per mbnth or 
employment per family in the event of a 
custodial death," 

The then hon. Speaker, Shri Shivraj V Patil had 
kindly sald that the Government had to look into this 
Issue. 

May I appeal to the Government, through you, to 
save tho life of the common man as the llves of the 
people are not safe. People are now afra~d to go to 
police stations What happened In Aara In B~ha r?  
What IS happening in my State? What happened In 
Tihar Jail? Sir, it is not a polit~cal question. 

MR SPEAKER . Mamtaj~, I thmk you have drawn 
the attention of the House. 

(Interruptrons) 
SHRl SOMNATH CHATTERJEE Slr. I support 

her on this Issue. (Interruphonsl 

MR. SPEAKER . Please give chance to other 
Members to raise issues. 

KUMARI MAMATA BANERJEE : Sir, through you. 
I draw the attention of the hon Prime Min~ster, hon 
Home Minister, hon Mm~ster lor Parliamentary Affairs 
and hon Shri Ram Vilas Paswan that the Bill wh~ch  
1s pending before the House In this regard should 
be passed immediately so that the victims and 
their  fami ly members cou ld  get some r e l ~ e f  
. .  .(Intorruplions) 
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[Transla tion] 

PROF. PREM SlNGH CHANDUMAJRA (Patiala) : 
Mr. Speaker Sir. I would l ~ k e  to state that the people 
of Punjab, l e a v ~ n g  their houses and shops, have 
come to  the roads in protest They are agitating over 
the price-hike in petroleum products. The price-hike 
has cast its maximum effect on Punjab because the 
people of Punjab have one third of the total number 
of tractors in the country and there are around nine 
lakh tube wells whlch consume diesel .  Therefore, 
the people of Punjab have been badly affected and 
are compel led to  bear  t he  burden of pr ice-hike.  
Therefore,  barr ing the Congress and Janata Dal. 
people belonging to  al l  the part ies in the entire 
S la te  have s taged  Dharna before  t he  o f f i ce  of 
Deputy  C o m m ~ s s i o n e r  today. I am sor ry  to  say  
t ha t  t h e  h o n .  M in i s te rs  of t h i s  Government  
are confused and  they have also confused the 
people. We became very happy when the Statement 
of the hon. Home Minister came but we became 
amazed when the said statement was w~ thd rawn  

( lnterrupt~ons) 

SHRlMATl SUSHMA SWARAJ (South Delhi)  
Pun jab IS t h e  food suppl ier  State of the  ent i re 
country 

Today, people ot the State are ag~tated over the 
prlce hike in petroleum products and so, they are 
resorting to 'Bandh' ...( Interrupt~ons). This Government 
has presented ~ t s  f irst g ~ f t  to  the farmers of the 
country by lncreaslng pr ices of diesel and petrol 
due to w h ~ c h  today ag~ta t ions  are belng resorted 
t o  I n  P u n j a b  ( I n l e r r u p t ~ o n s )  B a n d h  IS b e ~ n g  
o rgan~sed  

[Englrsh] 

MR SPEAKER I thmk you have maae your 
pomt. Why do you not allow other MemDers to speak 

[Translatron] 

Dl? SATYANARAYAN JATlA ( U j j a ~ n )  Mr  
Speaker Sir. I have to inform the House w ~ t h  a heavy 
heart that today In rnornlng at 5 a m when a number 
rot people were gmng to have 'Darshan ot Mahakal 
In J j j a ~ n  a stampede was caused whlch resulted 
Into the spot death of 48  people there 

The l nc~den t  took place In the  mornlng when 
Ar:l a daily a f fa~r  was to b e  performed A senlor 

olticer came for 'Darshan'  through a VIP Gate At 
that tlme as there was no arrangement of pollce etc 
tc check entry of the people, the en t~ re  crowd rushed 
inside tne temple w h ~ c n  caused chaos and as a 
resul t  4 8  peop le  were  kl l leO on  the  spo t  and  
hundreds were wounded Thls acc~dent  took place at 
Mahakal temple in Ujjain Madhya Pradesh where 
hundreds o f  people come everyday for 'Darshan' 

lnspite of such a tragic accident, nobody has 
paid attention towards it. In fact, this accident took 
p l a c e  d u e  to  m ismanagemen t  o f  p o l i c e  a n d  
administration. I would like to demand, through you. 
the Government to provrde Rs. two lakh each to the 
fam i l i es  of t h e  d e c e a s e d  a n d  a n  amoun t  of 
appropriate compensation to  the persons wounded 
in the incident. Besides appropriate action should 
b e  taken against the off icers responsible f o ~  t h ~ s  
m ismanagemen t .  T h e  gu i l ty  o f f ~ c e r s  shou ld  b e  
suspended and  an enqulry b e  conducted in th ls 
regard The affected persons should b e  p r o v ~ d e d  
economic asss tance  rmmediately. I would llke to 
demand  tha t  t h e  G o v e r n m e n t  s h o u l d  m a k e  a 
statement on this accident (Interruptrons) 

DR. PAMVILAS VEDANTI (Machhalishahar) MI 
Speaker .  Sir, my Pa r l i amen ta ry  C o n s t ~ t u e n c y .  
Machhalishahar 1s at present In the grlp of a 'Humt~n  
hyena' w h ~ c h  l~ f t s  the ch~ ldren lrequently and has so 
far ki l led atleast 25 c h ~ l d r e n  People of the s l ea  
have staged 'Dharna' and resorted to dernonstrat~oii 
several tlmes. So tar, three p o l ~ c e  jeeps and three 
buses have been set a f ~ r e  Three r~ f l es  have twen 
snatched and one revolver is mlsslng Two w l~e less  
sets also have been snatched Many persons have 
been put In jails The day before yesterday. In an 
accident w h ~ c h  took place at Rajapur village under 
the jurrsd~ction of Sujanganj p o l ~ c e  stal lon While 
lifting the c h ~ l d  of a Bangladeshi woman, the s a d  
'human hyena' had l ~ f t e d  a four year o ld  chrld o f  
'Kahar' whose stomach was cut w ~ t h  the heip o f  a 
k n ~ f e  af terward. C h ~ l d r e n  of the  area are  b e ~ n g  
k~dnapped Irequently and k ~ l l e d  rnerc~lessly In the 
name of thls human hyena 

1 would lrke to urge upon the G o v e ~ n m e n t  to ' 
conduct a CBI enquiry In this regard so that the tactc 
could be made publlc and the c u l p r ~ t s  cou ld  t ~ e  
rdent~f led As per the ~n fo r rna t~on  given by the pecir:le. 
some persons coverlng t h e ~ r  faces w ~ t h  black c lcth 
l ~ f t  away the ch~ ldren and there after cut the11 stornacli 
w ~ t h  the help of a k n ~ l e  Local ad rn~n~s t ra t~on  and the 
p o l ~ c e  are not ready to  l isten to anythmg In t h ~ s  
regard Not only that, after the i n c ~ d e n t  p o k e  and 
the a d m m ~ s l r a t ~ o n  are  m ~ s g u ~ d ~ n g  the peop le  t ~ y  
k ~ l l ~ n g  a h y e n a  a n d  s a y l n g  that  t h ~ s  h y e n a  is  
respons~ble lor the lnc~dent  but the people are not 
ready to  belleve t h ~ s  People do  not come out o l  
t he~ r  houses after 7 p . m  I demand for immed~a te  
solutlon o f  the problem and that (he entlre maltel  
should b e  handed over to CBI  S h r ~  D B Ral had 
also rased  the same Issue In the House oh  last l 2 l h  
June (Interrupt~ons) 

SHRl K D SULTANPURI (Sh~mla )  Mr Speakel. 
Sir, due to heavy rams In Hrmachal Pradesh In t h ~ s  
ralny season, crops In most of the h~ l l y  areas have 
been badly damaged and most o l  the crops have 
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been destroyed. The apple crop has been destroyed 
by the hai lstroam due to which the economic 
condition of the farmers has worsened. 

I I have sent a telegram and letter to the hon. 
Prlme Minister in which I have demanded more 
l~nancial  asjistance than the assistance of Rs 400 
crore approved by Himachal Pradesh Legislative 
Assembly so that the farmers of the State may get a 
s ~ g h  of relief. 

SHRI SUKDEO PASWAN (Arar~ya) Mr Speaker. 
Sir, the Members of Parhament are provlded w ~ t h  Rs 
One crore from MPs Local Area Development Fund 
every year. Many o l  our Schemes are pend~ng on 
wh~ch many of my senior Members, who are also my 
friends, have expressed ther vlews. Sir I would hke 
to know, through you, as to how many days I! w ~ l l  
take to reach this amount of Rs one crore to D M  

SHRI MANORANJAN BHAKTA (Andaman and 
Nlcobar Island) Mr Speaker, Slr, I want to attract 

.. . your as well as the Governments attent~on lo  a very - serlous matter You know that Andaman and N~cobar 
Is land I S  s ~ t u a t e d  in the Bay of Bengal  The 
Government of l nd~a  has Issued an order that nobody 
w ~ l l  take away either sand or stones from the Island 
as 4 will stop the development of the Island because 
services of shlps are required for transportallon of 
sand and stcnes from the Island You know lhat 
shipp~ng servlce I S  not ovallable for tlansportatlon 
ot eatable I tems Thls order will h ~ n d e r  the 
developmen! of t r lbals Nlcobar t r ~ b a l s  and 
people l w n g  on the sea shore They will not get 
drlnklng water I t  will hurt the sovere~gnty ot  the 
ccuntry and then we w ~ l l  fall lo protect our country 

(Inte:rupt~ons i 

[Engllsh) 

MR SPEAKER When a Membe~ IS speaking, 
othels have to s ~ t  down I wish I could give a chance 
to eve~ybody but what can I do? 1 am also helpless 
MI Bhakta, please conclude Do not look back 

[Tlanslat~on] 

SHRI ATAL BlHARl VAJPAYEE (Lucknow) Mr 
Speaker, Sir, one Member IS speaking and several 
other Members are s t a n d ~ n g  What IS  t h ~ s '  

(Interruptions) 
SHRI MANORANJAN BHAKTA I, therefore, would 

like to request the House to look Into the matter 
lmmedlately since the matter IS very serlous and 11 
11 1s not done, the people 01 the Island wil l  be 
deprlved of the development I would llke to submlt 
the treasury benches as well as the other parties to 
do somethmg In order to Improve the sltuatlon and 
the order issued In this regard should be withdrawn 

[English] 

MR.  SPEAKER : Now the House s tands 
adjourned to meet at two o' clock. 

13.02 hr r .  

The Lok Sabha then adjourned for lunch bll 
fourteen of the clock. 

[English] 

14.05 hrs 

The Lok Sabha reassembled after lunch at Five 
Mmutes past Fourteen of the Clock. 

(Mr Deputy Speaker In the Chau) 

ELECTIONS TO COMMITTEES 

(i) Council of Indian lnstitutes o f  Technology 
THE MINISTER OF PARLIAMENTARY AFFAIRS 

AND MINISTER OF TOURISM (SHRI SRIKANTA 
JENA) Slr, on behalf of Shrl S R Bomma~,  I beg to 
move the followtng 

"That in pursuance of Sectlon 31 (2)  (K) of 
the lnstrtutes of Technology Act, 1961, the 
Member of t h ~ s  House do proceed to elect, 
In such manner as the Speaker may direct. 
two Members from among themselves to 
serve as members of the Council of lndlan 
lnstltutes of Technology, subject to other 
provisions of the said Act." 

MR DEPUTY-SPEAKER The question IS 

"That in pursance of Sect~on 31 (2) (K) of 
the lnstitutes of Technology Act, 1961, the 
Members of this House do proceed to elect, 
in such manner as the Speaker may dlrect, 
two member from among themselves to 
serve as members of the Counc~l of lndlan 
lnstitutes of Technology, subject to other 
provisions of the said Act"  

The motlon war; adopted 

14.06 hrs.  

( i i) Governing Counci l  of North Ear tern  lndira 
Gandhi Reglonal  Inst i tute of Heal th and 
Medical Sciences. Shi l long 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI SALEEM 
IQBAL SHERVANI) . Slr, I beg to move the following 

"That in pursance of Rule 3(b) read with 
Rule 4(b) of the rules of the North Eastern 
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lndira Gandhi Regional Institute of Health 
a n d  M e d i c a l  Sc iences ,  Sh i l l ong ,  t h e  
Members of this Hosue do proced to elect, 
in such manner as the Speaker may direct, 
one Member from among themselves to  
se rve  as  a member  of t he  Govern ing 
Counci l  of North Eastern lndira Gandhi 
Regional Institute of Health and Medical 
Sciences, Shil long, subject to the other 
provisions of the said Rules." 

MR.  DEPUTY-SPEAKER : The question is 

"That in pursuance of Rule 3(b) read with 
Rule 4(b) of the rules of the North Eastern 
lndira Gandhi Regional Institute of Health 
a n d  M e d i c a l  Sc iences ,  Sh i l l ong  the  
Members of this House do proceed to elect, 
in such manner as the Speaker may dlrect, 
one Member from among themselves to 
serve as a member  of the  Govern ing 
Counci l  of North Eastern lndira Gandhi 
Regional lnstitute of Health and Medical 
Sciences, Shil long, subject to the other 
provisions of the s a ~ d  Rules" 

The motion was adopted 

[English] 

14.07 hrs.  

( i i i )  Governing Body  o f  lndian Counc i l  o f  Medical 
Research, New Delh i  

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI SALEEM 
IOBAL SHERVANI) : Sir, I beg to move the follow~ng: 

'That in pursuance of rule 15 of the Rules, 
Regulations and Bye-Laws of the lndian 
Council of Medical Research, the Members 
of this House do proceed to elect, In such 
manner as the Speaker may direct, two 
Members from among themselves to serve 
as members  of the Governing Body of 
l n d ~ a n  Council of Med~ca l  Research, New 
Delhi, subjecl  to olher prov~s ions of the 
Rules." 

MR DEPUTY-SPEAKER . The question is 

"That in pursance of rule 15 of the Rules, 
Regulations and Bye-Laws of the lndian 
Council of Med~ca l  Research, the Members 
of !his House do proceed to elect. In such 
manner as the Speaker may direct, two 
Members from among themselves to  serve 
as members  of !he Govornmg Body of 
lndian Council of Medlcal Research, New 

Delhi, subject to other provisions of the 
Rules." 

The motion was adopted. 

14.8% hrs .  

Bu i ld ing  a n d  Other Const ruc t ion  Workers 
(Regulat ion o f  Employment  a n d  Condi t ions  of 

Serv ices)  Bi l l '  

[English] 

THE MINISTER OF WELFARE (SHRI BALWANT 
S lNGH RAMOOWALIA)  : Sir, o n  beha l f  of S h ~ i  
M .  Arunacha lam,  I b e g  t o  m o v e  for l eave  to 
introduce" a Bil l  to regulate the employment ana 
cond i t i ons  of se rv i ce  of bu i l d i ng  a n d  o l h e ~  
construction workers and to provide for thelr safety. 
health and welfare measures and for other matters 
connected therewlth or incidental thereto 

MR. DEPUTY-SPEAKER : The question is 
"That leave be granted to introduce a 6111 
to regulate the employment and condl t~ons 
of se rv l ce  of b u i l d i n g  a n d  o the r  
construction workers and to p r o v ~ d e  to1 
t h e ~ r  safety, health and welfare measures 
and for other matters connected therewlth 
or incidental thereto." 

The motlon was adopted 

SHRi BALWANT SlNGH RAMOOWALIA . SII. I 
introduce the 8111. 

STATEMENT RE: BUILDING AND OTHER 
CONSTRUCTION WORKERS (REGULATION OF 

EMPLOYMENT AND CONDITIONS OF 
SERVICE) THIRD ORDINANCE, 1996 

[Engl~sh] 
THE MINISTER OF WELFARE (SHRI BALWANT 

SlNGH RAMOOWALIA) . Sir, on behalf o l  S h r ~  M 
Arunachalam I beg to lay on the Table an explanatory 
s ta temen t  ( H ~ n d i  a n d  E n g l ~ s h  v e r s i o n s )  g l v l ng  
reasons for immediate legislation by  the  Bulldlng 
and Other Const ruc t ion  Workers  (Regu la t i on  of 
Emp loymen t  a n d  C o n d ~ t i o n s  ot  S e r v ~ c e )  T h ~ r d  
Ordinance, 1996 

IPlaced In Library see No.  LT.921961 

Publtrhed in the gszello o f  lndle Exlraord~nary,  
Part-ll. Sect~on-2, dt, 15 7.96. 

" lntroduced wlth Ihe rocommendatlon of Ihe Pres~denl 
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14.11 hrs. 

BUILDING AND OTHER CONSTRUCTION 
WORKERS WELFARE CESS BILL' 

[English] 

THE MINISTER OF WELFARE (SHRI BALWANT 
SINGH RAMOOWALIA) Sir, on behalf o l  Shri M. 
Arunachalam, I beg to move tor leave lo introduce a 
Bill to provide lor the levy and collect~on o l  a cess 
on the cost of construct~on Incurred by employers 
with a view to augmenting the resources of the 
Butldlng and Other Construction Workers' Welfare 
Boards constituted under the Bulldmg and Other 
Construction Workers (Regulatlon of Employment and 
Condltlons of Service) Act, 1996 

. MR DEPUTY-SPEAKER The questlon IS 

"That leave be granted to introduce a Bill 
to provrde for the levy and collection ol a 
cess on the cost of constructton Incurred 
by employers with a vlew lo  augmenting 
the resources o l  the Bulldmg and Other 
Construction Workers Welfare Boards 
constituted under the Bulldtng and Other 
C o n s l r u c t ~ o n  Workers (Regu la t lon  of 
Employment and Condrtions of Servtce) 
Act. 1996" 

The motion was adopted " 

SHRI BALWANT SINGH RAMOOWALIA Str, I 
tntroduce the Btll 

14.12 hrs 

STATEMENT RE. BUILDING AND OTHER 
CONSTRUCTION WORKERS' WELFARE CESS 

THIRD ORDINANCE, 1996 

[English] 

THE MINISTER OF WELFARE (SHRI BALWANT 
SINGH RAMOOWALIA) Sir, on behalf of S h r ~  M 
Arunchalam. I beg to lay on the Table an explanatory 
statement (Hlndr and Engl lsh verslons) giv ing 
reasons lor lmmedlate legtslatlon by the Building 
and Other Construction Workers' Welfare Cess Thlrd 
Oldlnance, 1996 

[Placed In Llbrary See No LT 93/96] 

-- 
Publ~shed In tho Gazelle of Indla. Extraordlnary. 
Part-ll Section-2. dated 15 7 96 

" Introduced wllh the recornrnendal~on nl the Pros~denl 

14.12% hrs. 

COAL MINES PROVIDENT FUND AND 
MISCELLANEOUS PROVISIONS 

(AMENDMENT) BILL' 

[Transla tion] 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRIMATI KANTl SINGH) Slr, I beg to move 

"That leave be granted to introduce a Bill 
further to amend the Coal Mtnes Provident 
Fund and M~scellaneous Provlsrons Act 
1 94 8" 

[English] 

MR DEPUTY-SPEAKER The question is 

'That leave be granted to introduce a Btll 
Jurther to amend the Coal Mmes Provtdent 
Fund and M~scellaneous Prov~slons Act. 
1948'' 

The motions was adopfed 

[Translation] 

SHRIMATI KANTl SINGH Sir. l tntroduce" :he 
0111 

14.13 hrs. 

STATEMENT RE. COAL MINES PROVIDENT 
FUND AND MISCELLANEOUS PROVISIONS 
(AMENDMENT) THIRD ORDINANCE. 1996 

[English] 
THE MINISTER OF STATE OF THE MINISTRY OF 

COAL (SHRIMATI KANTl SINGH) SI:. I beg to lay on 
the Table an explanatory statement (Hlndl  and 
Engllsh verslons) glvrng reasons for ~rnmedtate 
leglslatlon by the Coal Mlnes Provident Fund and 
M~sce l l aneous  Provisions (Amendment )  Thtrd 
Ordinance, 1996 

[Placed in Lrbrary See No LT 941961 

14.13% hrs. 

MATTERS UNDER RULE 377 
(i) Need to rejuvenate HEC,  Ranch1 by 

providing adequate financial rsslstrnce 

[Translat~on] 

SHRI RAM TAHAL CHAUDHARY (Ranchi) About 
20.000 workers are engaged In HEC Poorva Rancht 

Publ~shed in the Gazette 01 Ind~a.  Extraordinarv 
Part-ll. Sect1on.2, dated 15 7 96 

" lnlroducod wlth the recommandallon of Ihe President 
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in my Constituency and it 1s called mother industry. 
This industry is now on the verge of closure. 

I, therefore, request the Central Government to 
take it out of BFlR and financial assstance should 
be prov~ded to it Supply Orders should b e  glven to 
it from Bokaro and other places. Pay scales of the 
workers have not been revised slnce long. Therefore, 
t h e ~ r  pay sca les  shou ld  b e  rev i sed .  D ~ s p l a c e d  
farn~lies should b e  glven employment and the land 
l y ~ n g  vacant should b e  returned to the d~sp laced  
f a m ~ l ~ e s  The workers of HEC are agitating on these 
Issues 

( i i )  N e e d  t o  c l ea r  B a n d r a - W o r l i - N a r i m a n  
P o i n t  sea way p ro jec t  o f  Maharashtra 
Government.  

SHRlMATl JAYAWANTI NAVINCHANDRA MEHTA 
(Mumha1 Sou th )  Mr Deputy  Speaker.  Sir, the  
problem of trafflc IS assumlng serlous proport~ons In 
Murnba~ w ~ t h  the r a p ~ d  Increase In popu la t~on  In 
order to overcome tne problem faced by the people 
of Munrbat.  t h e  Maharash t ra  Gove rnmen t  has  
formulated a Bandra-Worl l -Nar~man Po~n t  sea way 
project 

Thrs project w ~ l l  help In savlng petrol:d~esel worth 
Rs 4 5  c ro re  The  passenge rs  w ~ l l  r each  the11 
desttnat~on w ~ t h ~ n  12 mlnutes Inplace of 30 mlnules 
Bes~des  the veh~cular pollul lon would be reduced. 
sharply and the people w ~ l l  be largely f a c ~ l r a t e d  
after broadenmg of  roads 

Thls project 1s about construct~on of Bandra-Worl~ 
Narlrnan Pomt sea way The Central Government IS 

requested to clear Bandra-Worll-Nariman Potnt sea 
way project at the earllest by takjng wr~t ten assurance 
from the Maharashtra Sovernrnent 

Therefore. I propose that adequate provlston 
should oe made In tne K ~ n t h  F ~ v e  Yea: Plan for t h ~ s  
pro!ecl 

( i i i )  Need t o  res t ra in  Karnataka Government  
f r o m  ra i s i ng  the. he ight  o f  A lmat t i  Dam 

DR T SUBBARAMI REDCY fvlsakhapatnarnj 
SI: the Andhra Pradesh Government has urged the 
U n m  Government tor 11s ~ m m e d ~ a t e  lnterventtcn In 
the Alrnatt~ dam controversy lnvolvmg the States of 
Karnataka and  Andhra P radesh  The  Karnataka 
Gover~rnent  has taken a d e c ~ s ~ o n  to r a s e  the he~gh t  
of the c!arn to ~rnpound more water on ~ t s  s ~ d e  thus 
d e o w ~ r g  the tai l -end s ~ d e  of Andhra Pradesh 11s 
due snare of water The Karnataka Government has 
Ignored these o b ! e c t t ~ n s  and has Oec~ded  to go 
ahead w ~ t h  the ralslng of h e ~ g h l  of the dam U n ~ o n  
Government has been urged l o  restram Karnataka 
f r ~ m  p r o c e e d ~ n g  wlth the  dam worr  p e n d ~ n g  an 
a m c a b l e  s o l u t ~ o n  t o  rhe  crrs ls A i m a t t ~  d a m  

constructed by Karnataka on  the upper reaches of 
Krishna river would impound 227 TMC of water as 
against Karnataka's share of 160 TMC. If Karnataka 
goes ahead with its plan to increase the height of 
the dam further, the storage capacity would go up by 
400 TMC. In such an eventuality, the flow of water 
mto  Andhra Pradesh would drast ical ly decrease 
which would affect power generation at Sr isa~ lan i .  
the first dam of Krishna in Andhra Pradesh side and 
affect l r r igat~on In a large area. 

I urge upon the l l n ~ o n  Government to restram 
Karnataka from going ahead w ~ t h  construction of the 
dam t i l l  an a m ~ c a b l e  set t lement hetween Andhra 
Pradesh and Karnataka is reached. Otherwise it will 
create great resentment In Andhra Pradesh. 

( i v )  Need t o r  ear ly se t t lement  o f  bounda ry  
d ~ s p u t e  b e t w e e n  M a h a r a s h t r a  a n d  
Karnata  ka  

SHRl  NARAYAN ATHAWALAY ( M u m a b ~  N o ~ t h -  
Central) About twenty lakh Mara th~  speakmg pdnple . 
l ~ v ~ n g  In Maharashtra-Karnataka Border reglon are 
ralslng the11 volce in a democratic manner for the11 
j us t~ f~e t i  demand for the last 35 years Ne~ther  the 
Government ot Karnataka IS paylng any heed to them 
nor the Gove~nment  of Maharashtra IS domg anyth~ng 
for them The Central Government IS also not glvlng 
any assurance to  these contrymen In t h ~ s  regard 
T h ~ s  Border D ~ s p u t e  IS creat ing prob lems In the 
bo rde r  S ta tes  aga ln-  and  a g a l n  The  l ~ n g u ~ s l ~ c  
mmorrties In the reglon have not been glven the~ r  
due  r ~ g h t s  These peop le  have exp ressed  the11 
problems In a democratic manner by s tag~ng   hunger^ 
strrkes and  a l so  m a k ~ n g  r e p r e s e n t a t ~ o n s  A 
d t s c u s s ~ o n  o n  t h e  repo r t  g l v e n  by M a h a j a n  
Cornmiss~on In this regard IS requ~red to be held In 
thls House 

I would hke to urge upon the Central Government 
to  t ~ n d  a way out to so l ve  t h ~ s  Border  d ~ s p u t e  
tmmed~ately keeptng In vlew the problems of the 
people of Maharashtra,Karnataka Bolder 

(v)  Need  t o  t a k e  p r e v e n t i v e  Measu res  t o  
check  recur r ing  f l ood8  in Pun jab  

PROF PREM SlNGH CHANDUMAJRA (Patlala) 
I wlsh to draw the attentlcn of Central Government 
towards devastatmg floods In Punjab and a d j o ~ n ~ r l g  
States large number of houses have collapsed and 
c r o m  worth crores o f  rupees damaged due to floods 
In Pun jab for the last three years  regu lar ly  No 
adequate compensation has been glven t ~ l l  now to 
the v~ct lms The Government should lnqulre Into the 
ma t te r  a n d  m a k e  a r rangemen ts  l o r  p r e v e n t ~ v e  





21 1 Statements by Minrstors JULY 15. 1996 Statomonts by Mlnlstors 2 1 2 

. My Ministry has supplied 99.200 vials of Sodium 
Stiboglucontate (SSG) and 10.000 vials of 
Pentamidine to the Government of Bihar during 
1995-96 which const i tute essential  drugs for 
treatment of Kala-azar. Supply of another 50,000 
vials of SSG and 10,000 vials of Pentamidine for the 
current year is in the p~peline. The State Government 
in their telephonic and wrltten communications have 
not expressed any shortage of drugs In addition. 
DDT has been supplied to the State for spraying 
operatlons. Our mformation is that 1.000 MT are 
available w ~ t h  the State tor undertaking spraying 
operatlons Further supplies will be made as per 
demand of the State Government whose confirmation 

The need for undertakmg spray as per schedule, 
as well as house-to-house search and prov~dmg early 
treatment has been  ~ m p r e s s e d  on the B ~ h a r  
Government repeatedly over 1994. 1995 and 1996 
T h ~ s  has been further supported through meetmgs 
w ~ t h  the State officials both at Patna and at Delhi on 
d~fferent occasions mcludmg this year. An expert 
team was constituted on 28th May. 1996 lor assessmg 
the implementat~on of the Kala-azar control act~v~t ies 
rn B ~ h a r  and West Bengal.  Although, the State 
Governments were asked to par t ic~pa~e.  Bihar State 
has asked for a postponement till August. 1996 

Sir. on the 9th of July. 1996, the Honourable 
Member from B~har  S h r ~  Md All Ashraf Fatm~ met me 
in my of f~ce and requsted me to see that an expert 
team v ~ s ~ t s  the affects d~s t r~c ts  mmed~ately to offer 
on - the~spo t  a d v ~ c e  on the srtuation See~ng the 
Member's concern and the problem that B ~ h a r  is 
facmg. i ~mmediately ordered a team of techn~cal 
experts from the D~rectorate of Natronal Malaria 
Eradrca t~on  Programe.  N a t ~ o n a l  l n s t ~ t u t e  of 
Commun~cabJe  D ~ s e a s e s  and l n d ~ a n  C o u n c ~ l  of 
Med~cal  Research to v l s~ t  the affected d ~ s t r ~ c t s  of 
Brhar and offer such asststance as called lor. These 
teams were despatched on 11th onwards and are 
workmg closely with the State Government but they 
wdl need a little time to glve a complete reporl We 
are In touch w ~ t h  them on a daily b a s ~ s  and they 
have been asked to render the maxlmum ass~stance 
to the State Wealth author~ties 

The need of the hour IS that the Government of 
Bihar undertake the spray operations and organise 
house-to-house search for detection of cases and 
arrange for theu treatment. Our techn~cal staff as 
well as the Expert Comm~ttee are at the dsposal of 
the B~har  Government to support theu etforts. 

SHRl MOHAMMAD ALI ASHRAF FATMI 
(Darbhanga) Mr Deputy Speaker, Sir just now the 
Hon'ble Minlster has lold that I had met h m  Sir. 
D D T has not been sprayed out. ~t was not done to 
the requcred extent In the last year or t h ~ s  year 

Another thing, I would like to say is that he has 
mentioned that this medicine Pentamidine is available 
here but at the local level there is shortage of this 
medicine and the Doctors are using Pegijon. A vial 
is being sold in the black market at the rate of Rs. 
two hundred and fifty or Rs. three hundred, whereas 
its cost should be Rs. 10 only. I have come to know 
that t h ~ s  drug should not be utilized because t h ~ s  IS 

a life saving drug. I would like to know from the 
Minister that if that medicine is usable then the 
Governement should provide it and if that medicme 
is not to be used, then why it is being used there? 
It that is a life savmg drug, then it should be used 
for other purpose only. Therefore, I would like to 
know from the Minister that i f  that medicine is required 
for the control of the disease Kala-azar, then it should 
be provided there and i f  ~t is not required, then 
necessary steps should be taken to check it. 

SHRl NlTlSH KUMAR (Barh) : Mr. Deputy Speaker. 
Sir, the answer given by the Minister just now seems 
to be beyond truth. Besides, the distr~cts of Norlh 
Bihar and Central Bihar are also affected by Kala- 
azar In my const~tuency, there is a v~l lage Badpur 
under d ~ s t r ~ c t  Patna, where I myself have met the 
fam~ l~es  of the people who have died due to Kala- 
azar We have seen that e~ght-ten people have d ~ e d  
of Kala-azar and several people are still afflicted 
wrth t h ~ s  ailment Medicines are not available there. 
spraymg of D D.T. IS also not bemg carr~ed out Now 
you have said !hat the D.D T IS avai lable ~n 
adequate quality. Nothmg to worry about The truth 
has been revealed by Falmi Jee If m e d c m e  IS 

available, and spraymg of DDT is also bemg carr~ed 
out, then why the d~sease IS not bemg controlled 
Your have sard In your reply that the mtensity of the 
d~sease IS decl in~ng. But why the d~sease  IS not 
commg under control? The off~cial  data collected 
from lower level have nothmg to do with reahty The 
real~ty IS not the same as projected by data The 
s~tuat ion is very horr~ble People In large number 
are sutfermg from Kala-azar. Everybody knows what 
is the sltuat~on In his constituency irrespect~ve of 
whether the M~n~s te r  is present here or not All know 
that there IS a dearth of funds at state level, there IS 

no dearth of staff. Staff do not have any work and 
they cannot do even the available work We are not 
gomg to have excuse of hav~ng shortage of staff or 
techncal expertise But ~t IS a reality that there IS a 
shortage of funds. DDT and medicme. Why do not 
you arrange ~ t ?  I agree that it is a state subject bul 
all people are cltlzens of India If you have DDT then 
you arrange ~t and send it. I1 we indulge In talk~ng 
about the duty of State Government and that of Unron 
Government, then the humanity affl~cted with ~t will 
not get a relief. We will urge upon you that you 
should personally vlsit the area and take stock of 
the situation If it is published in newspaper that Mr 
Min~ster is coming to meet the Kala-azar afflicted 
people and you are not scared of meeting such 
people. then such people wlll come to meet you 
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KUMARI MAMTA BANERJEE (Calcutta-South): 
Go for the surprise v~s i t .  

SHRl NlTlSH KUMAR :You must intimate before 
going there. This is a state matter, how could I say 
that you go on surprise visit. Go and have on the 
spot study. If despite this, it appears to you that 
everything is okay, then only God can save us So 
far as I know Vle situation is not good and it IS not 
under control. I pray to you that whatever help is 
possible from here should be made available to the 
people so that their treatment could become possible 
and the Kala-azar could be controlled We should 
go lor advance spraying of DDT in the Kala-azar 
affected areas Otherw~se after rt has broken out 
DDT IS not effective. Therefore, we should go for ~ t s  
sprmklmg in advance. Thus ~ t s  arrangement should 
be made on both the fronts As far as ~t appears to 
me,  the Cent ra l  Government should extend 11s 
ass~stance exclus~vely for t h ~ s  The Government 
should launch a Kala-azar eradication programme 
along the pattern of Malar~a eradrcat~on programme 
and t h ~ s  shou ld  b e  hundred percent central ly 
sponsored programme. If t h ~ s  happens, only then 
thrs problem can be solved 

PROF RASA SlNGH RAWAT (Ajmerj Mr Speaker, 
Sir In what connect~on you had grven d~ rec t~ve  to 
the Government that I! should del~ver a statement In 
regard to the Kala-azar d~scase  T h ~ s  d~sease IS 

spreadtng out In e p ~ d e m ~ c  form Every year 
thousands of people fell prey lo  11 And every year 
we are glven the same statement that the medlc~nes 
from the Central Government have not reached and 
thrs d~sease IS stdl spreadrng hke a monster Frve to 
seven years have elapsed ever smce I have become 
member of Parhamen1 and every year hon M ~ n ~ s t e r s  
Statement IS del~vered here or a spec~al  statement 
comes laler on but 11 makes no d~fference tn the 
sltuatlon Why not appropr~ate measures are taken 
In order to check ~ t s  recurrence In the state hke 
B~t iar  where thousands d ~ e  of Kala-azar If varlous 
other programmes for the e rad~ca t~on  of d~fferent 
d~seases can be launched by the Government In 
order to check those dlseases then why a specral 
programme cannot be launched lor check~ng the 
dreaded d~sease hke Kala-azar 

The Government of B~har  shsuld be grven special 
asststance so that the d~sease could be eard~cated 
like Malaria and the people if Bihar could be saved 
from un t~me ly  fa l l ing prey to th is disease The 
Government of B~har has wrrlten to you A team of 
experts has gone there Who have said that the 
Government should send those medicmes as a mark 
of precaution and it should be ensu~ed that these 
med~c~nes  are being properly uti l~zed and delivered 
at the appropriate place. Whether the doctors.  
employees of Primary health centre or sub-health 
cl~nrc are makrng ava~lable these med~cinos to the 

village people should also be ensured. This is my 
request to you 

SHRl SATYAPAL JAlN (Chandigarh) : Mr. Deputy 
Speaker. Sir. In the statement given by hon'ble 
Minister just now in the House, comparative frgures 
have been given in regard to the last 2 -3  years as 
to how many people have died, whether this number 
is more or less. I want to bring to your notice only 
a small matter This disease normally attacks In t h ~ s  
region only. Sometimes less area is affected by t h ~ s  
drsease and some other t ~ m e  more area are affected 
After the break out of the disease it IS s a ~ d  that the 
med~clnes have been sent and so many people have 
died and t h ~ s  much number of people have surv~ved 
This th ing comes up .  I want t o  ask one t h ~ n g  
specif~cally as to what preventive steps have been 
taken by the Government in  order to check ~ t s  
spreadout and whether the committee constituted for 
the purpose has submitted its report If this does not 
happen, then to say that so many people died or 
survived is not going to serve the purpose. If your 
say that 295 people d ~ e d  last year and 195 d ~ e d  t h ~ s  
year and so. there IS mprovement In the s ~ t u a t ~ o n  
But, even I( one person d ~ e s ,  then actton should be 
taken You sard that the Government of Bihar has 
been asked to take some steps. My request in t h ~ s  
connection IS that the concerned Mrnister should 
personally talk to the Government of Bihar. There IS 
no questlon of success or f a~ lu re  of the central 
Government or state Government. The questlon 1s 
how to save human life. the Government should take 
steps on war footmg so that people's l~ves could be 
saved 

SHRl RAJlV PRATAP RUDY (Chapra) We have 
got ~ n f o r m a t ~ o n s  through newspapers  and  the 
proceedmgs of t h ~ s  House that 70-75 people have 
d ~ e d  In the Va~sha l~  d~strrct Such an mtormat~on 1s 
also b e ~ n g  recelved from my P a r l ~ a m e n t a r y  
const~tuency. Chappra 

Sir, we are noticmg over the last few years that 
when e p ~ d e m ~ c  of Kala-azar breaks out only then 
the House in~tiates d~scussron over it. Often il IS sard 
that the med~c~nes are being sent and spraymg of 
DDT IS bemg made I would l ~ k e  to ask from the 
hon.  M ~ n i s t e r  as the  ep~dern ic  of Ka la-azar  IS 

continuously mcreasing whether R e s e a r ~ h  inst~tute 
or Natronal inst~tute of ~mmunology IS lnvestrgatrng 11 
partrcularly whether any success has been achieved 
In regard to t h ~ s  doease? Whether any research has 
been carried out by your department or by the 
Nat~onal lnstrtute of Immunology for the development 
of vaccine, so that we could assume that the local 
medicmes or ~mported drug will be  ava~lable w~thrn 
1-2 years Whether the Government IS taking actlon 
In t h ~ s  regard' 

KUMARI  MAMTA BANERJEE Mr.  Deputy  
Speaker, sir, the d~sease of Kala-azar IS spreadmg 
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in Bihar over the last 3-4 years. We raise this issue 
every year. Even the World Health Organization has 
admitted that the disease like Kala-azar, Thalesemia 
and maligrent Malaria often occur in  the eastern 
region and in the border areas of Bihar and West 
Bengal It is said in the House that medicines are 
being sent.  This should be a continuous process 
and precautionary measures should also be taken 
I want to bring one more thing to the notice of hon. 
Mm~ster The medicines that you send. 

[English] 
The State Government are using the medicines 

after the expiry date. it is very bad. In my State last 
year, three children died because the medicine used 
in the vaccination was after the expiry date. May I 
request the hon. M ~ n ~ s t e r  to get in touch with the 
World Health Organisat~on to see that the needtul is 
done In the matter because they are helping many 
d e v e l o p ~ n g  count r ies  In the  e r a d i c a t ~ o n  of th is 
dlsease7 

[Trans la t~on ]  
The cost of injection for Thalesemia. Kala-Azar 

and Malhgrent, malar~a IS more then Rs 4001. This 
Pentamedme injection IS glven to ch~ ldren once a 
month but its price has gone up by Rs 9001- I t  has 
become very d~fflcult now 

[English] 
SHRlMATl GEETA MUKHERJEE (Panskuraj . It 

costs rupees one hundred i am telling about the 
maiigant malar~a (Inlerruptions) 

KUMARI MAMTA BANERJEE . It is not that Now 
I am telling you about thaiasrn~a Maliganant malar~a 
is different I have already told about malignant 
maiar~a Now I am telling about Now I am tellmg 
about l ha lasem~a  The p o ~ n t  IS the one dester ia l  
Injectlor1 cost  Rs 4501-  Two such i n l ec l~ons  are 
needed In a month If an employee earns Rs 10001. 
a month tor gettmg two in lect~on for h ~ s  child, he 
has to spend Rs 5001- The question IS How will he 
spend Rs 9001- for the In jecl~cns to admmistered to 
h ~ s  child? Kala .azar  m a l ~ g n a n t  malar ia  and  
thaiasern~a are serlous diseases I request the hon 
Min~ster to look mto the matter. rpview I! and reduce 
the prices of the medclnes so that the poor people 
can get the m e d ~ c ~ n e s  He can even arrange l o  
supp ly  p reven t i ve  medic ines for t h ~ s  par t icu lar  
disease so that poor people w ~ l l  not suffer 

[Translafron] 
MR DEPUTY SPEAKEFI This statement was 

rrnaer rule 372 In w h c h  permrssion is not granted 
for pu'clng aues t~on  bu l  as this is a very serious 
matter therefore as a specla! case. ! have allowed 
five hon ble members If Ine Minister wants to say 
anylnlng then hd may say 

SHRl VIRENDRA KUMAR SlNGH (Aurangabad) 
: Mr. Deputy Speaker, Sir, This is a serious matter. 
This disease is caused among the poor people 
because they sleep on the ground. This injection o f  
Pentamedine is very costly and is not available, so 
the arrangement for this should be made. The third 
th ing is  that the  spray ing of DDT has become 
ineffective. The Mosquitoes got killed in the initial 
spraying but later sprayings did not have any effect 
I therefore urge that, either a research should be 
conducted on this or some other solution should be 
found out. 

MR. DEPUTY SPEAKER : Whether the Hon'ble 
Minister would like to say anything? 

SHRl SALEEM iOBAL SHERVANI Mr Deputy 
Speaker. Sir, i very well, understand the anxiety dnd 
problem of the hon'ble members because the real~ty 
is that here people are dying of kala-azar and we 
should adopt measures to check 11 As I have told 
earl ier some members have not understood my 
statement properly and I would l ~ k e  to ~n fo rm MI 
N i t~sh Kumar. through you that I have not s a ~ d  that 
it is confmed to t h ~ s  reglon I had told that these are 
the worst affected areas and the names of these 4 
5 areas have been menhoned I had also not toid 
that the number of persons d y ~ n g  due to thece 
diseases IS decreasmg T h ~ s  number had gone dowr 
lor two years but this year it 1s lncreaslng Therefore 
we are adopting some measures regardmg t h ~ s  I rim 
t ry~ng to send an expert committee from here so that 
t h ~ s  problem could be controlled at the earllest I 
would also like to say that some measures are take11 
by the Centre and some the State Government b a q  
to take This d~sease has two aspects The prevent~ve 
one can be tackled by spraying DDT and aller that 
S S G and  thereaf ter  i t  c a n  b e  t rea ted  by 
Pentamed~ne The Hon bie Member S h r ~  Fatrn~ji has 
brought t h ~ s  matter lo  the notrce of the Government 
I have sent a team there In t h ~ s  regard and aller we 
recelve its report I assure the House thnl we w ~ l l  
take ac t~on on war foo t~ng It shall be  our ondeavt L r r  

to prevent lt  fully so that 11 may not spibad turthttr 

SHRl KRISHNA LAL SHARMA (Outer O e l h ~ j  MI 
Deputy Speaker, I have to mentlon about two t rag~c 
mcidents The one is lhat in Maha Kaleshwar ternlllt. 
o l  Ujjain 

MR DEPUTY SPEAKER This has already been 
mentioned in the morn i r~g 

SHRl KRISHNA LAL SHARMA If this has been 
mentioned it IS fme Whether the Government has , 
glven any statement over I!? 

MR DEPUTY SPEAKER N o  statement has 
come 

SHRi KRISHNA LAL SHARMA I thlnk d is good 
11 any statement comes from the Government The 
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reason lo r  it was that at both these places 1.e In 
Ujjain and  Har idwar adequate arrangements were 
not made. So, the Government should give a staternent 
thal  on  such occasion when large number of people 
have gathered,  why  proper  arrangements are not ' made? If it h a s  any  in format ion regardlng Ujjaln, 
then Government should come out w ~ t h  a statement 
13 person have d ied in  Harldwar Today was the day 
of t a k ~ n g  h o l y b a t h  o n  the  occas ion  of Somvat i  
A m a v a s y a .  1 3  p e r s o n s  w e r e  d r o w n e d  d u e  to 
stampede In the crowd The arrangemenl thal was 

' m a d e  was not  proper  The  bamboos  w h ~ c h  were 
erected at Mahabaleswar were so weak that people 
succumbed to thelr Injuries. caused by these 1 want 
that the Government should lnqulre lnto thls matter 
so that o n  such religious occasions when people 
vlslt these place In large number and dle, occurlence 
of s u c h  a c c ~ d e n l s  s h o u l d  b e  s t o p p e d  a n d  the  
Government  should glve a deta l led statement on  
t h ~ s  

MR DEPUTY SPEAKER The Government should 
make a statemnt tomorrow on both these ~nc lden ts .  

' DR MURLl  MANOHAR JOSH1 (Allahabad) Mr 
Deputy Speaker slr. Uttar Pradesh IS at present under 
P r e s ~ d e n t ' s  r u l e  T h e r e f o r e  11 I S  t h e  o v e r a l l  
respons ib l l~ ty  of the Central Government that the 
a r rangements  m a d e  at these  p laces  shou ld  b e  
thoroughly lnqulred Inlo and full ln formal~on regardlng 
the cause  ot the accldent and the details o f  the 
act ion taken  a g a ~ n s t  the o f t ~ c e r s  found gullty of 
mismanagement should be  glven to !he House 

DEFENCE MINISTER (SHRI MULAYAM SlNGH 
YADAV) Sir. the lncldents at Haridwar and 1Jlja1n 
have been very traglc In this regard the questions 
asked by hon'ble Mr Josh1 and the other members. 
w ~ l l  be  referred to the Governor of Uttar Pradesh and 
w ~ l l  be  reques ted  to make  available ~ n f o r r n a t i o n  
regarding cause of acc~den t  and negligence on the 
part of off lcels Whatever help IS requ~red  w ~ l l  be  
p r s v ~ d e d  The same process wrll be  followed In case 
ot l l j l a ln  

DISCUSSION UNDER RULE 193 

Steep Pre -budge t  h i k e  i n  t h e  adminis tered 
p r i c e s  o f  Pe t ro l ,  LPG, Diesel  a n d  o ther  

p e t r o l e u m  products-contd.  

I E n g l ~ s h ]  ' 
MR DEPUTY SPEAKER The House shall  now 

resume D ~ s c u s s ~ o n  under Rule 193 Strrl E .  Ahmed 
to contlnue h ~ s  speech 

SHRI E AHAMED (Man le r~ )  Mr Deputy-Speaker, 
Sl r ,  a s  I 8 a i d  o t h e r  day.  t h e  d e c l s l o n  o f  t h e  

Government l o  hike the prlce of petroleum products 
has put the people lnto great hardship and difficulty 
And  I express here the  sense  of resentment  o n  
behall  of the people who are to suffer due to thls 
unpreceden ted  h ike  in  t h e  p r i c e s  of p e t m l e u m  
products 

I am sorry to say that the popular Government 
under the leadership of Shri H.D. Deve Gowda has 
been forced to take an unpopular declsion so soon 
whlch, I should say, should have been avoided. The 
Government may have to go around justifying that 
25 to 30 per cent hike In prlces was ~nevltable and ~t 
would also mop up for the Government  add i t~ona l  
resources to the tune of Rs 8,000 crore durlng the 
remalnlng nlne months of the current l lnanclal year 
The addl l~onal  resources mobilisation in  the ful l  year 
w ~ l l  be  more than  Rs  18,000 crores tak lng  In lo 
account the Exclse Duty, Sales Tax etc 

I am very much concerned because  thls h ~ k e  
wou ld  d e l l n ~ t e l y  resu l t  In  r a i s i n g  t h e  p r i c e s  ot 
essential c o m m o d ~ t ~ e s .  We had that experience The 
last prlce hlke of LPG was effected In January 1994 
and for other petro leum products l ike pe t ro l  and  
dlesel the prlce hlke was effected In February 1994 
So on  a perusal of the consumer puce Index then 
p r e v a ~ l ~ n g  In the country before and  after the puce  
hlke of the petroleum products last t ime, you would 
know that there was a sleep r ise In the prices of 
essent ia l  commodities. 

For expamle. S l r  prlor l o  the h ~ k e  In 1993, from 
July  t o  D e c e m b e r ,  t h e  p r e - h l k e  p e r ~ o d  b e ~ n g  
Inc reased  In consumer  p r o d u c t s  b a s e d  o n  t h e  
consumer prlce mdex was 11 polnts But after the 
price hlke of the petroleum products In 1994 January 
tor LPG and February for petrol,  the Increase durmg 
February and July 1994 was 16 points So,  this IS 
what 1s golng to happen In t h ~ s ,  as a result of Ihe 
present h ~ k e  In Prlce of petroleum c o m m o d ~ t ~ e s  also 
So ,  t h ~ s  Increase In the essential commodlt les whlch 
we are golng to face wlthln a few months In future 
will definitely p u t  a n  a d d l t l o n a l  b u r d e n  o n  t h e  
common man 

It IS on thls h a m  slr, tha l  I would rpquest the 
Government to reconsider t h e ~ r  d e c s ~ o r  of h ~ k ~ n g  
the prlces too steep from 25  per cent to 30 per cent 
In the petroleum ptoducts 

Sir, the re  are ce r ta ln  t h ~ n g r  I w o u l d  l lke to 
observe whlch have resulted by thls h ~ k e  In the prlce 
of petroleum products We are to take some steps 
t o  c o n t r o l  t h e  c o n s u m p t l o n  of t h e  o i l  Bu t  
un to r tuna te ly .  ou r  c o n s u m p t l o n  IS g r o w l n g  a n d  
growlng every year And, 11 is also seen that d u r ~ n g  
1994.95 the consumptlcn of petroleum products was 
65 5 milllon tonnes showlng a growth rate of 7 7 per 
cent over the prevlous year In 1991.92, the growth 
rate In consumptions of petroleum products was 3 5 
per cent, In 1992-93 it was 2 . 4  per cent and  in  1 9 9 5  
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96 from April to November the growth rate has gone 
upto 9.5 per cent. So, it is the duty of the Government 
to take some steps to  reduce the consumption of the 
petroleum products. The Government is one authority 
which consumes, for its several activities, a large 
quantity of petrol and there is no check on the part 
of the Government in the consumption of oil. Later 
on, we go to the general public in this respect. And, 
this IS also seen that our import is also increasing, 
at least, in terms of half a billion dollar a year The 
growth in diesel imports ought to be seen. It is the 
net growth in c rude o i l  and petroleum products 
imports The net total petroleum oi l  and lubricates 
import grew from flve billion US dollars in 1993-94 
to over 6 5 bi l l ion US dol lars in 1995-96 which 
implies a growth of nearly 30 per cent between 1993- 
94  a n d  1995.96 Th i s  is s o  b e c a u s e  our o i l  
compan les  a n d  re f iner ies  a re  not  f unc t i on ing  
efficiently Also, the price hike according to me, is as 
a result of some lethargic attitude on the part of the 
Government agencies. 

Sir, I have a paper with me. It is Kaleej Times 
from Dubal,  dated July 13,  1996 which has also 
ind~cated oi l  prices. 

The oil price was much lower in Fabruary. It was 
below 16 dollars a barrel. But in July it was 17 to 18 
dollars a barrel. I will tel l  you how purchases are 
made by our companles when there is fluctuation in 
the market. When the oil price goes down we wrll not 
go to the market and we will allow the price to go 
up.  When ~t goes higher we wil l  be  there In the 
market Th is ,  accord lng to me, IS a matter t he  
Government should sar~ously consider and examine 
The Government  shou ld  put  an end to  such  a 
practice. After all the burden 1s being put on the 
shoulder of the common man This 1s one aspe,. I 
would l ~ k e  the Government to ponder over and also 
examine 

There was a mention by the hon. Prime Mlnister 
of curse In their party meting that the ~ n f l a t ~ o n  will 
not be  as h ~ g h  as 11 as been Indicated In the papers 
But the economists of varlous hues have already 
come out wlth the statement that there wil l  b e  a 
double dlglt lnfiatlon as a result o l  the hike. According 
to experts the Impact of the hike In the admin~stratlve 
prlce of the petroleum products on lnflatlon would 
be greater than the Government's estmates.  There 
would be prlce rlse and ~t would push to the.lrelght 
and the ~ndustr la l  costs 

I may b e  permitted to quote here the observation 
made by an economist. It has been published In the 
latest Issue of the Fronllme magazine It IS wrltten by 
Shr l  C P Chandrashekhar Perhaps many of the  
Members of the  Councl l  o l  Ministers also get a n  
lnsplratlon by the thlnklng of the people l ike S h r ~  
Chandrashekhar What he has mentioned here is . 

"Rlslng prlces now to clear that do l~c i t  in 
a short perloo amounts to ralslng domeatlc 

prices much more than the 14-15 per cent 
warranted by the current rupee value of 
imports. 
In d o l n g  s o ,  t hose  responsible have  
ignored the inflationary consequences of 
r a i s i ng  t h e  p r i ces  of un i ve rsa l  
intermediates like petro-products Informed 
estimates of the likely increase in the rate 
of inflation place it at between 5 and 7 
pe rcen tage  po in t s .  Th is  i nv i t a t i on  to 
doub le -d ig i t  i n l l a t i on  t h o u g h  a s ~ n g i e  
initiative obviously affects most adversely 
the  poor  and  m idd le  i ncome earners .  
whose n o n e y  Incomes are  e i ther  not 
fo rmal ly  i ndexed  to  p r i ce  i nc rease  of 
canno t  b e  ad jus ted  upwards  t o  an 
equivalent extend." 

MR DEPUTY-SPEAKER Please conclude 
SHRl E AHAMED I have only started lust now 

I am the only speaker here. 

[Translatron] 
MR. DEPUTY SPEAKER :Two hours were allotted 

for discussion on this subject whereas more than 
three hours have already been taken by the hon'ble 
Members 

[English] 
SHRl E AHAMED I am avo~ding repetltlons I 

am just referrmg to some polnts whlch other hon 
Members may not get an opportunrty to do so.  So I 
may be glven a l~ t t le  more tlme because I am the 
flrst and the last speaker from my party Therefore 
accordlng to hlm, 

"The 011 prlce Increase IS therefore akln to 
an a c r o s s - t h e - b o a r d  h l ke  I n  l n d ~ r e c t  
taxatlon " 

Therefore this IS very much ev~dent  There wlll 
be  prlce Increase In all the products, especially the 
lndustrlal products. 

Noted econom~st  and D~rec to r  General  of the 
Internatlonal lnstltute of Management, Shrl Sengupta 
felt that 'Government expenditure would go up on 
account of Increase In the prlces of key petroleum 
products because the Increase In prlces of lndusrr~al  
Inputs would add to the woes of ~ n d u s t r ~ e s  strugghng 
l o  f l nd  a f oo tho ld  I n  t ho  l l be ra l l sed  economlc  
environment T h ~ s  1s the s l tua t~on and thls sltuatlon 
has to be looked Into 

15.00 hrr. 
Another point I would like to r a y  IS this. We will 

find that the very good percentage of return on nel  
worth of our oil companles is not because of their 
elficlency. This ir not because of thou hard work 
Thls 16 because they have been allowed to  retaln a 
return on  net worth more then the pe rm~s r i b lo  hmlt 
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of 12 per cent. The permissible limlt was 12 per 
cent. Now, we can very well see the position. The 
re turn  on  net wor th  of Hindustan Petroleum 
Corporation was 22.27 per cent in 1993-94 and 2 2 6  
per cent in 1994-95; the return on net worth of Indian 
Oil Corporation, which is much below, was 13.61 per 
cent in 1993-94 and 15 47 per cent in 1994-95; and 
the re turn  on net worth o f  Bharat  Petroleum 
Corporation was 18.88 per cent in 1993-94 and 20 93 
per cent in 1994-95. This shows that ~t was all being 
permitted by the Government, I should say, even at 
the expense of the ordinary consumer 

Let me also say that because of the inefl~c~ency 
of the Government, the people have to bear more 
cost. For instance, wharfage and other port charges 
may be charged on the actual while computing the 
retention price. Such charges may be hlgher than 
the nat~onal or International norms. If a shlp takes a 
longer tlme to turn round wh~le  calllng on the lnd~an 
ports, the sh~pper  would qulte naturally load the 
add~ t~ona l  cost on transportatlon. But the question 
that the l n d ~ a n  consumers may well ask is, 'why 
should we be called upon to bear to burden of the 
addltlonal cost for the ~ n e l f ~ c ~ e n c ~ e s  at the port? 

(Prof Rlta Verma In the Cha~r) 
SHRl HARlN PATHAK (Ahmedabad) : Is the 

Member readmg from The Frontline magazine' He 
cannot read from a magazlne here 

SHRl E AHAMED Thls has been written by an 
emlnent economist, not somebody like you and me 

(Inrerruptrons) 
SHRl HARlN PATHAK , We will go home and 

read that Why does he waste time' 
MR CHAIRMAN Please conclude now. Your 

tlme 1s over. 
SHRl E AHAMED Madam, I was just saylng 

that because of the lnefflclency of the transportatlon 
system and because of the l n e f f ~ c ~ e n c y  of the 
Government agencies, the ordlnary man has to bear 
Ihe entlre burden 

The Government should duly reconsider the 
present hike In Ihe prlces of petroleum products, 
especially LPG Madam,  you know what our 
housewives say about the rise In the prlce of LPG 
You know what the people are leellng about It. 
Therefore, I take thls opportunity to urge upon the 
Governmen1 to make the entire petroleum sector 
effective In functioning This is an abnormal rlse In 
prlces It should have been a normal ten per cent to 
fifteen per cent increase, but 11 is a twenty4ive per 
cent to thlrty per cenl Increase now I request the 
Government to reconsider and reduce the prices of 
petroleum producls 

SHRlMATl GEETA MUKHERJEE (Panskura) : 
Thank you, Madam, for calling me. I shall try to be 
brief. But my posltion is a bit complicated. Generally 
I never want grace. But for this I want your grace. 

The first thing which cannot be denied is that 
our previous Government's policy in regard to thls 
led to a situation where this Government has to face 
the consequence of the Rs. 4,000 wore withdrawn 
from the Oil Pool Account as well as the increasmg 
prlce of petrol in the international market. The value 
of rupee is constantly going down. So, all these things 
surely led to a s i tuat ion where the present  
Government is in trouble. I do definitely understand 
that But unfortunately we have taken over at a tlme 
when trouble is there everywhere. We have to fmd 
out how to face i t .  To face the s i tua t ion ,  th is 
Government will have to think of various ways and 
means And in that respect I have certain things to 
say 

While talklng about LPG. Shri Ahmed mentioned 
about housewives. Although I am a politician, it is 
true, I must polnt out that this increase is very steep 
Let not anybody think that all those who use LPG 
are very rich people. Even workers today have to use 
LPG See the Increase. Poor Calcutta, capital of my 
home State, 1s the worst hit. There the Increase In 
from Rs. 106 99 to Rs. 138 99, though in Delhl the 
Increase In from Rs. 93.00 to Rs. 121 00. But In 
Calcutta it 1s always more and the increase is also 
heavy. 

All of us are burdened with the terrible thing, 
that IS,  these gas coupons. I hope an pray, take 
away these gas coupons from us, MPs. Do not bother 
us all the time. We have lo  given it to the people. We 
know to whom we give. Now-a-days, even In the 
vi l lage poor people also use LPG.  Our l i fe  IS 
miserably wtth those hundred coupons Please take 
away those hundred coupons and save us from thls 
disgrace. Therefore, we know who uses the LPG 
from our own experience. So, this is true that LPG 
pr~ce-r ice IS hitting the poor people also How to 
face the situation' 

I would suggest that our Government should frnd 
some way out. You can have dual pricing system 
But the pr lces must be decreased for o rd~na ry  
people. This IS a simple truth. We have to face ~t 
Maybe we have to introduce dua l  p r lces  The 
Government can think over it. It may not be posslble 
to do it tomorrow. It may not be possible to do 11 
today itself But we have to lhink over ~ t .  

Secondly, I fully agree with the suggestion that 
the use of petrol has to be seriously restr~cted, 'Apn~ 
Achiri Dharam Parere Sekhao'? You yourself should 
start first Then, you teach others. Today, my good 
frlends, hon Shri George Fernandes 1s not here The 
other day he gave a tremendous speech In which he 
rightly asked, 'why should we import such cars whlch 
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go only six kllometres per Iltre?'. I fully agree wlth 
him. And incidentally, I was one of those who durlng 
the last Government's tenure, from the first Budget to 
the last Budget, have been saying the same thlng 
that we must not import things like that. 

We must not Import such cars. But only one small 
thing I would say. I would like to ask Shri George 
and his allies, wlth all humility: where does the 
blggest sale of such cars mostly take place? It is In 
places like Delhi, Mumbai, Gujarat, etc. In Delhi, of 
course, we have the Central Government and the 
Delhi Government both. The Delhi Government Is 
controlled by the allies of Shri George, people who 
are in the Opposit ion Benches here. The 
Maharashtra Government is controlled by Shiv Sena, 
again an ally of Shri George; and in Gujarat, it Is 
again an ally of his. Did he ever ask them to control 
it? 

Shri Jagmohan has come now. He was the 
Governor and now, of course, he is in BJP. 

SHRl JAG MOHAN (New Delhi)  : The Delhi 
Government has nothing to do with the import policy. 
The Delhi Government is not a State Government in 
the full sense. 

SHRlMATl GEETA MUKHERJEE :Yes, I know that. 
SHRl JAG MOHAN : It has nothing to do wlth this 

import pol icy. It has nothing to do with the 
consumerist-oriented economic policy which has 
been followed. 

SHRlMATl GEETA MUKHERJEE : I have 
something to say about this. It is not the question of 
'nothing to do'.  If you are in a Government of a 
State, even in a smaller' way, with restricted power, 
you can do it by 101 means, if you want to do. 

SHRl JAG MOHAN , We will seek your advice on 
that matter. Now kindly enlighten the House as to 
what is the item that you have in mind. 

SHRlMATl GEETA MUKHERJEE : 1 am coming to 
that Restriction can be In varlous ways. We started 
it with our own way. You can save the petrol likely to 
be spent by the Delhl Government. That is not a 
restriction on these people By that way, you can 
pave the way for restrction among the people so 
that a legislative measure can be brought against 
these people. Why do you allow people in one famlly 
to have four, five or six cars? Can we not stop that? 
Should we not move towards that direction? I am 
saylng this about all the Governments including my 
own .(lnterruplions) Let lt be made clear. When I 
speak,  o f  everybody, of al l  the Governments 
. . . (lnrerruplions) 

MR CHAIRMAN : Shri Jagmohan, you may reply 
to the point when your trun comes. 

SHRlMATl GEETA MUKHERJEE : Should we not 
try that so that we can control the expenditure? 

Secondly, the most Important point is about our 
own resource of petrol. Are we trylng our level best 
to extract that? Let me tell you that I have been 
talklng about extraction of petrol for a very long 
time. 

In West Bengal, the situation is that the ONGC 
has ordered that the entire oil-well drilling operation 
should be shlfted away from West Bengal and that 
it need not be done any more. Shri Janeshwar Mishra 
is not present here When I appealed to him, he saw 
to it that It begins afresh, when he was the Minister 
for Petroleum, for a little while. That is how, it was 
stopped at one time. In two wells the work had started 
and It actually brought out oil of good quality Even 
then, It was stopped. Why? It was done by the last 
Government. The ONGC can save a lot of its money 
If It tries to control its infrastructural expenses. Can 
the ONGC not go In with the extraction from those 
two wells which yielded petrol and gas, through other 
processes? 

The time will soon be over. Otherwise, I would 
have gone into the whole length of processes that 
are to be taken up. 

Why is so much gas being flared in Mumbai 
High? I would like to know about it. Those things can 
be stopped. Should we not try to stop all that? Our 
Common Minimum Programme has come to one 
point. If we really can implement it, much of this can 
be done. 

Is there transparency in the deals? Let me say 
'no'. If there is no transparency in the deals, then we 
will see that many of these things are actually done 
for corruption. Corruption is a source o l  many of 
these things. Much can surely be stopped it all these 
deals are transparent.  I wish the United Front 
Government would stick to its Common Minimum 
Programme and make al l  the deals transparent 
through which they will be able to save a lot 0 1  
money on different scores. And then, our own 
resources can really be used in big way. Thal 
has not been done. I hope all those things will be 
done. 

Now, who is cornering black-money? Is help 
being given to the Central Government on that score? 
Is the Central Government ever trying to do i t  
seriously? I am talklng ahout the last Government 
No Government is really trying lo  catch blackmoney 
in right earnest - not tinkering here and tinkering 
there. So, we have to find out the alternative sources . '  
or resources. Now there is not much time to go on 
illustrating what other alternative resources are there 
We must rerpect all the t h e  that these are the ways 
that we have to follow and not the other way 
round. 



22 5 Discussion Under Rule 183 ASADHA 24,  1910 (Sake) Discuss~on Under Rule 193 226 

Suddenly faced wlth such a sltualion, we have 
to make the prlce go up to such a hlgh that the 
whole atmosphere wll l  be l ike that, and a new 
Government wlll be starting. Unfortunately, the new 
Government Is starting with a high burden. That 
psychological atmosphere is definltoly there. We must 
try our level best, through whichever way it may be, 
to vote It out and feel confident that this is the 
Government which wants to go in a different way. 
And while doing llke that, If there is anything wrong, 
If there is anythlng that has been done in haste or 
through certain compulsions, an af ter- thought,  
second thought, or third thought must be given We 
can yield to the people's will and it second and third 
thoughts are given. There 1s no questlon of prestige. 
That adds to the prestige of that Government which 
can really come to take people's critlclsm and their 
feellngs Then accordingly, ~t necessary, make a 
change wherever possible. 

I would have gone into many other things But I 
am not golng into all those things. My appeal IS that 

, a t  least the prlce of LPG may be cut over in a ditlerent 
way Some concession can be there. I would be very 

' lery happy if our hon. Prime Minister can assure us 
today Illtie-at least on somethlng. 

Later on, dual-priclng can be considered For 
example, even in the case of petrol, the two-wheelers 
and cars cannot be on a par The uses of two- 
wheelers are a dlfterent set of people So, this dual- 
prlce question needs a lot 01 exercise That exercise 
can be done seriously. 

Keeplng the alternat~ve sources In view, I hope 
that the huge price hike that has been made in the 
case of LPG, will be reconsidered and in the case 
st other Items hke petrol, the dual-price will be 
thought over seriously 

I thlnk, I have not taken a lot of t~me.  But I press 
all this for consideration of the whole House and of 
the Government. Those who are with the Government 
and those who are In the Opposltlon should thlnk 
about this questlon seriously and not lust try to score 
pomts. 

[Transla Iron] 
DR MURLl MANOHAR JOSH1 (Allahabad) : Mr. 

C h a m a n ,  Sir, this is a very important questlon, 
whlch IS under consideration 01 the House. One 
reason 01 price hike of petroleum products is that 
there was a big deficit In the oil pool and thls deficit 
reached upto Rs 10,000 crore The question is as to 

'why this deflclt 01 Rs.10,000 crore occurred In oil 
pool. What wore the reasons therefor? Why this deficit 
was allowed l o  go up and whether the price hike 
was the only way to remove this deficit? Whether 
there could not have been any other measures to 
solve thls crlsls? 

As far as my knowledge goes, the Petroleum 
Committee had made a remark in the steering 
committee for economic reforms and I quote it :- 

[English] 

"It is essential that an immediate Action 
Plan be drawn up to generate surplus in 
the' O i l  Pool Account to c lear  the 
outstanding within a specified time frame 
of one or two years. A steep increase in 
the consumer price, 10-15 per cent across 
the board is not feasible under the present 
circumstances as it will have a spiralling 
effect on all other consumer prices. Other 
alternatives will be to provide revenue 
budget support by appoflioning a part of 
cess and other oil revenues earned and 
diverting that to the Oil Pool Account. In 
any case, a definite action has to b e  
worked out so that the oi l  companies' 
outslandlng claims are cleared without any 
further delay." 

[Translation] 

This remark was made in August 1995. It means 
that upto August 1995 Mlnistry did not consider it 
proper to increase the prices even by 10 to 15 per 
cent, but today an increase ot 30 per cent has been 
made and I! IS the same Ministry which is justifying 
this price hike This I cannot understand. This is 
such an example of mismanagement in the petroleum 
sector, the product ion of petroluom and  the 
administered pr ice po l icy  that no amount 01 
condemnation of present ~ o v e i n m e n t  as well as the 
prevlous one is adequate enough (Interruptions) i 
am domg it This is what I am doing (Interruptions) 
There IS no need of referring to the Government of 
13 days, forget it. You have as much abused the 13 
days old Government as you could. What we could 
have done, we have done it. But what you could do 
is before you Please, listen to me Please, listen to 
me Please hear about your deeds with patience 
The entire nat ion should know what Rao 's  
Government, the Government of Congress. and thls 
Government has done In regard to petroleum sector 
Th~s  is the mismanagement 01 petroleum sector due 
to which our internal productlon is going down 
contmuously There IS a story behind decrease In 
tho petroleum production. There was 21 7 per cent 
per year Increase In the productlon 01 crude and 
petroleum during the 6th Plan period. This increase 
came down to 3.3 per cent during the 7th Five Year 
Plan from 1985.90, and this productlon went down 
That means there was no question 01 increase in 11. 
rather this productlon further went down to 3.1 per 
cent. 
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[English] 
It Is a decline by 3.1 per cent over the production 

of 1989-90 and in  1991-92, production was 3 0 9 4  
million tonnes as against the production of 34.09 
million tonnes in 1989-90. 

[Transla tion] 
The production of crude oil went further down in 

1990-91. This decreased further in 1992-93 and this 
was around 26.95 million tonnes. Its production was 
34.09 million tonnes in 1989-90 which decreased to 
26 million tonnes in 1992-93. How did it happen? 
This situation remained same in 1993-94 and in 
1994-95 it was hoped that there would be a 
production of crude oil upto 32 million tonnes. How 
it is for the Government to reveal what was the 
production. My guess is that it did not go beyond 
even 30 million tonnes That is how the internal 
product~on of crude oil is going down every year. 

My friend from West Bengal is sitting here. As 
far as my knowledge goes, the entire West Bengal 
and the Bay of Bengal have lot of potential for over 
oil. But I do not know why the Government has not 
taken steps to do something in this regard. Now you 
have got one of your alliance party's Government 
there. You please exercise your pressure on it that 
oil be explored from West Bengal and the Bay of 
Bengal and internal production be increased as soon 
as possible. 

[English] , 

DR. ASlM BALA (Navadwip) : We tried our best 
and still we are trying. 

[Translation] 
There is no justification for making this kind of 

remarks. 
DR. MURLl MANOHAR JOSH1 : You try, they 

should also try and we would also try. I feel very 
sorry to say that what should have been done for the 
exploration of crude oil in India has not been done. 
The surcharge which was taken In order to increase 
our o i l  product ion in not being utll ised in this 
direction. This is such an area in which the world 
forces are cooperating with one another. We should 
also cooperate them and instead of depending an 
outside energy we should try to enhance our 
petroleum production and the energy derived from 
petroleum. The production In our country is going 
down and the consumption is increasing. Because 
of this, anomalies arise and we need to Import more 
oil The quantlty of import is increasing. The import 
of petroleum products in 1990-91 was 12.3 per cent 
wh~ch rose to 21.2 per cent in 1992.93. This pace is 
Increasing because the number of vehicles, two 
wheelers and three wheelers is increrr lng. The 
number of trucks is also increasing because them Is 

a need for transportat ion of goods so  that 
consumption Is Increasing. Therefore, If the Internal 
product ion Is going down then you have no 
alternative but to import oil. On the other hand the 
devaluat ion of rupee is increasing. Thus witp 
increasing import and devaluation of rupee, the 
prices of crude and petroleum products will go up. 
If you understand it, then what measures you have 
taken in this regard? This question is before the 
nation. The nation wants to know what you have 
done in order to stabilize the prices of petroleum 
products and increasing their  product ion and 
reducing their import. 

I feel that there has been maximum carelessness 
The cost of import of oil over the last three years has 
been 17.18 thousand crores. We had imported 011 
worth Rs. 6344 crore in 1939-90. An import of Rs 
17838 crore or more in 1995-96. This will go upto 
31-32 thousand crore rupees because of the value 
of dollar going up and the value of Rupee going 
down. I am talking about 1989.90. Then the price of 
dollar was Rs.18, today it is Rs.36. It can be easlly 
understood that if there is increase in import an@ 
consumption, the prices will go up. What were you 
doing? What steps did you take to contain the prices? 
What have you been doing for the last four years' 
It is very strange. The Government has been 
increasing the prices of petroleum, crude oil and 
petroleum products. It is the fifth lime when the prices 
have been increased The prices of petroleum 
products were increased in 1990 for the first time 
when the Gulf War was in progress and it was stated 
that the international pr ices of petroleum were 
increasing, therefore the Government was bound to 
increase the prices and 25 per cent surcharge would 
have to be levied on petroleum. Therefore. the 
Government levied 25 per cent  surcharge on 
petroleum products. When the Government had 
increased prices in 1989-90 during Gulf War, then 11 
had mobilised the resources worth Rs 2256 crore lor 
this crude 011. again, when the price increase was 
made second time in 1991, the Government had 
mobilised resources worth Rs.5006 crore. During the 
years 1991-92 and 1993-94 the resources mob~lised 
were worth Rs. 2054 crore and Rs.  2460 crore 
respectively It is not that you are not moblltsmg 
resources. The Government, by Increasing the prlces 
of petroleum products has mobilised 10-1 1 thousand 
crore rupees 3.4 times, lnspite of this why tho crude 
oil suffered losses? No price increase was made 
during the years 1994-95 and 1995-96 therefore no 
resource was mobilised. But due to increase in price 
in 1996-97, the Government will be able to mobilisp 
Rs.12900 crore in one year and Rs.9000 crore during 
the next nine months. While the Government was 
mobilising the resources of Rs.2200 crore during 
1989-90, it is going to mobillse resources worth Rs 
12800 crore dur ing 1996.07. You have made 
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mockery of the system You should thlnk as to how 
much burden you are puttlng on  the people of the 
country 

When the Gulf War was In progress you had 
s,tated that  ~ n t e r n a t ~ o n a l  p r l ces  were lncreaslng 
therefore 11 was necessary for you to increase the 
prlce and at any cost you could not decrease the 
prlces and therefore you increased the price But 
under what compuls~on you are at present' Why do 
you not wlthdraw the surcharge levled at the t1me7 
You can very well see that the prlces of petroleum 
products have fallen rapldly In past The prlces of 
petro leum products were ~ n c r e a s e d  d u r ~ n g  1990  
because per barrel cost of petrol during 1989 was 
Rs 17 31 In terms of dollar Durmg 1990 ~t rose upto 
Rs 22 26 You s a ~ d  that you were levymg 25 per 
cent surcharge When this price came down to Rs 
18 62 during 1991 why d ~ d  you no  withdraw the 
surcharge' You had levied the burden of 25 per cent 
on  the people of the country why was that not 
wllhdrawn' You had made cornmltrnent before the 
country the people of the country and the House 
inat you would withdrawn the surcharge of 25 per 
cent  I wou ld  l lke to request  Shr l  N l rma l  Kan t l  
Chatterlee to put h ~ s  pressure on the Government to 
wlthdraw this surcharge I request you to wlthdraw 
this 25 per cent surcharge You may Increase ~t upto 
30 per cent but I do not thmk that the s ~ t u a t ~ o n  as 
such will arrse You could have w~thdrawn thls 25 
percent surcharge and Increase 30 per cent prices 
but you d ~ d  not do so I thlnk you do not want to do 
so The prices are decreasmg constantly The price 
of per barre l  petro l  was Rs 18 44 dur ing 1992 
Rs 16 33 durlng 1993 and Rs 16 30 d u r ~ n g  1994 
'hus the international prices of petrol have been 
icnstantly decreasmg No doubt there was a Increase 
In July last but overall the ~n te rna t~ona l  prices were 
either static or there was decrease Why dld you not 
Import 011 and purchase crude oil on  cheaper prlces 
at that time' When the refmerles as over the world 
are m a k ~ n g  90 per cent of their capaclty utlllsation 
why the ftgure 1s 65 70 per cent In our own case' 

I suppose that the hon Defence Mtnister and the 
Hon Tourlsm Mtnlster are least bothered about the 
prrce-h~ke I would l ~ k e  to draw your attention towards 
the sltuatlon of the country and would l ~ k e  to know 
as to how you would solve the problem of the country 
by adoptmg such attitude? You are requested to take 
these points ser~ously, but I am sorry to say that the 
Government IS not takmg I! seriously and is laugh~ng 
away the  mat ter  It was  not expected f rom the  

+avernment 

SHRl MULAYAM SINGH YADAV Are you taklng 
I! s e r i o u s l y ~  

OR MURLl  MANOHAR JOSH1 No ' am talkmg 
about  you  You a re  De lence  Mmlster  I t  1s very 

important issue for you. If the increasing trend in the 
prices remain the same, a major share of your budget 
will be  lost In it. You are related to tourlsm, please 
pay  attention. If the pr ices are increased in the 
country and the Government hikes the air fare then 
what will happen to you. You are also requested to 
pay your attention towards this issue seriously Our 
Government  d id  not think it proper  t o  purchase  
petroleum and petroleum products when there was 
recession In the international market Neither you 
increased the efficiency of refineries nor Intend to 
do so. You say that you are helpless slnce the oil 
pool has suffered loss and that has to be off set The 
hon Finance Minister, some days ago ,  had  very 
politely stated that the account of oi l  pool was self 
sustaining and self modulating. We do not withdraw 
any amount from it I th ink,  the Government had 
withdrawn more than Rs  4000 crore d u m a  eighties 
from this 011 pool Why was that amount not deposited 
back? You only want to play with the stat lst lcs by 
withdrawing money from t h ~ s  account and showmg it 
in the other and then you show that budgetary dellcit 
IS b r o u g h t  d o w n  P l e a s e  s top  d o l n g  11 Thus  
withdrawing money from t h ~ s  account and showing i t  
In some other account, you dodged people for 5 to 
10 years and then you say that prices will have to 
be mcreasing because the pool IS Incurring losses 
You a lone  a re  respons ib le  for t h l s  loss  
. .(lnlerruplions) 

Look the charlsma done by you. The price of 
petrol during 1991 was Rs 9 84 per l~ t re  and today 
durlng 1996 it has reached to Rs 21  14 per lltre 
The price of diesel has gone up from 4 As. and 8 
paise per litre to 9 Rs and 4 p a w  at present Look, 
how much increase you have made in prlces during 
five years You mnocently reply that t h ~ s  prlce hike IS 

not going to cause mflatlon and the prices wtll not 
shoot up and everythmg w ~ l l  normalise It wtll hardly 
Increase the puce index by 1-2 po!nts but actually it 
is not s o .  Several  economists have  g lven  their 
opin lon.  My fr lends Rahman Saheb h a s  a l ready 
quoted the oplnion My b e n d  Raham Saheb has 
already quoted the opinlon of Shrl Nitlsh Sen Gupta 
b u t  Shr i  Charan  Wadhwa-Cent re  l o r  p o l l c y  
Research-says that due to ~t the wholesale puce 
Index will go up  by 2 5 per cent and I! will have 
c a s c a d ~ n g  ef fect  It will p rove  as lnstrurnent n 
mcreasing the prices of other thlngs S b r ~  Sashank 
B h l d e  N a t i o n a l  C o u n c i l  f o r  A p p l i e d  E c o n o m l c  
R e s e a r c h  a lso  s u p p o r t s  t h ~ s  o p l n l o n  A l l  t n e  
institutions related to trade and industry have drawn 
their attention towards t h ~ s  problem and stated that 
it will lead to soarlng of prlces (Inferruptrons) I would 
like you to match your announcements wlth those of 
your deeds I1 you really had tried to help, you  could 
have put it under Rule 184 for dlscusston and w e  
could have voted i n  the fo rm of censure  m o t ~ o n  
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brought against the Government. Then we could know 
that you have sympathy for common man. Otherwise, 
we will from the opinion that you are giving only a 
l ip service ...( Interruptions) I am aware of your 
helplessness. Confederation of lndian Industries and 
other institutions say that due to 30 per cent increase 
in petroleum, the prices of all other commodities will 
certainly increase. It further says that this increase 
is against the common man and the farmers. This 
view has been expressed by  PHD Chamber of 
Commerce. Federat lon of lnd ian Chambers of 
Commerce and Industry also opines that it will have 
cascading effect. The entire economy will be marred 
with morbidity. The Associated Chamber of Commerce 
and Management has also the same opinion. The 
Federation of lndian Export Organisation has also 
the same opmion and states that is will lead to heavy 
losses and the adverse thing is that most of the 
lndian Industries will lag behind in international 
competition because this Increase does not remain 
confined upto only petroleum, diesel and kerosene. 
Today, many petroleum products are used as input 
in many industries. Many industries use them as raw 
material which are further used in many other 
industries. The entire plastic industry depends on 
that and many other industries. The entire plastic 
industry depends on that and many other industries 
are totally dependent on plastic industry. The entire 
chemical industry is dependent on that and the 
medicines, some of them being chemical 
formulations, depend on that. Therefore, the increase 
w ~ l l  not only affect the petroleum, it will also affect 
medicines, textiles and dyes and paints. It will also 
cost its impact on sheets used in houses and rexine. 
Today, we use a large number of products in our day 
to day life prepared with the help of petroleum 
products. The prices of all those things will increase 
In which these things are used as raw material. 
Therefore, the industrial progress which you are 
talking about will stop and industrial production will 
be adversely affected and the products will become 
costlier and will also lag behind In mternatlonal 
competition. When product~on will not remain globally 
competitive, your exports will become costher. Then 
you will have to resort to the devaluat~on of the 
money and again you will be trapped In the v ~ c ~ o u s  
circle. 

[English] 

You have been caught In a vicious clrcle 

[Trans la tion] 

First, go through the process of devaluation of 
rupee. Thus, foreign exchange reserve will decrease. 
To meet that difference, you will get loan from abroad. 
Then pay more money towards Interest on the loan 
and ultimately public W i l l  be over burdened. This 
VICIOUS circles will keep on gomg contrnuously. The 
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foreign exchange reserve has been reduced from 20 
million dollar to about 16.5 million dollar. The import 
bill of petroleum products is increasing. Thus the 
trade gap is increasing gradually. How you will make 
a balance? What is your posit ion? The Rao 
Government which has made you to be in  thi?, 
position and whom you are supporting 

SHRl B.K. GADHVI (Banaskantha) . The Memtlels 
of Rao's party are supporting them. 

DR. MURLl MANOHAR JOSHl : Both have been 
supporting each other but both are responsible for 
this situation. Public will not forgive them. 

SHRl K.D. SULTANPURI (Shimla) : You will get 
an opportunity to come in power. 

DR. MURLl MANOHAR JOSHl : Rest assure. 
whenever we get an opportunity, we will improve ~t 
. . . (  Interrupt ions) The f isca l  d e f i c ~ t  w h ~ c h  was 
Rs.36325 crore in 1991-92 has become double i e 
Rs.74634 crore in 1995-96. This is the financial 
deficit of this country. This is the performance of 
your Government to which you are giving support 
This is the Government being protected by you. How . 
is this alliance for increasing financial deficit and to 
bring this country under the net of debts') Till 1980. 
the revenue deficit used to be 32 per cent but now 

[English] 

Sixty-two per cent of Government borrowings are 
being used in meeting revenue deficit 

[Translatron] 

You are using 62 percent  of Government 
borrowmgs In meeting the revenue deflclt Earher. 11 
used to be only 32 per cent but now ~t has doubled 
The Government is statmg emphatically that ~t would 
manage the thmgs. 

SHRl B K .  GADHVI . S t i l l  budget  IS to be 
presented.. . (Interruptions) 

DR MURLl MANOHAR JOSHl T h ~ s  1s the Impact 
of the earher budget You are agaln trylng to Increase 
the budget by ralslng def~clt  upto Rs 9000 crore By 
mak~ng provlslon In the budget for thls dellclt, you 
want to moblllse your resource You want to keep the 
flscal and revenue def~c l t  under control otherwise 
the Investors who are going to Invest will not come 
forward. But when they will come to know about the 
actual pos~tlon of the Government and when they 
know about the pr~ce-hike done by you. they will be 
aware of your rea l  condl t lon.  The pr lmary 
consumption deliclt has increased from 27.5 per cent 
In 1990-91 to 66 per cent In 1995-96 as a result of- 
that the Government expend~ture IS lncreaslng The 
Increase in  the prices of petroleum products will 
lead to the increase in all sorts of expenditure The 
major consuming organlsa l lon o l  Petroleum IS 
Government ~tsell. So expenditure of Government will 
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increase. It means that non-planned expenditure Is 
going to be increased and you will not be  In a 
position to implement the Fifth Pay Commission's 
recommendations. You will not be in a position to do 
any work of public interest. 

[English] 

You will not be in a position to implement any 
welfare schemes. 

[Trans la tion] 
You will not be in a position to launch any of the 

employment schemes of the Prime Minister. It has 
been announced that the Government would provide 
drmking water to the village but it would not be able 
to prov~de even a single hand-pump because the 
Government has no funds 

AN HON'BLE MEMBER : Suggestions shouid also 
be given, you are criticislng only. 

DR.  MURLl  MANOHAR JOSHl I wil l  give 
suggestions also I will tell all the thlngs. Please 
keep patience We have formed the Government in 
Deihl State and very soon we will be able to form 
the Government at Centre You should not be worried 
about it After coming to power at Centre, we will 
improve economy of this country and free the country 
from lorelgn debt You keep on looking what we will 
do You are responsible for t h ~ s  situat~on External 
alds are decreasing gradually and net inflow has 
been 6 7 4  crores This I S  the resul t  of being 
depended on fore~gn atds whlch was the bas~s  of 
your economlc p o k y  whlch you are supporting and 
the Finance Mmlster is fol low~ng. It is appearing In 
all the newspapers that you had net lnflow of ,674 
crores This IS the only result of your wrong economic 
pollcles and the entire country IS lac~ng 11s Impact 
You commit m~s lakes  in lmpiementtng economlc 
poltcy and leave the common man l o  suffer its 
consequences. 

You have lhree optlons to meet this situation. 
one optlon IS that let the present s~tuation o l  the 
economy contlnue and keep on taking loans from 
abroad and spending it lav~shly If anybody asks you 
as to how you would repay it then you will say lhat 
once you get out of power who wilt ask you to repay 
Ihe loan 

"Yawal Jiwet Sukham J~wet,  
Rmam Kritwa Ghritam Plvet, 
Bhasmibhutasya Dohasya. 

Punaragaman Kutrh" 
Then who will ask for repaymenl and who will go 

to pay You have an opt ion Whatever you are 
dolng. (Intorruptrons) T h ~ s  op!~on IS very easy for 
you but the coming generation of the country and 
lhe l r  ch i ld ren wi l l  have to  sut ler  from i ts 
consequences. Once your policies are ~mplemented, 

thir country will have to be pledged. I want to cautlon 
you about the result ot the debt policy you are 
following. Avoid it lbrahim Saheb you have been 
opposing to this policy but why you are keeplng 
mum today? You shouid oppose this policy. Do not 
allow it to run. The party to which the hon'ble P r~me 
Minister belongs, has been criticising this policy. But 
now you are moving towards t h ~ s  debt policy and 
going to bring this country under the net of debts. 
No,. a person, a VIP or patr~ot of the country w ~ l i  
al low this country to move on  the pa th  of 
indebtedness lnd~a cannot survlve w~ th  such a huge 
amount of debt It 1s very sad to say that today, you 
have made our country the t h ~ r d  most Indebted 
country of the world I feel  more paln when the 
supporters of such p o l ~ c i e s  who a re  s l t t lng 
here. .(lnterruptrons) Why are you showlng hands 
YOU' should oppose 11 by vot ing Why are you 
supporting t h ~ s  p o k y ?  

[English] 

SHRl NlRhhAL KANTI CHATTERJEE (Dumdum) 
You should address some of the quest~ons to Shrl 
Jaswant Slngh. He made a statement when he was 
Finance Mln~ster for 12 days Ask h ~ m  lo  reply to 
some of your quest~ons 

(Translabon] 
DR. MURLl MANOHAR JOSHl I am askmg you 

as to why are you should tell about your opinlon 
The second option before you is that you should 

enhance the production of petroleum and keep 
control on its consumption But you are a supporter 
of all policies of consumerism You are lmportlng 
Mercedes which cost Rs 20 to 25  lakh You are 
manufacturing such a new v e h c l e s  which wi l l  
consumer costlier petrol and not the ordmary one 
How I can expect that you will keep control on the 
consumption of petrol because you are not able to 
do so. 

The third optlon, I am not sure that you will be 
able to do it or not. It you want to reduce the delc i t  
of Import pool and make a balance between export 
and import, you will have to find out a subst~tule of 
petrol Any other fuel w ~ l l  have to be used In place 
of petrol. On the basis of a l i t t le knowledge of 
Science I possess, I would l ~ k e  to say that l nd~a  I S  
competent enough to uses power alcohol In place of 
petrol belng uses at present It can be made of 
sugarcane dlroctly 

AN HON'BLE MEMBER It is under t r~a l .  
DR MURLl MANOHAR JOSHl . For how long 

trlel is being done? We are talking about ~t for the 
Iart 10 year In Brazil, power alcohol IS bemg used 
by vehicles for the Iart 12 years and you are st111 
doing trlal. All the countrles In the world are well 
aware of thls technology while you are on trlai Whom 
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you want to  make a fool? The whole wor ld has 
already completed i ts tr ial, what are you talking 
about.  This technology is available in the entlre 
world Not only this, vehicles can also be operated 
by sing gas. I know such common mechanices of 
this country who operate their two wheelers, motor- 
cycle and scooter by using small gas cylinder. You 
are flaring up in the entire country. You can stop it. 
But y o u  are  c la iming to  b e  sympathet ic t o  the  
farmers. Hon'ble Defence Minister often cries for the 
cause of farmers. Shri Kalp Nath Rai is sitting here 
who has been the Agriculture Minister. What is your 
problem in developing this technology is the country? 
The reason behind it is that you have some nexus 
with international racket. You get kick-back in the 
import deal of crude petrol. That is why you do not 
want to  stop i t .  You talk of sugarcane growers' 
sympathy .  G ran t  pe rm iss ion  t o  p roduce  power  
alcohol and to open sugar mills in the country. If you 
do so, farmers of this country w ~ l l  become happy and 
the vehicles wil l  run very fast .  It has no sort of 
pollution 

It is eco-friendly, it is cheap and it is in our 
control 

[Transla hon] 
We are heavily dependent on other countries for 

the import of crude oil During war, they can stop the 
supply whenever they I ~ k e .  It has happened before. 
America had imposed sanctions several tlmes earher. 
We may also face such a sltuatlon. Today, the world 
has become comlex. America is threatening us daily 
to sign the Comprehensive Test Ban Treaty otherwise 
~t would impose sanctions Thls may include putting 
hurdles in the import of petrol. By sendmg shlps in 
the Gulf, it can stop the supply of petrol. Our country 
has rich energy resources and we can become self 
su f f i c ien t .  No country can think of a l iowlng the 
foreigners to have control over ~ t s  energy resources 
but our Government is doing so You do not want to 
make the people see the reality We have alternative 
sources of energy in the country, but the Government 
does not want to make use of them 

Therefore, I would request you to concentrate on 
these facts. I would like to draw the attent~on of the 
Prlme Minister to  the  August 1995, report of the 
Standlng Committee of Petroleum w h ~ c h  contamed 
the comment made before the Economlc Reforms 
Commitlee and it was clearly stated that 10 to 15 per 
cent Increase in cost would be unjust~f ied But the 
Government have hiked ~t by 30 per cent You should 
not make it a pres t ige  Issue I know,  you lack 
experience, therefore mistake can be made You were 
full of enthusiasm as you were In a hurry and wanted 
to moblllse resources to present a populist budget 
But your entire plan has been exposed You should 

openly acknowledge your mistake and roll back the 
price hike. 

Madam Chairman, I would request him that for 
this, there are other ways. Therefore, there is no 
justification for the price hike in petrol, diesel and 
gas. In this regard the entire nation is ready to  help ; 
you. Yesterday, bandh was observed in several parts 
of the country. The bandh was complete in Uttar 
Pradesh. People are angry and seething with rage 
To prevent this from snowballing the Government is 
requested to reconsider its decision. The coa l i t~on 
partners shou ld  put pressure and persuade the 
Government that mistake has been committed By 
accepting the mistake your stature w ~ l l  increase In 
your speech, you spoke a lot about the farmers. But 
petrol price hike is antifarmer. It is a cruel joke on 
them. This will make the pesticides and ferti l lsels 
costly. Both are used by the farmers. The price of 
canvas used by the farmer will r ise.  The Defence 
M~nister himself had done farmmg in Uttar Pradesh 
It seems there will b e  two-fold price rise all round 
T h ~ s  is a dangerous steps you have taken You thlnk 
over 11 seriously. Where do  you want to  take t h ~ s  
country? Do not further deteriorate the economy of 
the country which is already not domg well. For God 
sake withdraw the price hike.  W ~ t h  t h ~ s  request I 
again appeal that it IS essential to w~thdraw the price 
hike 

KUMARI MAMTA BANERJEE : Madam Chairman, 
I am grateful to you for giving me  opportunity to 
speak on prlce rlse 

We all remember the opening lmes of Pand l t l ~  
during the Proclamation o l  Independence He s a ~ d  
at the stroke of midnight: "When the world sleeps. 
India wakes up".  Forty-nlne years later, literally at 
t he  s t roke of midnight, a f te r  s o m e  c lose -doo r  
m a n i f e s t a t ~ o n ,  the  Gove rnmen t  announced  this 
administrative price hlke which IS destlned to put the 
country In a deep economlc c is 

[Translation] 

There was prlce rlse even durmg the Congress 
Government But ~t was never more than ten per 
cent But the United Front Government has created 
a record I am not aware how they d ~ d  thls, w h ~ c h  
resulted In 25-30 per cent price rlse 

Madam Cha~rman, I have seen the manifesto of 
the Unlted Front Government. They had mentloned 

"We would brmg down the Consumer P r ~ c e  
Index"  

But price rise has been exorbitant In the month 
I do not deslre to get polltlcal mileage by speakmg 
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on  t h ~ s  issue because it is not a political question, 
rather, it concerns the common men. If someone holds 
Congress is the second largest party in the House. 
I want t o  ask t h e  P r i m e  Min is ter ,  whether  th i s  
decision was taken in consultation with the Congress 

(Party? 
I want to draw the Prime Minister's attenlion on  

o n e  m o r e  a s p e c t .  Today s e v e r a l  p a p e r s  have  
published the Prime Minister's decision of not taking 
back the price hike. Whether this is true or not, Shri 
Jena has said in  this regard. 

[English) 
"The P r m e  Mmster  has not met any Press 
person" That IS Okay But 11 IS reported in 
the Press lhat the P r ~ m e  Mmlster has s a ~ d  
so 

I wan t  t o  k n o w  o n e  t h l n g  W h e n  a n y t h l n g  
d ~ s c u s s e d  In t h e  H o u s e .  t h e n  ~t b e c o m e s  t h e  
ploprlety of the House If the P r m e  Mlnlster has 
s a ~ d  l h ~ s  ou ts~de  the House, then the House should 
take note of t h ~ s  One can become b ~ g  leader, a 
P r m e  M ~ n ~ s t e r  by s p e a k ~ n g  on such matter whlch 

4 concerns the common men but msplte 01 a f ~ g h t  for 
power one has  to sateguard the ~ n t e r e s t  o f  the  
common men I want to request that the U n ~ t e d  Front 
Government should thmk aboul I! I hope the Prime 
M ~ n ~ s t e r  w ~ l l  assure the House ,  because we are 
d ~ s c u s s ~ n g  under rule 193 T h ~ s  d ~ s c u s s ~ o n  1s not 
under rule 184 Nor IS I! a d ~ s c u s s ~ o n  on  Adjournment 
Mollon D ~ s c u s s ~ o n  Under Rule 193 does not mean 
a mere drscuss~on But I want that there should be  
sonre meanmglul dlscusslon w h c h  may convey the 
message to the people of the country, that the U n ~ t e d  
Front w h ~ c h  IS supported by the Congress, can not 

,rema~n In power by ralsrng the price of essen t~a l  
items I apprec~ate,  that 11 has been done to curb lhe  
consumpt~on of petrol But there are several other 
methods to do  t h ~ s  I request the Government to 
adopt those methods Leaders make tall c l a ~ m s  but 
I! they show the way then the common men would 
follow s u ~ t  ( In lerrupt~ons)  

16.00 hrr. 
MR CHAIRMAN You may Speak Mamta11 
KUMARI MAMTA BANERJEE I will speak But 

t h e  Pr rme Mln ls te r  s h o u l a  a lso  l ~ s t e n  t o  the  
d ~ s c u s s ~ o n  

THE MINISTER OF STATE IN THE MINISTRY OF 
P E T R O L E U M  AND NATURAL G A S  ( S H R I  T R  

9 OASLCJI Madam, you go ahead We ale here to lake 
notes 

KUMARI MAMTA BANERJEE That IS all rlght 
But as l h e  P r ~ m e  M ~ n l s t e ~  IS here, I want to brmg 11 

Madam, austerity measures should have been 
taken f i rs t .  Has the Government  taken  a u s t e r ~ t y  
measures? Madam, the prlce of cooking gas differs 
from State of State. In Calcutta it was Rs 106 99. 
which has been increased to Rs 136 66 In New D e l h ~  
it was 9 3  78 ,  w h ~ c h  has  b e e n  inc reased  to R s  
120.95. In Madras it was Rs. 98.04 and now it would 
be Rs. 125 60 

(Shr lmat~ Geeta Mukherjee In the C h a ~ r )  
Sales tax on c o o k ~ n g  gas In M u m b a ~ .  Madras 

and Delhl has r a ~ s e d  Its prlce by Rs 25 to Rs 50 
But due to the Sales tax In my State its prlce has 
Increased to R s  131 You tell us, what IS the Income 
ot the poor people, such as. the workers, and those 
of the labours7 How much pay does a Government 
servant get Sookmg Gas IS used In the households 
of farmers So should the c o o k ~ n g  gas not be  usea 
by the farmers 1' the prlce of Cyhnder IS Increased 
by 30 Rupees, one can well  Imagine the pllgn! cf 
LPG users I do not w ~ s h  to speak from any pcl, :~cai 
angle but many people have sent me telegrams and 
have telephoned me to ask why we d ~ d  not oppose 
11 and where 11 was necessary 13 h ~ k e  the prices of 
LPG 

[English) 
I apprec~ate tnat the Government grves subs~dy  

But there are ce r ta~n  areas where the Governmen! I S  

b o u n d  to g lve  s u b s ~ d y  l ~ k e  f e r t ~ l i s e r s  w h e r e  
Government has to glve subs~dy  You cannot deny 
the Defence sector You have to glve money for !he 
Delence sector You have to glve subs~dy  on ~ o o k : ~ g  
gas and dlesel etc 

Do you know that the Increase In the price o! 
Diesel and Petrol wtll equally affect a twa wheelev 
owner as well as a farmer who uses a d ~ e s e l  pump 
for agr~cultural purposes Those who use tractar to! 
cultwallon would also lmd 11 expenslve to do so The 
increase In the  pr lces of d iese l  and  pe t ro l  H I '  
~ n d ~ r e c t l y  affect the prlces of essen t~a l  c o m m o d ~ t ~ e s  
too There are cer ta ln lnstructlons Issued by !he 
Government regardmg essen!~al commod:tles w h ~ h  
c a n  b e  a p p l ~ e d  In c a s e  t h e  p r i c e s  o f  s u c n  
c o m m o d ~ t ~ e s  are h ~ k e d  However, no S:ate follows 11 
You should ask for a report from the States regarding 
the number ot black marketeers and hoarders an0 
the de ta~ ls  of those arrested In absence of w h ~ c h  
such thmgs happens like the admlnlstrative prlce tor 
potatoes was announced as Rs  5 but ~ t s  prlce lose  
upto Rs 8-10 w l t h ~ n  two days t lme The p r c e  of onlon 
whlch was Rs 7 ,  went upto Rs  10  The  pr ices o f  
ch l lhes potatoes and Other commod~tres have aiso 
soared h ~ g h  
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[English] 
Madam,  From vegetab les  t o  fe r t i l i sers ,  

everywhere the prices are being increased. I want to 
tell the hon. Prime Minister that the increase in prices 
by 25 to  30 per cent is unprecedented. May I request 
you, Sir, to reconsider it in the interest of the common 
people, In the interest of the middle-class people, in 
the interest of farmers, in the interest of the workers, 
in the interest of the Government employees and 
other employees? I do not think it is a matter of 
prestige The first priority must be the people of this 
country The effect of this will be on the small and 
marginal farmers, small-scale entrepreneur, salary 
based middle class people and those 40 percent 
who are below the poverty Ilne. 

[Translation] 
They would also be affected by this. What would 

happen l o  the poverty eradication programmes of 
our Government viz. NRY. JRY, RNEGP, RlDP What 
would be the fate of Prime Minister's Rojgar Yojana. 

There are many such vil lages In our country 
where people do not get electr~city, water. But 11 the 
pr ices of petrol  and diesel  are not reduced, the 
rates of electricity and other things would also flare 
up. With an Increase in the rates of electricity, prices 
of all other commodities would go up. You are aware 
that 40 per cent farm labourers in our country are 
l l v~ng below poverty llne and they requlre all sort of 
help 

It IS a fact that with the increase In the prices of 
petrol and Diesel, inflation rate has gone up by 4 
per cent If we do not reduce the prices, the Inflation 
rate would rise further Who w ~ l l  suffer then? The 
whole country is going to suffer. Hence I seek your 
help and I request you to take pro-people stand. 

You would be surprised to know that not only the 
prlces o f  essent~a l  cornrnod~t~es but the prices of 
some essential medlcines have also Increased T h ~ s  
morning Geeta j~  was telhng me that the rate of Me 
savlng lnlectlon meant for the patlent of Thalessemia 
w h ~ c h  cost Rs.1600 earher has been Increased by 
Rs 400 A patlent requires two mjections every month 
and w ~ t h  this increase, he would have to cough up 
Rs 900 more for two ~nject ions It would be more 
di f f~cul t  for h ~ m  to make the both ends meet. It 1s the 
responslb~hty of the Government to p r o v ~ d e  food, 
clothing and shelter to ~ t s  people. 

MR.  CHAIRMAN : Hon. Mamata Benerjee, now a 
statement is to be made by S h r ~  I K.  Gularal on India's 
postt~on with regard to CTBT 

KUMARI MAMATA BANERJEE Shall I Walt for 
few minutes? 

MR CHAIRMAN : Yes, please 

16.07 hrs. 

STATEMENT BY MINISTER 
(il) India 's  posi t ion wlth regard  to 

Comprehensive Test Ban Treaty (CTBT) 

[Eng lis h]  
THE MINISTER OF EXTERNAL AFFAIRS (SHRI 

I .K .  GUJRAL) . Almost 50 years ago, India took the 
lead in calling for a ban on nuclear testing. In fact, 
in this very House, Jawaharlal Nehru addressing the 
Lok  Sabha on  2nd  Apr i l ,  1954  af ter  t h e  f ~ r s t  
hydrogen bumb test was conducted, cal led for a 
'standstill' agreement to halt nuclear testing pendlng 
progress towards elimination of nuclear weapons. 
Since then, we have persisted with our efforts to 
convince the International community of the need for 
a CTBT whlch would brmg an end to the qualitative 
development of nuclear weapons and mark the flrst 
step on the road to nuclear dlsarmament. 

In the Conference on  Disarmament, the CTBT 
negotlatlons have now been going on for two-and- 
a-half years The negotiators have the unamb~guous , 
mandale to conclude a CTBT whlch would "contribute 
effect~vely to the prevention of prollferat~on In all ~ t s  
aspects, to the process of nuclear dlsarmament and 
therefore to the enhancement of ~nternat lonal  peace 
and secur i ty" .  We have par t~c ipated ac t~ve l y  and 
constructively in these negot ia t~ons and have put 
forward a number of proposals consistent wlth the 
mandate. We have staled clearly that the CTBT must 
be truly comprehensive and not leave any loopholes 
tha t  wou ld  permi t  nuc lea r  weapon  s t a t e s  to  
cont inuous refinlng and developing their nuclear 
arsenals at their test sites and laboratories We have 
underscored the Importance of placlng the CTBT In 
a universal d~sarmament  framework, as part of a 
s lep by step process almed an a c h ~ e v ~ n g  complete 
ellmination of a l l  nuclear weapons w ~ t h l n  a tune- 
bound framework. 

It is a matter of regret that the CTBT, as 11 has 
emerged, does not go just~ce to the mandate W~thou l  
be lng  ancho red  In t he  nuc lea r  d l sa rmamen t  
framework, 11 w ~ l l  not contribute l o  the process of 
nuclear d~sarmament. Our proposals were put lorward 
In a cons t ruc t i ve  s p r l l  I n  o rde r  t o  e n g a g e  In 
negotiat~ons These were not presented on a take-11. 
or - leave-11 b a s l s  What  we  a re  s e e k ~ n g  IS a 
commitment to engage in negotiations that will lead 
to the elimination of nuclear wapons within a m e -  
frame. Naturally, we have or;r own idea o f  what 1s a 
reasonable time-frame but we are willing to negotiate 
this wl th other count r ies .  W e  rea l ise  tha t  such  _ 
negotiations are not a part o f  the CTBT but we would 
l i ke  t he  CTBT to  ac t  as a ca ta l ys t  fo r  t hese  
negotiations Wlthout 8uch a commitment reflected 
in CTBT, we are convinced that thls treaty wil l  b e  an 
end in Itself rather than a Ilrat step on  the road to 
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nuclear disarmament. Unfortunately, the nuclear 
weapon states remain  u n w ~ l l l n g  to  make any 
meanlngtul commitment with regard to eliminating 
their nuclear arsenals. 

Our nuclear policy, as expressed in the CTBT 
negotiations, is intimately linked with our national 
security concerns. We have never accepted the 
notlon that it can be considered legitmate for some 
countries to  rely on nuclear weapons for their 
security while denying this right to others This has 
been a consistent policy, a lso reflected in our 
re jec t~on of the NPT (Nuclear Non-Proliferation 
Treaty). 

It has been shown that knowledge and 
technology cannot be the monopoly of a handful of 
countries. In 1874, India car r~ed out a successful 
peaceful nuclear explosion, demonstrating its nuclear 
capability. For 22 years, we have exercised a p o k y  
of unparal le led restraint  and re f ra ined f rom 
undertaking add~tlonal tests. Yet, as has been stated 
in thls House by prevlous Governments, we continue 
to maintam our optlon so that we are able to take ail 
necessary measures to cope with any threat that 
may be posed to the securlty of the na t~on  We 
cannot allow this optlon to be restricted In any manner 
II other count r~es remaln unwilling to accept the 
ob l~gat~on of ellmmatlng their nuclear arsenals We 
are deeply consclous of the fact that other countries 
In our reglon continue the~r weapons programmes. 
whether openly or In a clandest~ne manner On the 
bas~s  of recent statements and developments, we 
have been obliged to conclude that the nuclear 
weapon states have no ~ntentlon of glvlng up the~r 
nuclear weapons T h ~ s  makes 11 inescapable that 
our na t~ona l  security c o n s ~ d e r a t ~ o n s  w ~ l l  be  the 
governing factor In our decls~on makmg. 

Hon Members are aware of the plenary 
statement made by our Permanent Representat~ve 
In !he conference on D~sarmament on 20 June on 
CTBT We undertook consultat~ons on this Issue, 
Cuttmg across party Ilnes. In order to ensure that the 
statement rel lected n a t ~ o n a l  consensus In the 
statement,  we announced that lndla cannot 
subscr~be l o  the CTBT In ~ t s  present lorm We have 
also subsequent ly Indicated that we wi l l  b e  
constrained not to assoc~ate w ~ t h  the Internat~onal 
mon~tor~ng system bemg set up to ver~fy the CTBT 
We stated that In the hght o f  our clear stand on thls 
lssue we are unable to accept any obhgatlons whlch 
affect our sovereign r~gh l  o l  declslon maklng Slnce 
then, a new dra f l  text o l  the CTBT has been 
introduced Dlscusslon on t h ~ s  are scheduled to 
resume on 29 July In Geneva On the face of I! Ihe 
new draft text does not attend to the Issues that we 
have been ralwng Therefore, we cannot endorse 11 
or accept the text In 11s present lorm We wlll remrln 
engaged In the dlscuss~on when these reaume on 
29th July In order to ensure that our freedom o l  

act ion is  not :constrained i n  any manner  Our 
approach will remain a responsible approach, but 
we have to safeguard our national ~nterest. H other 
countries reach their own consensus, that IS their 
sovereign decis ion.  We would expect that a l l  
countries will respect our dec~sion and ensure that 
the Treaty, with which we w ~ l l  not be assoc~ated, not 
impose any obligation on Ind~a.  These views w ~ l l  be 
conveyed to the Conference on D~sarmament 

I have taken t h ~ s  opportunity to keep the hon 
Members ~nformed about the Government's po i~cy  
on this Issue and I hope that this will enjoy t he~ r  
supporl I woum hke to assure this House that the 
Government sees this as an Issue of v~ ta l  nat~onal  
concern and IS fully consclous of its r e p o n s ~ b ~ l ~ t y  
We have demonstrated the strength of our convlctlon 
and nat lonal  resolve In the past We remaln  
conf~dent that we can do so agaln 

SHRI RAMESH CHENNITHALA (Kottayam) 
Madam, we want a d~scuss~on on t h ~ s  because t h ~ s  
IS a very serlous Issue and the d~scuss~on may be 
allowed under Rule 1 5 3  

MR CHAIRMAN voh may have mportant thmgs 
to say But two Mm~stets have to make two more 
statements ~mmed~ately ?ow because they have to 
go to !he Ralya Sabha after that Now S h r ~  Indraj~t 
Gupta will make a statement regardmg the ~ n c ~ d e n t  
of massacre of people In Bholpur B~har 

16.15 h r r .  

( i i i) I n c i d e n t  o f  m s r r a c r e  o f  p e o p l e  in 
Bhojpur District of B ih r r  

[E n g l ~ s  h ]  
THE MINISTER OF HOME AFFAIRS (SHRI  

INDRAJIT GUPTA) Madam. I am mak~ng a statement 
on the he~nous  crime w h c h  has resulted In the 
massacre of several people on the 1 l t h  of July. 1996 
In the Bhojpur Distr~ct of Bihar The statement I am 
makmg IS based on the latest report recelved from 
the Government of Bihar 

The hon Members are aware the 19 persons 
were k~ l l ed  In v~ l lage Bathan1 Tola. B a 0 k l  Kharan 
under Sahar Pollce Stallon of Bhojpur Dlstrlct of B~har  
on 11th July, 1996 The facts of the lncldent as 
ascertained from the Government of B~ha r  are as 
follows Around 60 armed actlv~sts of the Ranb~r Kman 
Mahasangh known as the Ranblr Sena ralded the 
v~llage of Bathan! Tola Bark! Kharan on the afternoon 
of Jully 11. 1996 Elghteen persons were shot dead 
by them SIX persons were ~n jured of whom one 
also dled subsequently Twelve houses were set 
ablaze destroying wheat rlce, clothes etc kept In 
these houses The provocation for the attack seems 
to have been to settle scores with one Mrimuddin 
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Ahamad who was 'suspected of having killed two 
suporters of Ranbir Sena earlier. 

The Government of Bihar have also reported that 
30 persons have been named in the report filed in 
the Sahar Police Station, along with others unknown. 
As on date, 22 persons had been arrested. Some 
firearms and ammunition have been recovered. One 
Sub-Inspector and eight other Ranks have been 
suspended for derel ict ion of duty. The Director-  
General of Police, Bihar and other senior police 
officials rushed to the site. The district Magistrate 
and Superintendent of Police have been camping 
there since the incident. 

The dependents of those killed and the surviving 
victims have been provided immediate relief of 
Rs 10,0001- c a s h  in  e a c h .  The fami l ies  of the  
deceased have also been prov~ded with 30 kgs. of 
r ice and other essential commodi t~es.  The Chief 
Minrster of Bihar visited the area on July 13, 1996 
and announced relief of rupees one lakh to the next 
of kith and kin of the family of those kllled. The Chief 
Minister also announced a relief of Rs 2 lakhs to the 
family of Naimuddin Ahmad apart from the offer of 
a job in cases where the bread-winner has been 
k i l led  The Union Home Secre tary  has fur ther  
ascertained that combing operations have been 
launched by the Bihar MMary  Pollcy and the State 
Police In the area covered by four Pol~ce Stat~ons, 
namely, Sahar, Sandesh, Piro and Udvant Nagar 
w h ~ c h  are supposed to be the strongholds of Ranblr 
Sena People have been asked to surrender t he~ r  
arms and efforts are b e ~ n g  made to d~sarrn the Ranblr 
Sena activists. 

Whde there IS little doubt that adequate follow 
up action Including rehabiirtatlon of v~ct ims wrll be 
taken up by the State Government, much more 1s 
requlred to be done by the State It would firstly not 
only need to enquire Into the alleged in actlon on 
the part of the poircemen posted at the site of the 
~ n c ~ d e n t  but also go deeper to check out on the mlnd 
set of the law and order enlorcement mach~nery  
Then there is the questton of empowerment of the 
weaker sections which always have to bear the brunt 
o f  the 'mighty'. A more effective strategy to Implement 
var ious schemes r e l a t ~ n g  to upliftment of these 
sect ions  IS obv ious l y  ca l led  fo r .  The Cent ra l  
Government proposes to Interact with the Bihar and 
other State Governments to ensure ways and means 
to re ta in  and  enhance  the  e f f l c ~ e n c y  of t he  
admlnlstrative apparatus in the country The presence 
of an effective and responsible administration alone 
can prevent incldent such as the one in Bholpur 

DR ASlM BALA (Navadwipj : I want to put one 
quest~on to the Home Minister. 

MR CHAIRMAN Let the other Mlnlster make 
h ~ s  statement He has to go to Rajya Sabha After 
that. 11 you want to say anythrng, you can say tnat. 

16.20 h r r .  

( i v )  Air Crash Invo lv ing  a p lane be long ing t o  
Archana Airway8 o n  11 July, 1996 near 
Ku l l u  in Himachal  P rade rh  

THE MINISTER OF CIVIL  AVIATION AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRi C.M. IBRAHIM) : Mr. Chairman, as I had 
promised in the House on 11.7.96, further detaris 
regarding the air crash of Archana Airways airclalt 
are now available and I would l ike to inform the 
House about the same. 

The aircraft L-410 type belonging to Archana 
Airways crashed near village Kanda, District Mandi 
In Himachal Pradesh, about 30 kms. south of Bhuntar 
airport on 11 7.96. The aircraft hit a tree on top of 
the hill and then crashed into a house killing all the 
nlne persons on board and injuring three on the 
ground. The a~rcratt caught fire and was completely 
destroyed. 

Search and rescue parties from Indian Air Force 
Station, Chandrgarh, Dlstrrct Admintstration of Mandl 
and senior Aerodrome Officer of Bhuntar Alrport 
~ m m e d ~ a t e l y  left for the c rash site and  located 
wreckage of aircraft and mor ta l  remalns  of the 
persons on board All the nine bodles were charred 

The bodles of all the nine v~ct lms were ~den t l f ~ed  
and  brought  f rom the c rash  s l te  to  Ku l l u  on 
11 07 1996 by 9 p m Al ter  comple t ron of the  
postmortem formallt~es next day, dead bodles were 
handed over to the next of kln, except those of the 
three Japanese passengers whose relatives were 
expected to reach Delhl last n~gh t  

The arrcralt was under the command o l  Capt 
V M Mahk w ~ t h  Capt S Gupra as Co.prlot M a l ~ k  had 
a total flylng experience of about 8,800 hours with 
1,600 hours as Co-pi1ot.m-command on t h ~ s  type of 
aircraft; Capt S Gupfa had a total experience of 
about 1,800 hours with 876 hours as co-pilot on l h ~ s  
type of aircraft 

The alrcraft was purchased new by Mls Archana 
Airways In 1994 and had logged about 3.300 hours 
of l lymg. The aircraft was last subjected to a malor 
check on 24 06 1996. There was no reported snag In 
the alrcraft when ~t departed from Delhi on I l t h  July 

Preliminary investigation into the cause 01 the 
accident has been initlaled by the DGCA and Director 
of Air Safety has boon appointed as the lnspector o l  
Accidents under Rule 71 o l  the Aircraft Rules, 1937. 
The lnspector of Accidents along with an Av~atron 
specialist Doctor left lor tho site o l  the crash on the 
day of the accldent. Both the l l lght recorders have 
been recovered and brought to Delhl for docodlng 
Inspectton o f  the accldent site ~nd l ca ted  that the 
alrcraft hlt a hill (approx. 8,000 ft high) about 20 ft 
below the peak. Weather at the accident site was 
cloudy Further invest~gatlon is In progress 
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Muoh as the accident is a matter of regret and 
deep sorrow for us all, I would like to take this 
opportunity of assuring the House that there has 
never been, nor will there ever be, any compromise 
with air safety in domestic or international air transport 
operations. Every aircraft operating in the country is 
subjected to the most stringent airworthiness checks 
and our system of regulation and control is as 
comprehens.ive as can be. 

Even so, and after considermg all aspects of the 
matter, Government have appointed Air Marshal 
(Retd) S.S. Ramdas, former Cha~rman and Managmg 
Director of Indian Anlines, as the Court of lnqu~ry 
under Rule 75 of Aircraft Rules. 1937 to carry out 
the formal investigations into the accident. The Court 
of lnqu~ry has been specif~cally requested to give 
immed~ate findmgs on whether operations to Bhuntar 
airport have any technical shortcommgs and, 11 so, 
to suggest remeo:al measures thereof, part~cularly 
in adverse weather cond~t~ons 

l would also hke to ~nform the Hon Members 
that I have directed a 100 percent safety aud~t  of 
every a~rcraft operatmg In the prlvate sector 

T h ~ s  1s bemg done in addmon to the mandatory 
checks w h ~ c h  are already In operation to ensure 
fhght safety in domestic operat~ons 

As the hon Members are aware, there has been 
a tremendous growth In the air transport mdustry 
after 11s demonopol~sat~on Even under t h ~ s  rap~d  
expanston process, the alr safety aspect has not 
been al lowed to be compromrsed Procedures 
~nvo lv~ng alr safety are rev~ewed from tune to tlme in 
consu l ta t~on w ~ t h  the operators and necessary 
preventwe steps are taken 1 wlsh to convey to t h ~ s  
House that the Mmistry of CIVII A v ~ a t ~ o n  and 11s 
organlsatlons are mak~ng every poss~ble effort to 
ensure safe air transportat~on In the country and 
there IS no cause for concern In the matter. 

I w ~ l l  conclude by conveying our heart-felt 
condolences and deep sympath~es for the members 
of the bareaved families 

MR CHAIRMAN Hon Members, all statements 
hat have been made are on ~mportant Issues and 11 
5 natural that many hon Members may want to speak 
omethmg But as 11 happens, the statements have 
leen made under Rule 372 on w h ~ c h  no further 

d ~ s c u s s ~ o n  lakes place ( In ter rupt~ons)  Hon 
Members can gwe notrces on these subjects through 
other forms and the Hon Speaker can cons~der those 
notlces I absolutely agree that these are really 
~ m p o r l s n t  subjects T h ~ s  IS one way of d o ~ n g  
thmgs 

The other way of domg things is just to start 
discussion by all of you at the same time and start 
a bedlam in the House. You have to dec~de wh~ch  
one 1s to  be preferred. You must te l l  me 
.. (Inlerrupt~ons) 

SHRl SATYA PAL JAlN (Chand~garh) I have 
already glven a not~ce (Inrerruptrons) 

MR CHAIRMAN Please take your seats f~rs t  
All of you are standmg together at a t ~ m e  Let us go 
through some procedure There has to be a particular 
way 

(Interruptions) 

DR ASlM BALA (Navadw~p, I want to rase  one 
Issue 

MR CHAIRMAN Every one IS makmg one Issue 
One or two or may be more hon Members may be 
on the same Issue. 

SHRI SAT MAHAJAN fKangra) l want my Call 
Attent~on Not~ce to be taken up 

MR CHAIRMAN That 1s In the d~scretron ol the 
Hon Speaker You can glve some other notice also 
and have a talk with h ~ m  

Please do have a talk wlth h ~ m  At the moment 
s ~ t  down, please 

SHRI SAT MAHAJAN Madam. I have glven a 
Call Attent~on Notce 

MR CHAIRMAN What can be done now? Many 
other hon Members also must have glven some 
notices on ~t 

SHRI SAT MAHAJAN My subm~ssron IS that 
Just~ce D P Sood, who was appomted as the one- 
man lnqu~ry Commtss~on In the alr crash In wh~ch  
Shr~ Surendranath, the ex-Governor of Punlab d1e3 
had made certam suggestions He gave a Repov! 
But that Report has not been cons~dered Tpe 
Government of l n d ~ a  has not ensured that those 
lnstructlons glven are carrwd out It they had beer 
c a r r ~ e d  out there would have been no suc r  
acc~dents Had that Report been cons~dered th:s 
acc~dent would not have taken place (lor~rrup:~sas 

MR. CHAIRMAN You have made your po:n: 
That IS all Smce you have made your polnt what 
w ~ l l  say IS that now SIX Members raise the11 hands 
I w ~ l l  gtve two mrnutes each. not more than that 
Now. S h r ~  Chenn~thala to speak 

SHRl ATAL B lHARl  VAJPAYEE (Luckno*,  
Madam. two hon Mmster had already let1 Who w~ l :  
reply to the quest~on on thelr behalf? Now, only the 
hon Mmster of External Af fa~rs IS sltttng here 

MR CHAIRMAN It you agree and if the M~ntsters 
are there, we can proceed Otherw~se you can 
d~scuss it by gtvlng a proper nottce Thls IS what I 
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have suggested. Sit down, please. I will give two 
minutes to each speaker. 

SHRl P.M. SAYEED (Lakshadweep) : May I make 
a submission? In this House, it is the established 
convention that on the statement, there is no 
clarification sought or given. What we are now doing 
is a departure from that convention. 

MR. CHAIRMAN :That is what i said. Under that 
rule, no clarification can be sought or no discussion 
can be started. This is the position. Shall I read it 
out? Though we have been doing it, it is not permitted. 

SHRl P.M. SAYEED : That IS not the convention 
of the House.  i n  the Upper House, whatever 
statement is made, even for the whole day Members 
can seek clarifications and answers are given by the 
Ministers. 

MR. CHAIRMAN : You are such an old Member. 
You should have already made the rules different for 
Lok Sabha! 

SHRl P.M. SAYEED : There is no such provision 
here. 

MR. CHAIRMAN : Shall we proceed? 
SHRl B.K. GADHVI (Banaskantha) : As per the 

Rules of Procedure and Conduct of Business in Lok 
Sabha, this should not be discussed now itself. They 
should give another notice ...( Inferruptrons) 

MR. CHAIRMAN : If you go on doing like this, 
then, I have to stop il and call Kumari Mamata 
Banerjee to resume her speech which is according 
to the rules. 

16.34 h r r .  

DISCUSSION UNDER RULE 193 

Steep Pro-Budget Hike i n  the Admin i r t r red 
Price8 of Petrol, LPG, Diere l  and other 

Petroleum products - Contd. 

[English] 
KUMARi MAMATA BANERJEE : Madam, I am 

grateful to you for calling me. 
SHRl RAM NAlK (Mumbai North) Madam, I am 

on a pomt of Information. I thlnk the debate wlll be 
concluded today. I would like to know at what time 
the M ~ n i s t e r  wi l l  reply to the debate. If that 
information is given to us just now, it will be better 
so that Members will come back to the House. The 
reply may be at 5 p.m. or 5.30 p.m. The time should 
be lixed for the reply. If that IS done, that will help 
US 

MR CHAIRMAN : Thank you very much. It is a 
very good polnt. Kumar~ Mamata Banerjee, pleare 
contlnue your speech and conclude il quickly. In the 
mean tlme, we will reply 

KUMARI MAMATA BANERJEE : Madam, you will 
appreclate that I started my speech and because of 
the statements, I just r a t  down. Now, let me finish my 
speech. 

Thls Is a very rerious issue. , 
MR. CHAIRMAN : You have taken quite a long 

time. Kindly conclude quickly. 
KUMARI MAMATA BANERJEE : I have been 

disturbed. 
MR. CHAIRMAN : Whatever you have said, all 

those points are on record. Please conclude quickly 
KUMARi MAMATA BANERJEE : Coming to my 

point, I would like to mention that the prices of Hlgh 
'speed Diesel and LPG, the two singular items which 
govern the everybody life of the ordinary citizens. 
have put a burden on the citizens. That is why, I 
would like to say that it is better to reduce the prlces 
Further, it is better to cut 10 percent of the non-Plan 
Budget. But instead of cutting the non-Plan Budget, 
if we put a burden on the poor people, then how will 
the common man survive? 

i have a request to make to all the party leaders 
The Members of Parliament travel by the Executive 
Class while performing their air journey. May I 
suggest you one thing? If you travel by the Economy 
Class you will save Rs. 400. 1 always travel by the 
Economy Class to save the Government money 
Instead ot staying in the five-star hotels for attend~ng 
parliamentary committee meetings, why do we not 
stay in the Circuit House or the State Government 
Guest House or the Central Governmnet Guest 
House. This way you will curtail the budget and t h ~ s  
will help the poor people If you follow this lirst, then 
others will follow it. If you do not follow it, others w ~ l l  
not follow it. First you show the way to others, lhen 
they will show you. That is my request to the Prlme 
Minister. 

Regardmg lunch and dinner hospitalit ies, on 
behalf of this country, my suggestion is that inslead 
of hiking the price of LPG, you stop showlng this 
lunch and dinner hospitalities to others, except 
foreigners. We are bound to show hospitality to 
foreigners. But we should not do ~t for maklng 
lobbies, for improving relations with one another 
This way, we spend lots and lots of money. II you ask 
me, for thir purpore, . I am ready - you talk to all the 
polltical leaders - we are ready to donate one year's 
salary to the Government so that this way, the 
Government can rave some money. My only request 
ir that the moblliratlon of r r rourcer  be done with a 
greater prudence In Government rpending and not 
by t r x inp  the r c r r c e  rerources or cheating the 
ordinary citizen8 in lh i r  country. Let us rtart aurterity 
from among ourrelver. There rhould not be a prlce 
hike of LPG and dlesel Of course, the Pr~me Minister 
ha8 decr ra r rd  the prlce of dierel  by 15 percent. My 
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suggestion IS, you reduce the prlce of dlesel by 
another flve percent and please do not Increase even 
a paisa on LPG You thlnk of hilly areas In respect 
of petroleum products In those places where there 

41s no railway connection llke Hlmachal Pradesh or 
some parts of Ut lar  Pradesh and places l lke 
Nagaland, Mlzoram, Meghalaya, you please pay 
some attentton to those people who llve In such 
places about thew travel Is thelr any plan of actlon 
from the s ~ d e  of the Government for l h ~ s  area? I 
would llke to know whether the Government 1s golng 
to announce anythlng lor them' 

I do not want to take much of your tlme But if all 
the hon Members agree we can start the austerity 
measures from our Members of Parhament Itself 
Though rt was started by our Government yet I 
request the new Government to start t h ~ s  process 
I request the government not to burden the people 
We are ready to share the burden My humble 
submlss~on to the Prlme Mlnlster IS we do not want 
people to take t h ~ s  burden Though you d ~ d  not lnform 

, us !el you were k ~ n d  enough to v ~ s ~ t  Calcutta 
3 yesterday It was reported In the Press There was 

a programme of agltatlon by youths More than one 
lakh people courted arrest agalnst the puce rlse 
But to show a kmd gesture they d ~ d  not do anythmg 
Slnce you v~slted our State I! IS our duty to glve you 
proper respect At the same tlme request you not to 
make 11 a prest ige issue and see 11 from 
human~tar~an angle The house-wlves the workers 
the mlddle class people and every cltlzen ot t h ~ s  
country wrll be watchmg the proceedings Please do 
not say no lo them If there IS a w~l l ,  there IS a way 
and I belleve that yes there 1s a way You can fmd 
out the way Otherwise. Madam I do not know what 
will happen to the country In the near future 

Wlth these words. Madam may I thank you very 
much for glvlng me thls opportunity and I belleve 
that the hon Prlme Mmlster w~ l l  reduce the prlces 

SHRl RUPCHAND PAL (Hooghly) Madam 
Cha~rperson 11 1s not that there was no prlce h~ke  
earher For all these years had been prlce h~ke  In 
almost al l  essen t~a l  c o m m o d ~ t ~ e s  inc lud~ng 
petroleum products But what happened thrs tlme 1s 
that the h~ke  IS unprecedented Twenty flve to thlrty 
percent h~ke  In one go 1s really unprecedented and 
the people of this country can hardly altord ~t 

on the prlce hike, I doubt their sincerity, and i also 
doubt whether they have any moral authority to lust 
oppose whether sittlng in dharna or in any other way 
about this price hike 

KUMARl MAMATA BANERJEE . Madam. 1 oppose 
this point. 

MR. CHAIRMAN . No, please. You cannot do that 
He has not ylelded 

KUMARl MAMATA BANERJEE . Becuase he s a ~ d  
something, they sat on dharna . (Inferrupf~ons) Th~s  
is their fundamental right 

MR CHAIRMAN He has not ylelded 

SHRl RUPCHAND PAL I have not s a ~ d  anythlng 
unparllamentary, Madam I have not taken any name 
I will rather say that ~t IS at the he~ght of hypocr~sy 
to stage such dharna because i f  you look at the~r 
track record you will fmd that whenever they have 
been In power - just look at the period 1985-86 to 
1988.89. the golden age - in respect 01 almost 
everything, V I Z  coal, steel, wheat, rlce, sugar and 
petroleum, there was a whopping total to the tune of 
Rs 13,000 crore or even more than that And, our 
opposltlon at that tlme was that no such admin~stered 
price hlke should take place 

KUMARl MAMATA BANERJEE Where IS your 
Rasta Roko and Rarl Roko' now? (Interruplrons) 

SHRl RUPCHAND PAL The adm~n~stered prlce 
IS a very convenient Instrument for the U n ~ o n  
Government to mob~llze resources We had object~on 
on Iwo scores and now also we are objectmg on 
these two part~cular scores 

Firstly, 11 IS not subject to the parliamentary 
scru t~ny,  11 IS not subject to the par l~amentary 
approval It does not behave the Government who 
have been speak~ng about transparency In every 
count to contlnue such a practlce 

Secondly the State Governments can have a 
share In respect of h ~ k e  In export duty and such 
other Imports But the State Governments do have to 
bear the burden of the Increase in the admin~stered 
price But they can never have any share In ~ t .  When 
thls Government IS commltted to the restrudurlng of 
the Centre-State relat~ons in 11s entirety, lnclud~ng 
the flscrl relations, a measure that Imposes such a 
burden on the State Government should be 

So, even bemg a part of the Unlted Front and discontinued There should be a re th~nk~ng In the 
the support 01 the Government we had no alternative matter Thore lies our opposit~on The States should 
but to oppose l h ~ s  measure which we did.  be consulted 
Immed~ately when we came lo know 01 11 And 11 There IS a general feeling that when t h ~ s  ' w a s  a ges tu re  O n  lhe p a r t  the  Government has promlsed Io the people price s tab~ l~ ty  

Our demand lhat In respect and employment genoratlon, they should not have of the dmsel PartlcularlY, there was roll back of ' 5  done this ~~t the ~~~~~~~~~t says that they had no percent other way Why' Th~s  Government has come to Dower . . F - 
Madam, when some pol l t~cal  Party supporting only a low weeks back This is a sln commltted by 

the Government from outs~de IS waxing eloqlrence the prevlous reglme They had kept ~t pend~ng lor a 
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have suggested. Pit down, please. I will give two 
minutes to each speaker. 

SHRl P.M. SAYEED (Lakshadweep) : May I make 
a submission? In this House, it is the established 
convention that on the statement, there is no 
clarification sought or given. What we are now doing 
is a departure from that convention. 

MR. CHAIRMAN :That is what i said. Under that 
rule, no clarification can be sought or no discussion 
can be started. This is the position. Shall I read it 
out? Though we have been doing it, it is not permitted. 

SHRl P.M. SAYEED : That is not the convention 
of the House. In  the Upper House, whatever 
statement is made, even for the whole day Members 
can seek clarifications and answers are given by the 
M~nlsters. 

MR. CHAIRMAN : You are such an old Member. 
You should have already made the rules different for 
Lok Sabha! 

SHRl P.M. SAYEED : There is no such provision 
here. 

MR. CHAIRMAN , Shall we proceed? 
SHRl B.K. GADHVI (Banaskantha) : As per the 

Rules of Procedure and Conduct of Business in Lok 
Sabha, this should not be discussed now itself. They 
should give another notice . . . (  Interrupt~ons) 

MR CHAIRMAN : If you go on doing like this, 
then, I have to stop it and call Kumari Mamata 
Banerjee to resume her speech which IS according 
to the rules. 

16.34 h r r .  

DISCUSSION UNDER RULE 193 

Steep Pre-Budget Hike i n  the Adminiatered 
Prices of Petrol, LPG, Dierel and other 

Petroleum products - Contd. 

[Engl~sh] 
KUMARI MAMATA BANERJEE . Madam, I am 

grateful to you for calling me. 
SHRl RAM NAlK (Mumbai North) Madam, I am 

on a pomt of information I think the debate will be 
concluded today. 1 would like to know at what time 
the M~n is te r  wi l l  reply to the debate.  If that 
information is glven to us just now, it will be better 
so that Members will come back to the House, The 
reply may be at 5 p.m. or 5.30 p.m. The time should 
be llxed for the reply. If that 1s done, that will help 
&I* 

KUMARI MAMATA BANERJEE : Madam, you will 
appreciate that I started my speech and because of 
the statements, I just sat down. Now, let me finish my 
speech. 

Thls is a very serlous issue. 
MR. CHAIRMAN : You have taken quite a long 

time. Kindly conclude quickly. 
KUMARI MAMATA BANERJEE : I have been 

disturbed. 
MR. CHAIRMAN : Whatever you have sald, all 

those points are on record. Please conclude quickly 
KUMARI MAMATA BANERJEE : Coming to my 

point, I would llke to mention that the prices of High 
*speed Diesel and LPG, the two singular items whlch 
govern the everybody life of the ordinary citizens. 
have put a burden on the citizens. That is why, I 
would like to say that it is better to reduce the prices 
Further, it is better to cut 10 percent of the non-Plan 
Budget. But instead of cutting the non-Plan Budget, 
if we put a burden on the poor people, then how will 
the common man survive? 

I have a request to make to all the party leaders. 
The Members of Parliament travel by the Executive 
Class while performing their air journey. May I 
suggest you one thing? If you travel by the Economy 
Class you will save Rs. 400. 1 always travel by the 
Ecorlomy Class to save the Government money 
Instead of staying in the five-star hotels lor attending 
parliamentary commitlee meetings, why do we not 
stay in the Circuit House or the State Government 
Guest House or the Central Governmnet Guest 
House. This way you will curtail the budget and this 
will help the poor people If you follow t h ~ s  first, then 
others will follow it. If you do not follow it, others wlll 
not follow it. First you show the way to others. then 
they will show you. That is my request to the Prlme 
Minister. 

Regarding lunch and dinner hospital~t ies on 
behalf of this country, my suggestion is that instead 
of h~king the price of LPG, you slop showing this 
lunch and dmner hospitalities to others, except 
foreigners. We are bound to show hosp~lal i ty to 
foreigners. But we should not do I! for making 
lobbies, lor improving relations wlth one another 
This way, we spend lots and lots of money. If you ask 
me, for this purpore, - 1 am ready - you talk to all the 
political leaders . we are ready to donate one year's 
salary to the Governmerit so that thls way, the 
Government can rave some money. My only request 
is that the mobllisation of rasources be done wllh a 
greater prudence In Government spending and not -- 
by taxing the rcarce resources or cheating the 

MR CHAIRMAN : Thank You much. It a ordinary citlzenr In this country. Let us rtart austerity 
very good point. Kumarl Mamata Baner~ee, pleare from among ourrelver There should not be a price 
continue your speech and conclude it quickly. In the hike of LPG and diesel 01 course, the Prime Minister 
mean Ilme, we will reply has decreared Ihe prlce of diesel by 15 percent My 
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suggestion is, you reduce the price of diesel by 
another five percent and please do not increase even 
a paisa on LPG. You think of hilly areas in respect 
of petroleum products. In thoae places where there 

dis no railway ~0nnrCt iOn llke Himachal Pradesh or 
some par ts  of Uttar P r a d e l h  and places l ike 
Nagaland, Mizoram, Meghalaya, you please pay 
some attention to those people who live in such 
places about their travel. Is their any plan of action 
from the side of the Government for this area? I 
would like to know whether the Government is going 
to announce anything for them? 

I do not want to take much of your t ime But if all 
the hon Members agree, we can start the austerity 
measures from our Members of Parliament itself. 
Though 11 was started by our Government yet I 
request the new Government to start this process. 
I request the government not to burden the people. 
We are ready to  share the burden. My humble 
submission to the Prime Minister is, we do not want 
people to take this burden. Though you did not Inform 
us,  yet you were klnd enough to  v ~ s i t  Calcutta 

r yesterday It was reported In the Press. There was 
a programme of agitation by youths More than one 
lakh people courted arrest agalnst the prlce rise 
But to show a kind gesture, they did not do anything 
Since you visited our State. 11 IS our duty to glve you 
proper respect. At the same tlme, request you not to 
make 11 a prest lge Issue and see 11 trom 
humanltar~an angle. The house-wives the workers, 
the middle class people and every cltizen of this 
country w ~ l l  be watchlng the proceedings Please do 
not say no' to them. If there IS a will, there IS a way 
and I belleve that 'yes' there IS a way You can fmd 
out the way. Otherwise. Madam, I do not know, what 

) will happen to the country In the near future 
With these words, Madam, may I thank you very 

much lor g~v ing me this opportunity and I belleve 
that the hon. Prime M~n~s te r  w ~ l l  reduce the prrces 

SHRl RUPCHAND PAL (Hooghly) Madam, 
Chalrperson, 11 1s not that there was no price hike 
earher For all these years had been prlce h~ke  In 
almost a l l  essent ia l  commod i t~es  ~ n c l u d ~ n g  
petroleum products. But what happened thls t~me  1s 

' that the hlke IS unprecedented. Twenty flvo to thlrty 
percent h ~ k e  In one go 1s really unprecedented and 
the people 01 t h ~ s  country can hardly afford it 

on the price hlke, I doubt thew sincertty, and I also 
doubt whether they have any moral authority to lust 
oppose whether sitting in dharna or in any other way 
about this price hike. 

KUMARI MAMATA BANERJEE : Madam, I oppose 
this point. 

MR. CHAIRMAN : No, please. You cannot do that 
He has not yielded. 

KUMARI MAMATA BANERJEE : Becuase he sald 
something, they sat on dharna . . .(  Interruptions) Thls 
is their fundamental right. 

MR CHAIRMAN : He has not yielded 
SHRl RUPCHAND PAL : I have not said anythlng 

unparliamentary, Madam. I have not taken any name 
I will rather say that it is at the height of hypocrisy 
to stage such dharna because if you iook at thelr 
track record you will find that whenever they have 
been In power - just iook at the period 1985-86 to 
1988-89, the golden age - in respect of almost 
everything, viz.. coal, steel, wheat, rice, sugar .and 
petroleum, there was a whopping total to the tune of 
Rs 13,000 crore or even more than that And, our 
opposition at that time was that no such administered 
price hike should take place 

KUMARI MAMATA BANERJEE : Where is your 
Rasta Roko' and 'Rail Roko' now'.. . (Interruptions) 

SHRl RUPCHAND PAL : The adminlstered price 
1s a very convenient instrument l o r  the  U n ~ o n  
Government to mobillze resources. We had objectron 
on two scores and now also we are objecting on 
these two particular scores. 

Flrstly, ~t is not subject to the par l~amentary 
scrutiny; it is not subject to  the par l iamentary 
approval. It does not behave the Government who 
have been speaklng about transparency in every 
count to continue such a practice 

Secondly. the State Governments can have a 
share In respect of hike in export duty and such 
other Imports But the State Governments do have to 
bear the burden of the Increase in the admin~stered 
price But they can never have any share In it. When 
t h ~ s  Government IS committed to the restructuring of 
the Centre-State relat~ons In its entirety, lncludmg 
the flscrl relations, a measure that imposes such a 
burden on  the State Government shou ld  be 

So even Delng a part of the Unlted Front and discontinued There should be a rethmking In the 
the support ol the Government we had no alternative matter There lies our opposition. The States should 
but to oDDose this measure whlch we d ld ,  be consulted . . 
immed~ately when we came to know of it. A n d  it There IS a genera l  lee l lng  tha t  when  t h ~ s  

' w a s  a ges tu re  O n  Ihe p a r t  O f  the Government has promlsed to the people prlce stabll~ty Government to respond to our demand that In respect and employment generation, they should not have 
Of partlcuiarly, was back l5 done this But the Government says that they had no 
percent other way. Why? This Government has come to power 

Madam, when some polltical party supporting only a few weeks back. This is a sin committed by 
the Govrrnment trom outside 1s waxing eloquence the previous regime They had kept it pending tor a 
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long 30 months and that they had done for narrow 
partisan ends. They were expecting that the elections 
would be held and therefore they kept it pending. So 
this Government had no other way. The BJP speakers 
were waxlng eloquently. But their former Finance 
Minister Shri Jaswant Singh himself said that it was 
inevitable for any Government. But we think that this 
steep price hike is not at all affordable to the common 
people of the country. We welcome the fact that there 
was no rise In respect of kerosene. But LPG is not 
only used by the richer sections of the people, but 
tt is used by the lower middle class, by the poor 
people and also by the working women. This 
Government which thinks in terms of empowering 
women politically and socially, which thmks In terms 
of giving more political power by way of reservatlons 
should know what will happen to the working women 
if the steep h~ke  of LPG affects them seriously There 
lies our demand that there should be a review 

There is some glee to be notlced on the other 
s~de  as 11 we are embarrassed because some steps 
are being taken about whlch we have no alternative 
but to oppose But we have made our posit~on very 
very clear even from the very beginning that there IS 
a consensus, there is a common understanding w~th  
regard to the Common Minlmum Programme But on 
economlc issues there are differences because ~t 1s 
a coal~tion programme. In the Common Mlnimum 
Programme on economlc issues we have our own 
reservat~on We retain the right to dtffer wherever 
required in the Interest of the work~ng people and 
the peasants of the country But the BJP has no 
c a u p  for elation The Common Mm~mum Programme 
and the very foundation of t h ~ s  Government IS an 
example that we are cornmltted to seelng that no 
communal force comes to power We shall see to it 
that secular~sm and pluralism 01 t h ~ s  country 1s 
mamtained. the unlty of thts country 1s defended and 
for tha? t h ~ s  coal~tion Government will continue and 
we shall go on supportlng ~t 

SHRl ANANTH KUMAR (Bangalore South) One 
wh~ch subject IS the hon Member speak~ng? 

SHRl ROOPCHAND PAL I am speak~ng very 
relevanl and very va l~d  points 

Now I come to the question of subsldy and cross 
subs~dy As you know the prlces of petrol In the early 
'50s were determmed on the basts of the prlces 
prevalent In countr~es from where we had to import 
11 Things have changed In 1976 when tha former 
Pr~me M~n~ster  Shrlmatl lnd~ra Gandhi dec~ded that ~t 
s h t d d  be through admmstered price only That was 
the tlme when adm~ntstered prlclng was adopted for 
petroleum diesei and such other thmgs. In a different 
scenailo The scenarlo has changed 

NOW. let us come to the Questlon of subsidy and 
cross-subs~dy The cross-subs~dy has been taken 

from motor-sport petroleum and ATF and given to 
what is consumed by the poorer sections, that is 
kerosene, LPG, and diesel. That is the mechanism 
And what is the reality that prevails in our country? 
It is economic discrepancy. We must have a concrete 
philosophy with regard to subsidy because in the 
name of subsidy to the poorer sections of the people 
- if you notice, you will find - the richer sections have 
been appropriating portion of the subsidy meant tot 
the poorer sections. 

For example, let us take diesel. On diesel, the 
subsidy is meant for the poorer sect ions,  for 
transport, for carrying commodities, articles, for the 
common people. What percentage is used by the 
transport sector? It is not very small, whereas a 
substantial amount is also consumed by the rural 
farmers and a chunk of them is rich. And they do not 
have to pay any tax at all. We should have a re. 
th lnk~ng  about subsidles subsidy in ~ r r i g a t ~ o n .  
subsidy in higher educat~on and so on. So, when the 
Government says that they shall subs~d~se the poorest 
of the poor through the PDS, the Government should 
come out w~th  11s own concrete philosophy on subs~dy , 
so that t h ~ s  question of cross-subs~dy can be made 
to be understood by the people of this country so 
that people willingly agree with that in the interest of 
the poorer sect~ons. 

Some sacrifice will have to be made by those 
who consume petrol. Would the owners of 'C~elo 
and 'Mercedes' cars not pay? Would they be so 
grumbling i f  the petrol price is just increased by a 
certain amount? But there are others also, the users 
of three-wheelers and two-wheelers So, there 1s an 
Idea A suggest~on was bemg made by S h r ~ m a t ~  
Geeta Mukherpe and the Finance Mln~ster of the 
Government of West Bengal had also come out w~th  
a suggest~on about dual prlclng in respect of pertol 
We request the Government to reconsider the matter 

MR CHAIRMAN . Roopchandji, please conclude 
SHRl ROOPCHAND PAL But the crux of the 

matter, Madam, is that we do not have a nat~onal 
energy p o k y  Be it 1s respect of explorat~on, be I! In 
respect of consumption, be it in respecl of self- 
reliance, be ~t In respect of use of alternatwe sources 
of energy such an integrated and comprehenswe 
energy policy 1s urgently required so that in the 
cornlng days, India can stand on its own and It need 
not depend on others. 

Today, we are amazed that In the name ot 
privatisallon, we do find thal very, very Important 
oilfields are being given on a platter to lmportant 
parties Corruplion is taking place So, i n  the ' 
absence of a coherent and meantnglul na t~ona l  
energy pollcy - taking lnlo considerat~on all the 
aspect of it exploration, usage, alternative usage 
and conservation - we wlll have dllliculty In the 
coming days 
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Madam. I am concluding that the Government 
has increased the prices of petro-products, which 
are not affordable by the people of this country. 
Although there has been a roll-back in the price of 
diesel, the Government should review and try to see 
rdat the burden that is being Imposed is not imposed 
on just the common people of this country and that 
it is shared by the richer sectlons of the people also, 
through some mechanism that we may fmd out 

[Translation] 
SHRl JAI PRAKASH (Hissar) . Madam, I rlse to 

oppose the hike in prices of Petrol and Diesel. The 
day the prices of Petrol and Dlesel were increased 
there was great resentment among the people 
throughout the country, l n d ~ a  is predominantly an 
agr~cultural country. Petrol and Diesel are generally 
used for agricultural purposes Cultivat~on ploughing 
irr~gation and harvestmg can not be done without 
diesel. Diesel is the most requ~red Item for these 
processes We are sorry that this Government without 
takmg t h ~ s  House into conf~dence hiked the prices of 
Petrol and Diesel at 12 o'clock In the n~ght  In an 
h b ~ t r a r y  manner When some members opposed it. 
then ~t was told that there would be a burden of 10 
thousand crore rupees For the past 7-8 days, we 
have been observing that the prlces of soaps, pulses. 
toothbrush paste, bu i l d~ng  material required for 
construction of houses such as 'rorht' 'ba j r~ ' ,  iron. 
cement also increased The Government 1s saying 
that ~t was necessary to Increase the prlces In order 
to Improve the economy of the country The country 
cannot be run w~thout money but the manner in whlch 
they ~mposed burden on the common man, the way 
they have conspired to weaken them economically 
IS very distresstng ' Some partles c l am that they are struggling for 
the r~ghts  of 'daltts'. the explo~ted and the labourers 
On one hand they oppose the price h ~ k e  and say 
lhal 11 should be w~thdrawn and on the other hand 
they try to save lhe Government The Government 
may remain or go, we are least tnterested In savlng 
the Government but we are hlghly concerned about 
ensurlng people the~r  r~ghts,  who elected us to thls 
posltlon and not for savlng the Government The 
pa r t~es  supportlng the Government from outside 
should also clarify lheir position, whether they are in 
favour of hike In the prlces of Petroleum products or 
In favour of reducmg the prlces? 

Some colleagues say that the Government will 
fa l l  and we shou ld  save the Government The 
members of  t reasury benches are runnlng the 
q v e r n m e n t  dlsregardtng the sentiments of the 
P ople o l  the country and are putting such a burden 
on the people. 

The people w ~ l l  have to bear at least a burden 
Of Rs 30-40 thousand croros Demostrat~ons and 
dharanas are being staged at many a places outside 

the House over this issue. The coalition parties are 
supporting such a Government from outside. 

I would like to tell them that when prohibit~on 
was imposed in Haryana, the state ~ncurred a loss 
of revenue to  the tune of Rs. 600 crore  Our 
colleagues including the members of Janata Party 
and Congress Party met the Prime Minister in this 
regard The Prime Minister replied that an additional 
burden of seven thousand crore rupees would have 
to be borne. If the State Government takes any step 
keeping in  view the p u b l ~ c  Interest, the Central 
Government does not offer any assistance and on 
the other hand goes ahead to Impose such a burden 
on the people of the country. If you needed money. 
you could have managed it through other means by 
curta~ling the expenditure The way the bureaucrats. 
the offic~als in Ministries, PM's Office are spendmg 
money, should have been controlled first. I have 
served as a Minister hence I would like to tell you 
that 20-30 cars run for unofficial purposes in the 
M ~ n ~ s t r ~ e s ,  lakhs of rupees are spent for paying 
telephone bi l ls ;  such expendi ture shou ld  b e  
curta~led. Hon'ble Prime Minister is not present here 
but the other Ministers are sitting in the House. 

16.59 hrr. 
(Mr. Deputy Speaker in the Chair) 

I would like to make a suggestion The politicians 
who have accounts in the foreign banks, their account 
should be squeezed first and that money should be 
brought in lnd~a so that t h ~ s  deficit could be br~dged 
lrrespectlve of t he~ r  being in the rulmg party or In 
Opposition their accounts should b e  sealed and 
properties should be auctioned. They have amassed 
u n l ~ m ~ t e d  assets by t a k ~ n g  advantage of t h e ~ r  
pos i t~on  Such assets should b e  auc t~oned  and 
money should be deposited In the Government 
treasury 

17.00 hrr. 
There are reports In the newspapers that 10 

thousands crore rupees, f i ve  crore rupees are 
deposited In the Swiss bank Why does not the 
Ministry of Home Affairs arrest these leaders.  
~nterrogate them and expose them' T h e ~ r  money 
lymg in the fore~gn countries should be brought back 
In country so that India's money can be spent for the 
people of India. 

Mr Deputy Speaker. Sir, this Government 1s a 
coalit~on Government and the Congress IS supportlng 
it from outslde so as to prevent the BJP from tormmg 
a Government and to ensure that Shri Atal B ~ h a r ~  
Valpayee does not hold the posltion of the Prime 
Minister of the country. I would like l o  say l o  the 
Mmister that you have so many resources that your 
ten thousand crore rupees ....( interruptions)' 

' Expunged a6 ordored by the Char. 



255 Discussion Under Rule 193 JULY 15, 1996 Discussion Under Rule 193 256 

[English] 
SHRl P.M SAYEED (Lakshadweep) : Sir, this 

should not go on record. This is a matter pending 
before the court and so it should not go on record. 

[Transla tron] 
SHRl JAI PRAKASH : How is it pending? I am 

tellrng about the sources. This amount of Rs. 133 
crores belongs to the public. We will not let the 
public cheated. Ministry of Home Affairs is 
responstble to give the account of urea scam. The 
persons involved in this scam of Rs. 133 crores 
should be arrested. 'Where this money has gone? 
Crores rather thousand mrllions of rupees have been 
embezzled and deposited in foreign banks. We will 
not let it happen. 

Mr Speaker. Sir, whether a person 1s a Minister 
or serving any higher post, whether it IS me or Lalu 
Yadav, the guilty persons should be brought to book. 

(Interruptions) The people of the country ask us 
that where this Rs. 133 crores have gone' We are 
not given permission to hold discussion on this 
matter In the House whenever debate on this issue 
takes place, efforts are made to interrupt it. Mr. Deputy 
Speaker. Sir, throcgh you I request the Prime Minister 
that public of t h ~ s  country would never forgive these 
leaders II such a steep hike in prices of petrol is not 
withdrawn. They say that therr party is supporting 
the Government from outside but they a l l  are 
collectrvely responsible for it. (Interruptions)' It is 
very humble subm~ssion to the Prime Minister that 
thrs hike in prrces could be curbed by bringing back 
the money of thrs country deposited in foreign 
banks !Interrupt~ons) 

[Engl:sh,' 
SHRI B.K GALHVI Mr Deputy Speaker. Sir. I 

an o l  a porn1 ot order Ilnterruptions) Srr. 11 any 
MemPer says that any omer Member IS not attendrng 
the h v ~ s e  because of a partcular reason, I thmk, 11 
shsuia no! be allowed to go on record It rs ' i~ke 
rmputatrzn of motrves No Member IS supposed to 
~mpute rnot~ves to any cther Member's presence or 
absence rn thrs House flnterruptions) 

SHFi JAI PFiAKkSH I am saying that the money 
rmmlved lo urea scam should be brought back 

MR DEPUTY SPEAKER . Jar Prakashjr, please 
S l t  aowr; 

SHkl NIRMAL KANTI CHATTERJEE (Dumdum) 
S i r  In the flow of words, he has used certain 
expressron whch should not go on record. In that, 
----- 

Exptingea as ordered by the Cha~c 

certain matters are also sub judlce. What I am trying 
to suggest is that you may please go Into the 
proceedings and strike off those areas, because one 
cannot say that another Member can be justifiably 
arrested or unjustifiably arrested. There are many 
such statements like this; and I do not want to go' 
into all those thlngs ...( Interruptions) 

MR. DEPUTY-SPEAKER : Okay, I will go into the 
record and see whether it can be done. 

(Interruptions) 
COL. RAO RAM SlNGH (Mahendergarh) : Whom 

are you trying to protect? ...( Interrptions) 
SHRl NIRMAL KANTI CHATTERJEE . Not you 

...( lnterruptions) 
COL. RAO RAM SlNGH . I do not nee'd you1 

protection. . (Interruptrons) Whom are you trymg to 
protect? . (lnterruptions) 

I never need your protection. ....( Interruptions) I 
never need your protection . . . (  lnterruptions)' Whom 
are you trying to protect? Why can you not name 
him?. . (Interruptions,l 

MR. DEPUTY-SPEAKER . Hon. Members, no 
side-talks. 

(Interruptions) 
COL. RkO RAM SlNGH : You are trying to protect 

the corrupt You sard, you are protecting me I do not 
need your protection. You are trying to protect the 
corrupt. 

I thought that the Leftist Parties had some 
principles You are trying to protect the people who 
have looted the country to the extent of Rs 133 
crore ....( lnterruptions) 

MR. DEPUTY-SPEAKER : Please s ~ t  down - 
SHRl NIRMAL KANTI CHATTERJEE Sir, he IS 

threatening me I need your protectron 
(Interruptrons) Why do you not recall his statement? 
(Inrerruptrons) 

MR DEPUTY-SPEAKER . I could not hear what 
he had said 

(Interruptrons) 
MR DEPUTY-SPEAKER : Nothing will go on 

record 
(Inlerruplions) '' 

MR DEPUTY-SPEAKER I will go lhrough what 
he had said I could follow It 

SHRl NIRMAL KANTI CHATTERJEE I wan1 hrm 
to wrthdraw hrs words 

MR DEPUTY-SPEAKER : I will go lhrough lh$ 
records Please sit down 

-- (Inlerruplronr) --- .-.- 
a Expunged an ordared by the Chair 
" Not Recorded 
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SHRl NIRMAL KANTl CHATTERJEE : He has to 
withdraw his words. . . . (  lnterruptions) He should 
withdraw it here. ...( Interruptions) 

SHRl P.M. SAYEED : Please go through the 
(records. 

COL. RAO RAM SlNGH : I refuse to withdraw 
and be browbeaten by these people. . .  (Interruptions) 
I will be the last person to protect any corrupt people. 

MR DEPUTY-SPEAKER : Please listen to me. I 
will go through the records and see if there is 
somethlng objectionable. Then only, I w~l l  say about it. 

SHRi NIRMAL KANTl CHATTERJEE : . . .  
MR DEPUTY.SPEAKER : I could not hear what 

he has sald. 1 will go through the record. 
MR DEPUTY-SPEAKER . Let Mr Sayeed speak. 
SHRl P.M. SAYEED Sir, he has made some 

expression. Of course, that has provoked my fr~ends 
slttlng to the left. You may klndly go through the 
record 

MA DEPUTY-SPEAKER That 1s what I am 
qsaylng 

COL RAO RAM SlNGH He has provoked me. 
' I have served for 25 years in the Army in defance 

of the country . . . . .  
MR. DEPUTY-SPEAKER : I have allowad Mr. 

Sayeed 
SHRl P.M. SAYEED You Say expunge it. 
MR DEPUTY-SPEAKER , Yes, yes 

(Interrupt~ons) 
MR DEPUTY.SPEAKER Gentlemen, I have 

,already s a ~ d  that I w ~ l l  go through the record. If there 
IS anythlng obpct~onable,  it will be expunged 

SHRl NIRMAL KANTI CHATERJEE . No, Slr He 
has to withdraw 11 

COL RAO RAM SlNGH He has to w~thdraw 
(Interruptions) 
SHRl NIRMAL KANTl CHATTERJEE Slr, he 

should wlthdraw lt . . (Interrupt~ons) 
MR DEPUTY-SPEAKER I will go through the 

record and I will see what both of you have sald 
And 11 there IS somethlng oblectionable, it will be 
expunged 

(Interruptrons) 
SHRl NIRMAL KANTl CHATTERJEE : Slr, he 

Should wl thdraw it It IS not the  quest ion of 
Jrpunctlon 

MR DEPUTY-SPEAKER Let he go through the 
record first, then I wlll decide 

(Inlrrruptrons) 

Expunged rr orbred by thr Chrir 

SHRl  NIRMAL KANTl  CHATTERJEE 
. . . . . .(Interruptions)' 

MR. DEPUTY-SPEAKER : Let me go through the 
record; then, I will decide. 

(Interruptions) 

[Translation] 
SHRl MOHAN RAWALE (Mumbai South-Central) 

He is present here . . . (  lnterruptions)' He was shouting 
loudly. 

MR. DEPUTY-SPEAKER : P lease do  not 
complicate the situtation further. 

(Interruptions) 

[English] 
MR. DEPUTY-SPEAKER : Please sit down. I have 

allowed you gentlemen. 
MR. Bangarappa may speak now. 
SHRl S. BANGARAPPA (Sh~moga) . Mr Deputy- 

Speaker Sir, I thank you for havlng permitted me to 
speak on the subject in the discuss~on under Rule 
193 

Sir, many of the hon. Members of t h ~ s  august 
House sitting on both sides have thrown a lot of light 
on two major issues-firstly, the exact hike In prices 
of daily commodities including essential commod~t~es 
and secondly, how to deal wlth the balancing of the 
accounts relating to the Oil Pool Account 

Sir, I may draw your kind attention to one aspect, 
namely, the hike of prlces of petroleum products has 
really resulted in the abnormal prices that are to be 
faced by the people on the consumer's part. may be 
In the urban of rural areas There are two areas In 
our country; one is where the commodl t~es are 
directly supplied by rail and the hike ~ncludes thereby 
the rail fre~ght hike or something like that and the 
other area has been put across by Kumar~ Mamata 
Banerjee. There are no rail facilities lor some places 
at all and goods are to be transported by road only 
to every nook and corner of the country like the 
North-Eastern frontiers There are so many other 
areas in our country where the consumer will have 
to lace more prices on daily commod~ties because 
hlkes relating to truckk and all those thlngs w ~ l l  be 
abnormal on all these commodities. 

The polnt is t h ~ s .  Cooking gas, petrol and d~ese l  
will certainly account for hlgher prlces on all these 
commodities Some people were arguing that there 
has been a hike of ten per cent of Naptha It IS not 
llke that. The prices of kerosene have not been hlked 
at all. It is not the quest~on It a fact that the prices 
of kerosene have not been lncluded In the list o l  
other petroleum products whoso prlces have been 

' Expunged as ordored by thr Chrrr 
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hiked. But if one takes into account the consequent 
rise in the railway freight charges then certainly the 
impact of the rise would also be felt by the consumers 
using kerosene. Therefore, I would like to make an 
appeal to you that the Government should take care 
of all these things or should have taken care of It 
before announcing such a hike in the petroleum 
products. 

Sir. I would llke to bring to your kind notice the 
fact that this is an abnormal hike. In the past also 
the prices of petroleum products had been hiked on 
a number of occasions but they were to the extent 
of five percent. 10 per cent and something like that. 
But this year's hike has gone beyond all limits. The 
hike has been to the tune of 15 to 30 per cent. 
Therefore. I would like to appeal to the Government 
that they should immediately br ing down this 
abnormal hike in the prices so that the common 
consumers are not hit hard. 

While increasing the prlces you have mentioned 
about the Oil Pool Account. I would like to draw your 
attention to the situation that was prevailing in the 
1980' when Shri Pranab Mukherjee was the Finance 
Minister At that time, the Oil Pool Account used to 
be a part and parcel of the budgetary demand for 
the whole financial year. The bifurcation came 
afterwards. Later on, the Oil Pool Account was made 
a part and parcel of the day to day administrative 
measure. This is not correct. This could have a bigger 
share on the whole financ~al year itself through the 
Budget that IS going to be presented by the 
Government In the Parl~ament Therefore. I would 
like to appeal to the Government that hereafter they 
should think of adop t~ng  the system that was 
prevalent in the 'Eighties when the Oil Pool Account 
formed part and parcel of the whole Budget itself. 

Str, it was very rightly s a ~ d  by Dr. Murh Manohar 
Josh!, the only person to have pointed out, that when 
there was a surplus In the 011 Pool Account, when 
we were getting a good margin from this Pool in 
those days. an amount of Rs. 4,400 crore and odd 
was transferred from the Oil Pool Account to the 
General Pool Account, Why was that money not 
transferred back again to the Oil Pool Account? Now, 
Suppose if that amount of Rs. 4,400 has been 
transferred back to the Oil Pool Account from the 
General Pool Account, this abnormal hike in the 
prlces of petroleum products would not have been 
requlrod at all. Why did you not do 807 Why did you 
no1 take that step? You have taken the step of 
lncreasrng the prices, Instead of that you could have 
sat and tnteracted wlth the Fmance Minister and 
could have initlaled steps for transferr~ng back the 

' amount of Re. 4.400 crore and odd lo tho Oil Pool 
Account Since the Government failed to do no, they 
have takrn recourse to the hike in the petroleum 
products This is highly unfair. Thlr will hlt hard the 
people across the whole country. 

Another polnt Is about the mechanism of the 
adminlstered prices. I would like to appeal to the 
Government that the present system would not last 
long and the Government would have to thlnk of 
some other methods also. Moreover, there is a tussle 
going on between the various partners of the 

' 

petroleum Industry, the reflnerles, the oll companles 
in regard to the various kinds of surcharges, levy, 
cess etc. Therefore, thls levy system should be tackled 
a proper way so as to see that the burden does not 
fall on oll account in total. 

On account of this prlce hlke the national railway 
freight is also going to have Its say in the Railway 
Budget which Is going to be presented before the 
House. Thls is a sort of forewarning. The retail prices 
have already gone up. The consumers have also to 
bear the burden of various surcharges and other 
Government levies that have been introduced now 
Sometimes, you may have to bear the entire burden 
of the previous Government. I am not here to go lnto 
the details of all these things Had you thought of an 
alternative method, there would have been no 
necessity to go in for this klnd of abnormal price 
hike. The entire matter now hinges on one point. The 
Government has claimed that on account of the prlce 
hike, the inflation rate IS a not more than 0.9 per 
cent. The Press report says-we are not economtsts 
to say something on this subject-that It is somewhere 
ar9und one-and-a half per cent. The inflation rate 1s 
accounted for about 6 to 7 per cent and In a few 
months it is going to touch double d~gi t .  Therefore. 
you have to take into account all these thmgs. 

Another point that I would like to deal with IS 
about the time when you announced the price hlke 
The notlces were already sent and the Session was 
called when you announced thls price htke You had 
taken a decls~on in t h ~ s  regard at midnight. All these 
thmgs have been discussed in great detail by the 
hon. Members here I do not want to go lnto all these 
things. I only wish to say that when you announced 
t h ~ s  prlce h ~ k e  you knew it fully well that there were 
a number of companles who were havlng lakhs and 
croros of liters of petrol and diessel wlth them 
Thousands of Government vehicles, both at the 
Centre and State level, are there The moment you 
announced the puce hike, the old rtock was at once 
sold at the new rates to the conrumerr Even your 
Government vehicles purchared the old rtocks of 
petrol and dlesel at the new rater This Is a very 
important point. Lakhs and iakhr of Qovernment 
vehicles are there whlch purchased the old stock at 
the new rates You should have issued r statement 
that all the old stock8 rhould be ro ld  at the old rates 
only. I would like to know why no rtatement Ir made 
in this regard by the Ciovernment. You rhould have ' 
immrdlately l rrued a rtatement to tho effect that for 
the old rtocks, lying at all the petrol pumpr of the 
country, new rater wlll not apply. The Government 
has not come lomard wllh ruch a rtatrment. The 
Government Is at tho mercy of the rel lnerlrr ,  oil 
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companles and the petrol pumps located across the 
country.  How cou ld  such a grave mlatake b e  
committed so openly? Could the Government have 
forgotten such a bask matter? I see no wlsdom on 
the part  of the  Government in doing thls.  The 
Government had better come out wlth an explanation 
as to how such a grave mistake was commltted by 
them. 

There are many Issues on which many hon. 
Members are ready to speak. I too have a lot of 
details wlth me but It requlres a lot of tlme for 
submlttlng them Therefore, Sir, I demand that the 
Government should withdraw thls hlke in the prices 
of petroleum products today, while replying to this 
debate The Government can later come wlth a new 
proposal which could get the approval of all hon. 
Members of the House cutting acoss Party lines. 

Wlth these words I conclude. I thank you tor 
having given me this opportunity to speak. 

MR DEPUTY-SPEAKER : Hon. Members, I would 
hke you tell you that the hon Prime Minister will 
reply to the debate at 6 p.m. today 

SHRl JOACHIM BAXLA (Alipurdwar) , Sir, though 
thls IS my maiden speach, I will not take much tlme 
ol the House. Sir, I have heard the hon Members 
and frlends speaklng on the unprecedented price 
hlke ol petroleum products. Now, I rise to speak on 
behalf of my Party, the Revolurlonary Socialist Party 

Sir, the whole country, including farmers, small 
~ndustr~al ists,  drivers and people from all walks of 
life, 1s very much concerned about this sudden rise 
In the cost o l  petroleum products and LPG. There 
had been p r c e  hikes in the past and there will be 
prlce hMes In future. As long as we follow the 
cspital~stic structure of economy, this sort of price 
h~kes wlll contlnue to take place. 

The common man In the village had very high 
expec ta t~ona  of the Uni ted Front Government.  
A l though everyone IS b laming the present 
Government for the price hike, I would like to ask a 
question a r  to 'what about the earher Governments 
includlng that of tho BJP who had been in the 
Government lor thirteen days'' What was the reason 
that they did not take stock ol the situation when 
they were In power? Why did lhey remaln Indecisive 
so long? Had they taken proper steps at appropriate 
tlme, the common man who Ir unaware of this prlce 
hlke would not have been made to suffer The common 
man la being made to suffer now. This burden would 
not have fallen on the common people. This problem 
would have been avolded err l ler  also. Slnce no 
declrlon war taken by the earlier Qovernment now 
the prerent Qovernment had to take the declrion r t  
' thb  atrge. But the Increrre In the price8 of petroieum 

products Ir a l t o  c rua ing  concern to a11 o l  u r .  
Therefore, my humble t ubm lo ion  will be, through 
you, Mr. Deputy.Sp@aker to the Qovernment Is that, 

they should reconsider thls Increase and In future if 
any economlc policy is to be adopted for the future. 
then proper care should be taken so that general 
public never suffers. 

[Trans la tion] 
SHRI HARlN PATHAK (Ahmedabad) : Mr. Deputy 

Speaker, Sir, 90 crore people of thls country are 
listening to thls debate and they are eagerly waitlng 
for the Prime Mlnlsters reply in this regard. I do not 
think that their expectations will be fulfilled. It is my 
demand and the opinlon of the Members of the House 
that hon. Prime Minister should give his reply in this 
matter for which 90 crore people of this country are 
waltlng eagerly. 

Mr. Deputy Speaker, Sir, a strange situation has 
emerged In this House. This Government was formed 
one month and 20 days ago and within this short 
period it has imposed a burden of Rs. 8000 crore to 
Rs. 12000 crore on the public. I am worried about 
the fact that the main party of the coalit~on which has 
formed the Government has only 4 5  Members and 
rest of the Members are of alliance parties, Members 
of the all the alliance parties have condemned the 
Increase in  pr ices of petroleum products  and 
demanded that it should be withdrawn. Except these 
45  Members, all the 500 Members who belong to 
different parties have unanimously demanded that it 
should be withdrawn. I also say that this Increase 1s 
improper. The Government has no r ~ g h t  to do so 
Except the 45  Members of this party, none supports 
the Government on this issue and even 11 these 45  
members are asked their reactions outside this House 
they would also oppose this ~ncreaso. 

Mr. Deputy Speaker, Sir, my first demand is that 
sentiments of the House and expectations of the 
people should be fulfilled, The public of this country, 
and this Government itself feels that it will not last 
long . . . (  lntorrupf ions).  . .We al l  bel ieve that th ls  
Government 16 here  for a very short  pe r i od  
. . . (  lnforrupfions) We are watching for the last one 
week ...( lnforrupfions) We are reading in newspapers 
It is not an issue to worry but in democratic system 
a minorlty Government has taken up an Issue o l  
Increaalng Rs, ten thousand crores . . . (  Interruptions) 
You can do that. We were ready to take up debate 
on this issue under Rule 184 but some of our 
colleagues are trying to save you, but they are not 
rerl lslng that the day will come when-A poet has 
said very correctly that ....( lnforruptions) 

PROF. PREM SlNGH CHANDUMAJRA (Pr t~a la)  
The demand of rullng party rhould be considered if 
It i n tmdr  to go tor votlng. 

SHRI HARlN PATHAK : We were demrndlng that 
only . . . .( Interruptions) Now the p r r t l es  supporting 
Qovernment ahould become alert ...( lnrerrupfronr) 

SHRI RAMESH CHENNITHALA (Ko t t r y rm)  
Pleare reclte your couplrt. 
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SHRl 
The poet 
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HARlN PATHAK : I am going to read It out. 
has said : 
"Ham to dubenge sanam tumko bhi saath 
le dubenge," 

This Government will fall within one, two or six 
months period and with that will also spoil the image 
of your party. I feel that the Government has not 
gone into pros and cons of it before increasing these 
prices. 

Bangarappaji has said a new thing that for the 
last many years we have been noticing that increased 
the prices of petrol are effective from at midnight. 
We forget that there are thousands of petrol pumps 
and depots which have storage of lakhs of litres of 
petrol and on the very next day consumers have to 
purchase petrol at increased prices. The Government 
does not get a single rupee by it but owners of 
petrol pumps are benefited by it instead and earn 
crores of rupees over night. Therefore, I would like 
to say that the Government should have given it a 
serious thought. I have said in the beginning itsell 
that increase in prices of petrol, diesel and LPG 
directly affects all the classes of the country. Today, 
milk, vegetables, medicines and foodgrains are 
transported to villages daily. 

[English) 
Most of the essential commodities are transported 

by trucks. 

[Tra nsla t ~ o n ]  
You are saying that prices of kerosene have not 

been Increased but it is also transported by trucks 
and oil tankers, Thus all the classes are adversely 
affected by this price hlke. 

Tomorrow Railway Budget IS to be presented in 
thls House and Union Budget 1s likely to be presented 
on 22nd. The Intention of the Government has 
become clear before public with t h ~ s  price hike. 
Pr~ces will also be hiked in budget as well as more 
taxes would be rmposed. Commonman is golng to 
be burdened further. 

I w ~ l l  not take much time because my frrends 
also want to speak on 11. I would like to make two 
pomts clear. The first thmg IS that it does not reflect 
the oprnlon of the entlre House. Except the 45 
Members. all other members wish that thrs Increase 
In prrces of petroleum products, diesel and LPG 
shr~uld be withdrawn. The second polnt is that in a 
dernocrat~c system a minor~ty Government has no 
moral right to raise the prices In view of the these 
two polnls and aspirations of publlc I agaln demand 
that Increase In the prices of petroleum products 
especrally the Increase in prlces of dlesel, LPG and 
petrol should be w~thdrawn. 

[English] 

SHRl SRIBALLAV PANlGRAHl (Deogarh) . Mr 
Deputy-Speaksr, Sir, I am grateful to you for having 
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provided me this opportunity to participate in the 
debate regarding the hlke in the administered prices 
of petroleum products. 

Sir, the hike in the administered prices of 
petroleum products is not a new thing. The prices of, 
petroleum products we reviewed and revised from 
time to time to see that the Oil Pool Account is 
balanced. 

Sir, the petroleum products form 16 per cent 
aggregate of the various commodities, whose prices 
are either fully or partially administered. When all 
other pr ices are r is ing, some changes in the 
administered prices of petroleum products are 
necessary and inevitable. There is no denying of 
this fact. But, at the same time we have to see that 
price stabilisation is there, which has also been the 
election promise of the ruling Janata Dal and t h ~ s  
has been given in the Common Minimum Programme 
The prominent point, out of the twelve points given 
in the Common Minimum Programme, is that they 
will stabilise prices, Now, it is a contradiction. The 
price hike to this extent-25 per cent on petrol; 30 per 
cent on diesel, LPG, etc: goes to contradict what 
they have stated in their  Common Min~murn 
Programme and it strikes at its root. 

Sir, this price hike will have a cascading effect 
Tomorrow we will be havmg the Railway Budget ana 
the additional burden on the Railways will be about 
Rs. 340 crore Fare and freight charges w ~ l l  be on 
the increase. So also, the burden on the lnd~an  
Airlines, Air India, etc, wdl be about Rs 80 crore 
Already reports about steel prices going up by 10 lo 
12 per cent appeared in the Press. The quality coal 
price has, of course, registered an increase of 60 
per cent. All modes of transport-alr, rail and road- 
will have the impact of t h ~ s  and I need not go ~ n t o  , 
that aspect 

It has been the national desire, I wdl say the 
national will, that this prlce hike, of course. was 
necessary but certainly not to thls extent. 

The BJP fr iends wanted to censure t h ~ s  
Government on t h ~ s .  But there IS no need for 
censuring this Govenrment. 

I would quote what the Janata Dal Supremo, the 
B~har  Chiel Mlnlster S h r ~  Laloo Prasad Yadav had 
sald about thls prlce hike He sald "The hlko seems 
unreasonable. This should have been done In 
phases. I am golng to convey tho resentment of the 
people to the Prime Minister tomorrow" He added 
that he was going to ask the Prime Minister why he 
said that there would not be any review of this price 
hike. 

The Janata Dai  Party Supremo. the party 
President, the Bihar Chief Minister had taken the 
Prime M ~ n ~ s t e r  to task. Shri Laloo Prasad Yadav 
issued this statement before coming to attend the 
Chief Minister's Conference, So, how can they flnd 



265 Discussion Under Rule 193 ASADHA 24, 1910 (Saka) Discussron Under Rule 193 266 

fault with others in criticising this price hike and 
demand Its withdrawal? 1 now come to what the 
Chief Minister of West Rengal had said, He said : 
"The hike was unjustified." Shri Laloo Prasad Yadav 
had said, 'unreasonable' and Shri Jyoti Basu had 

( said, 'unjustif ied'. Shrl Laloo Prasad Yadav had 
suggested that this should have been effected in 
instalmenls. 

The Maharashtra Chief Minister is another one 
Shri Manohar Joshi has said that it IS unbearable 
One has s a d  that 11 is unreasonable, another has 
s a ~ d  that it is unjustified and another has said that 
11 1s unbearable. So all the Chief M~nisters have 
s a ~ d .  It IS like that. 

Slr, belng upset, Shri Deve Gowdali, naturally 
while calllng the Members in a meetlng of the UF, 
has advised them to come out In one v o w  so far as 
prlce rise IS concerned and after that we have seen 
it That I need not repeat What has our esteemed 
colleague, senior parl iamentar~an, the hon Home 
Minlster stated in Madras? What I mean to say IS ,  all 
thls shows that the entire country IS  very much 
concerned about the steep, hectlc prlce h ~ k e  In 
petroleum products 

Our good f r ~ e n d  Shr l  Jaswant S ~ n g h ,  who 
~n~ t l a ted  the dlscussion, IS there on the other slde 
He also chaired a Standlng Committee on Energy 
That Commit tee had also come out with the 
recommendat~on that t h ~ s  has to be f~xed on economlc 
bass  and somethmg llke that 

SII, naturally we are poor people There are 
oyerwhelmlngly poor people In the soclety You know 
that our soclety 1s no1 an even soclety There are ups 
and downs There are poor people, down-trodden 
people More than 40 per cent of our people are ' below the poverty line Naturally In a country of this 
nature, the economy also has to have an element of 
subsldy That has been admitted. Subsldy IS an 
essent~al element Therefore. In certaln quarters, we 
have thls element of subsldy like the foodgrains and 
In fertlllser 

Dlesel IS somewhat an essential commodity, In 
dlesel also, there can be no oblect~on You can have 
an element of subs~dy In dlesel also So naturally 
thls is a problem There IS c r~ t~c i sm here And the 
reason given for such a h ~ k e  1s that dur~ng the lasl 
30 months of Congress Government, there was no 
price h ~ k o .  Yes, there was no puce h~ke  for the last 
30 months 

There are different po l~ t~ca l  parties who are ruling 
In dlllerent States. I would l ~ k e  to know whlch of the 

, Polltlcal paflles have come out wlth heavy taxatlon 
mealure8 In the electlon year. We are all In a 
democracy. We have elected Governments. Tell me, 
Whlch Qovernment belonging to whlch Party has 
come with heavy taxatlon dose In an electlon year? 
I8 It a fault of tho Congress Government' In 1991 - 

92 what was the state of economy in lnd~a when the 
Congress Government led by Shri P V  Narasmha 
Rao came tc power? Kindly recall that It was on the 
brink of col lapse And today what is the state ot 
economy which Shri H D. Deve Gowda ~nhe r~ ted  from 
Congress? 

It is a buoyant economy At that pomt of llme 
also, there was a defic~t of about Rs 5,000 crore In 
Oil Pool Account. In 1991, ~t was not our playlng wlth 
the money, Now, of course, there is suddenly a d e f ~ c ~ f  
of Rs. 8,000 crore At that point of tlme. what was the 
GDP? What was the economic growth? What was 
the mdustrial growth? What were they In 1991-927 
I would like to quote a statement It says. " lnd~a 
appears to have entered a phase of h ~ g h  economlc 
growth" And whose statement IS 113 It i s  the 
Government's own agency Gomg by the surprlsln) 
estimates of the Central Statlstlcal Organization 
CSO, on Friday, it said that the Gross sornest~c 
Product, GDP grew by seven per cent last year. the 
hlghest ever, and it goes to grow by 6 6 per cent t h ~ s  
year also. Sir, the target has been exceeded The 
economy has performed so well last year Whose 
Government was 11 last year? Now the godowns are 
overf low~ng w ~ t h  foodgra~ns What about f o r e ~ g n  
exchange reserves? What was the poslt~on then? If 
was mlnus growlh The industrial growth was 2 25 
per cent Now the lndus!rlal growth IS above 10 per 
cent What was the inflat~on rate then? It touched 1 7  
per cent But now 11 IS 4 67 per cen! Thls IS the 
record, t h ~ s  1s the economy whlch we have left behind 
and they should be grateful to us 

This Government and the P r ~ m e  M ~ n ~ s t e r .  Sh:l 
Deve Gowda should be grateful to Shrl PV  Naras~mha 
Rao, to Dr Manmohan Sh~gh and to the Congress 
Party for havmg inherited such a buoyant econorry 
and also for the support this party IS glvlng therr to 
run the Governrnent There cannot be any accusat~or 
on the Congress for thls prlce hlke 

When Shri PV Narasimha Rao took over 11 was 
such hopeless economy that there was a def~c!! o4 
Rs 5,000 crore in the 011 Pool Account When tclev 
could have absorbed ~ t ,  when they could have 
managed 11, why In such a good background car  I: 

not berabsorbed now' It can very wel! be absorbed 
There cannot be any allegat~on that because of !he 
Congress rnlsrule or because of Congress not having 
come forward w ~ t h  a steep pflce like t h ~ s  this s~luaf lor  
has arlsen. ( Inlerruphons 1 

SHRl RAJENDRA AGNlHOTRl (Jhansl, To wba! 
extent would you pressurlse the Government? 

[Engl ish]  

SHRl SRIBALLAV PANlGRAHl I am coming to 
that Do not worry Please have some patience 
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I had the good opportunity of heading the 
Standing Committee on Petroleum and Chemicals. I 
had got the opportunity of observing the functioning 
of these Ministries from close quarters. I wonder 
how our friend, Shri George Fernandes has said 
what we said on this. Of course, everyday we the old 
Members are acquainted with him, that is the 
'Georgian' style. The hon. Member is not present 
today in the House, he came out with certain things, 
I do not know wherefrom ha got those things. I have 
no access to the records now. But in my own way I 
recollected the things. He said that there was about 
Rs.  5,000 or Rs. 10,000 crore hanky-panky in 
transport etc. They appeared before the Committee 
while discussing about the pricing, distribution and 
exploration of this oil industry ....( interruptions) 

[Transla tion] 
SHRl RAJENDRA AGNiHOTRl : You have 

punished the public by lncreaslng its price. 

[English] 
SHRl SRIBALLAV PANlGRAHl : They pleaded 

the~r  case for increasing their concession, their profit 
margin, etc. But ,  at the same t ime, a passing 
reference was made that the transporters etc are 
also engaged in hanky-panky business. But they 
could not give any evidence. 

I have no time, otherwise I can read from the 
Report.  I have brought out all these th ings.  
. . . . (  Interruptions). He said that this Committee did 
not laks cognisance of this. Without corroborat~on of 
serlous allegation how can you b r ~ n g  it to the 
recommendation part? But we have mentioned what 
they have stated. We have also dealt with that. We 
also enquired from the Min~stry olfic~als when the 
Mmistry officials appeared before the Committee. 

As I said, this prlce naturally has got to be 
balanc'ed. But, at the same time, we have look to the 
effects thereof. They are saying that by the end of 
the year the deficit would be reduced to Rs. 2.000 
crore. They would have got more than Rs 12,000 
crore for the whole year But for the rest of the year 
they will get Rs. 11,000 crore and at the end of the 
year the deficit would be reduced to Rs 2,000 crore. 
They should have gone for this revision partially, not 
to this extent and that could have been absorbed 

I had already told about the healthy economy. If 
Shr~ Deve Gowda can sustaln whatever the economy 
lhat has been handed over to him and manage it, 
naturally a big portion of deficit, etc. could be very 
well abrorbed. 

Now 1 am comtng to some sugge8ttons. Every 
time we find that there IS a difference, there i8 a gap 
and that gap IS also caustng concern Our 
consumption rate Is movlng very fast a r  compared to 
our oil exploration, etc 

17.65 h r r .  
(Mr Speaker in the Chair) 

As you find, Sir these days our own indigenous 
crude is cheaper than the imported crude. So, the 
less we import, the more healthier our economy wit1 
be day by day. We have, therefore, to pump in money 
in this area for augmenting our production. This 
aspect nobody has highlighted and I think many 
people do not know about it also. 

We have one Board called the Oi l  Industry 
Development Board (OIDB). This OlDE was created 
in mid-seventies and thereafter a cess has been 
levied, particularly to promote our oil industry, Havmg 
realised the imporlance of the oil industry, wh~ch IS 
in basic sector and which contributes a lot towards 
the growth and prosperity of the country, this spec~al 
cess was collected for the promotion of the 011 
industry. But surprisingly, this oil cess, which is 
primarily meant for the oil sector, has not been 
properly used. Out of Rs 20,000 crore collected so 
far, do you know, Sir, what the amount spent on t h ~ s  
oil sector is? It is a meagre amount of Rs 900 crore 
D u r ~ n g  t h ~ s  per iod,  not only the Congress 
Government but several other Partles' governments 
have ruled the country but nobody has taken 
cognisance of it So, why lo blame the Congress 
Government alone' The situation was such lhat t h ~ s  
money was taken to the General Account. Similarly 
the divers~on of the OIDB Account and the Oil Pool 
Account also did not take place during l h ~ s  per~od 

In the overall economy, ~f we take certain steps, 
price hikes could be avoided lo  a certam extent We  
can reduce the customs duly on mported crude 
Austerlly in the use of oil can also be observed Any 
new programme you launch, You are glvtng some 
vehlcles and those vehlcies are depos~ted In the 
premises of the Collectors of every District 

MR. SPEAKER: Panigrahij~, it is going lo  be SIX 
and slx o'clock is the tlme for the Prlme Mmisler to 
reply. 

SHRl SRIBALLAV PANlGRAHl All rlght, s ~ r  I 
would have taken another halfman-hour 

MR. SPEAKER : I know, you can take even one 
full day. 

SHRI SRIBALLAV PANlGARHl : So, Str, wlth a 
proper management of the economy, wlth austertty 
measure8 and also by reducing the Import duty, the 
price hiker can be avoided. There Ir no harm even 
to go in for disinvestment. 

I would llke to glvo one proposal  for the 
conrideration of thr  Houre and of the Government 
Everybody know8 that there is a prrallel economy 01 
black-money going on in the country. Sometlmer we 
think that this black money rhould come out. So. I 
thlnk we can C o n l i d ~ r  whether black money a l ro  
can be ured in the nll rector. 
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Some MNCs, some international organisations 
are being attracted to this sector and bids, etc. are 
golng on. I think by augmenting our own production 
and also by bringing about some discipline in the 
economy, relating to Oil Pool Account, etc., we can 
brmg a better situation. 

Since you have already cautioned me about the 
time, I do not like to take more time even though I 
have many things to say I would conclude by saying 
that this unprecedented price hike to this extent at a 
stroke was uncalled for and was not wise. I am 
reminded 01 one shloka. 

"skandham no badhte raja, sarv badht~ badhte." 

Even our Shri H.D. Deve Gowda, who 1s known 
as bhumlputra because of h ~ s  concern for the farmers, 
while talking to the Press. I thmk at Lucknow, after 
thls price hike, justified 11 of course, I do not find 
fault w ~ t h  him. 

18.00 h r r .  

But, at the same time, he s a ~ d  that thls would not 
at all affect the interests of the peasants and farmers. 
I thmk this IS too much and at least the Bhoom~ Putra 
should have real~sed that t h ~ s  IS not golng to spare 
even the peasantry. Therefore, hls own precedent IS 
these and the C P M  supremo and the Chlef Mln~ster 
and all those are warnlng about one thmg that 1s 
very very hefty very very steep and th~s  should not 
have boen done at a stroke and I! should have body 
done In phases or lnstalments Sir, thls IS the natlonal 
w ~ s h  The nat~onal w ~ s h  IS reflacted In Parhament It 
IS the collecl~ve respons~blllty of the Government to 
bow down l o  the n a t ~ o n a l  w ~ s h ,  whatever may 
happen 

MR SPEAKER Thank you Pan~grahl j~ Please 
conclude now 

SHRl SRIBALLAV PANlGRAHl I appeal to the 
P r~me Mlnrster that he shouid revlve and recons~der 
this aspect As I sa~d ,  by glvlng stat~st~cs,  he has 
Inherded a very good end buoyant economy. He need 
not be upset at all (Inlerrupl~ons) What happened 
in  1991-92 S h r ~  P V  N a r s ~ m h a  Rao and Dr.  
Manmohan S ~ n g h  managed the economy 

(Inferrupl~ons) 

MR SPEAKER Shr~  Pan~grah~,  you are golng 
back You do not have to repeat what you have s a ~ d  
earlier I was Ilstening to you trom my Chamber. 

SHRI SRIBALLAV PANlGRAHl : Slr, there shouid 
b r  no drlf~culty in managlng with rome Increase. He 
should withdraw the increase In tho price of dlesel 
by another ten per cent and In petrol by ten per cent 
and by flftesn per cent In the LPQ. 

Sir, I m r k r  r n  r p p e r l  to have r d i rpr r r lonr te  
vlew and he should consider all thrse r rpect  and 
effect rrduction of pr lcr  hike 

MR. SPEAKER : Thank you. Hon. Members, the 
time allotted for this was two hours. We have already 
spent four hours and fifty two mlnutes. I thlnk the 
debate is good enough, Mr. Prime Minister may reply 
now. 

(Interruptions) 

THE PRIME MINISTER (SHRI  H D .  DEVE 
GOWDA): Mr. Speaker, Sir, with your kind permission. 
I would like to appeal to all sections of the House 
including the former Prime Minister and the Leader 
of the Opposition when I try to substantiate with all 
reasonings about the decision we have taken to 
increase the prices of petroleum products before the 
Session starts, five days earlier. 

Sir, forget for a moment that this is a coalition 
Government and t h ~ s  Government conslsts of 13 
Parties and t h ~ s  Government has another big Party 
support~ng from outside. Let us not mix politics In 
this Issue. Let us take a pragmatic vlew about the 
declslon taken by the Government. 

Sir, about propriety, your goodself has given a 
rullng I do not want to questlon your rullng I will 
bow my head When the hon. Speaker from that 
exalted Chalr gave a ruling, we have to respect the 
rulmg of the ~ h a i r . " l  do not want to say anythlng 
about it. 

I am not going to just~fy the d e c ~ s ~ o n  taken by 
me or my Government. Sir, if you go back to the 
history, how many times did the hon Speaker, sittmg 
In the same Chair has given ruhngs about the 
d e c ~ s ~ o n s  o f  the previous Governments whose 
numer~ca l  strength was so monol~ th ic  two- th~rds  
majority- and at that time how the adminlstratlve 
prlces were Increased prlor to the Budget sess~on? 
I can glve any number of instances 

What made this Government take such a hurr~ed 
decis~on of the decis~on SIX days or a week prior to 
the Budget Sesslon? Let us have a clear plcture 
before we come to any conclusion 

Sir, the Issue before us was the same issue whlch 
was placed before the previous Government The 
same Issue was placed before our senior most leader. 
the former Pr ime M i n ~ s t e r  and Leader of the  
Opposition 

I have got the highest regard for Jaswant Slngh,, 
Whenever he spoke, I used to sit there and hear h ~ s  
speech very carefully. At t imes, I was unable to 
understand some of the words he used or expressed 
I am not so knowledgerble r person so far as Eng l~sh 
1s concerned, but I could understand the message 
whlch he trled to convey to tho nation from t h ~ s  
Housr.  

I am just quotlng lor hls b rn r f l t  w h r l  he  8 r M  this 
matter came up b r t o r r  the prevlou8 Oovernment. 
When the f i le  w a r  rubml t ted  to tho  M ln l r t r y  of 
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Flnance, the lest views expressed by the Finance 
Minister were: 

"Primer facie it seems inevitable that an 
across the board increase in POL price is 
required urgently to eliminate the pool  
deficlt". 

Tha t  i s  wha t  h e  as  F inance  Min is ter  had  
observed. I am not going to say that he took that 
view from the Ministry of Finance ...( Interruptions). 

SHRl SOMNATH CHATTERJEE (Bolhpur) , Is this 
the decision of Jaswant Singhji? 

SHRl H.D. DEVE GOWDA : Yes 

I have got the highest regard for our former Prime 
Min~ster and Leader of the Opposition, I respect him, 
Sir. The Finance Minister has also observed that 
cumulative oi l  pool  deficit is going to rlse to a level 
of Rs. 11,700 crores at the end of this year from a 
level of Rs. 5,700 crore last year and as such an 
across the board, increase in petroleum prices IS 
required urgently to eliminate the pooi deficit. I am 
golng to read again the words 'urgently to elimrnate 
the pool deficlt'. What was the pool c:etrc~t? It was 
Rs 5.700 crore for the last year and the Irgure 
projected for 1996-97 is Rs. 11,700 crore "While 
ac t~on  on these points shall be taken separately the 
OEB as approved by the  Ministry of Finance I S  
submit ted for approval". The then Prlme Minister 
approved it and also d~rec ted necessry actlon t-. be 
taken on  the observat ion made by :he F ~ n a n c e  
Min~stry headed by Jaswant Srnghj~ :;nrsrrupt~ons! 
I do  not want to mlx politics here Forget that t h ~ s  is 
a Government which is headed by 13 ooli!ical partles 
and supported by you f r~ends.  I have not come In 
search of any job In Delhi. My temperamen! is totally 
d~tferent 

T h ~ s  is a thmg whlch was torced >n me I h~ghly 
respect you, wherever you may be Kobody can 
prevent the destiny If destmy is there on your s ~ d s ,  
you can come and sit here and somebody can go 
and sit there That is not Ihe Issue Eut when you 
altack as a senior parhamentar~an I am too small a 
man Let me honestly speak. compared to you 1 am 
too small a man. The 011 Pool Account deficit must 
be erased. Tha l  is your own decision and I have 
carried 11 

[Tanslation] 
SHRl ATAL BlHARl VAJPAYEE (Lucknow) Mr 

Speaker Sir. I do not want to interrupt the hon Prime 
Minister 

SHRI H D DEVE GOWDA I am y~elding 

SHRl ATAL BlHARl VAJPAYEE : Mr Speaker Sir, 
the matter of deficit In oil pool accoun: has not Deen 

settled yet  and prices of petroleum products are 
soaring high. We being in apposi t ion have been 
warning the Government for years against It. I have 
not given orders to convene a session of Parliament. 
It is your declsion to announce an increase in the 
pr ices  of pe t ro leum p roduc ts  f i ve  d a y s  be fo re  
convening of the session of Parliament. 

SHRl SOMNATH CHATTERJEE : Sir, let the 
Leader of the Opposi t~on and Shr i  Jaswant Smgh 
admit that they recommended a steep hike.  

, .- SHR l  JASWANT S l Y G H  (Ch i t t o rga rh )  , Mr  
Speaker, Sir, now that I am asked a direct question, 
I will respond only 11 you permit me to do so. 

Sir, there are two Issues involved here. Flrstly. 
re ferences t o  n o t ~ n g s  on  f l l es -whe the r  t hose  
references to notrngs on files are a mstter that has 
to be dlsctrssed and debated here. That is a different 
matter That IS one t h i ~ g  

The second thing is that I have been asked by 
my  senlor colleague a s  to whether I had made any 
recommendation o l  this nature, of a sudden steep 
h ~ k e  No, Sir. I certamly expressed grave concerns 
at the deterrorat~ng si tuat~on that the deficit would 
go upto Rs : 1.000 plus crore or more 

SHRI SOMNATH CHATTERJEE The cat is out of 
tho bag. 
w" SHRI JASWANT SlNGH It I S  a n  es t iamte 
Certa~nly it was on record that i f  correctrve action 
was not taken, the sr luat~on would be difficult. But 
that corrective ac t~on w ~ l l  be a 30 per cenl  hike was 
cer la~n ly  not part of our notings We would have 
found out alternatives to dorng 11 and domg it not on 
the eve of a Budget Session of Parhament Del in~tely 
l o t  1 say t t ~ s  only because this matter was r a s e d  

SHP.1 H D DEVE GOWDA Th is  v iew was 
expressed rtn 25 5 1996, about 20 days earlrer I 
took over the offrce on 1st June and il was to be 
proved In Parl~ament as to whether lh is IS a legi l~mate 
Government or not So, I was unable to touch Ihe f ~ l e  
tor another 12 days I am not golng l o  just drag the 
name of the  senior leaders for the  pu rpose  of 
delendmg thls d e c ~ s ~ o n  

SHRI ATA? BIHARI VAJPAYEE You are t r y ~ n g  to 
score a debat~ng pan t  Thal is all 

SHRl H D DEVE GOWDA . Please hear me On 
the other day, when your goodrei f  was speaklng, 
other hon Members attacked me so much, I was 
patmntly watching them I did no1 even react a word 
to them Whatever may be the lnsull, I p a t  swallowed 
It 

Mr Jaswant S lngh j i ,  your own  Comml t lee .a  " 
C o m m ~ t t e e  a p p o ~ n t e d  by  t h e  P a r l i a m e n t - h a d  
recommended that the subsldy on LPG rhou ld  b e  

,gradually reduced. He was heading l hs l  comrnltlee 
 while speaking to the T ~ m e s  ol India on  In f l r l lon ,  
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you sa ld  that the Inf lat ion rate has been kept 
artlflclally low by not increasing the administered 
prices. You further added, this Is particularly true In 
terms of the petroleum sector as there is Rs. 6.000 
crore deficlt in the Oil Pool Account. This is what you 
have told the Press ...( Interruptions) 

SHRl SOMNATH CHATTERJEE : They are totally 
.exposed. 

MR SPEAKER : Please, I do not think that is 
required. 

SHRl H.D. DEVE (30WDA . Sir, I would like to 
apprise the House and through this House, to the 
nation what were the circumstances. I am not going 
to say that you support me. i am prepared to take the 
blame. But at least through this House I must also 
tell the nation under what circumstances I have taken 
this declsion That much liberty I have got. 

Sir. on 17th June one reflnery s a ~ d  that FOB 
payments due to' IOC for crude supphes to the tune 
of Rs 49 crore had been defer red.  Delaying 
payments to other suppl~ers. contractors, etc., ycu 
w ~ l l  agree, will lead to a serlous loss ol Image If 
OCC resorts to further retrenchment of t h ~ s  nature 
CRL w ~ l l  be expected to serlous f inanc~al problems 
whlch may even lead to the refinery operat~ons 
comlng to a gr inding hal t .  One of the re f~ne ry  
C h a m a n  and Managmg Dlrector wrote like t h ~ s  to 
the Secretary, Ministry of Petroleum Sir, there are 
serles of correspondence between several refineries 
and the Mln~stry of Petroleum I would l ~ k e  to quote 
only one case as I do not want to take much tlme of 
the House It says 

"We are a t ra~d ~f thls situation continues 
IOC may be under a great stress to default 
its lo re~gn commltments lor lmports as well 
as loan repayments whlch w ~ l l  adversely 
affect 11s c red~b i l ~ t y  In the lnternatlonal 
market'' 

They went on stressing the Mmlstry o l  Petroleum 
to take early declslon Some people say that I have 
done the b~ggest mistake Even now by March, 1997 
the d e f ~ c ~ t  will be ranging from Rs 4,700 crore to Rs. 
5.000 crore That 1s the projected flgure 

I would just l ~ k e  to draw the attention o f  the 
House to the prevlous h~kes  In the prices of petroleum 
products I want go back to the previous events that 
took place so lar as the prlce Increases In petroleum 
products are concerned In 1979, alter the Budget 
was placed In t h ~ s  very august House on 26.2 1979 
. Shri Morarjl Desai was the Prime Min~ster at that 
time . the price of HSD was increased by 8 5 percent, 
SKO by 8 3 percent and LPG by 9.2 percent When 
the late Shr i  Charan Singh became the Prime 
Mln~ster, on 17 081979, SIX months alter the Budget 
was phased In lhis very same Houae, prlce of the 
LPG was lncrraaed by 20.4 percent. 

When Madam Gandhi was the Prime Minister, on 
13.01.1981 - the Budget was placed on 28.02 1981 - one-and-half months' earlier, the prlce of LPG 
was increased by 17 percent and the price of HSD 
was increased by 18.9 percent Within six months, 
that is, on 11.07,1981, in the middle of the year 
again, the price of HSD was ralsed by 13.7 percent 
If you add 10.9 percent and 13.7 percent, the total 
comes to 92 percent in respect of HSD alone, the 
price of LPG was raised by 17 percent on 13.01 1981 
and on 11.07.1981, it was, again, raised by  14.5 
percent. The total price rise comes to 31.5 percent 
in respect of LPG, The kerosene price was raised by 
18.5 percent within six months in two instalments, in 
two dosages. 

Comlng to the late Shri Rajiv Gandhi's perlod 
on 01.02.1996 - on 28.02.1996 the Budget was 
placed in t h ~ s  very august House - LPG prlce was 
rased by 23 1 percent and subsequently he had 
given some reduction .. .( inrerruplions) 

SHRl SONTOSH MOHAN DEV (Silchar): How 
much was the reduction? 

SHRI H D. DEVE GOWDA . it was mrnus nlne 
percent. 

SHRl SONTOSH MOHAN DEV . He raised the 
price and subsequently reduced it. 

SHRl H D. DEVE GOWDA . I am coming to I! 

That is why. I said, let us forget the party lssues now 
We have to see as to how we can set right the 
present crisis Not only t h ~ s ;  there are varlous other 
problems and we have to collectively thmk over those 
things In 1991. NSD price was not r a s e d  On 
25 07 1991, LPG price was raised by 20 percent, on 
16.09.1992, it was raised by 24.1 percent, and on 
12.01 1994, it was raised by 20.6 percent In three 
years, only on LPG, the total prlce rlse comes to 
64.6 percent Later, a reduction was given, whlch 
was minus 6.9 percent. It means, 58 percent was the 
total price rise, in three years, only on LPG You 
were all saying that the Prime M~n is te r  had no 
knowledge of the common man's problems I am 
prepared to bear all these criticisms 

SHRl SOMNATH CHATTERJEE They are 
genulne bhoomi pulras who are sittmg on this slde 

SHRl H D DEVE GOWDA . Slr. I told you under 
what cwcumstances we were compelled to take t h ~ s  
decis~on Our demand - 11 was placed betore you 
and belore me also - In 1994-95 was 65 5 mllhon 
tonnes and it has gone up to 72 5 milllon tonnes It 
IS further expected to go up to 78.5 durlng the current 
financial year. 

As I told you a lltlle earlier, even after this prlce 
hike, the projected figure is about Rs 4,7001- to 
R s  5,0001- deliclt by 31 st March. 2987 

How much subaidy are we giving? We are glvtng 
a aubaldy of Ra. 4.8701- on krroaene. We have not 
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raised a v i n g .  We are giving a subsidy of Rs. 4.17 
paise per litre. 

It was as if we have done it by mldnight decislon. 
It IS not a midnight decision every time when the 
administrative price hike is going to be implemented. 
It is only because the decision will be given effect to 
when almost all the accounts of the oil pumps and 
petrol pumps will be closed only at about 10.30 or 
11 o'clock. 

SHRl HARlN PATHAK : They have to raise. 

SHRl H.D. DEVE GOWDA : That will be there. I 
do agree. I do not dispute that point. I do agree that 
all these things are bound to happen. It is not as i f  
I have taken a midnight decision. It IS the decision 
taken by the Department. Yes. It should come into 
operat~oh the next day. That is why, they will inform 
the concerned dealers after the closure of their 
accounts. 

Even today we are giving subsidy amount of Rs 
62.50 palse on one LPG gas cylinder 

SHRl N I ~ I S H  KUMAR (Barh) : If subsidy of Rs 
62 is berng glven on LPG then it should be stopped 

[English] 

SHRl H.D. DEVE GOWDA . It you want to totally 
remove that means totally remove . . .  after this 
Government collapses, 11 you come to power, you 
can do that ....( Interruptions) 

It we take LPG users whose monthly Income is 
below Rs. 2501-. they come under the purvlew of 
below the poverty h e .  It comes to 3.6  percent 

The percentage of people whose monthly Income 
is Rs 7501- to Rs. 1,5001- comes to 25.9 and Rs. 
1.501 to Rs. 2,500 comes to 29.1 and Rs. 2.501 to 
Rs. 4,000 comes to 23.5 and over Rs 4.0001- comes 
to 17.7 

These are the figures I am plactng before the 
House 

SHRl NIRMAL KANTI CHATTERJEE . By whom 
has the survey been done? 

SHRI D DEVE GOWDA : It is done by the 
Department. not by any news agency. Even after the 
price h ~ k e  of Rs. 8.46 per kg of LPG gar In Indla, If 
you go back to other nelghbourlng countries. In 
Malayria it la Rs. 16.12. in Bangladesh - they are 
richer than us - it is Rs 13.58, In Myanamar Ra. 
22 37. In Sri Lanka R6. 13.4 and in Thrlland Rr. 
15 4 per kg of LPG. 

About the HSD, In the care of road trrnrport, 
yes. there I8 @om@ ofloct on the trrn8ponatlon of the 
commodltlea. I do agree Tho total conrumptlon by 

the Road Transport Department In the whole of the 
country Is to the extent of 61.8 percent; in the case 
of Railways, I is 4.3 pdcent; In the case of Shipping, 
it is 0.4 percent; In the case of agricultural sector, 
It Is 16.3 percent and in respect of the industr~al 
sector, It is 17.2 percent. Thls Is the sectoral 
consumption of HSD. 

About vehicle populatlon, there are 3.10.412 
diesel cars: jeeps are to the extent of 5,98,191; 
commercial vehicles are to the extent of 21,27,504. 

I now come to MS consumption profile. The car 
population is to the extent of 1,36,76,000. The total 
consumption is 1,98,10,973 metric tonnes. I have 
given the figures about the sectoral consumption as 
well as diesel vehicle population, car population and 
a l l  these things. The consumption is about 
1,98,10.973 metric tonnes. 

SHRl NlTlSH KUMAR : What about tractor? 
. . . (lnterrupt~ons) 

SHRl H.D. DEVE GOWDA : I told you how many 
farmers are using it. I do agree that whenever the 
price of any commodity is going to be increased. 
some sections have to bear the burden I do not 
dispute that point Bul, at the same time, let us also 
think about the other people. Nitishji. I thought that 
you are coming from the farming community 
. . (Interruplions) 

SHRl SOMNATH CHATTERJEE He has 
jettisoned it. He has gone to construction of Temple 
business!. (Interruplrons) 

SHRl H D DEVE GOWDA . I have got the h~ghest 
regards tor hlm Shri Nitish Kumar. I heard your 
speech though I was in my office. But I was unable 
to understand the full speech because you spoke In 
Hindi But I tried to get the information. At least, you 
have not mentioned even a slngle word about the 
ferlil~ser subs~dy which this Government has gwen 

SHRl NlTlSH KUMAR . I have apprec~ated that 
But Shri Devendra Prasad Yadav has not reported I! 
properly 

SHRl H.D. DEVE GOWDA . If you have ment~oned 
It, thank you very much. In my opinion, India can be 
economically split Into two parts: one Is rural India 
and the other 18 urban Indla. Do not be under the 
imprrrrlon that I am blared toward8 the urban propl r  
or unbiared toward8 the rural people. Forget that 
Just I am glvlng you the tlgurer. In Bombay. Calcutta 
and Madras alone, the Rallwryr ru f i r r  a lo r r  of Rr  
220 crorer lor whlch we are provldlng rubaldy It Ir 
for ruburban trains. 

Shrl  N l t l rh  Kumrr ,  about the p o r t - c a r d r .  
reglrtratlon and the rrlr 01 Inland Ietterr, In tha 
Communlcrtionr Drpartment alone, we r r r  glvlng 
rubrldy lo  the tune of R8. 600 crorr r .  
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Who Is going to get the beneflt? It is the people. 
There was a massacre in Blhar. I got that message 
two days back on Saturday morning at 7.30. 1 told 
the Home Secretary, "I want to go today afternoon to 
the place where this unhappy incident has taken ' place.' The Home Secretary contacted the Chlef 
Secretary, Blhar. And he gave me the information 
wlthin two hours. He said: "Even though you can go 
to Patna by the Indian Air Force aircraft yet you 
cannot reach that village by hellcopter. We can 
arrange for a heliped two miles away from that 
vlllage. You have to walk two miles." This is the true 
picture of India. You are coming from that State I am 
only just giving one instance. What happened on the 
27th7 I wanted to go to that place on the very same 
day because It was a holiday and there was no 
sitting of the House. The Home Secretary conveyed 
to me, "you have to walk two kllometres; and we are 
not golng to advocate you to go there today." As I 
told you, economically, we can split lndia into two 
parts - one Is rural lndia and the other one is urban 
lndla How much subsidy are we glvmg to varlous 
elite sectlons of the society? I am not against that. 
But you must also think In terms of those people who 
have no volce This House IS meant for those people 
who have no voice. i have taken a decision which is 
not going to be liked by so many elite sections of the 
soc~ety  I know, they are the opinion-makers Let 
them form the oplnion against this Government. But 
so long as I am here, I must tell you very frankly, I 
am going to take the decision In favour of the rural 
masses I am prepared to say this I am not afra~d of 
this Charr. So long as i am here, I am golng to take 
tho dec~s ion  in favour of my constrtuents, these 
people who have boon neglected all these 48  years. 
Certainly, they must be given their due share. There 
is noth~ng domg on thls issue 

[Translatronj 
SHRl SHYAM BEHARI MISHRA (Bllhaur) Hon 

Prlme Mmlster, Sir the class whom you are trylng to 
benet11 w ~ l l  ~tself be affected adversely by Increase 
In the prrcos of dlesel petrol and other petroleum 
products (Intorrupl~ons) 

PROF RASA SlNGH RAWAT (A lmer)  Mr 
Speaker, Sir, the Increase In prrces of petroleum 
products IS going to affect the poor whom tho hon 
Pr lme Mln l r te r  18 p roc la~mlng  to protect  

(lnlorruptione) 

SHRl S P JAISWAL (Varanasl) Hon Prime 
M~nrs te r  Sir, who 18 responslbie If there 

(lntorruptrone) 

[Englirhj 
MR SPEAKER : Plerse slt down 

[Translations] 

SHRl S.P. JAISWAL : Hon. Prime Minister, Sir, 
you are the leader of farmers. Can you walk upto 2 
kms. on foot. . (lnterruprlons) 

SHRl H.D. DEVE GOWDA : Sir, with your kind 
permission, I say that the opposition has got the 
right to attack. Whatever harsh language they have 
used, I never opened my lips. Please bear with me 
for a moment We are all human belngs. We have 
come here to take care of those people also It is not 
a monopoly of Dove Gowda. Please permit me to 
speak. 

It I quote Bangalore, you may say that I always 
try to quote Bangalore. How much subsldy on mllk 
are we giving in Delhi? It is to the tune of Rs 50 
crore. The Delhi Milk Scheme is subsidised to the 
extent of nearly Rs. 50 crore. In Delhi for power 
supply, 40 percent subsidy is there. There is no 
question of billing. About transport in Delhi alone, 
Rs. 120 crore subsidy is there. 

Let us all collectively think in terms of those 
people who have no  mere bas ic  needs even 
today. 

Sir, I called the Chief Ministers' Conference 
before this price is increased I wanted to hear them 
I myself had drawn the agenda with my background 
I communicated to all the Chief Ministers 12 days 
earlier, to come prepared with their vlews, w ~ t h  thelr 
opinlons and with their stand. Let me also hear them 
i sat for two days. Normally no Prime Mmistor will sit 
tor two days; he wlll inaugurate and go. 1 am saylng 
this because I was also the l r r igat~on Minlster of 
Karnataka for nearly five years and I attended three 
Irrigation Ministers' Conference. When Madam lndlraj~ 
was the Pr~me Minister and subsequently Shri R a p  
Gandh~ became the Prime Minister, they normally 
Inaugurated and went. I sat for two days, for 16 
hours because I wanted to hear every Chief Minuter 
Then we have unanimously adopted - lrrespectlve of 
any political party . identifying the pr~orlties In seven 
areas vrz . communication, drinking water, primary 
health, primary educatron, public distribution and mid. 
day meal. 

Sir. 48 years after Independence In Uttar Praderh 
about 63,000 villages - tho Governor of the Uttar 
Pradeth has given this account. Brsod on that I am 
glvlng the figural, It Is not mine - 35,000 vll lrgoa 
hrvo no rchool building. It is tho Str ta which has 
produced six Prime Ministers . . .  .(Inlrrruprione) 

SHRl RAJENDRA AONlHOTRl (Jhrnsi)  : They 
hrvo ruined all that ...( Interruptions) 
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SHRl SHYAM BEHARI MISHRA : Please reply to 
my question. What you have done ...( Interruptions) 

SHRl RAM KRIPAL YADAV (Patna) : You are 
responsible for it. ... (Interruptions) 

MR. SPEAKER : Please, order in the House. 

(Interruptions) 

SHRl H.D. DEVE GOWDA : Sir, 1.18 lakh villages 
including some hamlets have no roads. This is the 
figure given by the State Government ...( Interruptrons) 

SHRI HARlN PATHAK : Everybody knows, 48 
years have passed. But who is responsible for this? 
...( Interruptions) 

[Translation] 

SHRl SHYAM BEHARI MISHRA : A member of 
your party had been Chief Minister of Unar Pradesh. 
What did he do? 

[English] 

PROF. PREM SlNGH CHANDUMAJRA (Patiala) : 
How have you helped the rural people by taking a 
decision of hiking the price of diesel? ...( Interruptions) 

MR. SPEAKER : It is enough. Please 

SHRl H.D. DEVE GOWDA : Who is responsible, 
who IS not responsible is not my concern. My concern 
is, how best we can help those people That is all my 
concern That is why I called all tha Chlef Ministers 
for the Conference. I am happy to inform the House, 
irrespective of the political affiliations, almost all the 
C h d  Ministers including the BJP Chief Ministers 
have cooperated to adopt a unanimous resolution to 
give the upper most priorities for these items which 
I have just now indicated. It should be a time bound 
programme By 2000 A D we must complete 
whatever IS the shortfall In the next four years That 
IS our declslon We have unanimously agreed and I 
am gomg to tell t h ~ s  august House that we want to 
Increase every year 15 percent of the allocation In 
so far as these areas are concerned Every year 
there 1s gomg to be a 15 percent Increase In the 
allocat~on by the Central Government We w ~ l l  place 
the money at the dlsposal of the State Government, 
whether ~t a run by the BJP or the Congress Party 
or the DMK, I am not concerned w ~ t h  that I want to 
see that at least In the next lour years, before the 
21st century, In these areas the base needs would 
be prov~ded to the common man That IS our concern 

If we want to achreve thls oblect our hon Leader 
of the Oppos~tlon and former Pr~me Mmster dtd ask 
In hrs speech on the day of the Vote of Conftdence 
as to where do we get the resources from H r  good 
self has asked, you may have one hundred o n e  

schemes in your mind, but where do you find the 
resources from?' I am quotlng the Common Minimum 
programmi about how do we generate resources. 
Unless we touch the people who have got something 
to spare. it is not possible. Can they not give Rs 26 
more per LPG cylinder? 

SHRl RAM NAlK (Mumbai North) : Ask the CPI 
(M) people. 

SHRl H.D. DEVE GOWDA : I will ask everybody. 
That is why I said, let us not mix politics. 

SHRl S O M N A T ~  CHATTERJEE : Our views are 
principled, yours are npt. 

SHRI HARlN PATHAK : What principle? Just 
moving from this side to that side. 

SHRl H.D. DEVE GOWDA : I do not want to take 
much of the time of this House. I only appeal to the 
users of these commodities that they should also 
cooperate with the Government to overcome the 
present deficit in the Oil Pool Account 

SOME HON. MEMBERS : No, no. 

SHRl H D DEVE GOWDA : You do whatever you 
want. That is your right. How can I prevent that? You 
have got every right to aitack me inside and outs~de 
this House. Nobody can stop that. You have got every 
rignt to tell the public that here Is a personwho ha6 
got some biased opinlon agalnst the LPG users You 
go and *ell them. I do not want to prevent you from 
attacking me both inslde and outside the House. But 
through this House. I appeal to all the consumers, to 
my sisters and brothers, to cooperate with the 
Government to overcome the present cr~s is  That IS 
al l  the appeal that I can make My prrmary 
responsibility is to overcome the present problem 
betng faced by the country 

SHRl HARlN PATHAK T h ~ s  is the reduction slip 

SHRI H D. DEVE GOWDA , Already we have glven 
15 percent reductron on dresel 

There IS no questlon of any more reductron 

[Translafron] 

SHRI RAJENDRA AGNlHOTRl Now a days. the 
prlce of fuel wood 18 soaring hlgh. 

(Intorrupfions) 

[English] 

SHRl H.D DEVE GOWDA . You have got ample 
tlme to attack the Government. (Inforruptrons) 

MR. SPEAKER Why do you not Imten? 

SHRl H.D. DEVE GOWDA . I wlll only appeal 
to all rect lonr  of tho peOpl@ l o  cooperate with 
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the Government for the decision that we have taken 18.48 hrr. 
now. 

The Lok Sabha then adjourned till Eleven of the 4 M R .  SPEAKER . The House now stands Clock on Tuesday, July 16, 1996/Asadha 25. 1918 
adjourned. (Saka). 




